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 LOK  SABHA

 Thursday,  \3th  March,  1958.

 %
 The  Lok  Saha  met  at  Eleven  of  the

 Clock

 {Mr.  SPEAKER  in  the  Chair}

 ORAL  ANSWERS  TO  QUESTIONS

 Small  Scale  Industries

 या
 (Shri  8.  C,  Samanta:

 *9i6,  <  Sbri  Bhakt  Darshan:
 |  Shri  Subodh  Hansda:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  the  provision  of  Rs.  6]
 crores  made  in  the  Second  Five  Year
 Plan  for  the  development  of  small
 scale  industries  is  being  reduced  due
 to  shortage  of  country’s  resources;
 and

 (b)  if  so,  by  how  much?

 The  Parliamentary  Secretary  to  the
 Minister  of  Labour  and  Employment
 and  Planning  (Shri  L.  N.  Mishra):
 (a)  No  such  decision  has  been  taken
 so  far.

 (b)  Does  not  arise.

 Shri  8.  C.  Samanta:  May  I  know
 whether  the  National  Small  Scale  In-
 dustries  Development  Corporation
 which  has  been  formed,  will  spend  the
 whole  of  this  amount  or  a  part  of  it?

 The  Minister  of  Industry  (Shri
 Manubhal  Shah):  Rs.  61  crores  are
 provided  for  the  entire  small-scale
 industries  of  which  the  Corporation  is
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 only  a  small  part.  It  deals  with  hire-
 purchase  and  marketing  of  small-
 scale  industries.

 Shri  S.  C.  Samanta:  During  the  dis-
 cussion  of  the  second  Five  Year  Plan,
 Dr.  Ghosh  of  the  Planning  Commis-
 sion  informed  us  that  Rs.  200  crores
 will  be  set  apart  for  small-scale  indus-
 tries.  May  I  know  whether  this
 amount  mentioned  by  the  hon.  Minis-
 ter  is  a  part  of  it?

 Shri  Manubhai  Shah:  Out  of
 Rs,  200  crores,  Rs.  6l  crores  are  for
 the  small-scale  industries,  Rs.  59°5
 crores  for  the  handloom  industry,
 Rs.  §5°5  crores  for  the  khadi  and  vil-
 lage  industries;  Rs.  9  crores  for  handi-
 crafts  and  the  rest  for  miscellaneous
 industries  like  coir,  silk  ete.

 Shrimati  Tarkeshwari  Sinha:  May  I
 have  an  idea  of  the  actual  amount  that
 has  been  so  far  utilised  for  the
 development  of  the  small-scale  indus-
 tries  and  how  far  it  has  come  to  the
 expectations?

 Shri  Manubhai  Shah:  In  the  last
 two  years,  including  the  current  year,
 the  progress  has  been  steady  and
 every  year  we  are  increasing  the  pro-
 visions  so  as  to  consume  the  entire
 amount  in  the  five  years.

 hri  Supakar:  May  I  know  what
 amount  has  been  actually  spent  during
 the  last  two  years”

 Shri  Manubhai  Shah:  Actually  the
 main  question  relates  to  small-scale
 industries.  But  if  the  hon.  Member
 is  interested  in  the  entire  orbit  of
 small-scale  and  village  industries  and
 the  khadi  commission,  I  can  supply
 the  information.  As  far  as  small-
 scale  industries  are  concerned,  last
 year  the  provision  was  about  Rs.  9
 crores  and  this  year  about  Rs.  0°5
 crores  have  been  provided.
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 Shri  Damani;  May  I  know  how  the
 Small  Industries  Services  Institute
 keeps  a  check  on  the  proper  utilisa-
 tion  of  the  loans  advanced?

 Shri  Manubhai  Shah:  The  Small
 Industries  Services  Institute  is  not  for
 advancing  loans.  They  are  for  pro-
 viding  services  and  the  technical
 know-how  to  the  small  industries.

 Shri  Ramanathan  Chettiar:  May  I
 know  the  data  by  which  the  Govern-
 ment  defines  small-scale  industries?

 Shri  Manubhai  Shah:  At  present
 the  definition  is  less  than  Rs.  5  lakhs
 in  the  capital  outlay  and  less  than
 50  people  to  be  employed.

 Shri  Hem  Barua:  May  I  know  the
 number  of  industrial  estates  so  far
 started  with  Government  assistance
 for  the  development  of  the  small-scale
 industries  and  the  financial  assistance
 given  so  far?

 Shri  Manubhai  Shah:  Actually  this
 does  not  arise  out  of  this  question.
 But  as  the  hon.  Member  has  asked,
 5l  industrial  estates  have  been  approv-
 ed  so  far.  The  programme  is  to  have
 00  industrial  estates.

 Mr.  Speaker:  He  is  asking  about
 estates  relating  to  small-scale  indus-
 tries.

 Shri  Manubhai  Shah:  Yes,  Sir;  they
 are  all  relating  to  small-scale  indus-
 tries.

 Shri  Hem  Barua:  What  about  finan-
 cial  assistance?

 Shri  Manubhai  Shah:  The  financial
 assistance  is  in  the  nature  of  loans  to
 the  State  Governments

 wt  स०  सला०  दिवेदी :  कुछ  राज्यों  में
 इस  काम  के  लिये  इंडस्ट्रीज  ग्राफिसस  म॒करंर
 किये  गये  हे  कि  वे स्माल  स्केल  इइस्ट्रीज
 को  बढावा  दे।  में  जानना  चाहता  हूं  कि
 क्या  एफेक्टिव  काम  करने  के  लिये  सरकार
 ने  कोई  उपाय  सोचा  है  बयोकि  वहा  काम  कुछ
 नहीं  हो  रहा  है  |
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 भी  सनुताई  झाए:  जहां  तक  स्माल
 स्केल  इंडस्ट्रीज  का  तातलुक  है,  लघृ  उद्योग
 राज्य  सरकारों  का  विषय  है  शर  उस  के
 लिये  इंडस्ट्रोज  आफिसर्स  का  ऐप्वाइंटमेट  वही
 लोग  करते  है  ।  जहा  तक  सेन्टर  का

 ताल्लुक  है,  केबल  फाइने  सल  ए  सिस्टेस  हम
 देने  हैं  और  जो  इंडस्ट्रियल  इस्टिट्यूट्स
 इस्टेब्लिश  किये  गये  है,  कारपोरेशन  इस्टै-
 न्लिश  किये  गये  है.  एस्टेट्स  इस्टेब्लिश  को
 गई  हैं,  उन  के  द्वारा  इमदाद  देते  हैं  ।

 भी  भक्त  दर्शन :  प्रभी  संसदीय  सचिव
 महोदय  ने  मूल  प्रश्न  के  उत्तर  में  बतलाया
 कि  इस  पर  अभी  कोई  निर्णय  नहीं  किया
 गया,  तो  क्‍या  इस  का  यह  र्थ  है  कि  इस  पर
 कटौती  करने  का  कोई  प्रस्ताव  वित्वराधीन
 है  ?  यदि  विचाराबीन  है  तो  किन  कारणों
 मे?

 श्री मनुभाई  शाह  जो  मेरे  कोलीग
 कह  रहे  थे  उस  का  यह  मतलब  नही  है  कि
 कोई  कटौती  की  उम्मीद  है  ।  किसी
 कटौती  का  विचार  नहीं  किया  गया  है,
 और  होगी  भी  नहीं.  ऐसा  मेरा  खयाल  है
 क्योकि  भारत  सरकार  लघ्‌  उद्योगों  को  बहत
 ज्यादा  अहमियत  देती  है  q

 Hindi  Lexicon

 *917,  Shri  Gajendra  Prasad  Sinha:
 Will  the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state  the
 progress  that  has  been  made  in  the
 preparation  of  a  Hindi  Lexicon?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  All  India
 Radio  ts  preparing  a  lexicon  mainly
 meant  for  use  in  its  News  Service.
 There  is  no  immediate  intention  of
 publishing  it.  The  work  is  progres-
 sing  and,  as  it  will  have  to  be  con-
 stantly  revised  and  kept  uptodate
 it,  will  have  to  be  considered  a  conti-
 nuing  work.

 Shri  Gajendra  Prasad  Sinha:  May
 I  know  whether  there  is  any  com-
 mittee  to  prepare  it  or  the  depart-
 ment  itself  is  preparing  it?
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 Dr,  Keskar:  There  is  a  committee
 to  supervise  it  and  in  that  commit-
 tee  we  have  included  representatives
 of  all  regional  languages  in  order  to
 help  with  suitable  words  from  other
 languages  also.

 Shri  Gajendra  Prasad  Sinha:  What
 is  the  strength  of  the  committee  and
 what  are  the  qualifications  laid
 down  for  the  members?

 Dr.  Keskar:  The  committee  is  not
 a  committee  of  officials.  It  is  a  com-
 mittee  of  eminent  public  men  and
 qualifications  for  such  purposes  can-
 not  be  laid  down.

 st  wo  ao  fragt:  में  जानना
 चाहता  हूं  कि  जो  काम  केन्द्रीय  सरकार  ने
 पालियामेंटरी  कमेटी  बे  श्लौर  कुछ  राज्य
 सरकारों  ने  इस  दिशा  में  किया  है,  क्या  उन
 कामों  का  लाभ  यह  कमेटी  उठा  रहो  है  ?

 Bo  कंसकर  जहा  जहा  इस  बारे
 में  काम  होता  है  वह  सब  ध्यान  में  रक्‍्खा
 जाता  है  जब  शब्दावली  बनाई  जाती  है  ।
 लेकिन  फर्क  इतना  होता  है  कि  चूकि  आल
 इडिया  रेडियो  न्यूज  बुलेटिन  के  लिये  जो
 शब्द  प्रयोग  में  लाये  जाये  बे  सहल  से  सहल
 होने  चाहिये,  इस  लिये  यह  जरूरी  नही  है  कि
 जो  झब्दावली  बनी  है  उस  का  हम  पूरी
 तौर  से  इस्तेमाल  करें

 Shri  Tyagi:  Is  it  a  fact  that  the
 Ministry  of  Education  is  also  side
 by  side  preparing  a  Hindi  lexicon  and
 if  that  is  so,  may  I  know  if  there  is
 any  co-ordination  between  the  two
 Ministries  working  for  the  same  pur-
 pose?

 Dr.  Keskar:  There  is.  As  I  said,
 the  lexicon  that  we  are  preparing
 pertains  only  to  certain  types  of
 words,  It  is  not  all-comprehensive
 while  the  work  carried  on  by  the
 Education  Ministry  is  of  a  more
 comprehensive  character.  At  the
 same  time,  there  is  full  co-ordination;
 all  that  is  done  by  the  Education
 Ministry  is  sent  to  us.
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 Shri  Ranga:  Is  a  similar  effort
 being  made  in  the  other  languages
 also  and  why  is  it  that  Government
 have  not  thought  of  publishing  them,
 because  it  should  be  possible  for
 them  to  again  publish  revised  educa-
 tions  as  and  made  when  further
 improvement  is  made?

 Dr,  Keskar:  We  are  doing  it  for
 other  languages  also.  In  fact,  a
 large  number  of  technical  words  that
 we  are  preparing  for  our  news  ser-
 vices  are  circulated  to  all  the  regional
 language  units  to  find  out  from  them
 whether  they  have  got  equivalent
 words  which  might  be  better  than
 those  we  are  using  and  we  profit
 from  that  experience.

 श्री  भक्त  दर्शन:  इस  समय  जो  नया
 दाव्दकोष  बनाया  जा  रहा  है  वह  क्‍या  इस
 लिये  बनाया  जा  रहा  है  कि  आकाशवाणी
 की  जो  आज  कल  की  चालू  भाषा  है  उस  में
 कोई  दोप  है,  श्रौर  यदि  दोष  है  तो  बा
 है?

 Tre  कसकर :  न्यूज  बुलेटिन  में  जिस
 भाषा  का  प्रयोग  होता  है  उस  भाषा  के
 शब्दों  के  बारे  मे  कोई  कमी  हमें  नही
 मालूम  होती  ।  लेकिन  माननीय  सदस्य
 अच्छी  तरह  से  जानते  हे  कि  रोजमर्रा  के
 जो  राजनीतिक  और  आध्िक  काम  दुनिया
 में  होते  है,  जिन  की  रिपोर्ट  हमारे  न्यूज़
 बुलेटिन्स  में  छपती  है,  उस  में  तरह  तरह  के
 नये  अधिक  और  राजनीतिक  शब्द  आ  जाते
 है  जिनका  प्रयोग  मामली  तौर  से  नहीं  होता
 और  बहुत  मी  दिक्कतें  होती  है  ।  उन
 का  हिन्दी  में  टीक  तरह  से  देना  मुश्किल
 होता  है  1

 Shri  Goray:  How  many  words  are
 likely  to  be  incorporated  in  this
 lexicon?

 Dr.  Keskar:  It  is  very  difficult  to
 say,  because  the  lexicon  is  not  really
 a  lexicon  of  words  alone,  but  phrases
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 and  -groups  of  words  in  current  use,
 whether  in  political  or  economic  or
 parliamentary  use,  which  have  to  be
 interpreted  by  the  news  bulietin.
 They  are  also  taken  into  considera-
 tion.

 Trade  with  Portugal

 +
 J  Shri  Rameshwar  Tantia:
 v  Shri  Gajendra  Prasad  Sinha:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  lay  a  statement
 showing  the  present  volume  of  India’s
 imports  from  and  exports  to  Portugal
 and  the  commodities  involved?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 A  statement  showing  the  volume  of
 India’s  trade  with  Portugal  during  the
 first  nine  months  of  957  which  are
 the  latest  available  figures,  is  laid  on
 the  Table  of  the  House.  [See  Appen-
 dix  V,  annexure  No.  3A.}

 *918,

 Shri  Rameshwar  Tantia:  In  view  of
 our  relations  with  Portugal,  may  I
 know  whether  it  is  not  desirable  that
 we  should  stop  trade  with  that  counry?

 Shri  Satish  Chandra:  This  matter
 fas  been  examined  and  it  has  been
 found  that  on  wider  political  and
 economic  considerations,  it  is  not
 worthwhile  taking  that  step.

 Shri  Joachim  Alva:  In  ‘1957,  im-
 ports  from  Portugal  to  India  were  of
 the  order  of  Rs.  38,23,000,  of  which
 cork  manufactures  alone  accounted  for
 Rs.  35,23,000.  I  want  to  know  whether
 attempts  have  been  made  to  import
 these  cork  manufactured  articles  from
 Spain,  the  next-door  neighbour  with
 whom  we  have  diplomatic  relations
 and  no  relations  at  all  with  Portugal.

 The  Minister  of  Commerce  and
 Industry  (Shri  Morarji  Desai):  We
 have  got  to  look  to  what  is  more  pro-
 fitable,  and  that  is  how  it  is  done.

 Shri  Goray:  How  does  it
 with  our  political  policy
 Portugal?

 square
 towards

 3  MARCH  3958  Oral  Answers  4662

 Shri  Morarji  Desai:  Our  political
 policy  is  to  have  enmity  with  none.

 Shri  Dasappa:  May  I  know  how  it
 happens  that  the  imports  into  India
 are  much  more  than  our  exports  to
 Goa?

 Shri  Morarji  Desai:  We  require
 more  things  from  them,  and  they
 require  less  things  from  us.

 Shri  T.  K.  Chaudhuri:  Has  the
 Government  ever  taken  into  considera-
 tion  that  our  trade  relations  with
 Portugal  are  likely  to  help  our  cause
 in  regard  to  Goa?

 Mr.  Speaker:
 this  question.

 I  am  not  allowing

 Shri  Morarji  Desai:  There  seems  to
 be  a  feeling  that  we  are  exporting
 these  things  to  Goa.  It  is  entirely
 wrong.  It  is  a  question  of  Portugal  or
 Portuguese  East  Africa  where  they  go
 or  come  from.

 Mr.  Speaker:  Apart  from  this,  it  is
 a  question  of  policy.  It  does  not
 arise  out  of  the  question.  I  allowed
 one  small  question.

 Next  question.

 wares  किरण  झनुसघान  केमा,

 गुलसर्ग

 ह. अ  भी  भक्‍त  दर्शन
 १६.  थी  स०  wo  सामन्त:

 क्या  प्रधान  मंत्रो  श्है  नवम्बर,  १६५७
 के  ताराकित  प्रदन  संख्या  २३६  के  उत्तर  के
 मम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि

 (क)  गूलमर्ग  (काश्मीर)  में  ब्रद्माण्ड
 किरण  प्रनुसधान  केन्द्र  स्थापित  करने  के  बारे
 में  इस  बीच  क्‍या  प्रगति  हुई  है

 (ख)  अब  तक  कितना  व्यय  हा  है;
 और

 गि)  यह  केन्द्र  पूर्णत,  कब  तक  स्थापित

 हो  जायेगा  ?
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 प्रधान  मंत्री  तथा  वेदेशिक-कार्स  श्रौर
 किस  मंत्रों  (शी  जवाहरलाल  नेहरू )  :

 (क)  इस  विषय  में  झभी  तक  कोई  प्रगति
 नहीं  हुई  क्योंकि  मौसम  के  प्रनुकूल  न  होने
 के  कारण  रोपवे  के  लिये  खोज  करने  का  काम
 गरठी  में  श्रमम्भव  था  I

 (a)  प्रभी  तक  कुछ  खर्चा  नही  हुम हैं।

 (ग)  जब  तक  खोज  करने  वालों  से
 रोपवे  के  लिये  सिफारिश  नहीं  मिलती  तब
 तक  इस  योजना  के  पुरा  होने  के  लिये  कोई
 तारीख  निर्चित  नहीं  हो  सकती  7  इस
 योजना  की  प्रायरटी  नहीं  दी  गई  है।

 श्री भक्त  बचन :  श्रीमन,  जब
 कि  स्वय  प्रधान  मंत्री  जी  इस  गजेषण।  केन्द्र
 के  महत्व  को  अनुभव  करते  हैं  और  उन्ही
 की  प्रेरणा  से  उसकी  स्थापना  की  जा  रही  है,
 में  जानना  चाहता  हूं  कि  इस  समय  तक  जो
 प्रगति  द्दी  रही  है  उससे  क्‍या  वे  सनुष्ट  है
 और  क्या  उसको  और  बागे  बढ़ाने  का  कोर्ट
 प्रयत्न  किया  जायेगा  *

 थी  जवाहरलाल  नहरू  मन  द्भी
 श्राप  से  कहा  कि  यह  एक  आवश्यक
 चीज  है  किन  कोर्ट  खास  जल्दी  करने  की
 आवध्यकता  नहीं  समझी  ओर  उससे  जो
 झधिक  झ्रावश्यक  चीजें  थी  उधर  ध्यान  दिया
 गया  शौर  हर  सूरत  में  वढ़ा  सर्दी  के  मौसम
 में  काम  नहीं  हो  सकता  1

 श्रो  भक्त  वर्शन  :  श्ीमन,  इस  केन्द्र
 की  स्थापना  में  क्या  किसी  विदेशी  सरकार  या
 विदेशी  वैज्ञानिकों  की  सहायता  ली  जा  रही
 है  या  केवल  भारतीय  वेज्ञानिकों  द्वारा  इसका
 निर्माण  किया  जा  रहा  है  ?

 थी  जवाहरणाल  नेहरू  जी  नहीं,
 यहू  रोपवे  बिल्कुल  विदेशी  लोग  बनायेंगे  ।

 यहां  कोई  रोपवे  नहीं  लगता  है  झीर  किसी
 और  देश  के  लोगों  को  इसका  ठेका  दिया
 जायेगा  ॥
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 Shri  Shivananjappa:  May  I  know.
 whether  there  is  a  Cosmic  Ray  Re--
 search  Branch  at  the  Indian  Institute
 of  Science,  Bangalore?

 Mr.  Speaker:  It  does  not  arise  out
 of  this.

 Shri  Jawaharlal  Nehru:  I  do  not
 quite  understand.  These  investiga-
 tions  have  to  be  carried  out  at  various
 latitudes  and  at  various  altitudes,
 apart  from  the  Universities  or  Insti-
 tutes.  And  this  place,  Gulmarg,  was
 chosen  because  of  the  accessibility  to
 a  certain  height  which  was  not  avail-
 able  at  most  other  places.  It  was
 chosen  after  a  committee  had  toured
 all  over  India.  It  is  suitable,  but
 even  that  cannot  be  approached  in
 winter  till  some  kind  of  a  ropeway
 is  made.  It  is  hoped  that  when  this
 ropeway  is  made  there  will  be  a
 great  convenience  not  only  to  the
 scientists  but  to  the  tourists  also.

 Occupation  of  Charland  by  Pakistan

 9920,  Shri  D.  C.  Sharma:  Will  the
 Prime  Minister  be  pleased  to  refer  to
 the  reply  given  to  Strared  Question
 No.  562  on  the  27th  November,  957
 and  state:

 (a)  whether  any  reply  has  been
 received  from  the  Pakistan  Govern-
 ment  with  regard  to  the  protest  lodg-
 ed  with  them  against  the  occupation
 of  Charland  along  the  Surma  River
 opposite  Levarputa  camp  near  Karim-
 ganj  by  the  Pakistanis  under  armed
 protection;  and

 (b)  if  so,  the  nature  thereof?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  and  (b).  The
 Pakistan  Government  have  acknow-
 ledged  receipt  of  the  protest.  Their
 final  reply  has  not  vet  been  received.

 Shri  D.  0.  Sharma:  May  |  know  if
 there  has  been  any  meeting  between.
 our  political  officer  and  on  the  East
 Pakistan  side  to  decide  this  issue?
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 Shri  Sadath  Ali  Khan:  Yes,  Sir,  on
 two  occasions  a  meeting  was  arranged
 between  the  Deputy  Commissioner,
 Sylhet,  and  the  Deputy  Commissioner
 on  our  side  at  Cachar,  in  November
 954  and  March  1956,  Certain  agree-
 ments  were  arrived  at,  but  they  were
 broken  no  sonner  they  were  made,  by
 the  Pakistani  nationals.

 Shri  D.  C.  Sharma:  May  I  know
 whether  any  part  of  the  Surma  river
 is  in  the  Indian  territory  and  how
 much  of  it  is  in  Pakistan  territory?

 The  Prime  Minister  and  Minister  of
 External  Affairs  and  Finance  (Shri
 Jawaharlal  Nehru):  These  difficulties
 arise  annually  because  the  rivers
 change  their  course,  which  is  a  great
 nuisance.  Sometimes  the  change  of
 the  course  is  in  our  favour,  sometimes
 in  Pakistan’s  favour.  Sometimes  it
 changes  its  course  in  our  favour  in  one
 place,  and  in  their  favour  at  another
 place.  Naturally,  people  living  on
 either  side  of  the  river  either  in
 Pakistan  or  in  India  are  very  much
 put  out  if  one  person’s  land  is  covered
 up.  And  subsequently  when  an  island
 or  Charland  occurs  in  the  middle  of
 the  river,  he  considers  it  his  own.
 Sometimes  both  parties  consider  it  as
 their  own.  So  all  these  difficulties
 arise  which  really  are  not,  if  I  may
 say  so,  international  difficulties  but
 border  difficulties  which  frequently
 occur  where  these  riverine  changes
 take  place.  They  can  be  settled  only
 locally  this  way.

 Shri  8.  C.  Samanta:  Is  it  not  a  fact
 that  half  the  portion  of  the  river  on
 the  Pakistan  side  belongs  to  Pakistan?

 Mr.  Speaker:  He  means  generally
 with  respect  to  all  navigable  rivers.
 The  hon.  Member  wants  to  know
 whether  half  of  the  river  on  the
 Pakistan  side  does  not  belong  to
 Pakistan.

 Shri  Jawaharlal  Nehru:  That
 depends  in  some  cases  it  may  be  half,
 and  in  some  cases  it  may  be  that  the
 whole  of  it  belongs  to  us.
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 Shri  Hem  Barua:  In  view  of  the
 fact  that  this  Charland  occupied  by
 Pakistan  serves.  as  a  springboard  for
 Pakistan  vandalism  on  the  Assam
 border,  which  ran  into  as  many  as
 twenty-seven  in  number  during  the
 later  half  of  ‘1957,  may  I  know  if
 Government  have  considered  a  propo-
 sal  to  dislodge  them  from  this  un-
 authorised  occupation,  if  necessary
 with  arms?

 Shri  Jawaharlal  Nehru:  The  ques-
 tion  that  arises  is  whether  it  is  un-
 authorised  or  not.  It  is  unauthorised,
 in  our  opinion;  it  may  be  authorised
 in  the  other  person’s  opinion—I  am
 not  just  talking  about  this  particular
 case,  but  there  are  so  many  other
 cases.  Every  year  a  new  patch  of
 land  or  new  islands  appear  in  the
 middle  of  the  river.  And  we  have  a
 case  about  it.  Pakistan  has  a  certain
 demand  upon  it.  We  have  to  appoint
 some  machinery  to  decide  it.  We  do
 not  decide  every  question  by  sending
 an  army,  which  is  rather  a  crude  way
 of  dealing  with  such  things.

 Shri  Hem  Barua:  What  is  the  harm,
 when  we  have  to  protect  our  home  and
 hearth?  We  are  protesting......

 Mr.  Speaker:  The  hon.  Member  is
 imagining  a  difficulty  and  answering.
 All  that  the  Prime  Minister  says  is
 that  it  must  first  of  all  be  decided  to
 whom  it  belongs.

 Shri  Hem  Barua:  The  occupation  is
 unauthorised.  That  is  why  we  are
 lodging  a  protest.

 Shri  Jawaharlal  Nehru:  He  is  refer-
 ring  to  places  about  which  in  our
 opinion  there  is  no  doubt,  they  belong
 to  us.  But  even  there  we  sometimes
 have  check  posts,  etc.  We  try  to  avoid
 brandishing  a  lathi  or  a  sword  all  the
 time.

 Shri  Hem  Barua:  To  protect  our
 homes..........

 Mr.  Speaker:  It  is  a  suggestion.

 Shri  Goray:  Does  it  mean  that  our
 frontiers  will  always  remain  unstable?



 4667  Oral  Answers

 Shri  Jawaharlal  Nehru:  It  is  a  diffi-
 cult  question  to  say.  If  the  hon.
 Member  tells  me  that  in  the  interior
 of  India  there  is  some  _  insecurity
 because  of  dacoity,  I  hope  the  dacoity
 will  cease  some  time—and  I  hope  the
 international  dacoities  will  also  cease.
 But  one  cannot  guarantee  when  there
 will  be  perfect  security.

 Shri  T.  K.  Chaudhuri:  In  view  of
 the  fact  that  in  undivided  India,  parti-
 cularly  in  East  and  West  Bengal,  there
 was  a  rule  in  Land  Development  with
 regard  to  possession  and  occupation  of
 the  Charlands,  did  our  Government
 ever  approach  the  East  Pakistan  Gov-
 ernment  with  the  suggestion  that  these
 difficulties  or  disputes  over  Charlands
 which  arise  both  on  the  Ganga  border
 and  also  on  the  Surma  border  be
 settled  on  the  basis  of  these  accepted
 conventions  which,  I  think,  are  accept-
 ed  both  by  the  East  Pakistan  Govern-
 ment  and  the  West  Bengal  Govern-
 ment  in  their  respective  territories,  and
 that  was  the  convention  in  those  days
 also  in  undivided  India?

 Mr.  Speaker:  How  did  it  arise  in
 undivided  India?

 Shri  T.  K,.  Chaudhuri:  Because  of
 the  border.

 Mr,  Speaker:  That  is  between  village
 and  village.

 Shri  T.  K.  Chaudhuri:  You  do  not
 understand  it,  Sir....  (Interruptions).

 Mr.  Speaker:  I  will  ask  the  Minis-
 ter  to  answer  if  he  has  understood.

 Shri  T.  K.  Chaudhuri:  Let  me  ex-
 plain  it  a  little.  My  district  is  suffer-
 ing.  (Interruptions).

 Mr.  Speaker:  Order,  order.

 Shri  Jawaharlal  Nehru:  Sir,  I  take
 it  that  it  is  on  the  basis  of  well-
 recognised  practices  that  these  ques-
 tions  are  discussed.  I  cannot  definitely
 say  whether  they  refer  to  a  particular
 convention  or  rule—I  mean  what  the
 hon,  Member  has  referred  to.  But  the
 two  parties,  the  two  Commissioners  or
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 others  on  either  side  discuss  it  on  the
 basis  of  the  practices  in  the  past  with
 maps  and  charts.

 Shri  Hem  Barua:  But  Pakistan
 breaks  them  immediately.

 Plastic  Industry
 *92l.  Shri  Heda:  Will  the  Minister

 of  Commerce  and  Industry  be  pleas-
 ed  to  state:

 (a)  the  number  of  factories  that
 manufacture  dies  and  moulds  requir-
 ed  by  the  processing  plastic  indus-
 tries;

 (b)  their  present  production;  and

 (९)  what  are  the  present  require-
 ments?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  Four  engineer-
 ing  firms  as  well  as  6  Plastic  mould-
 ing  concerns  make  moulds  for  the
 plastic  industry.

 (b)  Precise  information  regarding
 the  production  by  the  engineering  con-
 cerns  is  not  available.  The  number  of
 moulds  manufactured  by  the  plastic
 moulders  is  about  250  per  annum.

 (c)  Exact  information  is  not  avail-
 able  but  some  dies  still  continue  to  be
 imported.

 Shri  Heda:  Has  the  Government
 made  any  survey  or  assessment  of  our
 requirement  of  these  moulds  and  are
 there  any  plans  to  have  them  manu-
 factured  in  India?

 Shri  Manubhai  Shah:  There  is  a
 steady  rise  in  production  from  about
 25  moulds  in  1955.  But  we  have  pro-
 duced  this  year  about  250  moulds  and
 the  imports  are  also  coming  down—
 about  60  to  80  moulds.  I  think  in  the
 next  few  years  we  should  be  more
 than  self-sufficient.

 Shri  Heda:  In  view  of  the  possi-
 bilities  of  export  of  plastic  goods  to  the
 surrounding  countries,  has  the  Govern-
 ment  given  some  thought  to  have  a
 planned  programme  for  the  production
 of  plastic  goods?



 4669  Oral  Answers

 Shri  Manybhai  Shah:  Yes,  Sir.  The
 variolig  ¢kport  promotion  councils  are
 Jooking  Into  this  and  our  exports  are
 steadily  going  up

 Central  Assistance  to  Bihar  State

 *922.  Shri  Jhulan  Sinha:  Will  the
 Muuster  of  Planning  be  pleased  to
 state:

 (a)  whether  there  has  been  any
 curtailment  in  the  allotment  of  Cent-
 ral  assistance  for  implementation  of
 the  Annual  Plan  of  the  State  of  Bihar
 for  the  year  1958-59  under  second
 Five  Year  Plan  from  what  had  al-
 ready  been  allotted  thereto;  and

 (9)  ४  so,  the  exact  position  in  this
 regard?

 The  Parliamentary  Secretary  to  the
 Minister  of  Labour  and  Employment
 and  Planning  (Shri  L  N  Mishra):
 (a)  and  (b)  After  discussions  with
 the  State  Government,  it  was  agreed
 that  the  outlay  on  the  Annual  Plan
 of  Bihar  would  be  Rs  30°88  crores
 against  the  revised  estimates  of
 Rs  27:4  crores  in  the  current  year.
 The  State’s  contribution  towards  this
 outlay  was  assessed  at  Rs.  74  crores
 and  the  balance  of  Rs.  6°88  crores
 would  be  avaiJable  as  Centra)  assist-
 ance

 Shri  Jhalan  Sinha:  What  has  hap-
 pened  to  the  specific  amount  of  Rs  5
 crores  promised  as  Central  assistance
 to  the  Gandak  Valley  project?

 The  Depaty  Minister  of  Planning
 (Shri  S.  N.  Mishra):  There  was  some
 provision  for  the  Gandak  Valley  pro-
 ject  last  year  and  this  yea:  too  a
 provision  of  the  order  of  Rs  I0  lakhs
 has  been  made

 Shrimati  Tarkeshwari  Sinha:  I,  it
 a  fact  that  the  performance  of  the
 Sihar  Government  in  raising  internal
 resources  for  the  Plan  has  been  very
 poor  and  that  they  have  got  some
 genuine  difficulty?  May  I  have  some
 idea  of  the  difficulties  of  the  Bihar
 Government  because  of  which  they  are
 not  able  to  raise  the  resources?
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 Shri  L.  ब,  Mishra;  It  has  been  diffi-
 cult  for  the  State  of  Bihar  to  raise
 internal  resources  but  we  cannot  lose
 sight  of  the  fact  that  they  have  some
 genuine  difficulies.  There  were  succes-
 sive  droughts  and  floods  and  there  was
 shortfall  in  jhe  collection  of  land
 revenue  and  large  amounts  are  out-
 standing  by  way  of  taccavi  loans  etc.
 These  were  the  difficulties  experienced
 by  the  Bihar  Government.

 Small  Industries  Service  Institute,
 Ludhiana

 9928,  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  the  Small  Industries
 Service  Institute  at  Ludhiana  has
 since  been  set  up;

 (b)  whether  the
 started  functioning:

 (९)  ४7  not,  the  reasons  therefor,  and

 Institute  has

 (d)  the  total  recurring  and  non-re-
 curring  expenditure  on  this  Institute?

 The  Minister  of  Industry  (Shri
 Manubhal  Shah):  (a)  and  (b)  Yes,
 sir

 (e)  Des  not  arse

 (d)  Recurring  expenditure:
 Rs  37,500  in  ‘1956-57  and  about
 Rs  १83  lakhs  up  to  the  end  of
 February  958  during  the  current  fin-
 ancial  year

 Non-recurring  expenditure  About
 Rs  2-21  lakhs  from  January  956  up
 to  the  end  of  February  958

 Shri  Harish  Chandra  Mathur:  Is  the
 hon  Minister  aware  that  the  Industry
 in  Ludhiana  has  gone  far  ahead  of
 this  institute  and  that  this  mstitute,
 even  before  it  started  functioning,  has
 been  rendered  obsolete”

 Shri  Manubhai  Shah:  No,  Sir.  As
 a  matter  of  fact,  it  33  to  some  extent
 as  a  result  of  the  establishment  of  this
 institute  that  the  small  industries  of
 Ludhiana  have  got  very  great  assist-
 ance.
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 Shri  Harish  Chandra  Mathur:  May
 I  know  when  the  institute  started
 functioning  and  what  particular  assist-
 ance  has  it  been  given?

 Shri  Manubhai  Shah:  It  started
 functioning  since  January  1986.  About
 eleven  officers  are  already  in  position.
 They  are  looking  after  the  hosiery,
 machine  tools,  tools  and  dye  making,
 sewing  machines,  leather  industry  and
 foundry,  bicycles,  ete.

 Tea  Plucking  Machine

 +

 vgeg,  J  Dr.  Ram  Subhag  Singh: *
 |  Shri  Raghunath  Singh:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  tea
 plucking  machine  has  been  invented
 by  Russia;

 (b)  whether  it  is  also  a  fact  that
 Government  have  asked  the  Tea  Board
 and  the  Indian  Tea  Association  to  de-
 velop  a  similar  machine  for  use  in
 the  Indian  Tea  gardens;  and

 (c)  if  so,  the  progress  made  so  far
 m  the  matter?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  Reports  have  appeared  in  the  press
 of  the  invention  of  a  tea  plucking
 machine  in  the  U.8.8.R.

 (b)  No,  Sir.

 (c)  Does  not  arise.

 श्री  रघुनाथ  सिह  :  इस  मशीन  का
 एक्सपैरीमेंट  श्रापके  द्वारा  भी  हुआ  है  था

 नहीं  भश्रौर  आप  ऐसा  खयाल  करते  हे  कि  नहीं
 कि  इस  मशीन  से  टी  इंडस्ट्री  को  फायदा
 होगा

 श्री  सतीश  खन्द्र :  सभी  गवर्नमेंट  की
 तरफ  से  या  टी  बोर्ड  की  तरफ  से  कोई  एक्टा-
 पैरीमेंट  नहीं  हुआ  है  ।  ऐसी  इसिला  मिली
 है  कि  इस  दिशा  में  एक  प्राइबेट  कम्पनी  कुछ
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 कोशिश  कर  रही  है|  इसमे  फायदा  होगा
 या  नहीं  यह  तो  देखना  पड़ेगा  7  क्योंकि  इससे

 एम्पलायमेंट  का  सवाल  भी  पैदा  होता
 है

 Shri  Hem  Barua:  May  |  know  if
 the  plucking  capacity  of  this  machine
 is  computed  in  the  light  of  human
 hands  it  is  likely  to  displace  and  the
 acrewise  target  likely  to  be  achieved?

 Shri  Satish  Chandra:  We  have  read
 something  in  the  Press  about  the
 existence  of  such  a  machine  in
 USSR.  It  has  been  recently  invented
 by  some  Georgian  experts.  We  have
 sent  for  the  details  of  the  machine
 but  the  use  of  this  machine  will  re-
 quire  the  replanting  of  the  tea
 bushes  in  hedges.

 Shri  Hem  Barua:  What  about  the
 private  firms  that  are  engaged  or
 working  on  this  machine  in  our  coun-
 try?  Have  they  computed  the  pluck-
 ing  capacity?

 Shri  Satish  Chandra:  There  is  an
 engineering  firm  in  Calcutta  and  it  is
 trying  to  design  and  develop  a  simi-
 lar  machine  in  India.  That  is  just
 the  information  in  our  possession  at
 present.

 Pilgrimage  Passports
 *927,  Shri  Raghunath  Singh:  Wil)

 the  Prime  Minister  be  pleased  to
 state  whether  it  is  a  fact  that  many
 Indian  nationals  who  have  been  grant-
 ed  pilgrimage  or  Haj  passports  have
 utilised  them  to  visit  London  and
 other  foreign  countries?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  No  specific  cases
 of  pilgrim  passes  being  misused  for
 visits  to  U.K.  or  to  other  foreign  coun-
 tries  (excluding  Saudi  Arabia,  Iraq
 and  Iran)  have,  so  far,  come  to  the
 notice  of  the  Government  of  India.

 st  रघनाय  सिह  :  इस  बात  को
 देखते  हुये  कि  ग्रखबारों  में  ऐसे  समाचार
 खपते  रहते  हे,  भ्रापकी  तरफ  से  क्या  भेजर्स
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 faa  जा  २६  ह  ताकि  पासपोर्टंस  का  प्रबन्ध
 ठीक  प्रकार  से  हो  सके  ?

 श्री  सादत  झलो  खां  :  हमने  अपने
 सिफारतखानों  को  जो  इराक,  ईरान  और

 यूनाइटेड  किगडम  में  हे  आगाह  कर  दिया

 है  कि  श्गर  इस  किस्म  के  हज़रात  जो  गलत
 पासपोर्ट  पर  सफर  कर  रह  है,  पकड़े  जाये
 तो  उनके  पासपोर्ट  उनसे  ले  लिये  जाये  ।

 शो  रबुनाथ  सिंह  :  में  यह  जानना  चाहता

 हूँ  कि  हज  यात्रियों  को  भ्रापीौ  तरफ  से

 क्या  सहूलियत  इस  वक्‍त  दी  जा  रही  है  ”

 श्री  सादत  झलो  सां:  में  वह  आपको

 पढ  कर  सुनाये  देता  हूं  ।

 “These  pilgrim  passes  are  restricted
 travel  documents  for  a  single  journey
 to  and  from  Haj  or  Iraq  and  Iran.  It
 is  valid  only  for  Saudi  Arabia,  Iraq
 and  Iran.  They  are  issued  without
 the  formalities  required  for  pass-
 ports.  The  pilgrims  are  also  given
 certain  other  facilities  by  way  of  ex-
 port  of  Indian  currency,  foodgrains,
 etc.”

 Shri  Joachim  Alva:  Is  it  not  true
 that  the  Central  Haj  Committee  work-
 ing  in  direct  co-operation  with  the
 officer  of  the  External  Affairs  Minis-
 try  substantially  carries  out  the  ins-
 tructions  of  the  External  Affairs  Mi-
 nistry  and  also,  if  any  lapses  are
 pointed  out  to  them,  they  rectify
 them?

 The  Prime  Minister  and  Minister
 of  External  Affairs  and  Finance  (Shri
 Jawaharlal  Nehru):  Yes.

 Mr.  Speaker:  It  does  not  require  a
 question  and  an  answer.

 Shri  V.  P.  Nayar:  Sir,  along  with
 Q  929,  Q  949  also  may  be  taken  up.

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  They  can  be  club-
 bed  together.

 Mr.  Speaker:  The  hon,  Minister
 may  answer  both  the  questions.
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 Coir  Industry
 +929,  Shri  द  ह  Nayar:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  total  financial  assistance
 given  by  the  Government  of  India  to
 the  coir  industry  since  the  setting  up
 of  the  Coir  Board  till  ist  January,
 (1958;  and

 (b)  whether  Government  have  as-
 sessed  the  results  of  such  financial
 aid  and  if  so,  what  are  they?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  Financial  assist-
 ance  to  the  extent  of  Rs.  41,58,736
 (Grants:  Rs.  §,19,311;  Loans;
 Rs.  36,39,425)  have  been  sanctioned  to
 State  Governments  for  schemes  for
 the  development  of  Coir  Industry
 since  the  setting  up  of  the  Coir  Board
 in  July  954  till  the  Ist  January,  1958.

 (b)  A  Committee  has  recently  been
 constituted  to  evaluate  the  schemes
 and  achievements  of  the  Coir  develop-
 ment  schemes  in  the  country  in  gene-
 ral.  The  Committee’s  report  is  expect-
 ed  to  be  received  by  the  end  of  May,
 1958.

 Export  of  Coir  Products

 *949.  Shri  V.  P.  Nayar:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  43  on  the
 27th  May,  2957  and  state  how  far
 exports  of  Coir  and  Coir  Products
 improved  in  each  of  the  years  after
 the  setting  up  of  the  Board  as  com-
 pared  to  the  exports  previous  to  the
 setting  up  of  the  Board?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  A  statement  is  laid
 on  the  Table  of  the  House.  [See  Ap-
 pendix  V,  annexure  No.  143

 Shri  V.  P.  Nayar:  May  I  know  whe-
 ther  the  Committee  about  which  the
 hon.  Minister  just  now  referred  has
 been  directed  to  find  out  the  actual
 earnings  of  the  workers  in  the  various
 branches  of  the  industry  as  compared
 to  the  time  before  the  sctting  up  of
 the  Bas  न?
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 Shri  Manubhai  Shah:  The  Commit-
 tee  is,  really  speaking,  to  look  after
 the  entire  development  of  the  coir
 industry  in  general.  As  far  as  labour
 and  wage  earning  part  is  concerned
 it  does  come  incidentally,  and  [  am
 quite  sure  the  Committee  will  look
 into  that.

 Shri  द  P.  Nayar:  May  I  know  whe-
 ther  the  Coir  Board  has  sponsored
 any  specific  research  scheme  either  for
 reducing  the  retting  time  of  coco-
 nut  husks  or  utilisation  of  waste  husk
 dust  on  a  cottage  industry  basis?

 Shri  Manubhai  Shah:  The  _  hon.
 Member  has  referred  to  this  question
 several  times  in  the  House,  and  I  am
 again  reassuring  him  that  these  ques-
 tions  are  being  looked  into  by  various
 committees.

 Shri  Dassappa:  While  there  has
 been  some  increase  in  the  export  of
 coir  yarn,  may  I  know  why  there  has
 been  no  increase  whatever  in  the  ex-
 port  of  finished  goods  like  coir  mats
 and  mattings?

 Shri  Manubhai  Shah:  I  am  glad  the
 hon.  Member  has  pointed  out  this
 question.  It  has  been  our  constant
 endeavour  to  see  that  more  finished
 goods  are  exported  rather  than  raw
 maierials.  That  is  precisely  why  we
 are  sending  a  delegation  of  coir  ex-
 perts  to  foreign  countries,  But,  if
 you  see  the  figures  for  ‘1954-55  and
 1955-56  you  will  see  that  there  is
 hardly  any  declination;  on  the  other
 hand,  there  35  something  of  an  in-
 crease.  In  ‘1956-57,  due  to  some  little
 competition  from  foreign  countries
 there  has  been  some  declination  and
 we  are  looking  into  that.

 Shri  Kodiyan:  May  I  know  whether
 the  National  Small  Scale  Industries
 Corporation  has  any  plan  to  assist  the
 coir  industry  especially  in  the  matter
 of  finding  out  new  markets  for  the
 coir  products?

 Shri  Manubhai  Shah:  As  I  said,  Sir,
 the  two  aspects  of  the  coir  industry
 which  are  constantly  under  review  are
 to  increase  internal  market  and  con-
 sumption  of  coir  on  the  one  hand,
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 and,  on  the  other,  to  find  external
 market  for  coir  goods,  particularly
 mattings,  rugs  and  carpets.

 Shri  Punnoose:  Is  it  a  fact  that  the
 pattern  of  freight  in  shipping  is  one
 of  the  reasons  why  there  is  some  ex-
 port  of  yarn  and  fibre  as  against  mats
 and  mattings?

 Shri  Manubhaj  Shah:  This  _parti-
 cular  question  really  affects  all  our
 export  frade  and  not  particularly  coir.
 In  coir,  really  speaking,  it  is  the
 quality  marking  and  _  standardisation
 which  will  go  a  long  way.  Also,  there
 are  other  substitute  fibres  which  are
 coming,  endangering  the  very  exéist-
 ence  of  coir  industry.  But  we  are
 trying  to  see  that  by  improvement  in
 quality  and  proper  standardisation  we
 increase  the  production  rather  than
 stagnate  it  or  decrease  it.

 Shri  Ramanathan  Chettiar:  May  I
 know  whether  after  the  setting  up  of
 the  Corr  Board  there  has  been  a  per-
 ceptible  increase  in  the  export  of  coir
 products?

 Shri  Manubhai  Shah;  As  I  said,
 from  the  statement  that  I  laid  on  the
 Table  it  will  be  seen  that  there  has
 been  some  increase.  But,  recently,  as
 the  hon.  Member  pointed  out,  there
 was  increase  in  export  of  coir  yarn
 ang  not  coir  mats  and  =  mattings.
 That  is  especially  what  we  are  looking
 into.

 Shri  द  ह  Nayar:  May  I  know  whe-
 ther  the  Coir  Board  has  done  any-
 thing  for  the  hand-spun  yarn  as
 against  the  machine-spun  coir  yarn;
 if  so,  what  is  the  relief  which  is  avail-
 able  today  for  those  who  make  hand
 spun  yarn?

 Shri  Manubhai  Shah:  There  are
 actually  some  workers  who  are  doing
 hand  spinning.  But,  as  the  hon.
 Member  is  more  familiar  in  the
 matter,  hand-spinning  really  does  not
 produce  as  much  or  extract  as  much
 fibre  as  mechanical  spinning,  So,
 both  these  aspects  are  being  looked
 into.
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 Industrial  Estate,  Allahabad

 “9%.  Shri  Damani:  Will  the  Minis-
 ter  of  Commerce  and  Industry  be
 pleased  to  state  whether  the  whole
 space  in  the  Industrial  Estate  at
 Allahabad  has  since  been  allotted  to
 the  intending  entrepreneurs?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  Out  of  the  34  fac-
 tories  in  the  Estate  2]  have  so  far
 been  allotted  to  Small  Scale  entrepre-
 neurs  4  factories  are  reserved  for
 Government  Scheme

 हु

 The  remaining  nine  factones  will
 be  allotted  to  small  Scale  entrepre-
 neurs  shortly

 Shri  Damani:  May  I  know  how
 many  applications  are  still  pending
 for  allotment  and  for  which  district?

 Shri  Manubhai  Shah:  Applications
 pending  are  many  but,  really  speak-
 ing,  it  35  not  merely  the  pending  ap-
 plications  that  we  go  into;  we  consider
 whether  the  entrepreneurs  are  likely
 to  establish  industries  or  not.  That
 is  why  9  are  still  vacant  and  verv
 soon  they  will  be  occupied.

 Shri  Damani:  How  many  units  have
 actually  started  production”

 Shri  Manubhai  Shah:  Out  of  these
 2]  as  fay  as  I  am  aware,  because  I
 went  recently  to  Allahabad,  about  six
 have  already  gone  into  production,
 and  others  are  also  likely  to  go  into
 production  soon

 Coal  Dealers  in  Delhi

 7932.  Shrimati  Sucheta  Kripalani:
 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  state.

 (a)  whethe:  any  coal  dealers  im
 New  Delhi  have  been  declared  cligi-
 ble  for  allotment  of  permanent  sites
 by  the  Ministry  of  Works,  Housing
 and  Supply;

 (b)  if  so,  the  number  declaied  eligi-
 ble;  and

 (ec)  when  ase  they  likely  to  be  al-
 lJotted  permanent  sites?
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 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Ani  KX.
 Chanda):  (a)  No.  Sir.

 (b)  Does  not  arise.

 (c)  Does  not  arise.

 Shrimati  Sucheta  Kripalani;:  May  I
 know  whether  it  is  a  fact  that  accord-
 ing  to  “Gadgil  assurance”  displaced
 persons  occupying  temporary  _  sites
 prior  to  August  950  are  entitled  to
 alternative  permanent  allotment?

 Shri  Anil  K.  Chanda:  The  Ministry
 of  Rehabilitation  are  dealing  with
 allotment  of  sites  on  a  permanent
 basis  in  the  rehabilitation  colonies  and
 only  displaced  persons  are  considered
 eligible  for  such  sites,

 Shrimati  Sucheta  Kripalani:  Is  it
 also  a  fact  that  the  Land  and  Deve-
 lopment  Officer  on  behalf  of  the  Chief
 Commissioner  while  making  tempo-
 rary  allotment  of  a  site  for  a  fuel
 depot  in  New  Delh:  had  stated  that
 that  allotment  was  temporary  for  one
 year  pending  finalisation  of  allotment
 of  a  permanent  site;  if  so,  may  I  know
 whether  such  partie.  are  considered
 eligible  for  permanent  allotment?

 Shri  Anil  K.  Chanda:  Up  till  now
 these  allotments  are  made  on  a  year
 to  year  basis,  but  I  understand  before
 the  Delh:  Development  Authority
 there  is  a  proposal  pending  now  for
 making  permanent  allotments

 CP.W.D.  in  Assam

 *933.  Shri  Easwara  Iyer:  Will  the
 Minster  of  Works,  Housing  and  Sup-
 ply  be  pleased  to  state

 (a)  whether  ह  is  a  fact  that  Assam
 Compensatory  Allowance  was  sanc-
 tioned  for  certain  Central  Govern-
 ment  emplovees  in  Assam  in  Septem-
 ber  ‘1957.

 tb)  whether  it  is  a  fact  that  the
 same  is  not  being  paid  to  the  work-
 charged  staff  of  the  Central  Public
 Works  Department  employed  in
 Assam,  and

 (c)  if  so,  the  reasons  therefor?
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 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K.
 Chanda);  (a)  Yes,  Sir.

 (b)  and  (c).  The  sanction  issued
 in  September  did  not  apply  to  the
 work-charged  staff  of  the  C.P.W.D.
 but  it  has  since  been  extended  to
 them.

 Shri  Hem  Barua:  May  I  know  if  the
 Government  are  aware  of  the  deep-
 seated  discontent  amongst  these  wor-
 kers  of  the  Central  Government
 working  in  Assam  because  of  this  dis-
 criminatory  treatment’  meted  out  to
 them?

 Shri  Anil  K,  Chanda:  I  have  already
 stated  in  my  answer  that  this  con-
 cession  has  been  extended  to  the  work-
 charged  staff  also.  The  work-charged
 staff  are  excluded  from  this  local
 allowance  due  to  the  fact  that  they
 are  locally  recruited.  But  we  have
 felt  that  it  is  not  a  just  attitude  and,
 therefore,  we  took  up  the  matter  with
 Finance.  Recently  orders  have  been
 issued  giving  the  same  facilities  and
 allowances  to  the  work-charged  staff
 also.

 International  Atomic  Agency
 *934.  Shrimati  Dla  Palchoudhuri:

 Will  the  Prime  Minister  be  pleased  to
 State:

 (a)  whether  3  is  a  fact  that  India
 has  offered  to  supply  thorium  to  the
 International  Atomic  Energy  Agency;
 and

 (b)  if  so,  the  details  of  the  offer?

 The  Prime  Minister  and  Minister  of
 External  Affairs  and  Fimance  (Shri
 Jawaharlal  Nehru):  (a)  and  (b),  The
 International  Atomic  Energy  Agency
 have  been  informed  that  Government
 are  prepared  to  arrange,  on  conditions
 to  be  agreed  between  them,  for  the
 supply  of  thorium  in  the  form  of  a
 suitable  compound  or  metal.  As  the
 supplies  to  the  Agency  will  have  to
 be  made  from  current  production  and
 not  from  any  stockpile  now  in  exist-
 ence,  adequate  notice  of  the  Agency’s
 requirements  hes  been  asked  for  in
 order  to  permit  appropriate  planning
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 of  production  schedules.  The  quanti-
 ties  ‘to  be  supplied  and  the  schedule
 of  delivery  will  be  determined  only
 after  the  Agency’s  requirements  are
 krown.  There  has  been  an  exchange
 of  correspondence  with  the  Director
 General  of  the  Agency,  anf  details
 have  not  yet  been  finalised.

 Shrimati  Wa  Palchoudhuri:  May  I
 know  if  any  Indian  will  have  the
 facility  of  working  or  getting  train-
 ing  in  this  International  Atomic
 Agency?

 Shri  Jawaharlal  Nehru:  I  cannot
 understand  that  question.  The  Inter-
 national  Atomic  Agency  is  an  office,
 an  international  office  where  various
 countries  have  their  representatives;
 our  country  too.  They  do  not  dig  for
 atomic  energy  there  or  prepare  it.
 It  is  an  office,  an  agency.  The  work
 is  done  in  different  countries.  There
 are  plenty  of  Indians  working  in  India,
 and  Indians  are  important  members  in
 the  International  Agency.

 Shri  Kasliwal:  The  hon,  Prime
 Minister  was  pleased  to  mention  that
 he  has  offered  to  supply  thorium  to
 this  agency.  May  I  know  whether
 any  other  special  fissionable  material
 has  been  offered  to  be  deposited  with
 this  agency?

 Shri  Jawaharlal  Nehru:  By  other
 countries?

 Shri  Kasliwal:  By  India—any  special
 fissionable  material.

 Shri  Jawaharlal  Nehru:  No,  Suir.
 The  only  thing  we  have  offered  is
 thorium,  because  we  possess  large
 quantities  of  it.  We  do  not  possess
 large  quantities  of  the  other  things.
 Therefore.  we  do  not  offer  them.

 Mandi  Rock  Salt  Mines

 935°  J  shri  Hem  Raj:
 “(shri  Padam  Dev:

 Will  the  Minister  of  Commerce  ani
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.  47
 or  the  llth  February,  958  and  state:
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 (a)  whether  the  drilling  operations
 in  the  Mandi  Rock  Mines  have  been
 completed;

 (9)  if  so,  whether  it  is  proposed
 to  set  up  a  factory  at  Jogindranagar
 for  the  preparation  of  this  salt  during
 the  Second  Plan  period;  and

 (c)  when  the  work  will  com-
 mence?

 The  Minister  of  Industry  (Shri
 Mannubhai  Shah):  (a)  Core  drilling
 operations  for  exploratory  purposes
 were  completed  in  June  955  and  the
 sinking  of  two  shafts  is  now  in  pro-
 gress  for  dry  mining  of  salt  at  these
 mines.

 (b)  No,  Sir.

 (c)  Does  not  arise.
 Shri  Hem  Raj:  May  I  know  whe-

 ther,  in  view  of  the  fact  that  this  is
 the  only  reck  salt  mine,  the  Govern-
 ment  propose  to  work  it  out  and  take
 up  the  machinery  at  Jogindranagar
 and,  if  not,  the  reasons  therefor?

 Shri  Manubhai  Shah:  The  present
 drilling  operations  are  precisely  for
 the  purpose  which  the  hon.  Member
 has  mentioned.  We  expect  that  after
 two  years,  when  this  is  completed,
 the  production  will  increase  from
 l-lakh  maunds  to  4-lakh  maunds.

 Shri  Y.  S.  Parmar:  May  I  know
 whether  it  is  not  a  fact  that  there
 is  scarcity  at  present  owing  to  the
 lack  of  availability  of  rock  salt  in
 Mandi  and  the  price  has  risen  from
 Rs  2  to  Rs.  8  or  Rs,  10?

 Shri  Manubhai  Shah:  After  parti-
 tion,  there  has  been  always  a  little
 scarcity  of  this  particular  type  of
 salt  and  that  is  why  the  Government
 for  the  last  several  years  have  been
 taking  this  step.  As  a  result  of  the
 drilling  operations,  we  are  quite  sure
 that  the  country’s  requirements  of
 this  particular  salt  will  be  more  than
 satisfied.

 Shri  Y.  8.  Parmar:  May  I  know
 whether  the  Government  is  consider-
 ing  the  possibility  of  raising  the  quota
 of  rock  salt  of  Mandi  in  particular?
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 hri  Manubhal  Shah:  Not  at  the
 moment,  because,  after  all,  the  pro-
 duction  is  almost  at  -1,25,000  maunds.
 As  soon  as  the  drilling  operations
 succeed  and  we  are  able  to  get  more
 out  of  the  core  driiling  and  shafting,
 we  will  increase  the  allocation  cer-
 tainly.

 sit  wer  दर्शान  :  क्‍या  गवनंमेंट  के
 ध्यान  में  यह  बात  शाई  है  कि  ष्स  साल्ट  का
 जो  कंट्रोल  रेट  है  वह  दो  रुपये  और  कुछ  झाने
 मन  है  जब  कि  यह  श्ाठ  रुपये  मन  के  हिसाब
 से  बिक  रहा  है  ?  क्‍या  इसके  बारे  में  कोई
 कार्रवाई  की  गई  है  ?

 श्री  मतुमाई  शाह  :  यही  बात  भी

 एक  मंम्बर  साहब  ने  कही  थी  जिसको  कि
 आनरेबल  मैम्बर  ने  दोहरा  दिया  है।  मेंने

 यह  कहा  है  कि  जब  इस  चीज़  का  ज्यादा
 उत्पादन  हो  जायेगा  तो  जो  प्राइस  है  वह
 अपने  आप  स्टेबेलाइज  हो  जायेगी  ।

 जहां  पर  हमें  इस  तरह  की  बात
 का  पता  चलता  है  हम  और  माल्ट  लेकर  उस
 इलाके  में  पहुंचा  देते  है

 Match  Industry
 *938.  Shri  Tangamani:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  lay  a  statement  on  the
 Table  showing:

 (a)  the  number  of  workers  employ-
 ed  in  the  cottage  sector  and  the  num-
 ber  of  workers  employed  in  the  power
 sector  of  the  Match  Industry  at  pre-
 sent;

 (b)  what  is  the  total  production  in
 power  sector  and  in  cottage  sector
 separately  from  the  l5th  May,  4957
 till  end  of  January,  1958;  and

 (c)  whether  Government  propose  to
 reduce  the  production  in  the  power
 sector?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  No  accurate
 statistics  are  available  about  the  num-
 ber  of  workers  employed  in  the  cot-
 tage  sector.  The  number  of  workers
 employed  in  the  power  sector  is
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 (b)  The  production  in  the  power
 and  cottage  sector  during  the  period
 18th  May  957  to  3ist  January  4958
 was  l4  million  in  the  organised  sector
 and  AV2  million  gross  boxes  in  the
 decentralised  sector.

 (ce)  No,  Sir.

 Shri  Tangamani:  May  I  know  whe-
 ther  a  representation  was  _  received
 from  the  South  Indian  Swadeshi
 Match  Factories  Association  at  Sathur,
 saying  that  after  the  introduction  of
 the  new  taxes,  the  production  in  the
 power  sector  has  increased?

 Shri  Manubhai  Shah:  It  is  quite  the
 contrary,  As  a  matter  of  fact,  as  a
 result  of  the  Government  policy,  the
 large-scale  sector  has  shrunk  and  the
 entire  production  gradually  is  shift-
 ing  towards  the  decentralised  sector.
 The  House  will  be  glad  to  know  that
 in  the  B,  C  and  D  class,  production
 has  increased  by  almost  60  per  cent.,
 and  it  has  stagnated  more  or  less  in
 the  centralised  seetor.  It  is  true  that

 a@  representation  was  received  and  as
 a  result  of  that  we  have  permitted
 them  now,  from  the  lst  March  on-
 wards,  to  have  two  packings,  besides
 one  of  60s  and  another  of  40s,  over
 and  above  them.—one  of  30s  and  an-
 other  of  50s.

 Shri  Tangamani:  May  I  know  whe-
 ther  the  Government  are  aware  of  a
 press  note  appearing  in  some  of  the
 Madras  papers  that  nearly  65  per  cent.
 of  the  total  production  is  in  the  power
 sector  and  only  35  per  cent.  in  the
 cottage  industries  sector,  pertaining
 to  B,  C  and  D  classes?

 Shri  Manubhai  Shah:  That  is  rot
 correct.  I  have  mentioned  the  figures
 to  the  hon.  Member.  It  is  almost
 50—50  between  the  two  sectors,  and
 if  the  small  sector  is  growing  rapidly,
 the  larger  sector,  that  is,  the  organised
 sector,  is  almost  getting  stagnant.

 Shri  Tangamani;  In  view  of  the  fact
 that  the  small-scale  sector,  that  is,  the
 cottage  sector  is  suffering  in  Sathur,
 Koilpatti  and  Sivakasi,  even  A,  B
 and  C  classes—may  I  know  whether
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 the  Government  will  take  into  con-
 sideration  the  representation  made  not
 anly  by  the  South  Indian  Swadeshi
 Match  Factories  Association  but  also
 by  the  Sivakasi  Chamber  of  Match
 Factories  who  said  that  production  in
 20  factories,  during  this  period,  has
 gone  down  nearly  by  50  per  cent?

 hri  Manabhai  Shah:  Actually,  the
 representatives  came  here  and  we  met
 them  and  discussed  the  matter  thread-
 bare.  One  of  their  main  requests  was
 to  allow  them  two  new  packings  of
 30s  and  50s.  It  was  conceded  and
 other  demands  also  are  being  looked
 into.  I  can  assure  the  hon.  Member
 and  this  House  that  the  Government
 is  wedded  to  the  scheme  of  decentra-
 lisaton,  particularly  in  regard  to  the
 promotion  of  small-scale  and  cottage
 industries.

 Athertan  West  and  Company  Ltd,
 Kanpur

 +
 (  Shri  S.  M.  Banerjee:

 “940  4
 Shri  Prabhat  Kar:

 )  Shri  Mohammed  Ellas:
 L  Shri  Sarju  Pandey:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Ather-
 tan  West  and  Company  Limited,  Kan-
 pur  has  introduced  increased  work-
 load  in  its  weaving  shed  under  the
 threat  of  closure;

 (b)  if  so,  whether  they  have  noti-
 fied  this  change  before-hand;  and

 (c)  af  not,  what  action  is  likely  to
 be  taken  against  them?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  to  (c).  It  is
 understood  that  the  management  in
 consultation  with  the  workers  have
 made  certain  changes  in  working  to
 avoid  closure.

 Shri  M.  Banerjee:  May  I  know
 whether  it  is  within  the  knowledge  of
 the  hon.  Minister  that  the  Soothi  Mill
 Mazdoor  Sabha,  which  is  the  repre-
 sentative  body  of  the  particular  union,
 has  not  been  consulted  at  all  in  this
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 connection  and  they  have  not  followed
 the  recommerdation  of  the  58
 Labour  Conference,  and  may  Tf  also
 know  what  action  is  being  taken
 against  that  particular  mull  for  not
 obeying  the  decision  of  the  5th
 Labour  Conference?

 Shri  Abid  Ali:  It  is  not  a  fact  that
 this  compromise  has  been  forced  on
 the  workers  It  seems  that  the  union
 which  the  hon  Member  has  named  35
 not  representative  of  these  workers
 The  workers  themselves  have  volun-
 teered  certain  proposals  which  were
 accepted  by  the  management,  and
 resulting  in  the  non-closure  of  the
 mills  and  avoiding  unemployment  of
 thousands  of  workers

 Shri  8  M.  Banerjee:  When  I  was  in
 Kanpur,  |  got  representation  sent  in
 by  many  workers—thousands  of  wor-
 kers—saying  that  this  was  done  with-
 out  the  least  consultation  with  the
 working  class  representatives,  and  this
 was  done  in  consultation  with  =  cer-
 tain  stooges  If  so,  what  is  the  action
 that  the  Government  propose  to  take
 on  the  matter”

 Shri  Abid  Ali:  That  may  be  the  fact
 according  to  the  hon  Member  But
 we  have  the  report  from  the  Govern-
 ment  of  Uttar  Pradesh  on  which  basis
 I  have  supphed  this  information

 Shri  Tangamani:  At  the  5th  Labour
 Conference,  on  the  question  of  intro-
 duction  of  rationalisation,  it  was
 decided  that  rationalisation  wil]  be
 introduced  only  when  there  is  a
 national  necessity  and  there  i,  equit-
 able  distribution  of  the  benefits  May
 I  know  whether  these  two  aspects
 were  considered  when  this  rationali-
 satien  was  introduced’

 Shri  Abid  Ali:  It  is  true  that  the
 resolution  to  which  the  hon  Member
 has  referred  was  passed,  but  again,
 the  local  situation  has  to  be  taken  into
 consideration  in  each  case,  and  here,
 when  the  workers  themselves  have
 volunteered  and  entered  onto  an
 agreement  with  the  mills,  we  cannot
 interfere
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 Shri  S.  M.  Banerjee:  Can  I  get  a
 copy  of  the  agreement,  and  can  it  be
 read  out?

 Shri  Abid  Ali:  We  have  not  got  a
 copy  of  the  agreement.  We  have
 only  received  &  report  from  the  Uttar
 Pradesh  Government

 Shri  Naldurgker:  I  am  authorised  to
 put  Question  No  94]

 Mr  Speaker:  After  all  the  questions
 are  exhausted,  I  shall  mve  him  the
 opportunity

 Shi:  Radhamohan
 Next  question

 Singh,—absent

 Shri  Radhamohan  Singh  rose—

 Mr,  Speaker:  Hon  Members  should
 get  up  quickly  How  can  I  see  all  the
 500  Members  simultaneously  unless  I
 have  500  pairs  of  eyes?  (Laughter).
 Hon  Members,  will  kindly  get  up,
 give  the  number  of  the  question,
 stand  there  for  a  minute  and  put  the
 question  distinctly

 Small  Scale  and  Cottage  Industries
 in  UP.

 *942  Shri  Radhamohan  Singh:  W!!
 the  Minister  of  Commerce  amd  Indus-
 try  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No  267
 on  the  l8th  December,  957  and  state

 (a)  whether  any  schemes  for
 developmcnt  of  small  scale  and  cot-
 tage  industmes  in  Uttar  Pradesh  dur-
 ing  the  year  1958-59  have  since  been
 sanctioned,  and

 (b)  if  so,  what  are  these  schemes
 and  the  amount  proposed  to  be  spent
 on  them?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b).  A
 statement  ts  laid  on  the  Table  of  the
 Sabha  indicating  schemes  for  the
 development  of  smal]  scale  and
 cottage  industries  in  Uttar  Pradesh
 dunng  the  year  1958-59  [See
 Appendax  V,  annexure  No.  5]  In
 some  cases  the  examinafion  of
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 ‘tthe  schemes  has  not  yet  been  com-
 pleted.  Sanctions  will  issue  for  ap-
 proved  schemes  after  the  commence-
 ment  of  the  new  financial  year  with-
 in  the  allocations  indicated  in  the
 statement,

 oft  भक्त  1...  :  क्‍या  यह  सत्य  है  कि
 उत्तर  प्रदेश  की  सरकार  ने  खादी  कमिशन
 को  तथा  केन्द्रीय  सरकार  को  विरोध  पत्र
 सेजा  है  कि  उसे  जो  ग्रॉट  दी  जा  रही  है

 न्वह  बहुत  कम  है  तथा  इसको  बढ़ाने  का
 अयत्न  किया  जाये,  यदि  हां,  तो  इस  पर
 जया  कारंवाई  की  गई  है  1

 & |  मनुभाई  ह्ाहु  :  दरअसल  कोई

 ऐसी  स्पेसिफिक  कम्पलेट  तो  जहां  तक  मुझे
 सालूम  है  नहीं  भाई  है।  ऐसी  वात  तो

 डोती  ही  रहती  है  कि  स्टेट  गवर्नमेट  ज्यादा

 मांगती  है  लेकिन  हम  जितने  हमारे  रिसोसिस

 होते  है,  उनके  मुताबिक  ही  देते  हे  ।  लेकिन
 जितना  भी  दिया  गया  है,  उसका  श्रगर
 ठीक  इस्तेमाल  किया  जायेगा  तो  में  यह

 शश्योरेस  दे  सकता  कि  हम  उसकी  ग्राट्स
 बढा  देंगे  1

 Shri  Bishwanath  Roy:  May  I  know
 whether  it  is  proposed  to  start  any
 small-scale  industry,  specially  in
 those  areas  which  have  been  scarcity
 areas  or  flood  affected  areas?

 Shri  Manubhai  Shah:  Actually
 speaking,  as  the  House  is  aware,  the
 establishment  of  the  small-scale  in-
 dustries  is  done  broadly  from  the
 angle  of  seeing  which  particular  in-
 dustry  has  got  a  chance  of  thriving
 in  that  region;  also  what  are  the  tra-
 ditions  of  that  region,  which  of  the
 industries  have  grown  there  in  the
 past  and  so  on.  We  proceed  on  that
 basis.  We  hardly  take  into  considera-
 tion  the  question  of  scarcity  areas.
 Wherever  it  is  possible,  we  also  give
 preference  to  backward  areas,  com-
 pared  to  more  developed  areas.

 की  सखिहासम  सिंह  :  या  सरकार  ने

 उत्तर  प्रदेश  के  पूर्वी  जिलों  में  कौन  २  से  छोटे
 स्केल  के  व्यवसाय  चालू  हो  सकते  हें,  इस
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 बारे  में  कोई  सर्वेक्षण  कराया  है  और
 यदि  कराया  है  तो  उसके  बारे  में  क्या  कार्ये-

 याही  की  जा  रही  है  ?

 ी  मनुभाई  झाह  :  माननीय  सदस्य
 झगर  उस  स्टेटमेंट  को  जो  कि  ५  सफे  का  है
 श्रौर  जिसमें  कि  उन  सारी  इंइस्ट्रीज़  के  नाम
 दिये  गये  हे  जो  कि  उत्तर  प्रदेश  के  भ्रन्दर  की
 जा  रही  है,  देखेंगे  तो  उनको  पता  लग
 जायेगा  कि  उत्तर  प्रदेश  में  डेवलपमेंट  आफ़
 बी  कीपिंग,  गुड  श्रौर  खंडसा री,  विलेज  रायल,
 खादी  और  हेडिक्राफ्ट्स  के  काम  बहुत  ज्यादा

 बढ़े  हुये  हैं.  1

 Shri  Ranga:  Is  it  not  the  policy  of  «
 the  Government  to  start  or  initiate
 the  establishment  of  small-scale  in-
 dustries  in  those  chronic  scarcity  areas
 where  there  is  scarcity  of  employ-
 ment?

 Shri  Manubhai  Shah:  Scarcity  will
 be  something  different,  I  think,  from
 backwardness.  But  it  is  true  that
 where  the  areas  are  highly  populated
 and  they  are  backward  areas,  we  also
 give  preference  to  those  areas.

 Budget  of  Orissa  for  1958-59
 *943,  Shri  Mahanty:  Will  the  Miris

 ter  of  Pianning  be  pleased  to  state:

 (a)  whether  the  Orissa  Governm:-
 have  been  disabled  from  97९5९

 a

 a  full-fledged  Budget  for  1958-5.  i
 the  Orissa  Assembly,  on  account  o
 Government’s  failure  to  finalise  quant
 um  of  Central  aid  to  the  State  Gov
 ernment  under  the  Second  Five  Yea
 Plan  for  the  next  year;

 (b)  if  so,  what  was  the  cause
 the  delay;  and

 (c)  whether  the  matter  has  since
 been  finalised?

 The  Parliamentary  Secretary  to  tre
 Minister  of  Labour  and  Employme
 and  Planning  (Shri  L.  N.  Mishr:
 (a)  The  full  quantum  of  C

 he assistance  for  the  State’s  annual  p)
 of  1958-59  was  indicated  on  the  2!
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 January,  958  when  the  discussions
 with  the  Chief  Minister  were  com-
 pleted.

 (b)  and  (ec).  Do  not  arise.

 Shri  Mahanty:  If  you  will  look  into
 part  (a)  of  my  question,  I  wanted  to
 know  whether  the  Orissa  Government
 have  been  disabled  from  presenting
 a  full-fleged  budget  for  1958-59  on  ac-
 count  of  the  late  finalisation  of  the
 quantum  of  Centra]  assistance.  The
 hon,  Minister  has  not  said  either  ‘yes’
 or  ‘no’.

 The  Deputy  Minister  of  Planning
 (Shri  S.  N.  Mishra):  It  is  indicated  in
 the  reply  that  the  Central  assistance
 was  intimated  to  the  State  Govern-
 ment  on  the  29th  January.  That
 means,  it  was  intimated  to  them
 earlier,  and  they  could  have  presented
 the  budget  earlier  if  the  circumstances
 so  permitted.

 Shri  Mahanty:  Is  ‘it  a  fact  that
 Orissa  was  the  last  of  the  States  of
 the  Indian  Union  to  get  this  finalisa-
 tion  and,  if  so,  why?

 Mr.  Speaker:  Some  State  has  to  be
 the  last  State,

 Shri  Mahanty:  That  is  what  I  want
 to  know.

 Mr.  Speaker:  No,  all  that  does  not
 arise.  The  hon.  Minister  has  said  that
 even  on  the  29th  January  the  infor-
 mation  was  given,  and  there  was
 sufficient  time  for  them  to  present  the
 full-fledged  budget.  Let  the  hon.
 Member  ask  their  Government  for  the
 reasons.

 Shri  Mahanty:  May  I  know  whether
 the  attention  of  the  Government  has
 been  drawn  to  the  publication  of  the
 news  item  in  the  responsible  sections.
 of  the  Orissa  press  that  on  account  of
 this  late  finalisation,  the  Orissa  Gov-
 ernment  has  only  presented  an  ‘On
 Account’  budget,  and  not  a  full-fledged
 budget  and,  if  so,  whether  Govern-
 ment  has  taken  any  action?

 Shri  S.  N.  Mishra:  In  the  press,
 reports  have  appeared.  But  we  are  not
 in  possession  of  any  representation
 from  the  Government  of  Orissa  on
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 that  account;  nor  is  the  Ministry  of
 Finance.

 Shri  Mahanty:  May  I  know  the
 amount  demanded  and  the  amount
 granted?

 Shri  L,  N.  Mishra:  Their  original
 demand  was  for  Rs,  27:72  crores  and
 Rs.  6  crores  have  been  allotted  for
 1958-59.

 Shri  Bimal  Ghose:  Inasmuch  as  this:
 complaint  was  voiced  also  by  the
 West  Bengal  Government,  may  I  know
 whether  the  Central  Government  do
 not  think  it  necessary  to  dispel  the
 misgivings  that  arise  in  the  minds  of
 the  respective  States  that  on  account
 of  the  Central  Government’s  omission
 or  commission  the  State  Government
 budgets  are  not  duly  presented?

 The  Minister  of  Labour  and  Em-
 ployment  and  Planning  (Shri  Nanda):
 The  question  does  not  arise  at  all.  No
 State  has  communicated  to  us  this
 kind  of  apprehension  or  any  discon-
 tent  of  this  kind.

 Shrimati  Renu  Chakravartty:  Tr
 West  Bengal  there  was  an  interim
 budget,  because  timely  aid  was  not
 given.

 Shri  Nanda:  It  is  not  because  the
 matter  was  not  settled  here  in  the
 Planning  Commission.

 Mr.  Speaker:  Why  are  the  hon.
 Members  partial  to  their  own  Govern-
 ments?

 Shri  Bimal  Ghose:  Mr.  B.  C.  Roy
 says  in  Calcutta....

 Mr.  Speaker:  The  hon.  Member  will
 ask  Mr,  8.  C.  Roy  what  he  has  to
 say.  The  hon.  Minister  here  says  that
 no  such  representation  has  been  made
 by  any  State  Government.  Is  it  the
 business  of  the  House  to  go  into  what
 has  been  said  there?

 Shrimati  Renu  Chakravartty:  When
 the  State  Government  has  made  a
 statement  on  the  floor  of:  the  House,
 surely  it  is  a  matter  of  very  great
 concern.
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 Mr.  Speaker:  People  who  are  hon.
 Members  of  that  Legislature  wil)  take
 up  that  matter,  in  view  of  the  answer
 given.  This  will  be  published—broad-
 cast.  Let  those  hon.  Members  take  it
 up  against  their  own  Ministers.

 Shri  Bimal  Ghose:  They  would  say
 that  the  Central  Government  is  at
 fault.

 Shri  Tangamani;  When  a  complaint
 has  been  made  on  the  floor  of  the
 House,  can  we  not  raise  it?  When  the
 State  Governments  themselves  have
 raised  it  on  the  floor,  could  not  we
 raise  it  here?

 Mr.  Speaker:  Order,  order.  Some
 State  Minister  says  that  for  want  of
 proper  intimation  to  them  of  any  sub-
 stantial  aid  or  some  aid  from  the
 Centre,  they  have  not  been  able  to
 presert  the  budget.  We  will  assume
 that  they  have  made  a_  statement,
 Whether  it  is  true  or  not,  the  hon.
 Minister  has  just  now  said  that  no
 such  request  or  complaint  has  come
 from  any  of  those  State  Governments.
 Therefore,  in  view  of  the  statement
 which  will  be  published  and  broad-
 cast—if  any  hon.  Members  want  a
 copy  of  the  statement,  I  am  prepared
 to  give  them  one  or  more  copies—let
 them  take  it  up  wth  their  own
 Ministers.  I  cannot  proceed  with  this
 matter  any  further  now.

 Export  of  Wheat  and  Rice  Bran

 "944,  Shri  Gajendra  Prasad  Sinha:
 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state  whether
 it  is  a  fact  that  wheat  and  rice  bran
 have  been  allowed  to  be  exported
 from  India?

 The  Minister  of  Commerce  (Shri
 Kanungo):  The  export  of  rice  bran  of
 Andhra  and  West  Bengal  origin  only
 is  at  present  allowed.  Export  of
 wheat  bran  is  not  allowed.

 Shri  Gajendra  Prasad  Sinha:  In
 view  cf  the  scarcity  of  food,  may  I
 know  why  the  export  of  rice  bran  has
 been  allowed?

 Shri  Kanungo:  Evidently,  the  State
 Governments  have  found  that  there  is
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 no  demand  for  it  locally,  and  so  they
 have  suggested  its  export.

 Shri  Heda:  May  I  know  whether
 Government  have  found  out  the  uses
 of  rice  bran,  and  also  whether  they
 have  seen  the  news  item  that  edible
 oil  can  be  extracted  out  of  rice  bran?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Morarji  Desai):  We  have
 seen  that  news  item.  Steps  are  being
 taken  to  see  that  oi]  is  produced.

 Shri  Subbiah  Ambalam:  May  I  know
 to  which  of  the  countries  the  bran  is
 exported  and  what  is  the  estimates  of
 the  earnings  out  of  these  exports?

 Shri  Kanungo:  The  ceiling  for  ex-
 port  is  1,000  tons  from  Calcutta  and
 Andhra  also  for  1957.  The  destina-
 tions  are  usually  U.K.,  U.S.A.  and  the
 Continent.

 Shri  Thirumala  Rao:  May  I  know
 whether  the  Commerce  and  Industry
 Ministry  allows  this  export  in  co-
 ordination  with  and  under  the  advice  of
 the  Food  and  Agriculture  Ministry  to
 see  that  there  is  sufficient  cattle  food
 in  this  country  before  we  allow  export
 outside?

 Shri  Kanunge:  These  are  not  re-
 leased  without  the  sanction  of  the
 Food  and  Agriculture  Ministry.

 Shri  Dasappa:  May  we  have  an  idea
 of  the  foreign  exchange  that  these  ex-
 ports  would  fetch?

 Shri  Kanungo:  It  will  be  very  nomi-
 nal.  I  have  not  got  the  value  figures
 here.

 बेकार  प्रशिक्षित  इंजीनियर

 +

 थी  भक्त  ददन *  ह्
 नी  20  Wo  सामंत

 क्या  अम  और  राजगार  मंत्री  ३१  जुलाई,
 १६५७  के  ताराकित  प्रइन  सस्ब्या  ४६२  के
 उत्तर  के  सम्बन्ध  में  बताने  की  कपा  करेंगे
 कि:

 (क)  बेकार  प्रशिक्षित  इंजीनियरों  को

 उपयुक्त  नौकरियां  देने  के  सम्बन्ध  में  इस
 बीच  क्या  प्रगति  हुई  है  ;  भौर
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 (a)  क्‍या  विभिन्न  राज्यों  में  बेकार
 प्रशिक्षित  इंजीनियरों  के  बारे  मे  विस्तृत
 विवरण  सभा-पटल  पर  रखा  जायेगा  ?

 असम  और  रोजगार  तथा  योजना  मंत्रो  के
 समासचिव  (  श्री  ल०  नाग  मिथ)  :  (क)
 अप्रैल  से  दिसम्बर,  १६५७  तक  नियोजन
 कार्यालयों  द्वारा  २०२  इंजीनियरिंग  ग्रेजुएटों
 को  काम  मिला  ।  नियोजन  कार्यालयों
 की  मदद  के  बिना  काम  पाने  वालों  की  सख्या

 मालूम  नही  है  ।

 (ख)  विवरण  सभा  की  मेज  पर  रख  दिया
 गया  है  [  देखिये  परिश्षिष्ट  ५,  अनुबस्थ  सख्या

 १६  ]
 An  hon.  Member:  In  English  also.

 Mr.  Speaker:  Yes.

 Shri  L.  N.  Mishra:  (a)  202  engineer-
 ing  graduates  were  placed  by  the  Em-
 ployment  Exchanges  from  April  to
 December,  1957.  There  is  no  informa-
 tion  about  those  who  were  employed
 without  the  assistance  of  the  Employ-
 meent  Exchanges.

 (b)  A  statement  1s  placeqd  on  the
 table  of  the  Sabha  [See  Appendix
 द  annexure  no.  I6.J.

 att  wer  वर्शन  :  श्रीमन,  पिछली  बार
 मेरे  प्रइन  का  उत्तर  देते  हुये  यह  बतलाया
 गया  था  कि  ३१  मार्च  सन्‌  १६५७  को  सारे
 देश  मे  ३५४  प्रशिक्षित  जीनियसे  बेरोजगार
 थे  शौर  अब  इस  समय  जो  विवरण  दिया  गया

 है  उसके  मुताबिक  ३१  दिसम्बर,  १६५७
 को  ५११  इजीनियर्स  बेरोजगार  ह्  जब  कि

 बहुत  लोगों  को  'ज़गार  भी  दिलाया  गया  है
 तो  में  जानना  चाहता  कि  स  संख्या  के

 बढ़ने  का  क्‍या  कारण  है  ?

 शी  Mo  भा०  सिञ्र  :  बात  यह  है  कि

 यह  ।  मख्या  है  वह  बहुत  ज्रम।त्मक  है  क्योकि
 श्राप  को  याद  होगा  कि  पलैनिंग  कमिशन
 की  इंजीनियरिंग  पर्सोनल  कमेटी  बनी  थी  ।
 उस  ने  कहा  था  कि  इंजीनियरों  की  जो  सख्या
 लिखी  जाती  है  वर  बहुत  सही  नहीं  कती
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 है।  उनमे  से  भाधे  को  नौकरी  मिली  रहती
 है  जिस  को  हम  फ़ैक्शनल  एम्प्लायमेट  कहते
 हैं  वढह़  और  भ्रच्छा  काम  करने  के  लिये  भ्रपना
 नाम  लिखा  देते  हें।  ५११  की  तादाद  इस
 लिये  हो  गई  है  कि  ज्यादा  लो  ेने  रजिस्ट्रेशन
 कराया  है  भौर  अपने  देश  में  ज्यादा  नये
 इंजीनियर  बन  ग  हैं  ।

 Shri  C.  Pattabhi  Raman:  Are  the
 Government  keeping  a  register  of
 unemployed  engineers  and  do  they
 supply  the  information  to  various
 firms  and  others?

 Shri  L,  N.  Mishra:  Those  who  get
 themselves  registered  are  on  the  live
 register  of  the  employment  exchanges.

 Mr.  Speaker:  The  Question  Hour  is
 over.

 SHORT  NOTICE  QUESTIONS

 Mangla  Dam

 J  Shri  N.  R.  Munisamy:
 YL  Shri  Hem  Barua:

 Will  the  Prime  Minister  be  pleased
 to  state:

 8.N.Q.  No.  5

 (a)  whether  it  is  a  fact  that  the
 Pakistan  Government  has  allocated  a
 sum  of  Rs  2°5  crores  for  expenditure
 on  the  multipurpose  Mangla  Dam  pro-
 ject  during  the  next  financial  year
 1958-59  and  this  amount  is  in  addition
 to  a  provision  of  Rs.  ्  crores  in  the
 current  financial  year;

 (b)  whether  it  is  a  fact  that  prelimi-
 nary  civil  works  are  in  progress;

 (c)  whether  lakhs  of  persons  are
 likely  to  be  uprooted;  and

 (d)  what  steps  the  Government  of
 India  propose  to  take  in  the  matter?

 The  Prime  Minister  and  Minister  of
 External  Affairs  and  Finance  (Shri
 Jawaharlal  Nehru):  (a)  Information
 to  this  effect  has  been  published  in
 the  newspapers.
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 (b)  We  are  not  aware  to  what  ex-
 tent  preliminary  civil  works  have
 taken  place  or  are  in  progress.

 (९)  It  is  stated  that  about  100,000
 persons  will  be  deprived  of  their  land
 and  their  livelihood.

 (d)  Steps  taken  by  the  Government
 of  India  in  regard  to  this  matter  have
 been  indicated  in  reply  to  previous
 Questions,  The  latest  position  was
 given  in  reply  to  Starred  Question
 No.  35  on  February  4th  958  and  the
 statement  that  was  made  in  the  Lok
 Sabha  on  the  l8th  February  958  cor-
 recting  the  reply  previously  given.

 Shri  N,  R.  Munisamy:  A  ietter
 dated  the  20th  January,  1958,  from
 the  representative  of  India  was  add-
 ressed  to  the  President  of  the  Security
 Council,  wherein  he  had  requested
 the  President  of  the  Security  Council
 to  circulate  this  letter  to  all  the  mem-
 bers  of  the  Security  Council.  May  I
 know  the  reaction  of  those  members,
 if  the  document  was  circulated  to  all
 the  members?

 Shri  Jawaharlal  Nehru:  How  can  I
 say  about  the  reactions?  They  do
 not  reply  to  these  circular  sent  to
 them  by  the  U.  N.  Secretariat.

 Shri  N.  R.  Munisamy:  Has  any
 protest  been  made  by  the  people  be-
 longing  to  the  so-called  Azad  Kash-
 mir?  If  so  what  is  the  reaction  of  our
 Government  and  have  our  Govern-
 ment  adopted  certain  methods  of  re-
 prisal  by  stepping  canal  waters?
 Have  the  people  residing  in  the  occu-
 pied  area  taken  any  objection  in  a
 positive  way  against  the  construction
 of  this  dam

 Shri  Jawaharlal  Nehru;  I  have
 listened  to  the  first  part  of  the  ques-
 tion  and  not  to  the  second,  that  is
 to  say,  reports  have  appeared  in  the
 Press  repeatedly  about  demonstra-
 tions  in  those  Pakistan-occupied
 areas  against  the  construction  of  this
 dam.  As  to  what  they  will  do,  ob-
 viously  I  cannot  say.
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 Shri  N.  R.  Munisamy:  But  the
 area  does  not  belong  to  them.  It
 belongs  to  us.  What  action  are  we
 taking  to  support  their  action.

 Shri  Jawaharlal  Nehru:  This  in-
 volves  the  whole  Kashmir  issue.
 How  can  I  say  about  any  action  being
 taken  by  us?  We  can  only  draw  the
 attention  of  the  United  Nations
 Security  Council  to  the  additional
 breach  that  the  Pakistan  Government
 has  committed.

 Shri  Hem  Barua:  In  view  of  the
 fact  that  engineering  and  technical
 personnel  for  the  construction  of  this
 dam  are  coming  from  the  United
 Kingdom  and  the  dollars  are  coming
 from  U.S.A.,  may  I  know  if  our
 Government  has  taken  up  this  matter
 with  the  Governments  of  those  coun-
 tries,  specially  as  is  evident  from
 the  statement  from  U.S.  and  U.LK.  re-
 presentatives  in  New  Delhi  and  our
 letter  to  the  President  of  the  Security
 Council?

 Shri  Jawaharlal  Nehru:  We  have
 informed  their  representatives  of  our
 protest.  So  far  as  I  know  we  have
 taken  no  other  steps  because  the
 fiv-is  concerned  are  private  firms.
 We  have  informed  those  Govern-
 ments.  The  Governments  are  not
 taking  any  direct  action.

 Shri  Hem  Barua:  In  view  of  the
 symptoms  of  war  psychosis  exhi-
 bited  in  Pakistan  against  this  coun-
 try,  may  I  know  if  we  have  tried  to
 rouse  the  conscience  of  the  world  by
 apprising  the  members  of  the  United
 Nations  Organisation  about  this  vio-
 lation  of  international  ethics  by
 Pakistan?

 Mr.  Speaker:  He  is  repeating  the
 question.

 Shri  Tangamani  rose—

 Mr.  Speaker:  I  have  allowed  a
 number  of  questions  about  this
 matter.  Nothing  more  is  possible
 now.
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 Charbatia  Refugee  Camp  in  Orissa

 S.N  Q  No.  6  Shri  Panigrahi:  Will
 the  Minister  of  Rehabilitation  and
 Minority  Affairs  be  pleased  to  state

 (a)  whether  military  police  lathi
 charged  and  fired  tear-gas  shells  on
 the  4th  March,  958  on  refugees
 living  in  Charbatia  Refugee  Camp
 near  Cuttack  in  Orissa,

 (b)  what  led  to  such  action  by  the
 military  police,

 (९)  the  number  of  refugee  families
 living  in  the  Charbatia  Refugee
 Camp,

 (d)  whether  the  conditions  of  the
 refugees  living  in  this  camp  have  ever
 been  enquired  by  any  officer  of  the
 Government  of  India,

 (e)  if  so,  whether  any  report  has
 been  submitted  to  the  Government  of
 India  the  working  of  the  refugee
 camps  in  the  State  of  Orissa,  and

 (f)  since  when  the  Charbatia  Re-
 fugee  Camp  33  being  run?

 The  Minister  of  Rehabilitaton  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna),  (a)  to  (f)  A  statement
 is  laid  on  the  Table  of  the  Sabha
 [See  Appendix  ४,  annexure  No  17)

 Shri  Panigrahi.  When  the  refu-
 gees  were  told  to  move  to  this  colony,
 they  represented  to  the  State  Gov-
 ernment  that  the  colony  near  Bhu-
 sandapur  was  not  suitably  provided
 with  drinking  water  facilities  and
 tanks  for  bathing  Was  the  Ministry
 aware  of  this  demand?

 Shri  Mehr  Chand  Khanna  There
 1५  no  shortage  of  drinking  water
 either  in  Bhusandapur  or  in  the  area
 to  which  these  people  were  to  be
 shifted  There  is  already  a  natural
 spring  Three  temporary  wells  have
 already  been  dug  and  we  are  also
 making  arrangements  for  the  sinking
 of  permanent  wells

 Shri  Panigrahi'  May  I  know  the
 number  of  East  Pakistan  displaced
 persons  sent  to  camps  in  Orissa  so
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 far  and  how  many  of  them  have  been
 permanently  rehablitated  in  different
 centres  of  the  State?

 Shri  Mehr  Chand  Khanna:  If  the
 hon  Member  is_  referring  to  the
 Charbatia  Camp,  this  was  opened
 some  time  in  956  I  think  the  num-
 ber  of  persons  in  that  camp  at  one
 tume  was  round  about  5,000  and  a
 number  of  them  have  been  rehabili-
 tated  Others  are  in  the  process  of
 rehabilitation

 Shri  Panigrahi;  I  did  not  mean
 only  Charbatia  Camp’  I  wanted  to
 know  the  number  of  refugees  that
 have  come  to  Orissa  and  how  many
 of  them  have  been  rehabilitated

 Shri  Mehr  Chand  Khanna:  If  the
 hon  Member  is_  referring  to  the
 number  of  displaced  persons  or  re-
 fugees  who  have  gone  to  Orissa  right
 from  947  til]  today,  he  will  have  to
 give  me  notice  of  a  separate  ques-
 tion

 Shri  Mahanty:  What  was  the  pro-
 vocation  for  the  lath:  charge?  ‘That
 has  not  been  stated

 Shri  Mehr  Chand  Khanna:  The  pro-
 vocation  for  the  lathi  charge  was  that
 we  were  moving  people  from  camps
 to  rehabihtation  sites  Some  time  in
 the  month  of  Febiuary  about  240
 families  were  told  that  we  will  start
 their  movement  to  rehablitation  sites
 from  the  Ist  March,  1958,  Out  of  them,
 about  5]  famihes  moved  out  to  the
 rehabilitation  sites,  but  89  famuhes
 refused  to  move  and  the  plea  given
 was  that  they  wanted  to  be  sent  back
 to  West  Bengal  and  not  to  Bhusanda-
 pur

 Shri  Panigrahi  Has  it  come  to  the
 notice  of  the  Government  that  after
 the  refugees  peacefully  dispersed  the
 Military  Police  forcibly  entered  into
 the  huts  of  the  refugees  and  merci-
 lessly  beat  the  inmates  of  the  huts?

 Mr  Speaker:  After  the  refugees
 peacefully  dispersed  the  Police  enter-
 ed  into  the  huts  and  disturbeq  the
 inhabitants?



 4699  Oral  Answers

 Shri  Mehr  Chand  Khanna:  My  in-
 formation  i8  entirely  to  the  contrary
 My  information  35  that  when  those
 (lcughter)

 Mr  Speaker:  The  Government  is
 always  in  the  wrong  and  the  other
 people  are  right’  They  are  all  the  time
 complaining  against  Government  in
 this  House  As  soon  as  a  question  2s
 put  and  the  answer  is  given  there  is
 a  laughter  Shall  I  ask  these  people
 to  laugh  when  a  question  is  put?

 Shri  Jawaharlal  Nehru:  We  have  no
 objection  to  anybody's  laughter

 Shri  Mahanty  rose—

 Mr.  Speaker.  Order,  order  I  am
 not  concerned  one  way  or  the  other
 I  am  here  only  to  regulate  the  debate
 and  as  far  as  possible  to  help  demo-
 cracy  to  grow  But,  these  are  not  the
 methods  by  which  it  can  grow  Why
 should  there  be  laughter?  It  is  a
 serious  matter,  whether  these  persuns
 have  been  beaten  A  serious  question
 has  been  put  “After  they  dispersed
 peacefully  why  should  the  police
 enter  the  huts  and  just  molest  them?”
 Government  as  responsible  here
 Government  must  give  an  answer
 Government  says,  no,  no,  to  the  best
 of  our  knowledge,  it  75  not  correct
 Then  you  begin  to  Jaugh  What  shall
 I  do?  Shall]  I  oder  an  enquiry?
 (Interruption)  No,  no  Very  wrong
 It  is  not  a  matter  for  laughter

 Shri  Braj  Raj  Singh:
 they  are  laughing

 Mr,  Speaker:  When  hon  Members
 laugh,  they  get  laughter  also

 Shri  Surendranath  Dwivedy  Let  us
 hear  the  version  of  the  Minister

 Mr  Speaker:  He  has
 version  that  it  s  incorrect

 Shri  Surendranath  Dwivedy:  He
 has  not  rephed

 Mr.  Speaker:
 correct

 Some  Hon  Members  No,  Sir

 Mr,  Speaker:  Order,  order  If  hon
 Members  are  not  satisfied  what  am  I
 to  do?  Papers  to  be  laid  on  the  Table

 Even  then,

 given  the

 He  says  it  is__  not
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 WRITTEN  ANSWERS  TO  QUES-
 TIONS

 Newsprint  Faetory,  Nizamabad

 "924,  Shri  T.  B.  Vittal  Rao:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No  37  on  the
 4th  November,  957  and  state

 (a)  whether  the  efforts  to  secure
 satisfactory  terms  of  fore.gn  collabo-
 ration  have  since  been  concluded  in
 regard  to  the  setting  up  of  a  news-
 print  factory  at  Nizamabad,

 (b)  ४  so,  the  terms  of  the  agree-
 ment,  and

 (c)  when  the  action  for  setting  up
 of  this  plant  will  be  initiated?

 The  Mimster  of  Industry  (Shri
 Manubha:  Shah):  (a)  No,  Sir

 (b)  and  (c)  The  matter  35  still
 under  negotiations

 Bank  Employees

 *925  Shri  Vajpayee:  Will  the  Minis-
 ter  of  Labour  and  Employment  be
 pleased  to  state

 (a)  whether  it  is  a  fact  that  the
 Indian  Banks  Association  has  an-
 nounced  an  imcrease  in  dearness
 allowance  for  its  employees,

 (b)  if  so  the  number  of  bank  em-
 ployees  to  be  benefited  by  the  same,
 and

 (c)  the  date  from  which  the  in-
 crease  will  be  effective”

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  Yes

 (b)  About  60,000

 (९)  Ist  January  958

 Tea  Export
 Shri  Muhammed  Elias:  Will

 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state

 (a)  how  much  blended  and  packet-
 ed  tea  has  been  exported  out  of  India
 in  ‘1957,
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 (b)  whether  it  is  a  fact  that  the
 national  earnings  on  tea  could  be
 dcubled  if  the  tea  is  blended  and
 packeted  in  India;  and

 (c)  if  so,  what  steps  have  been
 taken  by  Government  in  the  matter?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  Exports  of  packeted  tea  in  1956-
 57  were  about  20°5  million  Ibs.  in
 containers  of  60  Ibs.  or  less.  These
 would  have  consisted  mostly  of  blend-
 ed  teas.  We  have  no  information
 about  exports  of  blended  tea  in  con-
 tainers  above  60  Ibs.

 (b)  The  blending  and  packaging  in-
 dustries  in  the  principal  importing
 ccuntries  are  highly  developed.  If
 unblended  teas  are  not  made  available,
 it  is  likely  that  the  importing  coun-
 tries  might  try  to  get  their  require-
 ments  from  other  producing  countries.
 There  will  thus  be  a  risk  of  our  export
 trade  falling.

 (c)  Does  not  arise.

 Survey  of  Unemployment  in  States

 *93l.  Shri  Sanganna:  W:!]  the  Minis-
 ter  of  Labour  and  Employment  be
 pleased  to  state:

 (a)  whether  any  survey  of  unemp-
 loyment  has  been  undertaken  by
 Government  ॥  the  industries  in  each
 State:

 (b)  if  so,  with  what  results;  and

 (c)  the  volume  of  unemployment  in
 each  industry?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  All):  (a)  No.

 (b)  and  (c).  Do  not  arise.

 Propaganda  of  Anti-Untouchability
 in  A.LR.

 Shri  B.  S.  Murthy:  Will  the
 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state:

 (a)  the  nature  of  broadcasts  made
 by  All  India  Radio  on  the  removal  of
 umtouchability;  and

 38  MARCH  058  Written  Answers  4702

 (b)  the  criterion  adopted  fer  invit-
 ing  persons  to  broadcast  on  the  sub-
 ject?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  Anti-
 untouchability  programmes  are  pre-
 sented  in  a  variety  of  forms  e.g.  talks,
 dialogues,  plays,  features  and  inter-
 views;

 (b)  Persons  who  are  genuinely
 interested  in  the  problem  of  untouch-
 ability  and  have  made  a  special  study
 of  the  subject  are  invited  for  broad-
 cast  talks.

 Industrial  Production

 Shri  Ghosal: *  937.
 |  shri  8,  Das  Gupta:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  the  industrial  output
 trom  July  to  December,  957  has
 come  down  in  comparison  with  that
 on  the  first  half  of  the  year;  and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  No,  Sir.  Even
 though  consolidated  figures  of  indus-
 trial  production  for  the  period  July-
 December  957  arc  not  yet  available,
 a  general  upward  trend  of  production
 has  been  maintained.  Of  course  there
 are  certain  items,  particularly  of  con-
 sumer  goods  mdustiies,  where  in  some
 cases  production  has  declined.

 The  annual  index  of  industrial  pro-
 duction  for  956  was  133-0  while  the
 average  monthly  index  for  January-
 October  4957  has  been  nearly  148,  A
 statement  containing  monthly  index
 of  production  from  January  4956  to
 October  4957  is  laid  on  the  Table  of
 the  House.  [See  Appendix  V,  an-
 nexure  No.  18.)

 (b)  Does  not  arise.
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 Central  Silk  Board

 #939.  Shri  Siddiah:  Will  the  Munis-
 ter  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  when  the  office  of  the  Central
 Silk  Board  was  shifted  from  Bombay
 to  Bangalore;

 (b)  the  reasons  for  the  same,
 (c)  whether  the  office  has  now  been

 shifted  back  to  Bombay  from  Banga-
 lore;  and

 (d)  sf  so,  when  and  the  reasons  for
 the  same?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  In  the  last  week
 of  January,  957

 (b)  It  was  then  considered  that  as
 a  considerable  part  of  the  silk  indus-
 try  3  concentrated  in  Mysore  State  it
 would  be  an  advantage  to  locate  the
 headquarters  of  the  Board  at  Banga-
 lore

 (c)  Yes,  Sir
 (d)  6th  February,  1958,  At  the

 general  body  meeting  of  the  Central
 Sik  Board  held  on  the  26th  April,
 957  a  resolution  was  moved  that  the
 offices  of  the  Board  should  be  trans-
 ferred  from  Bangalore  to  Bombay  The
 resolution  had  the  support  of  a  majo-
 rity  of  the  members  present  It  had
 also  been  found  that  the  headquarters
 of  the  Chairman  of  the  Central  Silk
 Board,  the  Textile  Commissioner,
 being  at  Bombay,  the  location  of  the
 office  of  the  Board  at  Bangalore  led
 to  administrative  difficulties

 As  the  Silk  Industry  is  to  be  found
 in  Bengal,  Bihar,  Assam  and  Kashmir,
 Bombav  as  a  Central  place  for  all
 these  areas  becomes  more  convenient
 administratively

 Large  and  Small  Scale  Industries

 *941,  Shri  Pangarkar:  Wu2ll  the
 Minster  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  the  Bombay  Govern-
 ment  have  approached  the  Union  Gov-
 ernment  for  financial  assistance  for
 the  development  of  large  and  small
 seale  industries  in  the  State  during
 1958-59;  and
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 (b)  :f  so,  the  action  taken  thereon?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  Yes,  Sir.

 (b)  A  statement  giving  the  informa-
 tion  is  laid  on  the  Table  of  the  House.
 [See  Appendix  V,  annexure  No  i9.}

 Closure  of  Cotton  Mills

 *946,  Shri  Rameshwar  Tantia:  Wll
 the  Minister  of  Labour  and  Employ-
 ment  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  large
 number  of  labourers  are  out  of  em-
 ployment  on  account  of  total  or  partiai
 closure  of  the  cotton  mills,  and

 (b)  sf  so,  the  steps  Government  are
 taking  to  restore  them  to  work?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  Yes

 (b)  Most  of  the  closures  are  said  to
 be  due  to  uneconomic  working  and
 financial  difficulties  Government  have
 oidered  investigation  concerning  a  few
 mills  under  the  Industries  (Develop- ment  and  Regulation)  Act  The
 National  Industrial  Development  Cor-
 poration  and  the  Industrial  Finance
 Corporation  provide  loan  finance  to
 industry

 Small  Scale  Industries
 *947,  Shri  Harish  Chandra  Mathur:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  lay  a  statement
 showing’

 (a)  how  many  State  Schemes
 for  the  development  of  the  Small  scale
 industries  have  been  sanctioned  so  far
 during  the  years  1954,  955  and  ‘1956,

 (b)  the  total  amount  involved  and
 the  share  of  Central  Government  mn
 this  amount;  and

 (c)  hew  many  of  these  schemes  are
 in  actual  operation  and  with  what
 result?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  to  (०)  A  state-
 ment  is  laid  on  the  Table  of  the
 House  [See  Appendix  V  annexure
 No  20]
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 LF.S.  Officers  Travel  hy  Foreign
 Air  Lines

 JS  Shri  Raghunath  Singh: "943,
 )  shri  K.  B.  Malvia:

 Wil]  the  Prime  Minister  be  pleased
 to  state:

 (a)  how  many  officers  of  the  Indian
 Foreign  Service  including  Ambas-
 sadors  have  utilised  the  free  services
 of  foreign  Air  Lines  in  order  to  come
 to  India  during  the  last  four  months;

 “and

 (b)  whether  it  is  a  fact  that  some
 officers  of  the  Indian  Foreign  Service
 stationed  abroad  have  sent  their  fami-
 lies  home  as  free  passengers  of
 foreign  air  lines?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 (a)  and  (b).  No  Ambassador  or  other
 member  of  the  Indian  Foreign  Service
 has  utilised  free  service  of  a  foreign
 airline  m  their  normal  service  in  order
 to  come  to  India.  When,  however,  any
 international  airline  inaugurates  a  new
 service,  as  a  matter  of  courtesy  they
 invite  the  diplomatic  representatives
 of  the  countries  concerned  to  partici-
 pate  in  the  inaugural  flight.  For  these
 flights  no  passage  tickets  are  sold  and
 apart  from  the  diplomatic  representa-
 tives  some  newspaper  men  and  others
 are  also  invited.  This  is  a  normal
 practice  not  only  by  foreign  airlines
 but  by  Indian  airlines  also.

 Where  diplomatic  officers  are  invited
 by  a  foreign  airline  to  participate  in
 an  inaugural  flight,  they  approach  the
 Government  of  India  for  permission.
 Such  permission  is  sometimes  granted
 after  the  Ministry  of  External  Affairs
 has  taken  all  relevant  factors  into
 account,  including  the  consideration
 whether  the  officers’  visit  will  be  use-
 ful  for  the  purpose  of  consultation.

 During  the  last  six  months  five
 references  from  Heads  of  Missions
 ‘were  made  for  such  permission  to  be
 ‘granted.  In  three  cases  this  permis-
 sion  was  given  while  in  two  permis-
 tion  was  not  given  because  it  was
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 thought  that  no  public  purpose  would
 have  been  served.  The  three  cases  in
 which  permission  was  given  were  as
 follows:

 qd)  Shri  Prem  Krishen,  Commis-
 sioner  for  the  Government  of
 India  in  Nairobi  for  the  second
 inaugural  flight  of  the  East
 African  Airways.  He  was  not
 accompanied  by  his  wife.

 (2)  Shri  C.  S.  Jha,  Ambassador
 of  India  to  Japan,  travelled
 on  the  inaugural  flight  of  Air
 France.  He  was  accompanied
 by  his  wife.

 (3)  Shri  A.  N.  Mehta,  Charge
 d@’Affaires  in  Vienna,  who
 travelled  by  the  inaugural
 flight  of  Pan  American  Air-
 ways.  He  was  not  accom-
 panied  by  his  wife

 All  these  three  officers  were  required
 also  for  consultation  in  regard  to
 official  work.

 Compensation  Claims

 #950,  Shri  Vajpayee:  Will  the  Minis-
 ter  of  Rehabilitation  and  Minority
 Affairs  be  pleased  to  state  the  ways
 and  means  devised  for  speedy  disposal
 of  revision  appeals  in  respect  of  com-
 pensation  claims  in  the  offices  of  the
 Regional  Settlement  Commissioner,
 New  Delhi  and  the  Chief  Settlement
 Commissioner?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  Formerly  the  Chief  Settle-
 ment  Commissioner  and  three  other
 senior  officers  were  hearing  appeals
 and  revisions  in  addition  to  their
 Administrative  work,  but  recently  in
 addition  to  these,  a  whole  time  officer
 has  been  appointed  to  deal  with
 appeals  and  revisions  under  the  Com-
 pensation  Act.  The  appointment  of
 one  more  whole  time  appellate  officer
 is  also  under  consideration.

 In  the  Regional  Settlement  Com-
 missioner’s  office  a  whole  time  Assis-
 tant  Settlement  Commissioner  has  been
 appointed  to  deal  with  appellate  work.
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 Buildings  belonging  to  ex-rulers
 of  States

 °95i.  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  state:

 (a)  which  of  the  buildings  in  Delhi
 belonging  to  the  Government  of
 Rajasthan  and  former  Princes  of  that
 State  have  been  taken  over  by  the
 Government  of  India;  and

 (b)  whether  up-to-date  payments  of
 rent  have  been  made  in  respect  of
 these?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K.
 Chanda):  (a)  The  Government  of
 India  have  taken  over  eight  such
 buildings,  namely;  Udaipur  House,
 Dholpur  House,  Bikaner  House,  Jaipur
 House,  Jaisalmer  House,  Jodhpur
 House,  Bharatpur  House  and  Kotah
 House.

 (b)  A  statement  showing  the  dates
 up  to  which  payments  have  been  made
 is  placed  on  the  Table  of  the  House.
 {See  Appendix  V,  annexure  No.  21.)

 Indo-U.S.  Trade  Agreement

 Shri  Raghunath  Singh:
 9952,  4  Pandit  K.  C.  Sharma:

 Shrimati  Tarkeshwari  Sinha:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  an
 agreement  has  recently  been  signed
 between  India  and  the  U.S.A.  for  the
 exchange  of  agricultural  surpluses  for
 the  Indian  mineral;  and

 (b)  if  so,  the  quantity  and  the  value
 of  goods  to  be  exchanged  under  the
 above  agreement?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  No,  Sir.

 (b)  Does  not  arise.
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 मोटर  के  ठायर  के  कारलाने

 १२२१.  श्री  स०  Mio  दिवेदी  :  क्‍या
 बारिज्य  तथा  उद्योग  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  भारत  में  किन-किन  कारखानों  में
 मोटर  के  टायर  बनाये  जाते  है;

 (ख)  इन  कारखानों  में  कितनी
 विदेशी  पूजी  लगी  हुई  है;  श्र

 (7)  इन  कारखानों  में  कितता  और
 किस  रूप  में  विदशी  सहयोग  लिया  गया  है  ?

 वाणिज्य  तथा  उद्योग  मंत्री  (श्री  मोरारजो
 देसाई):  (क)  (१)  इनलप  रबड़  कंपनी

 (इंडिया)  लि०,  कलकत्ता  ।

 (२)  फायरस्टोन  टायर  एण्ड  रबड़
 कम्पनी  श्राफ  इंडिया  लि०,  अम्बई।

 (ख)  मेसर्स  डनलप  रबड़  कं०

 ( 'डिया)  लि  में  गैर  निवासियों

 १,३६,७६,६७०  की  जी  लगायी  ई  है।
 मैसर्स  फायरस्टोन  टायर  एण्ड  रबड़  कम्पनी
 श्राफ  इंडिया  लि०,  बम्बई,  अमरिकी
 संस्थापक  कंपनी  की  सहायक  कंपनी  हैं  और
 सारी  पूजी  उसी  की  लगी  हुई  है।

 (ग)  ये  दोनों  फर्में  अपनी  संस्थापक
 संस्थाओं  के  अनुभव  में  मिले  शैल्पिक  ज्ञान
 जैसे  टायर  के  लिए  मिश्रण  बनाने,  कच्चा  माल
 तथा  तैयार  माल  जाचने  और  निर्माण  के  ग्त्य

 विवरणों  के  अनुसार  टायर  बनाती  हें।

 इनकी  संस्थापक  संस्थाएं  इन  कारखानों  को,
 टायरों  &  निर्माण  के  लिए  ग्रावश्यक  कच्चा
 माल  और  मशीने  विदशों  से  खरीदवाने  में

 मदद  करती  है।  संस्थापक  संश्थाओ्रों  में

 ट्रेनिंग  पा  हुए  शैल्पिक  कर्मचारी  भी  विशिष्ट

 कामों  के  लिए  इन  कारखानों  में  रखे

 जाते  हैं
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 मुश़णालय

 १२२२.  श्री  म०७  ला०  हिवेदी  क्या

 निर्माण,  श्राबास  श्रौर  यंभरण  मत्री  यह
 बताने  की  कृपा  करेंगे  कि

 (क)  कोयम्बट्र  और  कोरट्टी  में
 सरकारी  मुद्रणालयो  की  स्थापना  के  बारे  में
 क्या  प्रगति  ई  है;  और

 (ख)  इन  मुद्रगालयो  की  कितनी
 कार्य-क्षमता  होगी

 ?

 निर्माण,  ग्रावास  और  संभरण
 मंत्री  (शी  क०  Wo  रड्डो)  (क)  न

 जगहो  पर  छापाखाने  स्थापित  करन  क

 लिये  कोयम्बट्र  के  नजदीक  ग्रोर  कोराट्टी
 में  भूमि  श्रधिगमन  की  कार्यवाही  की  जा

 चुकी  है।

 (ख)  इन  छापाखानों  की  अनुमानित
 वाधपिक  कार्य-क्षमता  निम्नलिखित  है

 कोयम्बटूर  के  नजदीक---लगभग  ७५०००  पेज
 लेटर  प्रेल  ओर
 लगभग  २०,०००  पेज
 फोटो  लियो  द्वारा  |

 कोराट्टी--  लगभग  ३०००  टन
 फार्मों  की  छपाई  1

 दियासल।इपों  का  उत्पादन

 १२२३.  श्री  म०  ला०  दिवेदो  क्या

 वाणिज्य  तथा  उद्योग  मत्री  यह  बताने  की

 कृपया  करग  कि

 (क)  मच्चीनों  से  दियासलाइया  बनाने
 के  कारखानों  तथा  कुटीर  उद्योगो  के  लिये
 जो  मिला-जुला  उत्पादन  कार्यक्रम  बनाया
 गया  है  उसमे  कितनी  सफलता  हुई  है;

 (ख)  इस  कार्यक्रम  के  भ्रन्तर्गत  कुटीर
 कारखानो  को  ओर  बड़े  कारखानों  को

 क्या-क्या  कार्य  सौंपा  गया  है,  और

 (ग)  नो  प्रकार  के  कारखानों  में

 १६५६  में  कुल  कितना  उत्पादन  हुभ्ना है  ?
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 धाजिज्य  तथा  उसोग  मंत्री  (भी  मोर,रजी

 देसाई):  (क)  मशीनों  से  उत्पादन  करने
 वाले  कारखानों  की  सख्या  PERTH  से

 ही  झाठ  तक  सीमित  है  लेकिन  कुटीर
 कारखानो  की  सख्या  १६५४-५५  में  जहा
 १७६  थी,  वहा  १६५६-५७  में  देण्दे
 पऐेगयी।  मशीनों  से  दियासलाईया  बनाने  के

 कारखानो  का  उत्पादन  कमोवेश  स्थिर  ही
 रहा  है.  परन्तु  कुटीर  कारबानो  का  उत्पादन
 बढा  है।  इनम  १६५४-५५  में  जहा  ६०
 तीलियो  बाली  ११८९६  लाख  ग्रुस
 दियासलाइया  तैयार  होती  थी,  वहा
 १६५६-५७  म  १५७  १  लाख  प्रस  दिया-
 सलाइया  तैयार  ई।

 (ख)  मशीना  में  उतादन  करने  याले
 कारखानो  में  सिर्फ  वे  ही  कारखाने  पाते  है
 जिनका  वाधिक  उत्पादन  ५  लाख  श्ुम
 दियासलाइयो  से  अधिक  है।  इससे  कम
 उत्पादन  करने  वाले  कारखाने  कुटीर  क्षेत्र  में
 हे

 (ग)  ३०७.  ८  लाख  ग्रुस  दियासलाईया,
 जिनमे  से  प्रत्येक  में  ६०  तीलिया  होती  है  ।

 सोडियम  सल्फेट

 १२२४  श्री  Mo  ला०  दिवेदी  क्या

 वाशिज्य  तथा  उद्योग  मत्री  यह  बताने  की

 कृपा  करे  कि  रेशम  के  कारखानो  से  सोडियम
 सल्फेट  प्राप्त  करने  के  लि  जो  जाच  पड़ताल

 हो  रही  थी  उसका  क्या  परिणाम  हुमा
 है?

 बाणिम्य  तथा  उद्योग  संत्रो (क्रो  मोरारजी

 देखाई)  रेयन  रेशम  के  कारखानो  में  पहले

 ही  काफी  परिमाण  में  सोडियम  सस्फेट  प्राप्त
 किया  जाता  हैं  श्रौर  रंगन  के  सभी  न  तथा

 मौजूदा  कारखानो  से  ऐसा  )  करने  की  प्रार्थना
 की  गयी  है।  लेकिन  इससे  प्राप्त  परिमाण

 बहुत  भभक  नही  होता  है
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 चाव  आगानों  के  भमिक

 १२२५.  भी  wo  ला०  दिवेदी  :  क्‍या
 अम  और  रोजगार  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  वर्ष  १६९५५  और  १६५६  में  देश
 में  चाय  बागानों  में  काम  करने  वाले  श्रमिकों
 की  संख्या  कितनी  थी  ;  शौर

 (ख)  १जनवरी,  १६५५ से  ३०  नवम्बर,
 १६५६  तक  की  अवधि  में  उनको  कितना
 स्राभांश  दिया  गया  ?

 अम  उपमंत्री  (झ्ची  श्राबिद  अली)  :  (क)
 बर्ष  १६५३  में  चाय  बागानों  में  लगभग  €  ७
 लाख  श्रमिक  काम  कर  रहे  थे  ।  बाद  के
 यर्षो  के  बारे  में  सूचना  प्राप्त  नही  है

 (@)  इस  सम्बन्ध  में  जो  सूचना  प्राप्त
 है  उसके  अनुसार  आसाम  और  पश्चिमी
 बंगाल  के  इंडियन  टी  एसोसियेशन  के  सदस्य
 बागानों  ने  १६९५३  और  १६५४  के  लिये  चार
 करोड़  रुपये  से  अ्रधिक  को  बोनस  की  पहली
 किस्त  अदा  की  तथा  झ्रासाम  चाय  बागानों
 में  लगभग  १  ४  करोड़  रुपये  की  दूसरी  किस्त

 राष्ट्रीय  बचत  प्रमाण  पत्रों  के  रूप  में  अदा  की
 गई  ।  त्रिपुरा  शौर  केरत  के  बागानों  में
 ३०-११-५६  तक  लगभग  ४६  लाख  भपये
 बोनस  के  रूप  में  अदा  किये  गये  भ्रन्य  राज्यों
 में  बोनस  के  रूप  में  कुल  कितने  रुपये  की  रकम
 अदा  की  गई,  इस  बारे  में  सूचना  प्राप्न  नहीं
 है  1

 खेतिहर  मजबूरों  में  बेरोअगारी

 १२२६.  श्री  म०  लाग  दिवेदी  :  क्‍या
 अम  तथा  रोजगार  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  खेतिहर  मजदूरों  की  बेरोजगारी

 दूर  करने  के  लिये  क्या  कोई  उपाय  किये  गये

 हैं;  भौर
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 (ल)  वर्ष  १६५६-५७  में  कितने

 खेतिहर  मजदूर  पूरी  तौर  पर  या  श्रांशिक
 रूप  में  बेकार  रहे  ?

 श्रम  उपमंत्री  (श्री  भाविद  अली )  :

 (क)  भौर  (लव).  दूसरी  पंच  वर्षीय  योजना
 में  सामूहिक  परियोजनाओं  पर  भौर  ग्रामीण
 तथा  लघु  उद्योगों  के  विकास  पर  जोर  दिया
 गया  है|  श्राच्ा है  कि  इससे  खेतिहर  मजदूरों
 की  बेरोजगारी  कम  हो  जायेगी  ।  कृषि  क्षेत्र
 में  कितने  व्यक्ति  पूरी  तौर  पर  या  आंशिक
 रूप  में  बेकार  हैं,  इस  बारे  में  आंकड़े  प्राप्त  नहीं
 हैं  7  खेतिहर  मजदूरों  की  दूसरी  जांच  चल

 रही  है  और  झाशा  है  कि  इससे  इस  बारे  में
 मदद  मिलेगी  ।

 खेतिहर  मजदूरों  को  ऋणपग्रस्तता

 १२२७.  श्री  म०  ला०  द्विवेदी  :  क्‍या
 श्रम  और  रोजगार  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  खतिहर  मजदूरों  की  ऋणग्रस्तता
 के  बारे  में  क्‍या  कोई  जांच  की  गई  है  ;
 और

 (ख)  क्‍या  उनको  सहायता  देने  की

 कोई  योजना  है  ?

 असम  उपमंत्रो  (श्री  झ्राबिद  अलो)  :

 (क)  जी  हां,  १६५०-५१  भौर  १६५६-५७
 में  खेतिहर  मजदूरों  की  जो  जांच  की  गई  थी
 उनके  दौरान  में  ।

 (ख)  कजंदारी  के  सम्बन्ध  में  खेतिहर

 मजदूरों  को  सहायता  देने  की  कोई  विशेष
 झखिल  भारतीय  योजना  नहीं  है  हा,  कुछेक
 राज्य  सरकारो  ने  इस  बारे  में  कानून  बनाये

 हें

 'रखड़  बागानों  के  अभिक

 १२२८.  श्री  म०  ला०  हिवेदी  :  क्‍या

 थम  शौर  रोजगार  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  रबड़  बागानों  में  काम  करने
 वाले  श्रमिकों  की  संख्या  कितनी  है  ?
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 (@)  इन  श्रमिकों  की  अझौसत  धाय  क्या

 है  ;  भौर

 (ग)  उन  के  कल्याण  के  लिये  केन्द्रीय
 सरकार  क्या  कर  रही  है  ?

 असम  उपसंत्री  (भी  झाविद  झली)  :

 (क)  इस  बारे  में  जो  नवीनतम  सूचना
 प्राप्त  है  वह  १६५३  से  सम्बन्धित  है  भौर  नीचे
 दी  जाती  है

 राज्य  का  ताम  श्रमिकों  की  संख्या

 १.  मद्रास  ६,४५४

 २.  मैसूर  १,७६४

 ३.  ट्रावनकोर-कोचीन  ३१,३६४
 ४.  कुगे  ७१५

 (ख)  वेतन  जो  कुछ  राज्यो  ने  कम-
 से-कम  वेतन  कानून,  १६४८  के  अधीन  निश्चित
 किये  है,  संलग्न  विवरण  में  दिये  गये  हें  ।

 दिखिये  परिक्षिष्ट  ५,  झनुबन्ध  संख्या  २२]  |

 (ग)  बागान  श्रम  कानून  के  शझाधीन,
 विभिन्न  कल्याण  कार्य  जैसे  रहने  के  मकान,
 चिकित्सा  सुविधायें,  शिक्षा  और  मनोरंजन

 सुविधायें,  संरक्षण,  कंन्टीन  और  शिक्षु-गृह
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 व्यवस्था  की  जिम्मेवारी  सीधे  ही  नियोजकों
 को  सौंपी  गई  है  ।  इसके  झलावा  केन्द्रीय
 सरकार  की  बागान  श्रम  आवास  योजना

 है,  जिसमें  बागान  श्रम  कानून  के  मुताबिक
 मकान  बनाने  के  लिये  नियोजकों  को  ऋण
 देने  के  लिये  अनुदान  की  व्यवस्था  की  गई  है  1

 कर्मणारोी  मविष्य  निधि  झधिनियम

 १२२६.  श्री  म०  ला०  ह्विवेदी  क्‍या
 शस  और  रोजगार  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  कर्मचारी  भविष्य  निधि  प्रधि-
 नियम  में  दिसम्बर,  १६५६  में  जो  रांशोधन
 किया  गया  था  उसके  कारण  किन-किन
 राज्यों  के  कितने  बागान  उद्योग  दस  कानून
 के  भन्तर्गत  आ  गये  है  ;

 (ख)  इसमें  काम  करने  वाले  कम  चारियों
 की  सख्या  कितनी  है  ;  ध्रौर

 (ग)  इसमें  से  कितनों  को  इससे  लाभ

 हुआ  है  ?

 अम  उपमंत्री  शी  आबिदव  झलो )  :

 (क)  से  (ग).  सूचना  नीचे  विवरण  में  दी
 जाती  है  —

 ऐसे  प्रत्येक  राज्य  कोलम  दो  में  जो  जो  कानून  को  कोलम
 के  बागानों  की  संख्या  बागान  दिखाये  गये  में  दिखाये  गये

 राज्य  का  नाम  जिसमे  दिसम्बर  ,  हे  उनम  काम  करने  बागान  पर  लागू
 १६५६  से  कर्मचारी  वाले  कमंचारियों  करने  से  जिन

 प्रोविडेट  फंड कानून,  की  संख्या  कर्मचारियों  को

 १६५२  लागू  किया  लाभ  पहुचा
 गया  है  उनकी  संख्या

 14  २  3  6

 १.  द्रांध्र  प्रदेश

 २.  आासाम

 #हूस  राज्य  के  चाय  बागानों  पर  राज्य  सरकार  का  अपना  अलग  प्रोविडेट  फंट  कानून  लागू
 होता  है
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 ३.  बिहार  २  १५०  च््द

 ४.  अम्बई

 x.  केरल  २४५  १,१०,०८४  १,०५,१२७

 ६.  मध्य  प्रदेश

 ७.  मद्रास  श्ष्८  ७५,०६५  3३,४७२

 ८.  मैसूर  ६२६  ४१,६८४  *  २६,३३५*

 1  उड़ीसा

 १०.  पंजाब  श्र  ¥,  X90  १,०००

 ११.  राजस्थान

 १२.  उत्तर  प्रदेश  8  ६२१  ५

 १३.  पश्चिमी  बंगाल  ३०२  १,६६,६६८  240,000

 कुल  १,३८५  2s?  ३,६२,५२६

 कर्मचारी  भविष्य  निधि  असम  उपमंत्रो  (घी  झाबिद  झलो)  :

 १२३०.  श्री  ao  ला०  द्विवेदी  :  क्‍या
 अम  शौर  रोजगार  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  करमंचारी  भविष्य  निधि  के
 स्पये  का  किस  प्रकार  विनियोजन  किया
 जा  रहा  है  ;  भर

 (ख)  सरकारी  प्रत्याभूतियों तथा  राष्ट्रीय
 बचत  प्रमाण-पत्रों  में  ग्रन  तक  कितना
 रुपया  लगाया  गया  है  ;

 (क)  कमंचारी  प्रोविडेंट  फंड  का  रुपया
 हर  हफ्ते  भारत  के  रिजर्व  बेक  द्वारा  केन्द्रीय
 प्तरकार  की  प्रतिभूतियों  में  निम्न  लिखित  रूप
 में  लगाया  जाता  है  —

 (१)  राष्टीय  बचत  प्रमाण-पत्रों  में  १०

 प्रतिशत  ।

 (२)  द्मियानी  समय  की  प्रतिभवियों  में

 २०  प्रतिशत  ।

 ve  झांकड़े  पक्के  नहीं  हे  क्योंकि  कुछ  बागान  मालिक  कर्मचारी  प्रोविडेंट  फंड  कानून  के  लागू
 करने  के  सम्बन्ध  में  ऐतराज  कर  रहे  हैं  भौर  उन्होंने  सूचना  नहीं  मेजी  है  t
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 (३)  लम्बे  समय  की  प्रतिभूतियों  मे  ७०

 प्रतिशत  ।

 (ख)  ३१  जनवरी,  १६९५८  तक,
 ३४  ०८  करोड  रुपये  |  इसके  भ्रालवा  फंड
 की  ७  करोड  की  वे  प्रतिभूतियों  हे  जो  कर्मचारी
 प्रोविडेट  फड  योजना,  १६५२  के  पैराग्राफ
 रेघ  के  अ्रधीन  “कवर्ड  यूनिटो”  से  कानून  लागू
 होने  पर  प्राप्त  हुई  हे  ।

 क॒मंच(री  भविष्य  निधि  को  सदस्थता

 १२३१  श्री  Mo  ao  feet  क्‍या
 अस  झौर  रोजगार  मंत्री  यह  बताने  की  कृपा
 करेगे  कि

 (क)  ३१  मई  १६५७  से  yoo  पये
 अतिमास  पाने  वाले  कमंचारियों  को  भी
 कर्मचारी  भविष्य  निधि  योजना  में  सम्मिलित
 होने  योग्य  बनाने  का  जो  निर्णय  किया
 गया  है  उसका  कितने  अतिरिक्त  कमंचारियों
 पर  प्रभाव  पड़ेगा  ,

 (ख)  कितने  कर्मचारियों  ने  इस  निधि
 के  लिये  रकम  कटवाना  आरम्म  कर  दिया

 है  ,  और

 (ग)  अब  तक  कितनी  राशि  जमा  की
 जा  चुकी  है  ?

 अम  उपमत्री  (श्री  श्राबिद  पश्ली)

 (क)  २,३३४  ।

 (ख)  २,०७८  |

 (ग)  ५  ६०  लाख  रुपये  ।

 (३१--१२--५७  तक)

 कर्मचारी  भजिष्य  निधि  अधिनियम
 का  विस्तार

 १२३२  शी  म०  ला०  द्विवेदों  क्या
 1  झौर  रोजगार  मत्री  यह  बताने  को
 करेंगे  कि  चाय  और  चीनी  जैसे  मौसमी
 सधोगो  पर  कमंचारी  भविष्य  निधि
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 अधिनियम  लागू  करने  के  फलस्वरूप  कितने
 कर्मचारी  लाभान्वित  हुए  हैं  ?

 शम  उपसत्रो  (श्री  झाबिंद  लो)  :

 सूचना  नीचे  दी  जाती  है

 उन  कर्म  चारियो  की
 सख्या  जिन्हे  लाभ

 पहुचा  है

 उद्योग  का  नाम

 १  चीनी  )
 २  ३  लाख

 २  चाय

 ३  चाय  बागान  कह्वा,
 रबड,  इलायची  और
 काली  मिर्च  ३  ६  लाख

 ४  नील  कोई  नही

 ४  ताडपीन

 ६  गदा  विरोजा

 :

 ग्लग  सख्यायें
 ७  लाख  प्राप्त  नहीं  हैं

 ८  रबड  के  कारखान  J

 रसायन

 १२३३  ओ  mo  साठ  द्विवेदी  क्या
 वाणिज्य  तथा  उद्योग  मत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  क्लारीन  से  विभिन्न  रसायनिक
 पदार्थ  बनान  के  लिय  सरकार  ने  क्या  कदम
 उठाये  हे  ,  और

 4 (ख)  उपोत्पादन  के  रूप  में  प्राप्त

 होने  वाली  कक्‍्लोरीन  के  उपयोग  के  लिये
 क्या  निर्णय  किये  गये  हैं  ?
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 आजिल्य तथा  उद्योग  मंत्री  (श्री  मोरारजी
 देसाई):  (क)  भौर  (ख).  एक  उपोत्पादन
 के  रूप  में  मिलने  वाली  क्लोरीन  को  इस  समय

 बहुत  से  रसायनिक  पदार्थ  जैसे  अमोनियम
 क्लोराइड.  डी०  डी०  दीग,  वी०  एच०  सी०,
 ब्लींचिंग  पाउडर,  हाइड्रोक्लोरिक  एसिड
 आदि  बनाने  में  पूरी  तरह  प्रयोग  किया  जा
 रहा  है  1  कपड़ों  तवा  कागज  को  सफेद  करने
 और  सफाई  के  कामों  जैसे  पानो  को  कोटाण-
 रहित  बनाने  के  लिये  भी  इसका  प्रयोग  किया
 जाता  है।  इससे  नये  पदार्थ  जैसे  पोलीविनील
 क्लोराइड,  एथिलोन  डाइक्लोराइड,  फास्फो-
 रस  ट्राइक्लोराइड  श्रादि  बनाने  की  योजनायें
 भी  सरकार  ने  स्वीकार  कर  ली  है

 लवु  उद्योग

 १२३४,  श्री  म०  ला०  दिवेदी :  क्‍या
 खाजणिज्य  तथा  उद्योग  मत्री  निम्न  जानकारी
 देने  वाला  एक  विवरण  सभा-पट्टल  पर
 रखेल  aD  कृपा  करेगे  :

 (क)  लघ  उद्योगों  में  काम  करने  वाले
 किलने  भारतीय  प्रविधिज्ों  को  प्रशिक्षण
 के  लिपे  विदेशों  में  भेजा  गया  है  ,

 1६. 6  थे  किन-किन  देशो  म  प्रशिक्षण
 प्राप्त  कर  रहे  है  ,  और

 (ग)  प्रशिक्षण  के  बाद  वे  कब  लौटेंगे  ?

 वाणिज्य  तथा  उद्योग  मत्री  (श्री  मोरारजी

 देसाई)  (क)  ११  को  1

 (@)  और  (ग).
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 प्रशिक्षण  देने  प्रशिलगा-  भारत  कब
 बाला  देश  थियो  की  लौटने  वाले

 संख्या  हूँ

 जमन  संघीय

 गणराज्य  ४  मई  १६५४८

 बिंटेन  ्  मर्ट  १६५८

 -सं०  र#  अमेरिका  १  मार्च  १६९५८

 स्वीडन  ५  (*)
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 *  इनको  श्रक्टूबर  १६५७  में  दो
 महोने  के  लिये  स्वीडन  भेजा  गया  था  जिससे
 वे  यह  ग्रध्ययन  कर  सकें  कि  वहां  के  लघु
 उद्योग  कसमे  चलते  हैं  पर  उनका  संगठन
 कंसे  किया  जाता  है।  दसमें  से  एक  प्रशिक्षा-
 णार्थी  नवम्बर,  १६५७  में  वापस  झागया  I

 एक  स्व्रीडन  में  बीमार  होकर  दिसम्बर,
 १६५७  में  मर  गया।  वाकी  के  तीन  प्रशिक्षा-
 णार्थों  दिसम्बर,  १६५७  में  वापस  शा  गये  |

 Dispiaced  Persons  in  Kotah  District
 (Rajasthan)

 ‘1235.  Shri  Onkar  Lal:  Will  the
 Minister  of  Rehabilitation  and  Minority
 Affairs  be  pleased  to  state:

 (a)  the  number  of  displaced  families
 from  East  Pakistan  rehabilitated  in
 ‘Ghattr’  village  Tehsi]  Kishanganj
 Kotah  District.  Rajasthan  so  far;

 (b)  the  total  number  of  families  to
 be  rehabilitated;

 (c)  what  facilities  have  been  pro-
 vided  so  far  for  this  purpose;

 (d)  what  is  the  actual  cost  of  the
 houses  built  so  far;  and

 (e)  the  actual  cost  of  single  family
 houses?

 The  Parliamentary  Secretary  to  the
 Minister  of  Rehabilitation  and  Mino-
 rity  Affairs  (Shri  P.  S.  Naskar):  (a)
 48  displaced  families  from  East  Bengal
 consisting  of  78  persons.

 (b)  The  scheme  provides  for  the
 rehabilitation  of  660  displaced  famihes
 at  villages  Ghatti,  Parania  and
 Gordhanpura

 (c)  Residential  accommodation  with
 water  for  domestic  use,  and  necessary
 clothing  have  been  provided.  Arrange-
 ments  have  also  been  made  to  supply
 foodstuffs  to  the  settlers  through  2
 co-operative  store,  a  maintenance  loan
 of  Rs  50  per  mensem  per  family  and
 eight  acres  of  land  to  each  family  have
 been  sanctioned.  A  loan  of  Rs.  300
 per  family  is  also  being  sanctioned
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 for  purchase  of  a  milchcow.  Neces-
 sary  medical  facilities  have  also  been
 arranged,  and  pending  the  establish-
 ment  of  a  school  for  the  children,  sets
 of  books  are  being  provided  for  their
 use.  The  construction  of  a  7  mile  long
 pucca  approach  road  and  a  dam  for
 supply  of  water  for  irrigating  agricul-
 tural  land  is  also  7  progress  Attempts
 sre  being  made  to  employ  as  many
 displaced  persons  as  possible  in  these
 construction  works.

 (d)  The  actual  cost  of  hoyses  built
 so  far  is  not  yet  known.

 (e)  Rs.  550.

 Displaced  Persons  in  Tripura

 1236.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Rehabilitation  and  Mino-
 rity  Affairs  be  pleased  to  state:

 (a)  the  total  amount  of  loan  advanc-
 ed  to  the  displaced  persons  of  Tripura
 for  terracing  of  tillas;

 (9)  the  total  amount  spent  uptil
 now;  and

 (c)  whether  Government  will  in-
 crease  the  amount  to  meet  the  demand
 of  the  displaced  persons?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  to  (c)  An  amount  of
 Rs.  नफे  lakhs  was  sanctioned  out  of
 which  Rs.  128,000  had  been  spent
 upto  3lst  January,  1958.  Another  sum
 of  Rs.  2°5  lakhs  has  recently  been
 sanctioned  and  if  the  Tripura  Adminis-
 tration  asks  for  the  allocation  of  more
 funds,  their  request  will  be  considered
 on  merits.

 Displaced  Persons  in  Tripura

 1237.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Rehabilitation  and  Mino-
 rity  Affairs  be  pleased  to  state:

 (a)  the  number  of  displaced  persons
 who  have  applied  for  loan  under  the
 schemes  sanctioned  by  Government  in
 Tripura;

 (b)  whether  it  is  a  fact  that  they
 fhave  had  to  submit  registered  land
 @eeds  in  support  of  their  application
 for  such  loan;  and
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 (c)  if  so,  whether  Government  will
 expedite  payment  of  these  loans?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  27,38l  applications  were
 received  upto  December,  1957.

 (b)  Registered  sale-deeds  are  not
 required  to  be  submitted  at  the  time
 the  applications  are  submitted  for
 housing  or  land  purchase  loans.  They
 have  to  be  produced  when  the  loan
 is  actually  disbursed,  as  the  property
 has  to  be  mortgaged  to  Government.

 (९)  The  Tripura  Administration  is
 doing  its  best  to  expedite  payment  of
 loans.

 Khadi  and  Village  Industries  Board
 Tripura

 1238.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  total  amount  of  Government
 aid  or  loan  received  by  Khadi  and
 Village  Industries  Board  of  Tripura
 during  1956-57  and  ‘1957-58;

 (b)  the  total  amount  of  non-officia}?
 grants  received  by  them;

 (c)  how  these  funds  have  been  dis-
 bursed;

 (d)  how  many  people  have  been
 benefited  by  this  disbursement;

 (e)  how  many  of  these  people  are
 of  Scheduled  Tribes  and  Scheduled
 Castes;  and

 (f)  whether  any  balance  shect  has
 been  published  by  the  Board  during
 these  two  years?

 The  Minister  of  Commerce  and
 Industry  (Shri  Morarji  Desai):  (a)

 Years  Grants  Loans
 1956-57  Nil  Nil
 1957-58  Rs.  69,  700  Nil

 (b)  Nil.
 (९)  Organisation  of  co-operative

 societies,  purchase  of  raw  materials
 for  distribution  on  loan  to  members
 of  co-operative  societies,  wages  of
 spinners  for  production  of  Khadi,  pay
 ete.  of  the  staff.

 (d)  900  spinners  belonging  to  co-
 operative  societies.
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 (९)  280  belonging  to  Scheduled
 tribes  and  47  belonging  to  Scheduled
 Castes,  including  refugees.

 (f)  No,  Sir.

 Alaminium  Plant  near  Rihand  Dam

 1239.  Shri  V.  P.  Nayar:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  permission  has  been
 given  to  any  private  interest  for  set-
 ting  up  an  Aluminium  Factory  near
 Rihand  Dam;

 (b)  if  so,  the  total  capital  that  will
 have  to  be  spent  in  setting  up  the
 factory;

 (c)  whether  it  is  a  fact  that  ori-
 ginally  Government  decided  to  set  up
 this  factory  in  the  Public  Sector;  and

 (d)  if  so,  for  what  reasons  this  de-
 cision  has  now  been  changed?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Morarji  Desai):  (a)  An
 application  for  the  grant  of  a  licence
 under  the  Industries  (Development
 and  Regulation)  Act  is  under  consi-
 deration.

 (b)  The  estimate  at  present  fur-
 nished  to  Government  is  Rs.  5
 crores.

 Name  of  place
 Sahason.
 Kamalanagar.
 Doharighat.
 Ajagara
 Sevapuri.
 Fatehganj.
 Raniwan.
 Rambaba.
 Bhittee.
 Pukharayan.
 Dhanaura.
 Kamelpur.
 Dingra.
 Karaundi.
 Singhpur.
 Khadgujar.
 Ganeshri.
 Maccharia.
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 (ce)  No,  Sir.

 (d)  Does  not  arise.

 “Saghan  Kshetras”

 1240.  Shri  Kalika  Singh:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  latest  modified  scheme  of
 ‘Saghan  Kshetra’  adopted  by  the  All
 India  Khadi  and  Village  Industries
 Commission;

 (b)  how  many  ‘Saghan  Kshetra’  or
 intensive  areas  have  been  selected  in
 U.P.  State  up-to-date  under  the
 scheme,  their  location  and  the  result
 achieved  so  far:  and

 (c)  what  are  the  prospects  of  the
 scheme  as  found  out  by  experiments
 and  experiences  in  the  field  so  far?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Morarji  Desai):  (a)  Ex-
 cept  for  certain  adjustment  necessitated
 by  local  conditions,  the  orginal  scheme
 is  being  followed  by  the  Khadi  and
 Village  Industries  Commission.

 (b)  8  ‘intensive  areas’  have  so  far
 been  started  in  the  State  of  Uttar
 Pradesh  at  the  following  places:—

 Name  of  District
 Allahabad.
 Allahabad.
 Azamgarh
 Varanasi.
 Varanasi.
 Bareilly.
 Faizabad.
 Faizabad.
 Faizabad.
 Kanpur.
 Moradabad.
 Moradabad.
 Moradabad.
 Moradabad.
 Moradabad.
 Moradabad.
 Moradabad.
 Moradabad.
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 In  addition,  40  ‘pre-intensive  areas’,
 which  are  to  be  eventually  converted
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 into  ‘intensive  areas’,  are  also  work-
 ing  at  the  following  places:—

 “Name  of  piace  Name  of  District.
 Bakhira.  Basti.
 Goora.  Badaun.
 Etah.  Etah.
 Gaurilbazar.  Devaria.
 Mazgawan.  Jaunpur.
 Surjannagar.  Moradabad.
 Tajpur.  Moradabad.
 Kundarkhi.  Moradabad.
 Shaheedgaon.  Varanasi
 Biraonkot.  Varanasi.

 On  the  material  available,  the  re-
 sults  achieved  so  far  in  most  of  tne
 areas  appears  to  be  satisfactory  fram
 the  point  of  response  from  the  people.
 In  respect  of  production  and  employ-
 ment,  the  achievements  ere  set  down
 in  the  annexure.  [See  Appendix  V,
 annexure  No.  23.]

 (c)  Judging  by  the  results  so  far
 achieved  in  some  of  the  ‘areas’  men-
 tioned  abeve.  the  prospects  of  the
 acheme  gay  be  considered  good.
 However,  the  Khadi  at  Village  In-
 daustries  Commission  ha;  appoiated  a
 Committce  (७  review  the  working  of
 the  scheme  since  its  inception  in
 1954-55.

 National  Small  Industries
 Corporation

 1241,  Shri  M.  V.  Krishna  Rao:  Wil)
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  {o  state  what  are  the
 types  of  machines  provisied  so  far  for
 the  development  of  smull  scale  indus-
 tries  in  Andhra  Pradesh  by  the
 National  Small  Industries  Corpora-
 tions?

 The  Minister  of  Commerce  ह.) ह  In-
 dustry  (Shri  Morarji  D+sai):  छाछ10-.
 fng  Machines,  Latkes,  Guilletine
 Shearing  Machines,  Leather  Sewing
 Machine,  Electric  Sprav  Unit  and
 Electric  Motors.

 M/s  Birla  Brothers  (!rivate)  Ltd.

 1242,  Shri  V.  P.  Nayar:  Will  the
 Minister  of  Commerce  :ind  I.dustry
 be  pleased  tn  state:

 (a)  the  names  of  the  units  of  pro-
 duction  owned  and  coniialiced  by  M/S
 Birla  Brothers  (Private)  Ltd.  in’  in-
 dustries  enjoying  Tariff  Trotection  as
 on  the  Ist  January,  ‘1968;

 (७)  the  total  turn-over  of  business
 by  them;  and

 (c)  the  profits  or  losirs  made  by
 them  in  1956-577

 The  Minister  of  Comintrce  and  In-
 austry  (Shri  Morarji  Wesai):  fa)  to
 (०).  A  statement  is  attached.  [See
 Appendix  V,  annexure  No.  24.]

 Training-  cum  Production  Centres
 for  Bambvocs

 1243,  Shri  Daljit  Singt:  Will  the
 Minister  of  Commerce  and  Industry be  pleased  to  state:

 (a)  the  number  of  e¢:atres  for  the
 Production,  training  and  napufacture
 of  bambon  goods  in  Punjab,

 (b)  the  number  of  persons  under
 training  in  them  at  present;  and

 (c)  the  details  of  income  and  ex-
 Penditure  of  these  centres?

 The  Minister  of  Commerce  and  In-

 aad
 (Shri  Morarji  Desai):  :a)

 it.
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 (b)  and  (c).  Do  not  arise.

 Displaced  Persons  in  U.  P.

 Shri  S.  M.  Banerjee:

 1.  Shri  Prabhat  Kar:
 Shri  Muhammed  Elias:
 Shri  Sarju  Pandey:

 Will  the  Minister  of  Rehabilitation
 and  Minority  Affairs  be  pleased  to
 state:

 (a)  the  number  of  displaced  per-
 sons  from  West  Pakistan  in  U.  P.;

 (b)  the  number  of  those  who  have
 been  rchabilitated;  and

 (c)  the  number  to  be  rehabilitated?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  4,80,000  persons.

 (b)  and  (c).  In  the  view  of  —  the
 Ministry  all  those  in  need  of  rehabili-
 tation  assistance  have  been  rehabili-
 tated.  Compensation  has  also  been
 pari  to  a  large  number  cf  displaced

 ‘claimants  in  U.P.  and  with  the  pay-
 ment  of  compensation  to  the  remain-
 ing  persons,  the  balance  of  the  pro-
 blem,  if  any,  will  also  have  been
 resolved.

 Export  of  Silk  Fabric

 1245.  Shri  Ram  Krishan:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  the  value  of  silk
 fabiic  exported  to  foreign  countries
 during  1957-58  so  far  (country-wise)?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Morarji  Desai):  Figures
 are  available  upto  the  end  of  Septem-
 ber,  ‘1957.  <A  statement  is  attached.
 (See  Appendix  V,  annexure  No.  25.]

 Export  of  Jute  Goods

 1246.  Shri  Ram  Krishan:  Will  the
 Minister  of  Commerce  ang  Industry
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  49  on  the  lith
 February,  958  and  state  the  value  of
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 jute  goods  exported  to  foreign  coun-
 tries  during  1957-58,  so  far  (country-
 wise)?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Morarji  Desai):  The
 value  amounts  to  approximately
 Rs.  0l  crores  during  the  period  April,
 957  to  February,  ‘1958.  A  country-
 wise  break-up  is  not  at  present  avail-
 able  and  will  be  placed  on  the  Table
 of  the  House  in  due  course

 Registered  Companies  in  Marathwada
 Region  (Bombay)

 1247.  Shri  Pangarkar:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  names  of  registered  compa-
 mes  in  Marathwada  region  of  Bombay;
 and

 (b)  whether  any  of  them  has  been
 registered  during  the  year  ‘1957-58?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Morarji  Desai):  (a)  A
 statement  showing  names  of  compan.
 jes  registered  in  the  Marathwada  re-
 gion  of  the  State  of  Bombay  is
 attached.  [See  Appendix  V,  annexure
 No.  26  ]

 (b)  None.

 Bhoodan  Lands

 Shri  Barman:
 1248.  <  Shri  Subodh  Hansda:

 [  Shri  S.  C.  Samanta:

 Will  the  Minister  of  Planning  be
 pleased  to  state:

 (a)  the  quantity  of  ‘Bhoodan  lands’
 collected  since  950  and  how  much
 have  been  allotted  for  agricultural
 and  homestead  purposes;  and

 (b)  what  quantity  of  the  above  land
 has  been  allotted  to  landless  Sche-
 duled  Castes  and  Scheduled  Tribes?

 The  Parliamentary  Secretary  to  the
 Minister  of  Labour  and  Employment
 and  Planning  (Shri  L.  N.  Mishra):
 (a)  and  (b).  A  statement  is  laid  on
 the  Table  of  the  House.  [See  Appen-
 dix  V,  annexure  No.  27.]



 4729...  Written  Answers  78  MARCH

 Bicycles

 Shri  C.  Samanta:
 Shri  Bhakt  Darshan:

 1249.  Shri  Subodh  Hansda:
 Shri  Harish  Chandra

 |  Mathur:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  the  total  number  of  bicycles
 exported  from  India  during  1956-57;

 (b)  the  countries  to  which  exported
 and  the  number  exported  to  each;

 (c)  the  total  amount  of  foreign  ex-
 change  earned;

 (a)  the  nature  of  competition  this
 Industry  had  to  face  in  those  coun-
 tries;  and

 (e)  the  measures  since  undertaken
 to  face  foreign  competition  in  those
 countries?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Morarji  Desai):  (a)  to
 (c).  The  export  of  biycles  has  been
 negligible.

 (d)  The  following  measures  have
 been  taken,  among  others,  to  face
 foreign  competition: —

 Qa)  Indian  bicycles  have  been
 exhibited  at  International  cx-
 hibitions  in  Cambodia,
 Indonesia  and  Thailand,  they
 are  also  displayed  at  the  show
 rooms  maintained  by  the  Gov-
 ernment  of  India  in  Colombo,
 Manila  and  D’jakarta;

 (ii)  Drawback  of  import  duty  is
 allowed  on  imported  raw
 materials  and/or  components
 used  in  the  manufacture  of
 bicycles  ‘exported;  similarly
 refund  of  excise  duty,  where
 levied,  is  allowed  on  raw
 materials  and/or  components
 used  in  the  manufacture  of
 bicycles  exported.
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 Foreigners  Visit  to  N.E.F.A.

 JS  Shri  Subodh  Hansda: 1250.
 ५  shri  s.  C.  Samanta:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  the  number  of  foreigners  who
 have  been  allowed  to  cross  the  inner
 line  of  N.E.F.A.  and  N.H.T.A.  since
 January,  ‘1957;  and

 (b)  the  number  of  applications  re-
 ceived  by  Government  for  permission
 to  visit  these  areas?

 The  Prime  Minister  and  Minister  of
 External  Affairs  and  Finance  (Shri
 Jawaharlal  Nehru):  (a)  Permission
 was  given  to  sixty-two  foreigners  to
 cross  the  inner  line  of  NEFA  and
 NHTA.  Out  of  these,  36  actually
 availed  of  the  permission.  This  ine
 cludes  23  foreigners  who  crossed  the
 inner  line  of  NHTA_  en  route  to
 Imphal  and  6  through  NEFA  en
 route  to  Burma.

 (b)  Sixty-seven

 Projects  for  Food  output  in  Kerala

 25i.  Shri  Gajendra  Prasad  Sinha:
 Will  the  Minister  of  Planning  be
 pleased  to  state  the  projects  which
 have  been  approved  by  the  Planning
 Commission  in  Kerala  to  increase  the
 foog  output  in  the  state?

 The  Parliamentary  Secretary  to  the
 Minister  of  Labour  and  Employment
 and  Planning  (Shri  L.  N  Mishra):
 A  statement  indicating  the  projects
 approved  by  the  Planning  Com-
 mission  to  increase  food  production  in
 Kerala  during  the  Second  Five  Year
 Pian  is  placed  onthe  Table  of  the
 House.  [See  Appendix  ्  annexure
 No.  28.]

 Small  Scale  Industries  in  Punjab

 1252,  Shri  9.  C.  Sharma:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  the  amount  allocat-
 ed  to  the  Punjab  State  fr  the  deve-
 lopment  of  Small  Scale  Industries
 under  the  Second  Five  Year  Plan?
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 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Morarji  Desal):  A  sum
 of  Rs.  453  lakhs  (Small  Scale  Indus.
 tries:  Rs.  375  lakhs;  Industrial  Estates:
 Rs.  78  lakhs)  has  been  allocated  to
 the  Punjab  State  for  the  development
 of  Small  Scale  Industries  under  the
 Second  Five  Year  Plan.

 Displaced  Persons  in  Orissa

 12853.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Rehabilitation  and  Minori-
 ty  Affairs  be  pleased  to  state:

 (a)  the  number  of  displaced  persons
 from  East  Pakistan  in  Orissa;  and

 (b)  whether  all  of  them  have  been
 rehabilitated?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  About  12,000  persons.

 (b)  Except  for  about  3,700  persons  in
 the  Charbatia  camp,  the  rest  have
 been  rehabilitated.

 Labour  Disputes

 1254.  Shri  D.  C.  Sharma:  W:']  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  the  total  number  of  labour
 disputes  which  have  occurred  in  Tex-
 tile  Mills  during  the  year  1957-58
 so  far;  and

 (b)  the  nature  of  such  disputes?

 The  Deputy  Minister  for  Labour
 (Shri  Abid  All):  (a)  and  (b).  The
 information  is  not  available  and  the
 time  and  labour  involved  in  collect-
 ing  it  will  not  be  commensurate  with
 the  object  to  be  achieved.  Certain
 information  regarding  work  stoppages
 is  however  available  in  the  monthly
 publication  “Indian  Labour  Gazette”
 copies  of  which  are  available  in  the
 Parliament  Library.

 Migrants  from  West  Pakistan

 4255.  Shri  Ajit  Singh  Sarhadi:  Will
 the  Prime  Minister  be  pleased  to

 38  MARCH  958  Written  Answers  4732

 state  the  number  of  migrants  from
 West  Pakistan  during  the  last  one
 year?

 The  Prime  Minister  and  Minister  of
 External  Affairs  and  Finance  (Shri
 Jawaharlal  Nehru):  6,449,  during  the
 calendar  year  1957.

 Displaced  Persons  from  West  Pakistan

 1256.  Shri  Ajit  Singh  Sarhadi:  Will
 the  Minister  of  Rehabilitation  and
 Minority  Affairs  be  pleased  to  state:

 (a)  whether  any  relief  or  rehabili-
 tation  grant  was  given  to  the  dis-
 placed  persons  who  have  come  to  India
 during  last  one  year  from  West  Pakis-
 tan;  and

 (b)  if  so,  to  what  extent?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  and  (b).  Such  of  the
 Displaced  Persons  who  were  in  tne
 Lahore  Transit  Camp  till  the  end  of
 July,  957  and  on  coming  over  to
 India  were  admited  in  a  Transit
 Camp  at  Amritsar,  are  being  provided
 with  free  ration,  medical  facilities,
 educational  arrangements  for  children
 and  other  rehabilitation  assistance.

 Pakistan  Pilgrims

 257  Shri  Raghunath  Singh:  Will
 the  Prime  Minister  be  pleased  to  state
 what  special  facilities  were  accorded
 to  Pakistan’s  Pilgrims  to  the  Urs  of
 Ajmer  this  year?

 The  Prime  Minister  and  Minister  of
 External  Affairs  and  Finance  (Shri
 Jawaharlal  Nehru):  The  officially
 sponsored  pilgrim  party  was  accord-
 ed  the  usual  facilities  regarding  trans-
 port,  accommodation  etc.  In  addition
 special  arrangements  were  made  in
 regard  to  railway  accommodation,  re-
 turn  tickets  and  expeditious  customs
 examination  for  pilgrims  travelling  by
 the  Khokrapar-Munabao  route.
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 Zanzibar  Trade  Mission

 Shri  Raghunath  Singh:
 anes.  4  Shri  Siddananjappa:

 Will  the  Minister  of  Cammerce  and
 Industry  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Zanzi-
 bar  Trade  Mission  visited  India,  and

 (by  if  so,  what  is  the  outcome  of  :ts
 visit?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Morarji  Desai):  (a)  Yes,
 Sir  A  Trade  Mission  from  Zanzibar
 visited  India  in  January,  958

 (b)  The  discussions  were  purely  of
 an  exploratory  nature  and  no  con-
 crete  decisions  were  arrived  at

 feast  में  भारतीय  २जद्तावास

 १२५६  श्री  ह  Yo  मालवबोय
 क्या  प्रधान  मंत्री  यह  बताने  की  छ्पा  बरेगे
 कि

 (7)  जिन  देशो  की  राजभाषा  अग्रेजी

 नहीं  है  उन  से  हमार  राजदृंतावास  किस
 भाषा  में  पत्रव्यवहार  कन्‍”  है  ,

 ख)  क्‍या  ऐसे  देशों  में  हमारे  राज-

 दूतावासो  म॑  सम्यन्धित  देशा  की  भापाये
 जानने  वाले  कमंचारी  6  ,  श्र

 (ग)  यदि  हा  ता  किन-किन  देशा  में
 ऐसे  कर्मचारी  बाप  कर  रह  है  ?

 प्रधान  मंत्रो  आर  वेदेशिक  फाय  तथा
 विस  मंत्री  थनी  जवाहरल,ल  नहर)  (क)
 विदेश  स्थित  मिशनों  से  दूसरे  देश  को  सरकार
 और  राप्ट्रिकों  के साथ  आम  त्र  स  जा  पत्र-
 व्यवहार  हाता  हैं  वह  उस  देश  की  सरकारी
 भाषा  में  किया  जाता  है  लेक्नि  बहुत  बार,
 पन्नों  को  अग्रेजी  मे  संजने  की  टजाजत  2  और
 उस  देश  की  सरकारी  भाषा  में  अ्रनुवाद  की  एक
 नकल  साथ  लगा  दी  जाती  है
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 (ख)  शौर  (म)  सभी  मिकनों  में
 जहा  सरकारी  भाषा  श्रग्रेजी  के  बजाय  दूसरी
 होती  है  वहा  संबद्ध  देश  की  भाषा  मे  या  उस
 देश  की  सरकारी  भाषा  से  श्रनुवाद  करने  के
 लिये  स्थानीय  कर्मचारी  होत  है  और  प्रगर
 जरूरत  पडे  तो  भारत  से  दुभाषिएं  भनु-
 वादक  भी  भेज  दिये  जाते  है  1  <स  प्रकार  के
 भारतीय  पदाधिकारी  प्रफगानिस्तान,  कम्बो-

 डिया,  चीन,  ईरान,  लाओस,  मेक्सिकों  शौर
 तिब्बत  म  नियुक्त  किये  गये  हैं  ।  विदेश  सेवा
 के  पदाधिकारी  भी  विदेशी  भाषाये  सीखते

 है  और  जब  सबव  हो  उनके  भाषा-जान  का
 उपयोग  भी  किया  जाता  2  1

 CPwD

 3260  Shri  Easwara  Iyer:  Will  the
 Minister  of  Works,  Housing  and  Sup-
 ply  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  Com-
 pensatory  Allowance  is  being  paid  to
 the  Central  Public  Works  Depart-
 ment  Staff  employed  at  Madhopur
 Circle,

 (b)  whether  the  Alloy  ance  35  paid
 to  the  workcharged  staff  of  the  Ma-
 dhopur  circle,  and

 (c)  if  not,  the  reasons  tnerefor?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  K  C  Reddy):  (a)  In
 the  Madhopur  Circle  of  the  CP  WD.
 compensatory  allowance  is  being  paid
 to  certain  Engineering  staff  and  such
 of  the  Clerks  in  the  Divisional  and
 Sub-divisional  offices,  who  stay  at  the
 site  of  work  Class  IV  staff  do  not
 get  this  allowance  as  they  are  re-
 cruited  Jocally

 (b)  No,  Sir

 (९)  Majority  of  the  workcharged
 staff  were  recruited  locally  and  a
 few  workers  were  transferred  from
 outside  at  their  own  request.
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 Trade  with  Switzerland

 ‘1261.  Shri  Daljit  Singh:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  the  present  posi-
 tion  of  the  import  and  export  trade
 between  India  and  Switzerland?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Morarji  Desai):  Detail-
 ed  statistics  of  India’s  trade  with
 Switzerland  are  available  only  upto
 September,  1057.  Statements  showing
 the  important  commodities  in  India’s
 imports  from  and  exports  to  that
 country  during  January-September,
 1957,  are  attached.  [See  Appendix
 ‘V,  annexure  No.  29]

 Import  of  Saffron  and  Watches

 1262,  Shri  Daljit  Singh:  will  ९
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  the  value  of  saf-
 fron  and  watches  with  spares  import-
 ed  durmg  ‘19577

 The  Minister  of  Commerce  and
 Industry  (Shri  Morarji  Desai):  Statis-
 tics  are  available  only  upto  August,
 957  The  value  of  saffron  and  watch
 es  with  spare.  imported  was  as  fol-
 lows:

 Value  in  focu"  करब,
 Saffron  ‘961
 Watches

 {a)  Stop  Watches  2I0
 (b)  West  Watches  38622
 (6  Othe  8s  including  clocks  with

 Watch  movements  2464
 ad  Watch  cases  390
 (९)  Watch  movements  53
 qe  Othe  ‘Waich  parts  ३378
 (g)  One  day  alaim  clock  except

 electiic  24I4
 (h  O.he  alarm  clock  excludi..g

 elect  c  "6
 (i)  Electric  alarm  clocks  3
 (j)  Othe.  electric  clocks  62
 (k)  Time  reco  d  app,  atus  exclud-

 ing  stop  watchcs  760
 a  Other”  clocks)  and  =  प्रधा€-

 Pieces  n.¢.s,  $25
 (mm)  Clock  movements  337

 ‘ToraL  26489
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 Blacksmithy  Training  Centres

 1263.  Shri  Assar:  Will  the  Minister
 of  Labour  and  Employment  be  pleas-
 ed  to  state:

 (a)  whether  Government  have
 opened  any  blacksmithy  _  training.
 centres  in  Bombay  State;

 (b)  if  so,  the  number  of  centres  and
 places  where  these  are  located;  and

 (c)  the  number  of  students  getting
 training  in  these  centres?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  Yes.

 (b)  One  at  Jamnagar.

 (c)  No  admissions  have  been  made
 so  far.

 PAPERS  LAID  ON  THE  TABLE
 GOVERNMENT  OF  INDIA,  SCIENTIFIC

 Ponicy  RESOLUTION
 The  Prime  Minister  and  Minister  of

 External  Affairs  and  Finance  (Shri
 Jawaharlal  Nehru):  Sir,  I  beg  to  lay
 on  the  Tabk  a  copy  of  Government  of
 India,  Sc-entific  Policy  Resolution  No.
 33/CF,57,  dated  the  4th  March,  1958.

 I  shill  read  it  out  because  we  con-
 sider  this  Resolution  as  an  important
 one,  defimng  our  attitude  to  Science
 and  Technology,  generally.

 The  key  to  national  prosperity,  apart
 from  the  spirit  of  the  people,  les,  in
 the  modern  age.  in  the  effective  com-
 bination  of  three  facturs,  technology,
 Taw  materials  and  capital,  of  which
 the  first  ॥5  perhaps  the  most  important
 since  the  creation  and  adoption  of  new
 scientific  techniques  can,  in  fact,  make
 up  for  a  deficiency  in  natural  resources,
 and  reduce  the  demands  on  capital
 But  technology  can  only  grow  out  of
 the  study  of  science  and  its  applica-
 tions.

 The  dominating  feature  of  the  con-
 temporary  world  is  the  intense  culti-
 vation  of  science  on  a  large  scale,  and
 its  application  to  meet  a  country’s
 requirements.  It  is  this,  which,  for
 the  first  time  in  man’s  history,  has
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 (Shri  Jawaharlal  Nehru]
 given  to  the  common  man  m  countries
 advanced  in  science,  a  standard  of
 living  and  social  and  cultural  ameni-
 ties,  which  were  once  confined  to  a
 ‘very  small  privileged  mimority  of  the
 population.  Science  has  led  to  the
 growth  and  diffusion  of  culture  to  an
 extent,  never  possible  before.  It  has
 not  only  radically  altered  man’s  mate-
 rial  environment,  but,  what  3s  of  still
 deeper  significance,  it  has  provided
 new  tools  of  thought  and  has  extend-
 ed  man’s  mental  hor’zon  It  has  thus
 influenced  even  the  basic  values  of
 life,  and  given  to  civilization  a  new
 vitality  and  a  new  dynamism.

 It  is  only  through  the  scentific  ap-
 proach  and  method  and  the  use  of
 scientific  knowledge  that  reasonable
 ‘materia]  and  cultural  amenities  and
 services  can  be  prov'ded  for  every
 member  of  the  community,  and  it  _  is
 out  of  a  recognition  of  this  possibility
 that  the  idea  of  a  welfare  state  has
 grown.  It  is  characteristic  of  the  pre-
 sent  world  that  the  progress  towards
 the  practical  realisation  of  a  welfare
 state  differs  widely  from  country  to
 country  in  direct  relation  to  the  extent
 of  industrialisation  and  the  effort  and
 resources  applied  in  the  pursuit  of
 science.

 The  wealth  and  prosperity  of  a
 nation  depend  on  the  effective  utilisa-
 tion  of  its  human  and  materia]  resour-
 ces  through  industrialisation  The  use
 of  human  material  for  industrialisa-
 tion  demands  its  education  in  science
 and  training  in  technical  skills,  Indus-
 try  opens  up  possibilities  of  greater
 fulfilment  for  the  individual  India’s
 enormous  resources  of  man-power  can
 only  become  an  asset  in  the  modern
 world  when  trained  and  educated

 Science  and  technology  can  make
 up  for  deficiencies  in  raw  materials  by
 providing  substitutes,  or,  indeed,  by
 providing  skills  which  can  be  exported
 in  return  for  raw  materials.  In  indus-
 trialising  a  country,  a  heavy  price  has
 to  be  paid  in  importing  science  and
 technology  in  the  form  of  plant  and
 machinery,  highly  paid  personnel  and
 technical  consultants.  An  early  and
 large  scale  development  of  science  and
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 technology  in  the  country  could  there-
 fore  greatly  reduce  the  drain  on  capital
 during  the  early  and  critical  stages  of
 industrialisation.

 Science  has  developed  at  an  ever-
 increasing  pace  since  the  beginning  of
 the  century,  so  that  the  gap  between
 the  advanced  and  backward  countries
 has  widened  more  and  more.  It  is
 only  by  adopting  the  most  vigorous
 measures  and  by  putting  forward  our
 utmost  effort  into  the  development  of
 science  that  we  can  bridge  the  gap.  It
 is  an  inherent  obligation  of  a  great
 country  like  India,  with  its  traditions
 of  scholarship  and  original  thinking
 and  its  great  cultural  heritage,  to
 participate  fully  in  the  march  of
 science,  which  is  probably  mankind’s
 greatest  enterprise  today.

 The  Government  of  India  have  ac-
 cordingly  decided  that  the  aims  of  their
 scientific  policy  will  be—

 (7)  to  foster,  promote,  and  sus-
 tain,  by  all  appropriate
 means,  the  cultivation  of
 science,  and  scientific  resea-
 rch  in  all  its  aspects—pure,
 apphed,  and  educational;

 (n)  to  ensure  an  adequate  supply,
 within  the  country,  of  research
 scientists  of  the  highest  qua-
 lity,  and  to  recogn:ze  their
 work  as  an  important  compo-
 nent  of  the  strength  of  the
 nation;

 (in)  to  encourage,  and  initiate,
 with  all  possible  speed,  pro-
 grammes  for  the  training  of
 scientific  and  technical  person-
 nel,  on  a  scale  adequate  to
 fulfil  the  country’s  needs  in
 science  and  education,  agricul-
 ture  and  industry,  and  defence;

 (iv)  to  ensure  that  the  creative
 talent  of  men  and  women  is
 encouraged  and  finds  full
 scope  in  scientific  activity;

 (v)  to  encourage  individual  initia-
 tive  for  the  acquisition  and
 dissemination  of  knowledge,
 and  for  the  discovery  of  new
 knowledge,  in  an  atmosphere
 of  academ!  freedom;
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 (vi)  and,  in  general  to  secure  for
 the  people  of  the  country
 ali  the  benefits  that  can  ac-
 crue  from  the  acquisition  and
 application  of  scientific  know-
 ledge.

 The  Government  of  India  have
 decided  to  pursue  and  accomplish
 these  aims  by  offering  good  conditions
 of  service  to  scientists  and  according
 them  an  honoured  position,  by  associa-
 ting  scientists  with  the  formulation  of
 policies,  and  by  taking  such  other
 measures  as  may  be  deemed  necessary
 from  time  to  time.

 hri  Goray  (Poona):  In  view  of  the
 importance  of  this  statement,  will  you
 please  allow  a  two-hour  debate  on
 this?

 Mr,  Speaker:  Hon.  Member  will
 make  a  proper  application.

 NOTIFICATIONS  ISSUED  UNDER  ESSENTIAL
 Commooiries  Act

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Morarji  Desai):  Sir,  I
 beg  to  lay  on  the  Table,  under  sub-
 section  (6)  of  section  (3)  of  the  Essen-
 tial  Commodities  Act,  ‘1955,  a  copy  of
 each  of  the  following  Notifications: —

 (!)  87.0.  No.  150,  dated  the  30th

 May,  1955.
 (2)  S.R.O.  No.  72,  dated  the  9th

 March,  ‘1957,  making  certain
 amendment  to  the  Ministry  of
 Commerce  and  Industry  Noti-
 fication  No.  S.R.O.  1150,  dated
 the  30th  May,  1955.  [Placed
 m  Library,  See  No.  LT—590/
 98.)

 Annual  Report  oF  Hinpustan  CABLES
 Private  Lp.

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 Sir,  I  beg  to  lay  on  the  Table,  under
 sub-section  (l)  of  Section  639  of  the
 Companies  Act,  1956,  a  copy  of  the
 Annual  Report  of  the  Hindustan
 Cables  Private  Ltd,  along  with  the
 Audited  Accounts  for  the  year  1956-57.
 [Placed  in  Library.  See  No.  LT-
 901-88.)
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 ESTIMATES  COMMITTEE

 Fourtu  Rzrorr

 Shri  8,  G.  Mehta  (Gohilwad):  Sir,  I
 beg  to  present  the  Fourth  Report  of
 the  Estimates  Committee  on  the  Minis-
 try  of  Education  and  Scientific  Re-
 search  on  the  subject  ‘Elementary
 Education’.

 PETITION  RE:  INDIAN  RAILWAYS
 ACT  AND  THE  RULES  FRAMED
 THEREUNDER

 Secretary:  Sir,  under  Rule  67  of
 the  Rules  of  Procedure  and  Conduct
 of  Business  in  Lok  Sabha,  I  have  to
 report  that  a  petition  as  per  state-
 ment  laid  on  the  Tabie  has  been
 received  relating  to  the  Indian  Rail-
 ways  Act,  890  and  the  rules  framed
 thereunder.

 STATEMENT

 Pettuon  No.  of  District  Staie oO.  Signato  ics  oor  Town

 Chittoor  Andhra

 RE:  GOVERNMENT  OF  INDIA'S
 SCIENTIFIC  POLICY

 RESOLUTION

 Mr.  Speaker:  If  any  hon.  Member
 wants  any  discussion—if  the  Govern-
 ment  of  its  own  accord  brings  it  up,
 that  is  one  thing—there  are  rules  re-
 gulating  that.  They  can  send  me  a
 letter  under  the  proper  Rule  and  then
 I  will  consider.  If  it  is  a  matter  of
 importance  relating  to  policy,  I  believe
 Government  also  will  agree.  There
 won’t  be  any  difficulty  at  all.  There
 is  a  Demand  fa:  Grant  ales  :.  Scien-
 tific  Research  for  which  time  has  been
 allotted.  Hon.  Members  wii  try  to
 exhaust  all  that  they  have  to  say  in
 the  period;  if  something  more  remains,
 we  will  have  a  discussion.
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 GENERAL  BUDGET—GENERAL
 DISCUSSION—Contd.

 Mr.  Speaker:  The  House  will  now
 resuine  fu.iher  discussion  of  the  Gen-
 eral  Budget  for  1958-59

 Out  ot  20  hours  alotted  for  the  gen-
 eral  discussion,  9  hours  and  l4  minutes
 have  already  been  availed  of,  and  30
 hours  and  40  minutes  now  remamn

 Shrimat:  Renu  Chakravartty  may
 kmdly  continue  hei  speech

 Shrimati  Renu  Chakravartty  (Basir-
 hat)  I  was  talking  about  the  rise  in
 prices  and  the  irabihty  of  the  Gov-
 ernment  to  establish  an  effective  con-
 trol  machinery  for  managing  prices
 Especially,  I  had  noted  the  very  great
 difficulties  which  are  be  ng  faced  by
 the  rice-cating  States

 Especially  in  places  hke  West
 Bengal  and  in  the  South,  the  position
 is  that  the  rice  prices  havc  gone  up
 to  such  an  extent  that  actually  if  the
 cost  of  living  indices  were  to  be  taken
 separatels  foi  these  areas  they  will
 show  a  much  greater  rise  than  in
 other  areas

 The  result  3५  that  today  at  thi,
 period  of  the  year  when  ~ice  prices
 used  to  fall,  in  a  city  hke  Calcutta
 for  which  the  Centre  has  taken  res-
 ponsibility,  the  price  of  rice  i5  Rs  28
 to  Rs  30,  and  m  semi-iural  areas  hke
 Basirhat,  the  price  which  was  Rs  368
 last  year  is  today  between  Rs  23  and
 Rs  24  Large  sections  of  the  labour-
 ing  population  have  to  goto  the  mar-
 ket  to  buy  Actually  they  are  suffer-
 ing  and  a  large  section  is  starving

 Neither  38  cheap  rice  available  in  the
 rural  areas  because  the  rice  has  been
 drawn  out  7  spite  of  the  cordons  and
 all  that  has  been  put  on  paper  regard-
 ing  control  measures  It  has  gone  into
 the  big  cities

 The  Finance  Mimuster  has  said  that
 the  country  can  ill-afford  imports  But
 20  lakh  tons  of  buffer  stocks  were  sup-
 posed  to  be  built  up,  and  we  would
 like  to  know  why  it  383  that  no  steps
 have  been  taken  to  bu:ld  up  even  that
 buffer  stock  Rs  25  crores  were  to
 be  kept  as  a  food  subsidy  fund,  but
 even  that  has  not  been  built  up  ह: अ
 this  is  the  way  we  are  going  to  move,
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 then  how  are  we  going  to  control  the
 Speculators?  Today,  if  you  read  a
 leading  paper  like  The  Statesman,  you
 will  notice  that  actually  large  sections
 of  people  in  the  countryside,  the
 bigger  farmers,  the  richer  farmers
 who  have  financial  stability,  are  going
 into  their  eyes  straight

 If  imports  are  difficult,  the  only
 other  way  is  to  build  up  stocks,  so  that
 the  Government  can  control  the  prices.
 But  what  has  happened  today’?  Today
 is  March  In  my  State  I  know  that  for
 the  whole  of  Deccmber  thet  whole  of
 January  no  scheme  was  put  forward
 whereby  the  Government  could  ask
 even  dealers  to  buy  on  then  behalf
 And  today  m  March  when  almost  the
 entire  rice  harvest  3s  finished,  has
 almost  disappeared  from  the  ma’  ket,
 now  they  sav  that  they  will  buy  25
 per  cent  from  the  rice  mulls—not
 directly  fiom  the  farmer,  so  that  the
 farme:  the  pcasant  actually  gets
 much  more  price  because  it  is  a  lower
 price  that  is  being  paid  bv  the  trader
 Aftor  the  trade  has  come  m  and  the
 trade  has  cornered  the  market  the
 Government  comes  forward  and  says
 now  they  will  buy  and  that  also  25
 per  cent

 A  very  interesting  thing  was  noted
 by  onc  of  the  articles  in  The  States-
 man  They  say  that  one  of  the  traders
 told  the  correspondent  there  that  they
 were  rather  fmghtened  because  thev
 did  not  know  what  Government  policy
 was  to  be  and  that  i.  whv  they  fclt
 that  the  levv  on  the  rice  mills  vould
 be  brought  back  into  the  market
 through  modified  rationing,  and  _  that
 verv  fear  in  one  day  brought  down  the
 price  of  rice

 We  should  lke  to  know  from  the
 Government  what  is  their  price  con-
 trol  machinery  regarding  food  es-
 pecially  rice  Unless  that  is  done,
 there  is  no  use  bewailing  the  fact  that
 small  savings  are  drying  up,  are  fail-
 ing  Who  has  got  small  savings?
 ह्  it  the  peasant  in  the
 villages,  is  7  the  labouring  population,
 the  artisan  is  7  the  middle  class  which
 has  to  buy  rice  at  Rs  28  to  Rs  307
 It  is  small  wonder  that  the  small  sav-

 ings  scheme  has  been  a  failure,  and  2
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 say  that  unless  there  is  this  price  con-
 trol  machinery  and  the  control  of  the
 prices  of  food  grains  is  properly  handl-
 ed,  unless  at  least  we  have  this  move
 of  Government  being  able  to  throw  on
 the  market  foodgrains  at  a  cheaper
 rate  so  that  the  trade  also  wil)  have
 to  come  down,  unless  at  least  we
 evolve  this  machinery,—and  in  order
 to  evolve  that  machinery,  we  have  to
 enter  the  market  and  buy  directly
 from  the  farmer—we  shall  be  neither
 -able  to  help  the  farmer  either  to  really
 keep  his  capital  or  increase  his  savings
 so  that  hecan  go  in  forsmall  savings
 scheme  or  any  other  savings  that  the
 country  might  want,  nor  can  we  really
 give  benefit  to  the  consumer.  This  is
 a  very  serious  thing  which  the  Gov-
 ernment  has  not  taken  any  care  to  go
 into.

 The  third  position  that  is  taken  by
 the  Government  is  that  we  must  in-
 crease  production.  Inflation  can  only
 be  counter-balanced  by  production.
 Regarding  agriculture,  the  Prime
 Minister  makes  many  statements,  the
 Agriculture  Minister  also  makes  many
 statements  that  production  can  go  up
 by  40  per  cent.  or  50  per  cent.  Cer-
 tainly  it  can  go  up,  but  it  is  no  use
 only  talking  about  technology  when
 the  peasantry  is  so  poor  and  is  not
 even  able  to  get  credit  from  Govern-
 ment  sources;  the  peasant  still  has  to
 depend  on  the  moneylender.

 Heavy  indebtedness  is  reported  by
 the  Director  of  Economics  and  Statis-
 tics  in  the  Union  Ministrv  of  Agricul-
 ture  in  two  prosperous  districts  of
 West  Bengal.  Hooghly  and  24-par-
 ganas  They  say:

 “Indebtedness  is  widely  preva-
 Jent  in  the  areca  under  survey.
 About  58  per  cent.  of  the  farms
 in  Hooghly  and  68  per  cent.  of
 those  in  24-Parganas  are  in  debt.
 ‘The  main  source  of  rural  credit  is
 still  the  village  moneylender  who
 charges  an  exorbitant  rate  of
 interest  which  goes  up  to  even  00
 per  cent  per  annum.”

 But  what  is  the  record  of  the  State
 Government?  In  the  economic  survey
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 it  is  stated  that  the  brunt  of  agricul-
 tural  production  and  expenditure  will
 have  to  be  borne  by  the  State  Budget.
 If  that  is  so,  what  is  the  position  re-
 garding  the  State  Budget  of  West
 Bengal?  There  have  been  cuts  in  the
 West  Bengal  Budget  regarding  agri-
 cultura]  loans.  Not  only  are  the  loans
 not  given  in  time.  that  is  a  general
 complaint,  but  agricultural  loans  have
 been  cut  to  the  tune  of  Rs.  1.40  crores
 in  the  West  Bengal  Budget.  For  loans
 to  artisans  the  provision  is  Rs.  0°5
 lakhs,  and  for  cattle  purchase  loan
 there  is  no  provision  at  all  while  there
 was  a  provision  of  Rs.  8  lakhs  last
 year.

 Is  this  the  way  that  you  are  going
 to  increase  agricultural  production?  It
 is  only  lip  service  just  to  hoodwink
 the  people.  There  can  be  no  increase
 in  agricultural  production  however
 many  statements  we  may  make.

 What  is  the  use  of  talking  about
 industrialisation,  about  improvement
 of  tecnical  education  etc.?  There  can
 be  no  industrialisation,  unless  the  basis
 of  industrial'sation.  viz.,  agriculture,
 is  increased  and  weareableto  bring
 about  a  certain  amount  of  improve-
 ment

 One  more  point.  and  I  shall  have
 done.  and  that  is  the  question  of  State
 Budgets.  We  find  that  in  every  State
 Budget  there  has  been  difficulty  in  their
 being  able  to  manage  their  develop-
 mental  expenditure.  Almost  every
 State  has  not  been  able  to  balance  its
 Budget.  There  are  huge  deficits.  Now,
 the  Central  Government  is  being  look-
 ed  upon  by  the  State  Governments
 more  and  more  37  the  centre  from
 which  they  are  gong  to  get  money.
 The  Centre  says  that  it  has  given
 whatever  was  recommended  by  the
 Finance  Commission.  I  would  put  for-
 ward  the  plea  that  unless  the  State
 Governments  are  able  to  carry  for-
 ward  their  programmes  of  develop-
 ment  in  small  irrigation  projects,  in
 the  matter  of  agricultural  loans,  in
 their  move  to  increase  industrial  deve-
 lopment.  there  can  be  no  development
 on  the  all-India  plane,  and  that  is  why
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 I  plead  that  there  is  every  reason  to
 have  another  Finance  Commission.

 The  reason  is  this.  For  instance,
 take  the  State  of  West  Bengal.  Their
 share  of  income-tax  has  now  been  al-
 lotted  on  the  basis  of  population.  It
 is  true  that  for  the  backward  States
 it  is  good,  but  there  are  certain  speci-
 fic  problems,  urgent  problems  for  cer-
 tain  States  which  have  to  be  looked
 into.  One  cannot  just  apply  one
 standard  for  the  whole  of  India.  West
 Bengal  is  a  State  which  calls  for
 special  consideration,  because  of  parti-
 tion,  because  of  the  large  number  of
 refugees,  because  of  the  fact  that  we
 have  very  little  land,  and  our  wealth,
 prosperity  and  prospects  depend  on
 industrialisation.  Unless  this  is  taken
 into  consideration,  I  feel  that  we  will
 be  in  a  very  bad  way  regarding  the
 future  development  plans  of  this  pro-
 blem  State  of  West  Bengal.  The  dis-
 tribution  of  Union  excise  duties  has
 also  been  based  on  wrong  principles,
 that  is,  it  has  been  based  on  popula-
 tion,  whereas  it  should  be  based  on
 consumption.  Of  course,  in  the  case
 of  income-tax,  there  can  be  some
 justification  for  that  basis,  but  in  the
 case  of  Union  excise  duties,  that  should
 not  have  been  the  basis.  Regarding
 jute  also,  it  should  be  based  on  the
 yield  and  not  be  a  sort  of  fixed  amount,
 and  that  is  what  we  would  plead  for.

 Of  course,  I  should  also  say  that  in
 my  State  of  West  Bengal,  the  entire
 administrative  machinery  is  so  ineffi-
 cient.  It  is  Congress  Government
 there.  In  ‘1956-57,  the  sales  tax  which
 they  had  raised  on  cloth,  sugar  and
 tobacco  was  so  little,  and  now.  the
 Finance  Commission  has  come  forward
 and  stated  that  they  will  take  ‘1956-57
 as  the  basis.  So,  we  are  in  a  very
 bad  way,  and  the  amounts  that  have
 been  allocated  to  us  are  not  at  all  real.

 Again,  coming  to  the  question  of  the
 tax  on  railway  fares,  it  is  based  on
 route-mileage.  Why  should  it  be
 raised  on  route-mileage?  Why  should
 it  not  be  based  on  collection?

 So,  I  feel  that  if  we  want  that  State
 to  ‘carry  out  its  plans  for  increasing

 the  agricultural  production  as  far  as
 possible  independently  and  with  con-
 fidence,  then  it  is  necessary  to  see  that
 their  dependence  on  the  Centre  is
 reduced,  and  their  special  problems
 are  looked  into  by  a  second  Finance
 Commission.

 As  for  the  other  points,  I  shall  take
 my  chance  when  we  come  to.  the
 Demands  for  Grants.

 Shri  Viswanath  Reddy  (Rajampet):
 The  discussion  on  the  Budget  has  been
 going  on  for  the  past  two  days.  During
 the  course  of  this  discussion,  great  em~
 phasis  has  been  laid  on  financial  and
 monetary  policies.  For  instance,
 doubts  have  been  expressed  with  re-
 gard  to  the  resources,  both  internal  as
 well  as  external.  Apprehensions  have
 been  felt  in  respect  of  the  scale  of
 deficit  financing.  and  then  conclusions
 have  been  sought  to  be  drawn  that  the
 Second  Five  Year  Plan  will  be  a  total
 failure.  However  important  all  these
 questions  may  be,  I  personally  feel
 that  they  have  been  discussed  in  this
 House  very  often  almost  threadbare,
 and,  therefore,  at  least  some  attention
 should  be  paid  now  to  the  problems
 of  administration.

 Even  the  Planning  Commission,  and
 Mr.  Appleby  who  was  in  charge  of
 recommending  to  us  certain  measures
 of  reform  in  the  matter  of  admini-
 stration.  have  conceded  the  point  that
 the  problems  of  administration  should
 be  placed  even  higher  in  importance
 than  questions  of  finance.  I  might
 here  quote  a  few  words  from  the  re-
 port  of  the  Planning  Commission.
 The  Planning  Commission  say:

 “It  is  likely  that  as  the  plan
 proceeds  difficult  issues  will  relate
 less  to  matters  of  policy  and  ap-
 proach,  more  to  questions  of  ad-
 ministration  and  organisation.  In-
 asmuch  as  collection  of  taxes,
 spending  money  and  raising  small
 savings  are  but  aspects  of  the
 executive  functions  of  govern-
 ment,  finance  may  also  be  regard-
 ed  as  part  of  the  more  general
 problem  of  administration.”
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 In  the  next  para,  they  say:
 “If  the  administrative  machi-

 nery,  both  at  the  Centre  and  in
 the  States,  does  its  work  with
 efficiency,  integrity  and  with  a
 sense  of  urgency  and  concern  for
 the  community,  the  success  of  the
 second  plan  would  be  fully  assur-
 ed.  Thus,  in  a  very  real  sense  the
 second  five  year  plan  resolves  it-
 self  into  a  series  of  well  defined
 administrative  tasks.”

 Mr.  Appleby  is  even  more  emphatic
 about  the  importance  of  the  problems
 of  administration.  He  says  in  his
 Re-Examination  of  the  Indian  ad-
 ministrative  systems

 “At  the  present  stage,  therefore,
 nothing  is  so  important  to  the
 success  of  the  Second  Five  Year
 Plan  and  to  the  possibility  of  a
 much  more  pretentious  Third  Five
 Year  Plan  than  administrative
 reform  now,  aimed  at  accelerat~
 ing  action  in  every  aspect  of
 development  and  in  activities
 complementary  and  _  supporting
 development.”.

 So,  I  need  not  quote  any  further
 authorities  to  prove  my  point  or  to
 establish  my  point  that  the  problems
 of  administration  do  require  a  great
 deal  of  attention  than  they  have  been
 given  so  far.

 The  days  when  a  coup’e  of  hundred
 ICS  people  were  ruling  the  whole  of
 the  British  Empire  under  the  British
 Government  are  long  past.  Now,  the
 structure  of  the  administration  should
 be  in  such  a  way  that  on  the  one
 hand,  the  administration  is  understood
 by  the  people  at  large,  and  on  the
 other,  the  administrators  themselves
 have  the  welfare  of  the  people  and
 the  whole  country  at  heart.  I  do  not
 blame  the  people  who  are  in  charge
 of  the  administration  at  all,  because
 we  have  very  often  observed  com-
 plaints  from  these  people  in  the  ad-
 ministration  that  however  hard  they
 work,  and  however  sincere  they  are,
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 and  however  patriotic  they  try  to  be,
 their  point  of  view  is  not  well  under-
 stood  by  the  people  in  the  country.
 So  also,  all  the  citizens  of  the  country
 complain  that  the  administrators  are-
 a  separate  tribe  by  themselves,  and
 there  is  a  sort  of  hostility  between
 the  people  and  the  administrators;
 and  that  sort  of  feeling  is  gaining
 ground  in  the  country.  Instead  ०१
 the  gulf  narrowing  down,  it  is  actual-
 ly  widening.  The  reason  seems  to  me,
 to  my  mind,  that  the  whole  structure
 of  administration  is  totally  unsuitable-
 to  the  welfare  work  that  we  as  a
 people  and  as  a  government  have
 undertaken  in  this  country.  It  was
 mentioned  yesterday  by  some  hon.
 Members  that  the  cost  of  administra-
 tion  as  compared  to  that  in  ‘I95!  has
 increased  from  Rs.  49  crores  to  Rs.  190°
 crores.  That  is  as  far  as  the  Central
 Government  are  concerned.  The
 position  is  much  the  same  with  refer-
 ence  to  the  cost  of  the  administrative
 structure  in  the  States  also.

 This  process  is  almost  inevitable  in
 a  system  of  administration  which  is
 entirely  based  on  centralisation  of
 administration  In  a  centralised  ad-
 ministration,  we  have  of  necessity  to
 have  checks  and  counterchecks  and
 in  the  process  we  have  to  build  up  a
 structure  which  is  vertical  instead  of
 horizontal.  Therefore,  it  is  inevitable
 that  the  cost  of  our  administration
 will  go  on  mounting  from  year  to
 year,  and  the  guif  between  the  people
 who  are  governed  and  the  Govern-
 ment  is  increasing  day  by  day.

 The  very  oft-repeated  dictum  that
 that  government  is  the  best  which
 governs  the  Jeast  has  got  very  great
 validity  in  the  situation  in  our  country.
 When  I  say  that  centralisation  should
 be  stopped,  that  the  process  should  be
 reversed  and  that  decentralisation  of
 administration  should  be  achieved,  I
 really  cannot  offer  to  this  House  at
 this  moment  any  possible  solution  by
 which  decentralisation  can  be  started.
 I  merely  mention  the  fact  that  there-
 should  be  enough  determination  in
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 our  minds  that  decentralisation  should
 be  started  forthwith

 However,  I  can  quote  ai  few
 instances  where  it  is  possible  to  de-
 centralise  the  administrative  structure,
 but  it  38  not  beg  done  On  the  basis
 of  these  instances,  if  certain  ideas  can
 be  generated  and  a  determined  effort
 is  made  towards  decentralisation  of
 administration,  that  would  be  a  step
 ॥  the  right  direct  on  in  my  op  nion

 Take,  for  instance,  the  distmbution
 ef  scholarships  to  Scheduled  Castes
 and  Scheduled  Tribes  Lakhs  of
 applications  are  received  from  all  over
 the  country,  and  these  are  scrutinised
 and  tabulated  and  months  of  time  are
 wasted  in  this  process  In  fact,  a
 special  unit  has  been  created  in  the
 Education  Ministry  for  the  purpose  of
 distribution  of  these  scholarships  And
 for  aught  we  know  these  people  who
 are  in  charge  of  tabulating  and
 scrutinising  these  apphcations  may  not
 even  be  able  to  pronounce  the  names
 of  these  candidates  They  cannot
 even  scrutinise  the  bonafides  of
 the  applicants  Thev  can  do  nothing
 of  the  sort  If  on  the  other
 hand  monies  are  distributed  to  the
 States  on  the  bisis  of  applications
 rece'ved  from  State,  or  on  the  basis
 of  the  Scheduled  Castes  and  Schedul-
 ed  Tribe  population  of  that  State  it
 would  b  quite  casy  for  the  State
 Government  concerned  to  distribute
 ther  It  wll  also  be  quite  practica-

 ible  for  them  to  scrutinise  the  bona
 fides  of  each  apphcant  But  this  35
 not  beng  done  with  the  result  that
 foday  ccholarship~  are  not  distributed
 even  m  the  month  of  April  not  to
 speak  of  March  That  3s,  the  acade

 gmc  year  has  closed  and  stil)  students
 *who  have  apphed  for  scholarships
 ‘have  not  received  them  This  is  a
 function  which  can  very  easily  be
 sdone  by  the  State  Governments  De
 ytentralisation  in  th  particular  matter
 as  very  helpful  I  am  sure  the  State
 Governments  in  their  turn  wil  also  digs
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 tribute  the  scholarships  to  the  district
 authorities  and  thereby  expeditious
 disbursal  of  scholarships  can  be
 achieved

 This  ३8  only  one  instance  There  is
 another  instance  in  respect  of  giving
 aid  for  digging  wells  in  Hariyan  villa-
 ges  A  list  of  these  villages  will  have
 to  be  drawn  up  by  the  State  Govern-
 ments  and  will  have  to  be  submitted
 to  the  Planning  Commus-ion  for  appro-~
 val  Unless  this  approval  is  obtained,
 the  Accountant  Genera!  will  not  pass
 the  bills  for  digging  wells  Now,  mma-
 gine  a  person  sitting  in  the  Planning
 Commis:  on  and  trying  to  decide  whe-
 ther  a  village  called  Vendukapuram
 or  Kollipurim  or  some  uch  god-
 forsaken  village  in  our  country  deser-
 ves  a  well  or  not  It  is  an  absurd
 propo  ition  that  these  people  who
 cannot  and  who  are  not  in  a  position
 ‘to.  scrutunse  these  applications
 on  the  merits  of  each  case  should
 be  in  charge  of  giving  the  final
 approval  tor  a  particular  scheme  It
 is  quite  easy  for  the  Central  Govern-
 ment  to  ask  the  State  Government  to
 distribute  monies  to  these  villages  to
 dig  the  wally  ind  to  send  up  the  final
 report  to  the  Planning  Commission
 In  tead  of  domg  that  thev  want  the
 powr  of  giving  appioval  at  every
 stag  to  thc  efforts  of  State  Govern-
 ments  wth  the  re-ult  that  the  whole
 progrimme  suffers  and  the  percentage
 of  administrative  cost  for  cach  of
 these  weltare  programmes  Is  mucn
 more  than  it  could  possibly  be

 The  Deputy  Minister  of  Planning
 (Shri  N  Mishra).  We  do  not
 scrutinise  such  schemes

 Shri  Viswanath  Reddy:  If  they  do
 not  scrutinise,  why  do  they  want  the
 powcr  of  approval  here?

 Shri  5.  N.  Mishra:  They  are  only
 reimbursed  afler  they  send  up  the  re-
 port

 Shri  Viswanath  Reddy:  This  kind
 of  paper  work  serves  no  purpgge  at
 all  It  is  purposeless  administratigy
 and  too  much  duplication  of  work.
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 Shri  8.  N.  Mishra:  Quarterly  reports
 are  submitted.

 Shri  Viswanatha  Reddy:  I  am  only
 giving  an  instance.  If  a  proper  scru-
 tiny  is  made,  we  can  multiply  these
 Instances  to  hundreds  of  them.

 Since  the  Deputy  Minister  of  Plan-
 ning  is  here,  ]  might  also  mention
 another  position.  Ministers  of  State
 Governments,  who  are  responsive  and
 responsible  to  reactions  of  public  opi-
 nion  in  their  own  States,  who  are
 answerable  to  the  legislature,  are  put
 in  a  peculiar  position.

 Mr.  Speaker:  I  would  urge  on  all
 fon.  Ministers  that  at  any  rate,  one
 representative  of  each  Ministry  must
 be  present  here  during  the  genera!
 discussion  on  the  Budget.  No  single
 Minister,  however  capable  he  might
 be,  will  be  able  to  remember  or  note
 down  properly  all  the  points  made.
 The  Minister  of  Community  Develop-
 ment  must  have  been  here.  So  also
 other  Ministers.  Otherwise,  al]  these
 arguments  become  absolutely  futile.

 Some  Hon.  Members:  Yes.

 Mr.  Speaker:  I  am  really  sorry  to
 see  this.  When  we  go  to  the  Demands
 for  Grants,  the  particular  Minister  may
 be  present  here  with  his  deputies.  But
 during  general  discussion  of  the  Bud-
 get,  all  the  Ministers,  at  any  rate,  a
 representative  of  each  Ministry,  must
 be  present  here.

 Shri  Viswanatha  Reddy:  I  was  say-
 ing  that  Ministers  of  States  are  placed
 in  the  position  of  having  to  go  to  some
 minor  official  in  the  Planning  Com-
 mission  and  trying  to  convince  him
 about  the  various  issues  and  problems
 that  are  facing  them.  This  position
 of  patronage  in  the  Planning  Com-
 mission  is  becoming  rather  intoler-
 able.  I  have  personally  received  sev-
 eral  complaints  from  Ministers  of
 State  Governments  who  are  respon-
 sible  to  their  people,  probably  even
 waore  responsible  than  any  of  us  here
 beemuse  their  constituencies  are
 smaller  and  the  problem,  that  they
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 are  asked  to  tackle  are  really  devetop
 mental  problems,  problems  which  ree
 late  to  the  day  to  day  needs  of  the
 people  of  the  States.  These  people
 are  placed  in  the  position  of  coming
 here  and  explaining  to  some  minor
 official  with  humility,  trying  te
 wangle  out  something.  This  position
 of  patronage  in  the  Planning  Commis-
 sion  is  really  something  we  should
 take  note  of  and  try  to  do  something
 about  it.  The  position  in  which  Min-
 isters  are  placed  when  they  come
 here,  having  to  make  their  represen-
 tations  in  this  manner,  is  really  in-
 tolerable,

 I  put  the  blame  for  all  this  on  the
 system’  of  administration.  I  do  not
 blame  any  individuals  for  this.  The
 whole  system  is  such  that  it  calls  for
 very  urgent  reform.  Decentralisation  is
 the  solution.  As  I  have  already  sub~
 mitted,  I  have  no  particular  proposal
 or  particular  suggestions  to  effect
 decentralisation.  But  I  feel  very  sure
 that  if  there  is  enough  determination
 in  our  mind,  we  can  carry  out
 decentralisation  of  administration  in
 several  directions.

 I  pass  on  to  the  next  point,  name-
 ly,  the  method  of  recruitment  of  our
 officers.  Our  administrative  structure
 is  typically  a  British  one.  It  does  not
 exist  outside  the  British  Empire.  We
 recruit  officers  at  a  very  high  level.
 In  the  days  of  British  rule  in  India,
 it  was  necessary  for  their  purpose  to
 recruit  officers  Class  I  directly,
 because  they  sought  to  create  a  sort
 of  halo  and  prestige  round  an  officer;
 unless  this  prestige  was  built  up  round
 an  officer,  it  was  not  possible  to
 administer  the  country  effectively  in
 their  own  light.  Of  course,  there  is  a
 theory  on  which  this  principle  is  based,
 the  theory  that  a  person  who  is  re-
 cruited  directly  to  a  higher  position
 will  be  a  man  of  integrity,  great
 honesty  and  ability,  and  with  proper
 training,  he  will  become  an  excellent
 administrator.  I  personally  feel  that

 day
 theory  has  no  validity  at  af  to-

 Today  the  problems  that  come  for
 decision  before  an  officer  can  only  be
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 dealt  with  through  experience,  not
 through  intelligence  or  any  other
 qualities  which  I  mentioned  just  now.
 Therefore,  my  suggestion  would  be
 that  we  shall  stop  recruiting  officers
 officers  at  the  high  level.  We  shall
 adopt  what  is  called  the  career  princi-
 ple  in  the  matter  of  recruitment  to
 our  services.  This  principle  involves
 recruitment  at  a  much  lower  level,
 say  at  the  level  of  the  Upper  Division
 Clerk.  When  persons  are  recruited  at
 this  level  and  all  avenues  of  promo-
 tion  are  open  to  them  provided  they
 have  merit,  honesty,  integrity  and
 ability—any  amount  of  avenues  are
 open  for  their  personal  ddvance-
 ment—the  enthusiasm  with  which  this
 elass  of  persons  works  is  enormous.
 Besides,  when  they  are  promoted  to
 positions  of  responsibility,  they  would
 have  already  gained  a  lot  of  experi-
 ence  dealing  with  people  as  well  as
 problems,  and  therefore,  the  decisions
 they  are  likely  to  take  have  got  grea-
 ter  validity  and  greater  reahty  than
 the  decisions  that  these  junior  officers,
 who  are  placed  in  positions  of  great
 power  and  privilege,  as  it  is  today,
 can  ever  possibly  take.

 I  have  come  across  a  lot  of  young
 officers  in  charge  of  sub-divisions.  As
 soon  as  they  finish  a  training  of  six
 months  or  one_  year,  our  IAS
 officers  are  placed  in  charge  of
 sub-divisions  with  a  population  of
 nearly  3  lakhs.  Probably,  during  the
 course  of  their  training,  these  officers
 are  told  that  they  should  try  to  keep
 aloof  from  the  public  because  if  they
 try  to  be  friendly  with  the  public,  they
 will  have  to  concede  some  personal
 requests  from  some  individuals.  There-
 fore,  the  whole  mentality  and  whole
 background  of  these  IAS  officers,  who
 are  placed  in  charge  of  sub-divisions
 in  the  very  beginning  of  their  career,
 is  to  try  to  segregate  themselves  from
 the  peaple  of  the  place,  with  the  result
 that,  from  the  begining  of  his  career
 itself  an  officer  starts  deciding  on
 problems  merely  on  paper—  paper
 wor  and  nothing  else.  He  practically
 feelg  shy  of  meeting  people  and  finding

 के  MARCH  958  Generel  Diecussion  4758

 out  from  them  the  problems  of  a  parti-
 cular  locality.  Therefore,  I  feel  strong
 ly  that  there  is  no  useful  purpose
 served  in  this  direct  recruitment  and
 the  theory  on  which  this  procedure  is
 based  has  been  exploded  long  ago.  As
 I  said,  this  principle  is  a  peculiar  con-
 dition  in  the  British  Empire.

 In  America—not  only  in  America
 but  in  all  other  countries—this  career
 principle  is  adopted.  Take  France  for
 instance.  France  is  a  country  where
 dependence  on  bureaucracy  is  much
 more  than  in  other  democratic  coun-
 tries  we  know  of,  This  career  princi-
 ple  of  recruitment  to  public  services
 is  working  very  effectively  in  France.
 If  that  is  sv,  why  should  it  not  be
 possible  in  our  country?  It  is  a  thing
 which  I  can  not  imagine.  Therefore,
 the  sooner  we  introduce  this  career
 principle  of  recruitment  to  public
 services,  the  better  would  it  be  for
 our  admuinistratian.

 Lastly,  I  should  like  to  submit  to
 the  House  a  few  ideas  about
 the  socialist:c  structure  of  society  that
 we  are  trying  to  build  up  for  our
 country.  Volumes  have  been  written
 about  the  evils  of  state  capitalism  and
 so  on.  I  need  not  repeat  all  the
 arguments  that  have  been  advanced
 against  state  capitalism.  The  featu-
 res  of  society  which  is  the  result  of
 state  capitalism  we  all  know  very
 well.  That  is,  in  course  of  time,  every
 citizen  will  become  merely  a  wage
 earner  and  all  avenues  of  production,
 distribution  and  everything  will  be  in
 the  hands  of  the  government.  When
 I  say,  the  hands  of  the  government,
 it  means  in  the  hands  of  the  bureau-
 cracy.  Therefore,  the  rest  of  the
 citizens  who  are  not  bureaucrats  are
 merely  wage  earners.  The  evils  gene-
 rated  by  the  reduction  of  society  to
 such  a  state  are  very  well  described
 by  several  thinking  men.  Gandhiji
 had  warned  us  severa})  decades  ago
 about  this  great  evil  that  will  ensue

 inn
 the  introduction  of  state  capite
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 Even  the  Prime  Minister,  when  he
 just  now  made  his  statement  about
 the  scientific  policy  of  the  Govern-
 ment  said,  the  conception  of  a  welfare
 state  is  directly  proportional  to  the
 industrialisation  of  a  particular  coun-
 try.  Therefore,  our  conception  of  a
 welfare  state  will  be  one  thing  today
 and,  after  0  years,  when  industrialis-
 ation  has  advanced  to  a  great  extent,
 our  conception  of  welfare  state  will
 be  diluted  very  much.  Therefore,  if
 human  civilisation  is  to  survive  and
 get  the  fullness  of  life,  this  business  of
 state  capitalism  must  be  stopped  forth-
 with.

 What  is  the  alternative  for  this  state
 capitalism?  On  this  point,  I  may  also
 mention  the  problems  peculiar  to  in-
 dustrialisation  that  are  being  faced
 already  by  countries  which  are  prima-
 rialy  industrialised.  Take  for  instance,
 the  United  States  With  the  introduc-
 tion  of  high  technique  of  industrialisa-
 tion  and,  particularly,  after  the  intro-
 duction  of  automaton  in_  industries,
 the  problem  of  leisure  is  gaining  great
 importance  in  America.  They  are
 trying  to  create  a  civilisation  in  which
 the  productive  capacity  of  the  individ-
 ual  is  enormously  increased  and,
 then,  they  are  worried  about  the
 problem  of  leisure.  Already,  they  are
 thinking  in  terms  of  introducing  a
 three-day  weck-end  instead  of  a  two-
 day  week-end.  Spending  three  days
 idle  at  home  is  a  very  great  difficulty
 That  is  why  the  problem  of  leisure
 has  already  been  created  in  the  United
 States,  and,  I  am  sure,  before  very
 long,  this  problem  wil]  have  to  be
 faced  by  the  USSR  also  and  by  every
 other  industrialised  country.

 We  in  India,  certainly,  do  not  want
 to  create  a  society  which  is  so  arti-
 ficial,  which  produces  an  enormous
 lot  of  goods  and  services  and
 then  worries  about  the  prob-
 lem  of  how  to  spend  the  idle
 hours  of  the  day,  or  think  of  having
 &  three-day  week-end  instead  of  one-
 day  or  two-day  week-end.  This  needs
 very  great  attention  in  our  context
 Decause  we  aru  just  now  trying  to
 industrialise  our  country.  If  we  also  go

 33  MARCH  pds  General  Discussion  4796

 in  the  same  way  as  they  are  doing
 now,  the  problem  they  are  facing  now
 will  have  to  be  faced  by  us  tomurrow
 or  the  day  after.

 Mr.  Speaker:  By  the  time  we  reach
 that  stage,  possibly,  they  would  have
 solved  that  problem.

 Shri  Viswanatha  Reddy:  The  gen-
 eration  of  this  problem  will  have  a
 tremendously  cumulative  effect  on  the
 life  of  the  society  and  the  society  that
 we  have  to  establish  in  our  country
 is  such  that  these  problems  have  no
 possibility  of  arising  in  our  country.
 Therefore,  this  aspect  of  the  question
 also  deserves  the  attention  of  the
 House  and,  I  hope  that  the  few  sub-
 missions  that  I  have  made  today  in
 this  House  might  generate  some  ideas
 in  this  direction  which  will  result  in
 the  establishment  of  a  society  which
 will  be  quite  near  to  our  heart.

 Shrimati  Sucheta  Kripalant  (New
 Delhi):  This  Budget  has  been  various-
 ly  described  as  ४  ‘status  quo’  Budget,
 a  ‘negative  Budget’,  as  a  ‘continuing
 Budget’  from  last  year.  It  has  been
 described  as  a  ‘pedestrian  Budget’  by
 the  Prime  Minister  himself.  In  in-
 troducing  the  gift  tax,  Prof.  Kaldor’s
 recommendation  of  an  integrated  tax
 structure  has  been  acted  upon  and
 to  that  extent  it  is  a  cotinuing  Budget.

 People  generally  look  upon  the
 Budget  mainly  from  the  point  of  view
 of  the  taxation  proposals.  As  no  fresh
 taxes  have  been  imposed,  the  people
 have  taken  it  with  a  sense  of  relief;
 and,  because  no  actual  tax  relief  has
 been  given,  they  take  it  as  a  negative
 Budget.  We  would  like  to  make  a
 deeper  study  of  the  Budget

 This  Budget  differs  from  the  last
 year’s  n  having  a  more  ambitious
 programme  for  spending  in  spite  of
 the  gap  of  Rs.  27  crores.  The  Plan
 outlay  for  the  Centre  and  the  States
 will  be  Rs.  07  crores.  We  are  not
 spending  money  only  on  development
 schemes.  We  have  also  a  very  ambi-
 tious  spending  item  _  on  our  military
 expenditure.  Our  military  expendi-
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 true  is  going  to  be  Rs.  278  crores;  that
 means,  in  the  last  two  years,  our  ex-
 penditure  on  Defence  hag  gone  up  by
 Rs.  l00  crores.  That  also  means  that
 a  good  and  substantial  part  of  the
 additional  taxes  raised  in  the  name  of
 development  is  being  diverted  for
 military  purposes.

 There  is  considerable  feeling  in  the
 country  as  to  why  a  poverty  stricken
 country,  professing  non-violence  and
 Panch  Shila,  has  to  keep  on  increas-
 ing  its  military  expenditure  and  to
 what  purpose.  How  many  enemies
 do  we  have?  We  are  considered  a
 neutral  country.  However,  I  do  not
 wish  to  dilate  on  this  point  because
 many  other  hon.  Members  have  al-
 ready  spoken  about  it  and  others,  I
 think,  will  speak  on  this  subject.

 Today  I  want  to  focus  the  attention
 of  the  House  on  one  aspect  of  the
 Budget.  Not  only  is  the  Budget  a
 negative  Budget,  but  the  economic
 policy  embodied  in  the  Budget  fails
 to  assess  the  glaring  drawbacks  in  our
 economic  development  schemes,  pro-
 blems  which  are  inherent  in  our  pre-
 sent  economic  situation.  It  fails  to
 express  the  awareness  of  the  problems
 facing  us  and  does  not  propose  steps
 to  meet  the  problems  in  any  effective
 manner.

 The  Budget  speech  strikes  a  note
 of  complacency,  though  in  the  earlier
 part  of  the  speech,  the  Prime  Minister
 himself  says  there  are  so  many  prob-
 Jems  facing  us  that  there  is  no  scope
 for  complacency.  But,  the  general
 impression  left  is  one  of  complacency.
 The  Economic  Survey  circulated  along
 with  the  Budget  papers  however
 admits  that  there  are  these  problems
 but  it  does  not  suggest  any  remedy
 The  Economic  Survey  admits  that  In
 the  coming  year  the  national  output
 will  be  lowered  and  the  rate  of  pro-
 duction  will  slow  down.  The  indus-
 trial  production  index  rose  to  3  in
 ‘1984,  to  422  in  955  and  to  33  in  956
 But,  in  the  present  year  the  rate  of
 incredse  will  be  onty  4  per  cent.  And,
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 in  a  number  of  industries  like  sewing
 machines,  cycles,  electric  lamps,  pig
 iron,  finished  steel  etc.,  the  productior:
 has  either  levelled  off  or  registered  a
 decline.

 In  some  of  the  consumer  goods  in-
 dustries  as  textiles,  soap,  match  etc.,
 the  industry  has  either  come  to  a
 standstill  or  has  registered  a  decline.
 More  significant,  while  industrial  out-
 put  is  tapering  off,  installed  capacity
 hag  considerably  increased  in  a  num-
 ber  of  industries.  What  do  we  con-
 clude  from  this?  The  only  conclusion
 we  can  draw  is  that  something  is  very
 seriously  wrong  either  with  the  eco-
 nomic  policy  or  with  the  implementa-
 tion  of  the  economic  policy.  Instead
 of  promoting  economic  progress  it  nus
 resulted  in  halting  progress  in  many
 of  the  spheres  and  that  too  in  the
 middle  of  the  Second  Five  Year  Plan.
 I  would  like  to  ask  who  is  examining
 this  serious  situation?  Who  is  bother-
 ing  about  this  situation?  Who  is  ana-
 lysing  the  causes  and  _  suggesting
 remedies  to  meet  this  problem?  I  am
 afraid  in  the  speech  of  the  Prime
 Minister  we  do  not  find  an  awareness
 of  this  serious  situation;  we  do  not  find
 any  effort  being  made  to  tackle  this
 fundamental  problem

 I3  hrs.

 Sir,  I  feel  the  nation  stands  at  cross-
 roads  of  economic  development  An
 under-developed  and  over-populated
 country  is  putting  forth  a  tremendous
 effort,  almost  a  back-breaking  effort,
 to  regenerate  its  economy  through  the
 Five  Year  Plan.  When  we  stand  at
 cross-roads  facing  such  overwhelming
 odds,  we  can  only  adopt  two  possible
 alternatives:  either  we  can  take  the
 easy  road  of  retreat,  cut  down
 the  Plan,  cut  down  our  economic
 development  programmes  and
 divest  ourselves  of  the  responsibility
 of  development,  or  we  can  assess  the
 problems  with  courage  and  boldness,
 make  a  correct  appraisal  of  the  situa-
 tion,  plan  accordingly  and  introduce
 effective  remedies.
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 The  Prime  Minister  time  and  again
 has  declared  his  intention  to  go  ahead
 with  development.  He  again  and
 again  says:  whatever  happens  the
 Five  Year  Plan  must  be  implemented.
 In  his  two  recent  speeches,  one  in  the
 Rajya  Sabha  in  reply  to  the  General
 Discussion  and  the  other  in  the
 Federation  of  Indian  Chambers  of
 Commerce  and  Industry  he  has  again
 reiterated  his  determination  to  carry
 on  with  the  economic  development
 programmes  and  that  too  he  has  said
 with  considerable  vehemence.  We  are
 happy  to  note  that  determination;  we
 are  fully  with  him  in  his  determina-
 tion  to  go  ahead  with  the  development
 programmes,

 But  I  would  most  humbly  like  to
 ask:  are  we  going  the  right  way  to
 implement  this  determination?  Have
 we  communicated  this  determination
 of  ours  to  the  people  in  an  effective
 manner?  What  steps  have  we  taken
 to  mitigate  their  sufferings  and  reduce
 their  miseries  and  thus  create  ini-
 tiative  and  incentive  in  them  to  meet
 the  challenge  that  an  economic  plan-
 ning  of  this  size  involves?  Do  they
 feel  the  Plan  is  theirs  and  they  must
 work  for  it,  they  must  sacrifice  for  it.
 I  am  afraid,  Sir,  the  Budget  speech
 does  not  refiect  a  true  appraisal  of
 this  aspect,  nor  does  it  suggest  any
 effective  remedies,

 Sir,  I  feel  we  are  obsessed  with
 the  task  of  finding  the  financial  re-
 sources  for  the  Plan.  But  finance
 alone  will  not  bring  economic  develop-
 ment.  Are  we  going  to  pay  due
 attention  to  other  factors  which  con-
 tribute  to  the  success  of  the  Plan  and
 lead  to  the  economic  development  of
 this  country?

 T  just  mentioned  that  the  Economic
 Survey  admits  decline  in  industrial
 production.  Let  us  look  into  some
 other  items  of  our  development  pro-
 grammes  and  see  how  they  are  work-
 ing  and  what  are  their  achievements.
 Let  us,  for  instance,  take  the  develop-
 ment  of  small-scale  industries  and
 the  establishment  of  industrial  estates.
 These  schemes  were  undertaken  to
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 help  the  smaller  people.  Through
 these  schemes  the  employment  poten-
 tial  was  to  be  increased;  we  were  also
 to  meet  the  demand  of  consumer
 goods  pending  the  development  of
 large  scale  industries.  We  were  to
 develop  these  industries  in  the  less
 developed  areas  and  give  the  people
 the  technical  know-how.  But  what
 is  the  achievement?  The  achieve-
 ment  under  this  head,  as  we  find  from
 the  explanatory  memorandum,  is  that
 a  provision  of  Rs,  36  crores  was  made
 in  the  Second  Plan  of  which  we  have
 spent  Rs.  2  crores.  We  have  made  a
 provision  of  Rs.  43  crores  in  the  com-
 ing  year.

 What  will  be  the  result?  The  re-
 sult  will  be  a  terrific  back-lag  and
 we  have  to  make  it  good  in  the  last
 two  years  of  the  Plan.  Can  we  do  it?
 Will  we  be  able  to  reach  the  target,
 or  will  we  be  left  behind?

 Let  us  take  the  industrial  estate.
 The  Plan  allocation  is  Rs,  35  crores.
 We  have  spent  Re.  |  crore  in  1957-58
 and  propose  to  spend  Rs.  ‘5  crores
 in  the  coming  year.  What  will  we
 do?  Are  we  going  to  make  good  in
 the  last  two  years  the  rest  of  the
 work?

 Let  us  next  take  industrial  and  low-
 cost  housing.  Housing  is  one  of  the
 basic  programmes  for  improving  the
 standard  of  living  of  the  people.  In
 industrial  housing  in  the  last  five
 years  these  are  the  percentages  of
 targets  achieved:  States  60  per  cent
 of  the  target;  employers  55  per  cent;
 cooperative  42  per  cent.  For  slum
 clearance  Rs.  20  crores  have  been  pro-
 vided  in  the  Plan,  but  I  cannot  find
 from  the  memorandum  as  to  what  has
 been  spent.

 Let  us  take  plantation  labour  hous-
 ing.  Rs.  2  crores  have  been  provided
 in  the  Plan,  but  no  work  has  been
 done.  What  do  they  say?  The  delaye
 are  due  to  rules  being  framed,  and
 response  from  the  planters  being  dis-
 couraging.  If  the  demand  from  the
 planters  is  discouraging,  there  should
 be  somebody  sitting  on  the  head  of
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 the  planters  to  compel  them  to  build
 houses.

 After  all,  we  have  declared  our
 policy  to  be  one  of  socialist  pattern;
 we  have  declared  from  the  house-tops
 that  we  are  working  for  the  better-
 ment  of  the  lowest  in  the  country.
 Then  by  what  right,  by  what  imperti-
 nence,  do  these  people  go  and  work
 against  our  policy?  Even  so,  who  is
 looking  at  it,  who  ig  compelling  them
 to  put  things  right?

 Let  us  take  the  unorganised  sector
 of  the  industry.  Our  country  is  rich
 in  well-developed  crafts  and  highly
 skilled  craftsmen  and  artisans.  I  am
 told  that  the  number  of  artisans  ४5
 over  १३  crores.  What  is  happening
 to  them?  Who  is  looking  after  them?
 Who  is  organising  their  employment
 and  how  do  they  stand  today?  I  know
 very  good  work  has  been  done  by  the
 Khadi  Commission  and  the  Cottage
 Industries  Board,  but  the  work  done
 merely  touches  the  fringe  of  the  prob-
 lem  and  the  main  problem  remains
 untackled.  So,  these  one  and  a  quar-
 ter  crores  of  people  are  unemployed,
 are  under-employed  and  are  waiting
 to  be  given  an  opportunity  to  live  and
 work  for  this  nation.

 The  most  demoralising  and  frustra-
 ting  problem  for  the  people  is  the
 problem  of  unemployment.  What
 light  has  been  thrown  on  this  problem
 in  the  Budget  speech?  No  mention
 has  been  made  about  this  even  in  the
 Economic  Survey.  I  have  with  re-
 gret  to  say  that  an  economic  survey
 of  India  is  totally  incomplete  if  it
 fails  to  mention  the  vexatious  problem
 of  unemployment.  “How  are  We  going
 to  asseas  the  economic  development  of
 the  country  without  considering  the
 problem  of  unemployment?  But  this
 does  not  feature  anywhere  either  in
 the  Budget  speech  or  in  the  economic
 survey.

 Then  take  a  very  serious  problem,
 growing  population.  The  Prime
 Minister  in  his  Rajya  Sabha  speech—I
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 like  that  speech,  because  it  is  a  great
 improvement  on  the  Budget  speech  he
 made  here—said  that  population  is
 increasing  at  the  rate  of  50  lakhs  per
 year.  No  development  scheme  will
 succeed  until  we  meet  this  pressure
 somehow  or  other.  Unless  we  meet
 this  presure,  whatever  economic
 development  we  may  make  will  be
 swamped  away  by  this  increase  of
 population.

 So  these  are  the  various  problems.
 But  the  Budget  this  year  does  not
 focus  attention  on  them,  or  throw  any
 light  on  them;  it  does  not  appraise
 these  problems.  It  does  not  make  any
 suggestion  for  remedying  them.

 The  other  sectors  may  not  be  faring
 well  but  two  important  sectors,  the
 organised  sector  in  the  private  indus-
 try  and  the  large  scale  industry  run
 by  the  Government,  like  steel  and
 other  industries  are  doing  well.  If
 these  two  sectors  develop,  but  other
 economic  activities  are  disrupted,  I  am
 afraid  India  will  present  a  very  dis-
 mal  economic  picture.  An  imbalanced
 economy  will  not  lead  to  economic
 development  and  will  not  lead  to
 happiness  of  the  people.  We  find  a
 picture  of  two  tall  peaks  surrounded
 by  hollows  and  depressions.  It  will
 almost  be  as  if  an’  earthquake  has
 thrown  up  two  mountain  peaks  but
 there  are  big  depressions  which  have
 to  be  filled  up.  I  am  afraid  the  Gov-
 ernment  38  also  emphasising  the  need
 of  achievements  under  these  two  sec-
 tors  at  the  cost  of  other  industries.

 The  Economic  Survey  again  and
 again  refers  to  the  ‘core  of  the  Plan’.
 It  says  that  the  core  of  the  Plan  must
 be  worked  according  to  schedule  and
 that  readjustments  should  be  made  in
 agriculture,  community  development
 and  social  service  schemes.  That
 shows  that  we  are  trying  to  build  the
 core  of  the  Plan  at  the  cost  of  the
 periphery.  The  economic  well-being
 of  the  country  demands  that  while
 we  build  the  core  we  should  certainly
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 build  the  very  hard  core,  but  our  peri-
 phery  should  be  an  ever-widening
 periphery.  When  these  two  are  adjus-
 ted,  then  only  are  we  working  for  the
 real  betterment  or  well-being  of  the
 People.

 Unless  these  lesser  schemes  of  the
 Plan  are  taken  care  of,  schemes  which
 give  some  immediate  benefit  to  the
 people,  some  quick  benefit  to  the  peo-
 ple,  how  do  we  expect  the  people  to
 work  for  the  Plan?  As  I  said  before,
 the  Plan  cannot  be  made  successful
 merely  by  the  money.  West  Germany
 hag  been  built  up  in  a  remarkable
 way.  Whoever  goes  there  speaks
 about  it.  How  was  it  done?  Not
 merely  by  the  money  that  was  poured
 in,  but  by  the  will  of  the  people,  by
 the  determination  of  the  people,  peo-
 ple  who  felt  that  they  were  working
 for  themselves.

 There  is  a  funny  story  which  is
 very  significant.  Someone  went  to  a
 West  German  motor  car  factory.
 ‘There  was  a  lot  of  cars.  They  asked
 to  whom  the  factory  belonged.  The
 reply  from  the  workers  came:  the
 factory  belongs  to  boss.  They  were
 asked:  to  whom  do  the  cars  belong?
 ‘The  reply  was:  The  cars  belong  to
 us.  Somebody  went  to  a  Russian
 factory  and  saw  a  lot  of  cars.  The
 workers  were  asked:  “To  whom  does
 the  factory  belong?”  The  reply  was:
 “To  us.”  “To  whom  do  the  cars  be-
 long?”  “The  cars  belong  to  the  bos-
 ses.”  Germany  has  been  built  because
 of  the  determined  will  of  the  people
 and  the  consciousness  that  they  are
 building  the  country  for  the  welfare
 of  the  people.  That  consciousness,  I
 am  afraid,  383  not  here.  We  give  hom-
 ilies  and  lectures  to  the  people.  But
 the  people  must  fee]  that  their  mis-
 eries  and  sufferings  find  the  place  of
 attention  in  the  policies  of  the  Govern-
 ment.

 Some  of  the  actions  of  the  Govern-
 ment  are  unrealistic.  I  will  just  give
 one  small  instance.  I  do  not  want  to
 atve  it  with  a  view  to  criticise,  but
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 because  I  want  to  focus  the  attention
 of  the  Government  to  it  and  I  want
 the  Government's  policies  to  be  cor-
 rected.  For  instance,  in  Bihar,  a  near-
 famine  condition  prevails  and  the
 number  of  people  affected  is  2§  crores.
 But  relief  is  being  organised  for  a
 small  number  of  people.  Manual
 labour  is  available  for  10,000  people.
 I  appreciate  the  work  done  by  the
 Government,  but  it  is  totally  inade-
 quate.  It  fails  to  satisfy  the
 people.  It  fails  to  rouse  the
 enthusiasm  of  the  people  te
 to  enable  them  to  harness  their  labour
 to  fulfil  the  great  tasks  facing  the
 nation.  We  have  put  intolerable
 taxes  on  them.  We  expect  a  lot  of
 sacrifices  from  them.  But  we  are
 going  the  wrong  way  psychologically
 to  get  their  good  will  and  harness
 their  labour  to  build  this  country.
 This  country  wil  never  be  built  unless
 we  change  and  correct  our  policies
 and  unless  we  appreciate  the  difficul-
 ties  of  the  problems  that  face  us.

 Therefore,  I  am  rather  disappointed
 with  the  budget  speech.  I  feel  it  has
 failed  to  show  a  keen  awareness  of  the
 problems  facing  us  in  our  economic
 development.  In  fact,  I  feel  that  a
 crisis  is  creeping  into  our  pragramme
 of  economic  development  but  there  is
 no  positive  lead  given  as  to  the
 manner  in  which  this  problem  is  going
 to  be  tackled  in  the  budget  speech.  I
 want  to  know  from  the  Government
 whether  they  realise  that  we  stand  at
 the  cross-roads  of  economic  develop-
 ment  and  there  is  need  for  a  clear
 policy;  not  the  vague  policies  that  we
 find  today.  We  need  a  clear  policy  to
 take  us  out  of  the  morass  we  are  gra-
 dually  getting  into.  With  these  words,
 I  would  like  to  give  my  general]  sup-
 port  to  the  budget  that  has  been  pre-
 sented.

 Mr.  Speaker:  Shri  Bishwanath  Roy.
 I  wil}  call  Mr.  Vajpayee  next.  I
 would  like  hon.  Members  to  be  in
 their  seats.  I  am  taking  away  the
 time  from  other  Members  of  the  Op-
 position.  They  must  be  careful  to  be
 in  the  House.  Yesterday  I  instructed
 the  hon.  Deputy-Speaker  to  call  one
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 (Mr.  Speaker]
 from  each  group.  before  calling  a
 second  Member  from  the  same  group
 from  which  one  Member  had  already
 spoken.  But  the  hon.  Member  who
 represents  the  Hindu  Mahasabha  was
 not  here;  the  hon.  Member  represent-
 ing  the  Jan  Sangh  was  not  here.  So,
 the  Deputy-Speaker  could  not  call
 them.  Therefore,  so  far  as  the  minor-
 ity  groups  are  concerned,  whatever
 their  strength  outside,  they  must  try
 to  catch  the  eye  of  the  Speaker  as  early
 as  possible.

 Pandit  Brij  Narayan  “Brijesh”
 (Shivpuri):  I  want  to  speak:

 Mr.  Speaker:  Yes;  but  not  now.  I
 will  call  upon  him  in  due  course.

 Raja  Mahendra  Pratap  (Mathura):
 My  name  also  !s  there  I  may  not  be
 ignored,

 Mr.  Speaker:  How  can  anybody
 ignore  Raja  Hahendra  Pratap?

 st  दिवय  नाथ  राय  (सलेमपुर)  :
 माननीय  अध्यक्ष  जी,  जिस  बजट  पर  भ्राज

 हम  विचार  कर  रहे  हे,  वह  ऐसी  परिस्थिति
 में  देश  किया  गया  है,  जब  देश  के  भीतर
 झौर  देश  के  बाहर  भी  हमारे  सामने  आथिक
 कठिनाइया  खडी  है  ।  कुछ  माने  मे  हमारे
 देश  में  इस  समय  जो  परिस्थिति  है,  वह  वेसी

 ही  है,  जैसी  कि  रूस में  १६९१७  की  क्राति  के
 बाद  थी  और जो  पंद्रह  वर्ष  तक  रही।  विरोधी
 पक्ष  के  कुछ  लोग  इस  बजट  की  टीका-टिप्पणी
 करते  हुए  दूसरे  देशो--चीन  श्रौर  रूस
 इत्यादि---की  मिसाल  देते  हैँ  और  कहते
 हैं  कि  बयो  नहीं  हमारे  देश  की  भी  उतनी
 ही  जल्दी  उन्तति  हो  रही  है।  इस  सम्बन्ध
 में  यह  निवेदन  करना  चाहता  हू  कि  रूस
 में  १९१७  के  बाद  पद्रह  वर्ष  तक  जो  हालत

 रही,  उसके  मुकाबले  में  हमारी  हालत  बहुत
 शष्न्दी  है  I  देश  के  बाहर  के  ताथिक
 साऊआराज्यवाद  शौर  पड़ीसी  देश  के  दास्त्री
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 wer  दवाव  के  बावजूद  भी  हम  लोक
 भागे  बढ़े  हें  ।  यह  बात  सही  है  कि  १६५६-
 ७  के  मुकाबले  मे  १६५७-५८  में  भ्स
 की  वृद्धि  उतनी  नहीं  हुई  है  और  साथ  ही
 झौद्योगिक  विकास  में  भी  उतनी  प्रगति
 नही  हुई  है।  फिर  भी  यह  सत्य  है  कि

 हमारी  गति  झागे  की  ओर  है  शोर  हम  झागे
 बढ़े  हैं  ।  जहा  तक  झमन  का  सम्बन्ध

 है,  कई  दैवी  प्रकोपो  के  बाद  भी  सूला  पडने
 पर  भी  भ्राज  हम  लोग  इस  हालत  में  हें  कि

 हम  भूखो  नहीं  मर  सकते  है।  कई  सूबों
 में  एक  साथ  सुखा  पडा  शौर  बाढ  भी  झाई  ॥

 ६: दे  पी०  शर  उत्तरी  बिहार  मे  पिछले  पाच
 बषे  से  दैवी  प्रकोप  हो  रहे  हे  ।  फिर  भी  देश
 को  मुखमरी  से  बचाया  गया  है।  कहने  के
 लिये  चाहे  कोई  कह  दे  कि  यहा  भुखमरी  हुई
 या  वहा  भुखमरी  हुई।  लेकिन  सरकार  ने
 देश  को  ऐसी  आपत्ति  से  बचाया  है  1  इसे
 में  कोई  सनन्‍्देह  नहीं  है।

 बडे  बडे  उद्योग-धधों  से  कुछ  लोगों  को
 २५०  करोड़  रुपये  का  मुनाफा  हर  साल

 हुमा  है  ।  यह  मुनाफा  पब्लिक  सेक्टर  में

 नही,  बल्कि  प्राईवेट  सैक्टर  में  हुमा  है
 मगर  हमारे  देश  के  पूजीपति  यहा  के  उद्योग-
 धधो  में  पूजी  लगाने  में  कुछ  झिझकते  हैं,
 कुछ  डरते  हे  और  इस  विषय  में  उनके  मन
 में  कुछ  भ्राशकाये  हैं  ।  फिर  भी  वे  भागे
 शाये  हे  a  लेकिन  उनके  पास  जितना
 रुपया  है,  हमारे  देश  में  जितनी  पूजी  है,
 वह  सामने  नहीं  झा  रही  है।  इस  बारे  में
 सरकार  को  विशेष  ध्यान  देना  चाहिये,
 ताकि  यह  केवल  विदेशी  पूजी  पर  ही  निर्भर
 न  रह  कर  इस  देश  की  पूजी  को  भी  इस्तेमाल
 कर  सके।  यह  आशका  हो  सकती  है  कि
 सोशलिस्ट  पैटर्न  आफ  सोसाइटी---स मा  जवादी
 ढंग  के  समाज--के  हमारे  लक्ष्य  के  कारण
 किसी  समय  प्राईवेंट  सैक्टर  के  उद्योग
 धंधों  का  राष्ट्रीकरण  कर  दिया  जाय,
 लेकिन  अभी  हाल  ही  में  प्राइम  मिनिस्टर  के
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 झपने  भाषण  में  स्पष्ट  कह  दिया  है  कि  समाज-  में  हमारी  पैंदाबार  कम  हुई  है।  क्यों  कम

 बादी  पैटर्न  का  ध्येय  रहने  पर  भी,  इस  हुई  ”  इसके  कई  कारण  बताये  जाते  है,
 लक्ष्य  के  होने  पर  भी  निजी  सैक्टर  में  रुपया  लेकिन  विशेष  कारण  यह  है  कि  हमारे  देश

 लगाने  में  कोई  डर  नहीं  है,  खतरे  का  कोई
 कारण  नहीं  है।  लेक्नि  उन  लोगो  को  जो
 इतना  मुनाफा  हो  रहा  है,  उसमे  कमी

 होनी  चाहिये  ।  उनका  मुनाफा  एक
 तरह  से  सुरक्षित  है।  उन  पर  जो  कर  भौर
 उत्पादन-कर  लगता  है,  बह  उत्पादन  के  भनुसार
 लगता  है  भौर  जो  मुनाफा  होता  है,  उसके

 झनुसार  लगता  है  1  हमारे  जो  पूजिपति
 पूजी  लगा  रहे  हे  उन  के  मुकाबले  में  हमारे
 किसानो  की  कम  सरक्षण  प्राप्त  है।  उनके
 उत्पादन  पर  कर  नहीं  लगता  है,  बल्कि
 क्र  लगता  है  भूमि  पर--पैदावार  कम  हो
 या  ज्यादा  |  भ्रगर  किसी  देवी  प्रकोप
 या  किसी  भ्रन्य  कारण  से  उनकी  पैदावार
 में  कमी  होती  है,  तो  उनको  हानि  ज्यादा

 होती  है।  जो  धनी-मानी  लोग  हैँ,  जो
 उद्योग-धधो  के  मालिक  हे,  उनको  तो  कई

 तरह  से  काफी  सरक्षण  प्राप्त  है,  जब  कि  खेती
 करने  वाले  किसानो  की  उतनी  रक्षा  नही
 होती  है।  इसलिये  बड़े  बड़े  उद्योगपतियों
 को  २५०  करोड  रुपये  का  जो  सालाना

 मुनाफा  होता  है,  उसको  उद्योग-घधो  में
 लगाने  के  विषय  में  कोई  भाशका  की  बात  नही
 है  कम  से  कम  कुछ  दिनों  तक  ।  ऐसी
 हालत  में  हमें  सरकार  से  यह  श्रवष्य
 कहना  है  कि  जहा  उद्योग-पधों  को  विशेष
 रूप  से  प्रोत्साहन  दिया  जाता  है,  उनके
 लिये  बाहर  से  पूजी  की  आशा  है  भोर  विदेशो
 से  मदद  मिलती  है,  वहा  हमारे  गावों  के  लोगो
 के  लिये  भूमि  सम्बन्धी  व्यवस्था  के  विषय
 में  और  भ्रन्य  सुविधाओं  के  विषय  में  रक्षा
 की  कोई  बात  नहीं  है।  हमारे  उद्योग-
 धो  के  लिये  कच्चा  माल  खेतो  से  आता  है--
 ग्याहे  बह  रुई  हो,  गल्ला  हो  या  गन्ना  हो  ।

 कहा  जाता  है  कि  पहली  योजना  में  हम
 खेतों  की  पैदावार  को  बढ़ाने  से सफल  नहीं

 हुए  !  दूसरी  योजना  के  भी  दो  साल  बीत

 मे  हैं,  फिर  भी  गत  वर्ष  १६५६  के  सुकाबले

 मे  सिचाई  भर  खाद  की  जितनी  भ्रावश्यकता
 है,  उसको  हमारी  सरकार  पूरा  नही  कर
 पाई  है।  हो  सकता  है  कि  पार  साल  जो  दैवी
 प्रकोप  हुए---जो  सूखा  पडा  श्रौर  बाढ़  आराई,
 उन  का  भी  हमारी  पैदावार  पर  बुछ  प्रभाव
 पडा  हो,  लेकिन  हम  यह  अनुभव  करने  हूँ
 कि  हमारे  देश  के  जो  सत्तर  फीसदी  लोग
 खेती  पर  निर्भर  करते  है,  उनके  लिये  उतना
 काम  नही  हुआ  है,  जितना  कि  होना  चाहिये
 था  बुछ  दिनों  पहले  खाद्य  मत्री  ने  यह
 बताया  था  कि  ट्यूबवैल्ज  का  प्रयोग  उतना

 नही  हो  सका  है,  जितना  कि  होना  चाहिये  था  ।
 एक  तरफ  तो  बहुतेरे  ट्यूबवैल्ज  बनाये  गये

 है,  सरकार  का  बहुत  रुपया  उन  पर  लगा

 है  और  दूसरी  तरफ  उन  का  उपयोग  नहीं
 किया  गया  है  -  बडी  बडी  योजनाओं  की
 एसी  ही  बात  है  1

 पूर्वी  उत्तर  प्रदेश  मे  बार  बार  बाढ़
 झाती  है,  भौर  सूखा  पडता  है  उस
 क्षेत्र  के  लिये  एक  गडक  योजना  बनाई  गई,
 जो  उस  तरह  की  अन्य  यीजनाओ  के  मुका-
 बले  में  बहुत  सस्ती  है,  फिर  भी  वह  चालू
 नही  हुई।  कई  सालो  से  उसकी  बात
 चल  रही  है  ।  हमारे  बर्तमान  सिचाई
 मत्री  ने  यह  मान  लिया  है  कि  उस  योजना  से

 बहुत  लाभ  होगा  ।  परन्तु  उस  योजना  के
 बारे  मे  न  कोई  विशेष  काम  हुआ  है  ओर  न

 यही  कहा  गया  है  कि  उस  योजना  को
 द्वितीय  पच-वर्षीय  योजना  में  चालू  किया
 जायगा  |

 ऐसी  ही  बात  रिहद  योजना  की  है  ।
 उसकी  एक  झजीब  तवारीख  है  ।  एक  बार
 उसको  शुरू  किया  गया  भौर  फिर  रोक  दिया
 गया।  क्यो  रोक  दिया  गया  ?  इस  कारण
 कि  उस  पर  रुपया  बहुत  लग  रहा  था।  उत्तर
 प्रदेश  मे  कोई  ऐसी  बड़ी  योजना  नही  चालू
 की  गई  ।  वहा  की,  सरकार, के  बहुत
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 कहने  के  बाद  काम  फिर  शुरू  हुआ  पार
 साल  यह  कहा  गया  कि  उस  के  लिये
 जितने  रुपये  की  ज़रूरत  है,  कह  नही  है,
 इसलिये  पार  साल  भी  कुछ  देर  के  लिये
 काम  रोकना  पड़ा  ।  अब  गवर्लमेंट  से
 ख़बर  मिली  है  कि  वह  काम  रुकेगा  नही,
 चलेगा  t

 इस  बारे  मे  में  यह  निवेदन  करना  चाहता
 हैं  कि  इन  दो  योजनाओं  का  लाभ  न  केवल

 पूर्वी  उत्तर  प्रदेश  भौर  उत्तरी  बिहार  के
 “निवासियों  को  पहुचेगा,  बल्कि  सारे  उत्तर
 भारत  को,  जहा  चीनी  रा  उद्योग-घधा
 विशेष  रूप से  है,  बहुत  लाभ  हो  सकता  है।
 चीनी  उद्योग  भारत  के  उद्योगों  में  दूसरे
 नम्बर  पर  है।  उस  की  उन्नति  होने  पर

 हम  न  केवल  अपने  देश  की  श्रावश्यकताओं
 को  पूरा  कर  सकते  हे,  बल्कि  साथ  ही  साथ
 हम  चीनी  विदेशों  मे  भी  भेज  सकते  हे  ।
 इस  सम्बन्ध  में  एक  सवाल  यह  पैदा  होता
 है  कि  अन्तर्राष्ट्रीय  प्रतियोगिता  में

 हमारी  चीनो  महीीं  पड़ती  है  और  इस
 लिये  हम  मुद्रा  नही  प्राप्त  कर  सकते  हे  ।
 लेकिन  उसका  कारण  बया  है  ”  उसका
 कारण  यह  है  कि  हमार  यहा  ख  का  जितना
 उत्पादन  हाना  चाहिये,  उतना  उत्पादन  नहीं
 हो  रहा  है.  हमारे  देश  में  सिचाई  और  खाद
 की  व्यवस्था  शौर  उसके  साथ  ही  हमारी

 भूमि  व्यवस्था  ऐसी  नहीं  है  कि  हम  अपनी
 न्‍पैदावार  बढा  सके।  जहा  पर  इस  सम्बन्ध
 में  हालत  कुछ  प्रच्छी  है,  वहा  पर  चोनी
 का  परसेटेज  ज्यादा  है  ।  इस  परिस्थिति
 में  हमारा  यह  उद्याग  विदेशों  मे  उतनी

 मुद्रा  प्राप्त  करने  में  कामयाब  नहीं  हो  रहा
 है,  जितनी  प्राप्त  हो  सकती  है।
 हमारे  उत्तर  प्रदेश  में  ६८  शूगर  फैक्टरिया

 हैं  और  बिहार  में  ३३  ३४  के  करीब  है
 और  वे  विशेष  कर  उत्तरी  बिहार  में  है  t
 अगर  ये  योजनायें  कार्यान्वित  की  जाती  है,
 तो  हम  चीनी  का  भाव  कस  कर  के  उस
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 को  अधिक  मात्रा  में  विदेश  भेजने  में  काम-
 याब  हो  सकते  हैं  ।

 ब  मैं  भ्रापका  ध्यान  खेती  करने  वालो  को
 जो  कर  देना  पढता  है,  उसकी  भोर  दिलाना
 चाहता हू  -  जो  किसान  है,  जो  खेती  करने
 वाला  है,  चाहे वह  बडा  हो  या  छोटा  हो,
 उसको  जो  कर  भूमि  पर  देना  पड़ता  है,  उसमें
 एक  सूबे  के  भुकाबले  में  दूसरे  सूबे  में  झन्तर
 होता  है।  एक  सूबे  से  एक  व्यवस्था  होती  है
 तो  दूसरे  में  दूसरी  ।  मै  परमानेंट  सेटेलमेट
 की  बात  को  लेता  ह।  उत्तर  प्रदेश  के  कुछ
 हिससो  में  किसानो  की  भूमि  पर  जो  कर
 लगता  है,  वह  कम  है  तथा  दूसरे  हिस्सों  में
 अधिक  है।  बिहार  के  परमानेट  सैटलमेट
 के  भ्रनुसार  जो  कर  है,  उसमे  भी  बहुत  झन्तर
 है।  मैं  मानता  हू  कि  यह  जो  विषय  है  यह  स्टेट
 गवनेमेंट्स  से  ताल्लुक  रखता  है।  लेकिन
 तब  भी  भूमि  के  सम्बन्ध  में,  भूम  के  सुधारों
 के  सम्बन्ध  में,  जो  पालिसी  हो,  जो  कार्यक्रम
 हो,  जो  नियम  सरकार  बनाये,  उसके  साथ
 ही  साथ  भूमि  पर  जो  कर  लगता  है  उसकी
 झोर  भी  केन्द्रीय  सरकार  को  ध्यान  देना
 चाहिए  ताकि  देश  में  यूनिफा्मिटी  भ्रा  सके  ।
 मे  चाहता  हू  कि  कम  से  कम  जमीन  की  लो
 उपज  है,  जो  उसकी  फरटिलिटी  है,  उसको
 ध्यान  में  रव  कर,  कुछ  कमी  बेशी  करके

 कर---लैंडरेवन्यू--फिक्स  करना  चाहिए।  हमें
 उसी  आधार  पर  इसको  नही  करना  चाहिए
 जिस  आधार  पर  ब्रिटिश  गवर्नमेंट  ने  किसी
 जमाने  में,  एक  सौ  साल  पहले  या  दो  सौ  साल
 पहले  तय  किया  था  ।  इस  तरह  से  नहीं  होना
 चाहिये  कि  एक  किसान  तो  बहुत  ज्यादा  दे
 और  उसका  जो  पडौसी  किसान  है  वह  बहुत
 कम  दे  ।  एक  ही  पालिसी  सब  पर  लागू  होनी
 चाहिए  ।

 दैवी  प्रकोपों  के  कारण,  देवी  विपलियों

 के  कारण,  सूखे  के  कारण,  बाढ़  के  कारण,

 जो  रिलीफ  दिया  जाता  है  बह  बहुत कम
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 होता है।
 मैं  चाहता हूं  कि  हमारे  किसानों

 को  मैसी  ही  सुविधायें  मिलें  जैसी  किसी

 कैबट्री  के  मालिक  को  उत्पादन  में  कमी  पर,
 आ  मुनाफा  कम  होने  पर,  टैक्सों  में  कमी के
 सौर  पर  दी  जाती  हैं  या  भ्रौर  किसी  तरह से
 दी  जाती  हैं।  मैं  चाहता हूं  कि  गवर्नमेंट इस
 और  विशेष  ध्यान  दे  और  किसानों  को  उचित
 संरक्षण  प्रदान  करे।

 अब  पैदावार  बढ़ाने  की  बात  झाती  है  |

 इसके  लिए  फर्टिलाइज्स  की  प्रावश्यकता

 डोती  है।  इस  समय  देश  में  करीब  दो  मिलियन
 टन  फरटिलाइजर  की  झावदयकता  है  जबकि

 हम  लगभग  पांच  लाख  टन  फरटिलाइजर
 बैदा  करते  है।  इस  झ्रावश्यक  वस्तु  का
 उत्पादन  बढ़ाने  की  शोर  भी  हमें  विदेश
 ध्यान  देना  होगा  ।  उसका  उत्पादन  बढ़
 सकता  है।  मै  चाहता हू  कि  गवर्नमेंट  इस
 ओर  भी  अपना  ध्यान  केन्द्रित  करे

 एक  और  छोटी  सी  बात  है  जिसकी  झोर
 4  गवर्नमेंट  का  ध्यान  आकपित  करना  चाहता

 हूं  7  हमारे  देश  में  भ्रब  भी  खेती  करने  के

 लिए  जो  भौजार  इस्तेमाल  किए  जाते  हैं
 ये  बहुत  पुराने  हैं  झौर  ये  वही  हैं  जिनका  प्रयोग
 सदियों  पहले  किया  जाता  था।  जिस  तरह  से

 पहले  खेती  की  जाया  करती  थी,  उसी  तरह  से
 ध्ाज  भी  उन्हीं  श्रौजारों  से  कई  जगहों
 पर  की  जा  रही  है।  ये  झौजार  बेकार  साबित

 हो  रहे  है।  भ्राजकल  के  जमाने  में  जबकि

 हमको  उत्पादन  बढ़ाना  है,  इनकी  जगह  हमको

 दूसरे  औौजार  काम  में  लाने  होंगे  ।  जरूरत

 इस  बात  की  है  कि  हम  ट्रेक्टरों  की  तादाद

 बढ़ाई  जाय।  भध्राज  हम  ट्रेक्टर  विदेशों  से
 मंगाते  है।  लेकिन  उनकी  हतनी  अ्रधिक
 कीमत  होती  है  कि  छोटा  मोटा  या  साधारण
 किसान  उनको  खरीद  नहीं  सकता  है।  मैं

 चाहता हूं  कि  हमारे  देश में  ट्रेक्टर बनें  भौर
 इसके  साथ  ही  साथ  ऐसी  सहकारी  समितियों

 का  संगठन  भी  होना  चाहिए।  ऐसे  सहकारी
 संभ  भी  स्थापित  होने  चाहियें  जो  खेती  के
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 बड़े-बड़े  भौजारों  को  तथा  बड़ी-बड़ी
 हैबी  मैशीनरी  को  भ्पने पास  रखें  भर  उसको
 किसानों  को  किरायों  पर  दें  ।  को-ओप्रेटिव
 सोसाइटी  इसको  स्वयं  रखे  या  खरीदे  ।
 झगर  ऐसा  नहीं  हो  सकता  है  तो  गवर्न॑मैंट
 की  कोई  एजेंसी  होनी  चाहिए  जो  किसानों
 को इन  चीजों  को  किराये पर  दे  ताकि  वे
 उनका  इस्तेमाल  कर  सकें  ।

 सन्‌  १६४७  में  यह  कहा  गया  था  कि  २४
 परसेंट  जमीन  बेकार  पड़ी  हुई  थी  जो  जोती
 जा  सकती  थी।  लेकिन  जोती  नहीं  गई,  उसमें
 खेती  नहीं  की  गई।  यह  लैंड  कल्टीवेबल  थी  t
 झाज  इस  बात  को  दस  साल  हो  चुके हैं।
 हो  सकता  है  कि  यह  जो  २४  परसेंट  भूमि  थी,
 इसमें  झब  कुछ  कमी  हो  गई  हो।  तब  भी
 जितनी  भी  जमीन  है,  उसको  हम  इस्तेमाल
 मे  ला  सकते  है।  उत्तर  प्रदेश  में  तराई  में  काम

 शुरू  भी  हो  गया  है।  इसी  तरह  का  काम
 दूसरी  जगहों  पर  भी  किया  जा  सकता  है।
 भोपाल  में  एक  योजना  बनी  थी  और  एक
 बहुत  बड़ा  फार्म  बनाया  गया  था  ।  यहां  पर
 छोटे  और  बड़े  फार्मों  के  बारे  में  कोई  विवाद

 नहीं  हैं।  सवाल  यह  है  कि  यह  भूमि  जो  हो
 सकता  है  श्ब  २०  परसेंट  रह  गई  हो  या
 १०-१२  परसेंट  का  झन्तर  पड़  गया

 हो,  खेती  योग्य  है।  इसको  खेती  के  लिये
 उपजाऊ  बनाया  जाए।  यदि  ऐसा  किया
 गया  तो  उत्पादन  काफी  बढ़  सकता  है।
 योजना  का  चर्चा  बहुत  होत,  Fi

 Mir.  Speaker:  This  hon.  Member
 has  been  speaking  only  on  agriculture
 all  the  time.  There  are  four  Minis-
 ters  in  the  Ministry  of  Food  and  Agri-
 culture  but  there  is  none  here  to  take
 notes  and  then  reply.  There  is
 the  main  Minister,  another  Minister
 and  then  two  Deputy  Ministers.  I
 ask  the  whip  of  the  Congress  Party
 to  take  note  of  it.  This  member
 has  been  speaking  all  these  twenty
 minutes  only  on  agriculture.

 Shri  Rane  (Buldana):  The  Finance
 Minister  will  speak  on  all  these  points
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 [Shri  Rane]
 and  the  Deputy  Minister  is  taking  all
 the  notes.

 Mr.  Speaker:  That  is  not  it.  At
 such  times,  the  Agriculture  Minister
 may  also  be  here.

 Shri  M.  B.  Krishna  (Karimnagar—
 Reserved—Sch  Castes):  Let  there  be
 one  Minister  for  all  the  Munistries.

 Mr.  Speaker:  I  have  said  it  twice.  I
 am  not  going  to  say  it  again.

 श्री बिच्य  माथ  राय  प्लानिंग  की  भाजकल

 बहुत  चर्चा  होती  है।  यहा  पर  में  कम्युनिटी
 डिबेलेपसेंट  श्रौर  एन०  ई०  एस०  ब्लाक्स  की
 बात  कहना  चाहता  ह  इसके  बारे  में  जितना

 हमे  करना  चाहिये  था  उतना  हमने  नहीं
 किया  है  झर  न  ही  लोगो  ने  किया  है  जितनी

 हम  उनसे  श्राद्या  करते  थे  ।  हम  ऊपर  ऊपर
 से  देख  लेते  हे  a  लोगो  में  बहुत  जोश  नहीं  है  t

 कुछ  सड़के  बना  दी  जाती  है,  कुछ  घरो  की
 सफाई  को  देख  लिया  जाता  है,  कुछ  घरो  में

 हुई  सफेदी  को  देख  लिया  जाता  है  असली
 सवाल  यह  है  कि  पैदावार  कैसे  बढें  ।  उत्पादन
 कैसे  बढ़ाया  जाए  |  इस  शोर  ध्यान  न  देकर,
 सड़के  बनाने  की  तरफ  विशेष  ध्यान  दिया
 जाता  है।  खेती  में कैसे  काम  हो,  क्‍या  क्‍या
 किया  जाना  चाहिये,  इस  ओर  ध्यान  नहीं
 दिया  जाता  है  झाज  तक  इसका  प्रचार

 नही  हुआ  है  ।  श्रफसर  जाते  हे  और  जीप
 में  बैठ  कर  ही  सडको  को  देख  कर  वापस  ा
 जाते  हे  ।  मे  प्लापका  ध्यान  इस  ओर  आकर्षित
 करना  चाहता  हू  कि  गावों  में  झ्राप  किस  तरह
 से  प्रचार  कार्य  कर  सकते  हैँ,  इसको  श्राप
 सोचे  ।  गाव  का  जो  प्रध्यापक  होता  है,  चाहे
 बह्  डिस्ट्रिक्ट  बोर्ड  का  हो,  चाहे  किसी  और
 का  हो,  आप  यदि  उसके  झन्दर  दिलचस्पी
 पैदा  कर  दे  तो  झ्रापका  प्रचार  कार्य  स्वतः
 गाँव  में  फैल  जायेगा  और  आपके  पास  एक
 एजेंसी  हो  जाएगी  जिसके  जरिये  से  आप
 काम  ठीक॑  तरह  से  चलवा  सकते  है  ।

 श्री  बाजपेपा  (बलरामपुर)  :
 उपाध्यक्ष  महोदय,  इस  बात  से  इन्कार  नहीं
 किया  जा  सकता  कि  प्राथिक  दृष्टि  से  हम
 अपने  को  एक  सकट  की  परिस्थिति  में  पाते

 है  ।  यह  संकट  जहा  कुछ  झद्यो  में  निर्माण  का
 सकट  है  वहा  अधिक  झदों  में  जिस  ढग  से  योजना
 बनाई  गई  है  भौर  जिस  तरीके  में  उसे  भागे
 बढाया  जा  रहा  है  उसके  कारण  भी  पैदा

 हुआ  है  ।

 प्रधान  मत्री  ने  अ्न्तरकालीन  वित्त
 मंत्री  के  रूप  में  जो  बजट  पेश  किया  है  भौर
 उसके  साथ  जो  अ्राधिक  समीक्षा  रखी  गई  है,
 उसमे  से  श्राथिक  संकट  की  एक  छोटी  सी  झलक
 दिखाई  देती  है।  उन्होंने  इस  बात  को  स्वीकार
 किया  है  कि  अन्न  की  उपलब्धि  की  स्थिति
 कठिन  है  ।  झोद्योगिक  उत्पादन  में  इस  वर्ष

 वृद्धि  की  गति  पिछले  कुछ  वर्षों  की  अपेक्षा

 बहुत  मामूली  रही  है  प्रतिभूति  बाजार

 (स्टाक  माकिट)  में  मूल्यो  भौर  काम  काज
 का  रुख  घटती  की  ओर  रहा  है  d  प्रनिश्चित
 ब्याजवाले  हिस्सों  (इक्विटी  शेयरो)  के  मूल्यों
 में  झगस्त  १६५६  की  तुलना  में  २५  प्रतिशत
 की  कमी  हुई  है।  सर्वोत्कृष्ट  प्रतिभृतियों
 (गिल्ट  एज्ड  सिक्‍योरिटियो)  =  सूचक
 झक में  ८  ७  प्रतिशत की  कमी  हुई  है  -  सरकारी

 प्रतिभूतियों.  (गवनेमेट  =  सिक्‍योरिटीस )
 के  मूल्य  में  ७  परसेट  की  शुद्ध  कमी  है।
 रिज़वं  बेक  की  विदेशी  सम्पत्ति  जो  १६५६
 के  भ्रन्त  में  ५२०  करोड़  थी,  १६५७  के  श्र्न्त
 मे  घटकर  श्श्८  करोड  रह  गई  है  ।  छोटी
 बचतो  में  पहले  वर्ष  की  भ्रपेक्षा  १४  करोड़
 रुपय  की  कमी  है  1  चालू  वर्ष  के  पिछले  दस
 महीनी  में  ३७  ६  करोड़  की  शुद्ध  प्राप्ति

 हुई  है  अबकि  गत  वर्ष  इस  अवधि  में  VOSS
 करोड़  की  प्राप्ति  हुई  थी  ।

 प्रधान  मत्री  ने  राज्य  सभा  में  इस  बात  को
 भी  स्पष्ट  कहा  है  कि  हमने  जो  विदेशों  स ेऋण
 लिया  है  उसकी  भ्दायनी  हमें  १६६०  भौर
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 १६६३  में  बहुत  बड़ी  मात्रा  में  करनी  पड़ेगी  ।
 १६५८-४६  में  २३  करोड़  से  कुछ  भ्रधिक

 का  विदेशी  ऋण  हमें  भदा  करता  है।  १६६१-
 ६२  में  वह  रकम  १२३  करोड़  हो  जायेगी
 झौर  १६६०  से  लेकर  १६६३  में  यह  धनराशि
 ६२  करोड से  लेकर  १२३  करोड  तक  पहुंचेगी  |

 3.33  hrs.

 (Mr  Derury  Speaxer  in  the  Chair)

 उन्होंने  यह  स्वीकार  किया  है  कि  सौ
 करोड  रुपये  से  भ्रधिक  विदेशी  ऋण  को  वापिस
 करना  हमारे  लिये  कठिन  होगा  ।  लेकिन  उनके
 भाषण  से  यह  स्पष्ट  नही  है  कि  हम  इस  विदेशी
 ऋण  को  किम  तरह  से  वापिस  करेगे।  हमे  विचार
 करना  होगा  कि  किस  क्षेत्र  का  कितना  ऋण
 है  ”  डालर  ऐरिया  का  या  यूरोप  का  किस
 मात्रा  म  हमने  ऋण  प्राप्त  किया  है  और  वह
 किस  ठग  से  वापिस  किया  जायेगा  ।

 श्री  अशोक  मेहता  ने  कहा  कि  हम  स्टील
 का  उत्पादन  बढ़ायेगे  और  उसका  निर्यात
 करेगे  ।  देखना  यह  है  कि  जिन  क्षेत्रों  से  हमने
 ऋण  लिया  है,  क्‍या  उन्हें  हमारे  स्टील  की
 आवध्यक्ता  हागी  ?  इस  चोज़  का  एक  और
 भी  पहलू  है  अमरीका  में  ऐसा  कहा  जाता
 है  कि  मदी  प्रा  रहो  है  प्रौर  श्री  मगत  ने  राज्य
 सभा  में  इस  बात  को  स्वोकार  किया  है  ।
 प्रदन  यह  है  कि  उस  मदो  का  हमारो  क्‍ग्राथिक
 स्थिति  पर  क्‍या  भ्रसर  होगा  ।  यूरोप  में  भी
 कामेन  मार्केट  को  स्क्रीमो  को  चर्चा  चल  रही
 है।  बहा  एक  प्रस्ताव  तो  स्वोकार  कर  लिया
 जाता  है  लेकिन  उसका  पअभ्सर  हमारे  देश
 यर  क्या  पडेगा,  इस  सम्बन्ध  में  भी  विचार
 किया  जाना  चाहिये  किन्तु  इस  दृष्टि  से  वित्त
 मत्रो  ध्  भाषण  में  किसो  प्रकार  को  रोशनो

 नही  डाली  गई  है  झौर  नतीजा  यह  है  कि  बजट
 के  प्रस्ताव  देश  की  जनता  व  हृदय  में  यह
 'विषवास  पैदा  करने  में  समर्थ  नहों  हें  कि
 जो  भी  झाधथिक  सकट  उत्पन्न  हो  रहा  है  सरकार
 उसका  सफलतापूर्वक  मिराकरण  करने  में
 समर्थ  होगी  ।
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 हमारा  बजट  इस  वर्ष  चाटे  का  बजट

 है।  २७  करोड़  से  कुछ  ऊपर  का  घाटा  है  1
 यदि  में  गलती  नहीं  करता  तो  सन्‌  ४७,  ४८
 के  बाद  पहली  बार  यह  डेफिसिट  का  बजट
 रखा  गया  है।  लेकिन  इस  घाटे  के  बजट  से

 एक  बात  स्पष्ट  हो  जाती  है  कि  सरकार  भी
 इस  परिणाम  पर  पहुँच  गई  है  कि  अब  अधिक
 टैक्स  नही  लगाये  जा  सकते  शौर  इसीलिये
 दायद  उन्होंने  बजट  मे  घाटा  छोड  दिया  है
 इस  दृष्टि  से  जो  पिछले  साल  का  अ्रनुभव  है
 वह  भी  अच्छा  भ्रनुभव  नहीं  है  प्रोफेसर
 कैल्डार  के  अनेक  टैक्स  सुझाव  लेकर  उनको

 हमने  अपने  देश  में  लगाया  झौर  उनमे  देश  में
 विरोध  का  वातावरण  भी  पंदा  हुश्रा  लेकिन
 उन  टैक्सो  से  जितनी  आय  हानी  चाहिये  थी
 उतनी  श्ाय  नहीं  हुई  ।  प्रधान  मत्री  ने  इस
 बात  को  स्वीकार  किया  है  कि  जो  भी  टैक्स
 लगाये  गये  उनसे  अनुमान  की  तुलना  से  बहुत
 कम  धन  हमें  मिला  ।  श्र्ब  एक  गिपट  टैक्स
 लगाया  है।  उससे  ३  करोड  की  प्राप्ति  का

 अनमान  किया  गया  है।  मुझे  श्राज्चर्य  नहो
 होगा  यदि  आगामी  वर्ष  यह  ३  करोड  की
 प्राप्ति  एक  क्रोड  ही  रह  जाय  क्योंकि  सम्पत्ति
 कर  और  रेलो  के  किराये  से  होने  वालो  5॥प्ति  के
 सम्बन्ध  में  जा  भ।  आकडे  रखे  गये  हे  वे  सरकार
 के  पिछले  अनुमानो  का  गलत  साबित  करते

 है  और  इन  टैक्मो  का  लगा  कर  हमने  जिस
 क्लाइमेट  आफ  इतवेस्टमेट  का  पूजोपतियों
 की  शब्दावलि  के  मुताबिक  उस  क्लाइमेंट
 श्राफ  इनवेस्टमेंट  को  भी  बिगाड़  दिया  बौर
 जो  राशि  हमें  पचत्र्वीय  याजना  के  लिये
 मिलनो  चाहिये  थी  वह  भो  हमे  नहीं  मिलो  t
 मतलब  यह  है  कि  न  खुदा  ही  मिला  न  विसाले
 सनम,  न  इधर  के  रह  न  उधर  के  रहे।  टैक्सो
 के  साथ  २  भ्गर  सरकार  अपने  खचों  को  भोर
 ध्यान  दे  तो  ऐसा  दिखाई  देगा  कि  सरकार
 के  खर्चे  निरन्तर  बढ़ते  चले  जा  रहे  है  ऐक्चूएल

 रेवेन्यु  शौर  एक्सपेन्डिचर  एकाउन्ट  को

 दृष्टि  से  अगर  हम  देखें  तो  जो  चित्र  हमारे
 सामने  रखा  गया  है,  दह  बड़ा  निराशाजनक

 है  नये  टेक्‍्सों  से  जो  भी  घन  प्राप्त  होता  है
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 बह  ऐडमिनिस्ट्रेटिव  भौर  नौन  प्लान  झ्राइटम्स्‌
 पर  खर्च  कर  दिया  जाता  है  जिसका  नतीजा
 यह  होता  है  कि  जो  रेवेन्यु  का  बजट  है  वह  भी
 टैक्स  बजट  के  रूप  में  बदल  जाता  है  इस
 सम्बन्ध  में  में  ने  कुछ  भाकड़े  हकट्टे  किये
 कि  समकार  का  खर्चा  किस  गति  से  बढ़  रहा  है।
 सिविल  ऐडमिनिस्ट्रेन  मे  सन्‌  १६५३  ५४
 में  ६४  १७  करोड  कृपया  खर्च  किया  था
 जो  कि  बढ़ते  बढ़ते सन्‌  ५८,४५६  के  बजट

 एस्टिसेट्स  में  यह  खर्चा  २००  ve  करोड

 हो  गया  ।  पुलिस  की  मद  में  सन्‌  ५३-५४
 में  हमने  ३  १६  करोड़  रुपया  खर्च  किया  था

 भौर सन्‌  ५८,५६  में  यह  रब  म  बढ  कर  ८  २७
 करोड  हो  गई  है  1  विदेश  मत्रालय  के  खर्चे
 में  भी  पर्याप्त  वृद्धि  हुई  है।  सन्‌  ५३,  ५४  में

 यह  खर्चा  ४  ५६  करोड  था  जब  कि  श्राज  वह
 बढ  क्र  ७  ५०  करोड  हो  गया  है।  डिफेस
 का  खर्चा  तो  जिस  मात्रा  में  बढा  है  उसको
 और  प्राय  सभी  सदस्यों  ने  सकेत  किया  है  ।

 सन्‌  ५५-५६  की  तुलना  में  यदि  हम  भ्रौसत
 लगा  कर  देखे  तो  सिविल  एक्सपेडिचर  में  ११३
 फीसदो  की  वृद्धि  हुई  है  श्ौर  डिफेप  एक्सपेडि-
 चर  में  ६२  फीसदी  को  वृद्धि  हुई  है।  टैक्सेशन
 इनक्वायरी  कमिशन  ने  इस  बात  का  हिसाव
 लगाया  था  कि  अगर  सरकार  सिविल  ऐंड-
 मिनिस्ट्रेशन  में  एक  रूपया  खर्च  करती  है  तो
 नौन  गवनंमेट  ऐक्सपेडिचर  में  उसे  १  रुपये
 में  से  €  भाने  ६  पाई  खर्च  होते  हे,  ३  ग्राने
 सोशल  सर्विसेज  पर  खर्च  होते  हैं  श्लौर  श्राथिक
 विकास  पर  केवल  साढ़े  त॑  न  ग्राने  खर्च  होते  हे  t

 यह  खर्चा  बढाया  जा  रहा  है  विकास  के  नाम

 प्र,  टैक्स  लगाये  जा  रह  हे  निर्माण  के  नाम  पर,
 मगर  परिणाम  यह  हो  रहा  है  कि  जिन  करो
 का  विकास  से  कोई  सम्बन्ध  तहीं  है  उन  पर
 खर्चा  बढ़ता  जा  रहा  है  i

 प्रधान  मंत्री  ने एक  बार  कहा  था  कि

 अयूरोफेसी  के  जगल  में  फाइलें  गुम  हो  जाती

 ह्  '  मैं  मनता  हूं  कि  हमारी  योजना  का  बहुत
 चेश  नौकरशाही  के  जगल  में  गूम  होता
 जा  रहा  है।
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 फाइनेंस  कमिशन  के  चेप्रमैन  मिन

 सस्वानस  ने  प्रभी  कुछ  दिन  हुए  मद्रास  में

 भाषण  करते  हुए  कहा  था

 “There  is  a  tendency  in  New
 Delhi  to  equate  public  expendi-
 ture  with  development”

 सरकार  का  खर्या  बढ़ता  है  तो  मह  समझा  जाता

 है  कि  निर्माण  हो  रहा  है  लेकिन  जो  खर्चा
 निर्माण  के  कार्यों  पर  नहीं  होता  उस  खर्चे  में

 सरकार  कमी  करने  में  भ्रसफन  रहो  है  |

 टैक्सेसशन  इनक्वायरी  कमिशन  ने  भी  इस
 बात  को  झोर  सरकार  का  ध्यान  खीचा  था  4

 उन्होंने  एक  स्थान  पर  लिखा  है

 “Efficiency  in  admumustration
 and  economy  in  public  expendi-
 ture  which  make  far  more  effec-
 tive  use  of  public  funds  and
 secure  a  better  return  on  invest-
 ment  of  tax  proceeds  should  at
 least  diminish  people’s  unwilling-
 ness  to  suffer  an  increase  in  tax
 burdens  ”

 लेकिन  आज  न  ता  ऐडमिनिस्ट्रेशन  में  एफि-
 शियेमी  बढाई  जा  रही  है  भौर  न  खर्च  में  कमो
 की  जा  रही  है।  आम  जनता  से  त्याग  की  अपीले
 की  जातो  है  1  मेरा  निवेदन  है  कि  दूमरी
 योजना  के  तोन  वर्षो  में  ्राम  जनता  ने  योजना
 के  लिए  जो  भी  सहयोग  प्रदान  किया  है  बह
 कम  नहीं  है  |  प्रगर  हम  हिसाब  लगा  कर  देखें
 तो  हमें  पता  लगेगा  कि  जितना  टैक्स  लगाने
 की  व्यवस्था  को  गई  थी  झाम  जनता  ने  उतना
 टैक्स  दिया  है।  सन्‌  १६५५-५६  में  टैक्स

 रेबेन्यू  म े४०६  ६७  करोड  रुपये  को  झाय  हुई
 थो  ।  सन्‌  ५६-५७  में  यह  बढ़  कर  ४८५६  ७५

 करोड़  हो  गई  झौर  ५७-५८  के  रिवांइज्ड

 ऐस्टिमेट्स  में  यह  रकम  बढ़  कर  ५५३.८५

 करोड़े  हो  गई  झौर  सन्‌  ५५-५६  के  बजट

 ऐस्टिंमेट्स  मे  यह  रक्रम  ५६२.५१  करोड़
 हो  गई  है  |  इस  प्रकार  पिछने  तीम  वर्षों  में
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 एडीश्नल  टैक्स  रेबेस्यू  Oh,  २०  करोड़  का

 प्राप्त  हुआ  है।  योजना  के  पांच  वर्षों  के  भनु-
 भागों  के  प्नुसार  यह  रकम  २२४५  करोड़  Fo

 होनी  चाहिये  थो  ।  पांच  वर्षों  में  हर  साल

 २४५  करोड़  Fo  इस  टैक्स  से  प्राप्त  होता  है  ।

 झगर  इसी  को  हम  जोड़  से  तो  यह  रकम  ८५०
 करोड़  २०  हो  जाती  है  भौर  द्वितीय  योजना
 का  जो  अनुमान  लगाया  गया  है  उस  में  से  भी
 जनता  से  ८५०  करोड  २०  के  टैक्‍स  की  धाशा
 की  गई  ।  तो  जनता  से  वह  धन  ले  लिया
 बया  है,  इस  की  प्राप्ति  की  उस  से  प्रपेक्षा  को

 शई  थी,  लेकिन  शासन  से  जो  अपेक्षाये  जनता

 ने  की  थी  उनको  शासन  पूरी  नही  कर  सका  है।

 यह  कारण  है  कि  योजना  के  चलते  देश  में
 निराशा  पैदा  हो  रही  है  |  यह  निराशा  विरोधी
 दलो  ने  उत्पन्न  नही  की  ।  हम  तो  देश  में  भाशा
 का  वातावरण  उत्पन्न  करने  में  सहायता  देना
 चाहते  हे  ।  लेकिन  सरकार  की  नोतिया  ऐसी
 हैं  जो  कि  देश की  भाधिक  स्थिति को  ठीक  दिशा
 में  नही  ले  जा  रही  हे  7  शौर  स  का  परिणाम

 हमारे  सामने  श्र  गया  है  |

 सुरक्षा  व्यय  मे,  डिफेन्स  एक्पन्टिचर  में
 जो  भी  वृद्धि  हुई  है  उस  के  बारे  में  कहा  जाता  है
 कि  उस  की  हम  से  पहले  से  कल्पना  नहीं  की
 थी।  मुझ  भावचय  होता  है  कि  हम  राष्ट्र  की कोई
 योजना  बनाये  शौर  उस  में  सुरक्षा  का  विचार
 न  करे।  इस  से  बढ  कर  हमारी  झदूरदक्षिता
 का  श्रौर  कोई  प्रमाण  नहीं  हो  मकता  ।  राष्ट्र
 के  विकास  की  योजनायें  बनाये  तो  उस  म

 सुरक्षा  का  विचार  होना  चाहिये,  लेकिन  हम  ने

 ऐसी  योजना  बनाई  जिस  मे  राष्ट्रीय  सुरक्षा
 का  कोई  ध्यान  नहीं  रक्खा  गया  ।  पाकिस्तान
 का  निर्माण  कल  की  बात  नही  है  ।  भ्रमरीका  के
 साथ  उस  का  गठबन्धन  कोई  नया  नहीं  है  ।
 उस  से  जो  सकट  पैदा  हो  रहा  है  उस  के  सम्बन्ध
 में  हमें  पहले  से  पूरी  जानकारी  होनी  चाहिये
 थी  1  हम  भ्नुमान लगा  सकते  थे,  उस  के  धास्ते
 व्यवस्था  कर  सकते  थे  ग्घाज  भी  सेना  का

 खर्चा बढ़ रहा है बढ़  रहा  है  इसका  मतलब  यह  गही है  कि
 देश  सुरक्षा की की  दृष्टि  स ेभ्रधिक  सबस हो  रहा  है,
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 क्योंकि  जो  खर्च  बढ़  रहा  है,  जहा  तक  मेरा

 अनुमान  है,  बह  पुराने  हथियारों  की जगह  नये
 हथियार  लाने  पर  बढ़  रहा  है  1  उस  से  देश  का
 डिफेन्स  पोटेन्शल  बढ़ाया  जा  रहा  है,  इसके
 बारे  में  मुझे  सन्देह  है  7  एक  देश  में  जब  सुरक्षा

 का  खर्च  बढ़ता  है  तो  वहा  के  लोगो  को  काम  भी
 मिलता  है,  लेकिन  हमारे  यहा  डिफेन्स  एक्स्पेन्डी-
 चर  तो  बढ़ता  जा  रहा  है  मगर  उस  से  कुछ
 नये  लोगों  को  काम  मिल  रहा  हो,  ऐसा  नहीं
 दिखाई  देता  ।  झ्रावश्यकता  इस  बात  को  है  कि
 योजना  के  दौरान  में  जो  भी  सकट  खडे  हो  गये

 है  उन  की  भोर  हम  यथार्थवादी  दृष्टि  से  देखे
 योजना  किसी  पार्टी  की  प्रेस्टिज  का  विषय  नहीं
 है,  झगर  यह  सच्चे  भ््थों  में  राष्ट्रीय  योजना  है,
 जिस  का  सत्तारूढ़  दल  दावा  करता  है  तो  फिर
 उसे  किसी  पार्टी  की  प्रतिप्ठा  क ेसाथ  नही  जोड़ा
 जाना  चाहिये  |  जो  भी  कठिनाइया  उत्पन्न  हो
 गई  हे  उन्हें  स्वीकार  किया  जाना  चाहिये  भौर
 वास्तविक  नीति  अपना  कर  उन  के  निराकरण
 का  प्रयत्न  किया  जाना  चाहिये  |

 इस  नये  बजट  में  गिफ्ट  टैक्‍स  लगाया
 गया  हैं  ।  में  न  हस  टैक्स  का  स्वागत  किया  है  ।
 प्रोफेसर  कंल्डोर  की  जां  टैक्स  पद्धति  थी
 उस  में  गिपट  टैक्स  की  कमी  थी  शोर  उस  कमो
 को  पूरा  कर  दिया  गया  है  ।  लेकिन  प्रोफसर
 कंल्डोर  का  यह  भी  कहना  था  कि  एस्टट  ड्यूटी
 बिल्कुल  हटा  दी  जानो  चाहिये  ।  उन्होन  कहा
 ऐन्टिक्वेंटेड  टैक्स  है  यह  एस्टेट  ड्यूटी  ।  उन
 का  कहना  है

 “The  true  incidence  of  in-
 heritance  tax  falls  on  the  receip-
 tents  of  the  inheritance  and  not
 on  the  deceased  roe

 हम  ने  एक्स्पेन्डिचर  टैक्स  ले  लिया,  बेल्थ  टैक्स
 ले  लिया,  गिफ्ट  टैक्स भी  हम  ने  जोड  दिया  ॥|
 पर  प्रोफेसर  केल्डोर  को  सिफारिशों  के  प्रनुसार

 एह्टेट  ड्यूटी  में  जो  परिवर्तन होना  चाहिये  वा

 बह  हम  ने  नही  किया  उस  में  जो  लिमिट  थी,

 झवधि  थी,  उस को  धटा  दिया  गया  है
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 झौर  एक  लाख  से  प्यास  हजार  रुपया
 कर  दिया  गया  है।  इस  से  यह  होगा  कि
 जो  एस्टेट  ड्यूटी  देने  वाले  हे,  टैक्स
 के  जाल  में  उन  के  फसने  की  संख्या  तो  बढ़
 जायेगी,  शौर  ध्गर  जाल  ग्रधिक  फैलाया
 जायेगा  तो  उस  पर  सरकार  का  खर्चे  भी  बढ़ेगा  ।
 और  इस  खर्चे  के  प्नुमान  में  भ्रवधि  को  घटाने
 से  हमें  कोई  प्राप्ति  होगी  इस  के  बारे  में  मुझे
 बड़ा  सन्देह  है  A  गिफ्ट  टैक्स  में  भी  शादी  के
 झवसर  पर  जो  १०  हजार  रुपये  तक  देने  की
 व्यवस्था  की  गई  है  उस  के  बारे  में  भी  मेरा
 निवेदन  है  कि  कही  इस  से  दहेज  देने  की  पद्धति

 -को  प्रोत्साहन न  मिले  ।  हम  देश  में  दहेज  का,
 डायरी  सिस्टम  को,  खत्म  करना  चाहते  है,
 लेकिन  इस  गिफ्ट  टैक्स  मे  जो  १०  हजार  की

 छुट  दी  गई  है  उस  के  कारण  किन्ही  प्रान्तो  में

 दहेज  की  पद्धति  का  प्रोत्साहन  मिलेगा,  जो
 कि  नही  मिलना  चाहिये,  इस  प्रकार  की  मुझे
 आाक्षका  है।  एक  बात  ौर  है  गिफ्ट  टैक्स  के
 बारे  मे  कि  सरकार  ने  चैरिटिेबल  इन्स्टिट्यूशन्स
 शर  गवर्नमेट  कम्पनियो  को  अपवाद  बना
 दिया  है,  उनको  छुट  दे  दी  है  1  लेकिन  इस  के
 साथ  ही  जो  पब्लिक  कम्पनिया  है  भोर  जिन  का
 कामकाज  ६  या  ६  से  अ्रधिक  व्यक्तियों  द्वारा
 नियत्रित  होता  है  उन  को  भी  एक्सेप्शन  के
 रूप  में  रख  दिया  गया  है  t  मैं  वह  समझने  में
 असमर्थ  हु  कि  यह  किस  कारण  से  किया  गया  है।
 कोई  भी  कम्पनी  जिस  में  ६या  ६  से  अधिक
 व्यक्ति  है  भ्रगर  वह  गिफ्ट  टैक्स  से  मुक्त  कर

 -दी  जायेगी  तो  इस  बात  को  सम्भावना  है  कि

 न्बह  अपने  घन  का  दुरुपयोग  करे  ।  राजनीतिक
 दलों  को  इस  प्रकार  की  कम्पनिया  सहायता
 व्देंगी  शौर  वह  धन  गिफ्ट  टैक्स  के  काम  नहीं
 आ  सकेगा  मैं  समझता  हू  कि  इस  सम्बन्ध  में
 जो  भी  भ्पवाद  किया  गया  है,  में  सरकारी
 कम्पनियों  ह, ह  भाटोनोमस  कारपोरेशन्स  के
 नारे  में  नही  कहता,  जो  निजी  कम्पनिया  हैं,
 नलिग  का  ६  या  ६  से  प्रधिक  व्यक्ति  नियत्रण

 कहते  हैं,  उन  में  यह  छुट  देना  ठीक  नही  है,

 ऋस छूट  का  बुस्ययोग  किया  जा  सकता  है।  |
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 झन  सचाल  यह  नगा  होता  हैं  कि  योजना
 के  तीसरे  वर्ष  में  हम  कौन  से  उपाय  अपनायें
 जिन  के  द्वारा  हम  राष्ट्र  का बिकास  कर  सकें  ।
 मेरा  सुझाव  है  कि  सरकार  को  अपने  अन-
 डेवेलपमेन्टल  एक्स्पेन्डिचर  को  कम  करना

 चाहिये  और  यदि  ठीक  ढ़ग  से  काम  किया
 जाय  तो  मेरा  अनुमान  है  कि  केन्द्र  और  राज्यो
 को  मिला  कर  कम  से  कम  ५०  करोड़  रुपये  की

 हर  साल  कमी  की  जा  सकती  है।  जिस  गति  से
 खचे  हो  रहा  है,  नये  विभाग  कायम  हो  रहे  हैं,
 उन  में  भरती  हो  रहो  है,  झगर  उस  में  कटौती
 करे  और  मन्द  विधि  अपनायें,  तो  ५०  करोड़
 रुपया  हर  साल  बचा  लेना  कोई  बड़ी  बात  नहीं
 है।  जो  एक्स्पेन्डिचर  ट्रैवेलेग  के  ऊपर  होता
 है,  जो  भरते  बनाये  जाते  है,  जो  यात्राये  की
 जाती  है  जिन्हे  जनसम्पर्क  का  नाम  दिया  जाता

 है,  उन  में  कमी  की  जानी  चाहिये  !  सब  से  बडी
 बात  तो  यह  कि  जो  पब्लिसिटी  और  प्रोपैगैन्डे
 पर  खर्च  किया  जा  रहा  है  उस  मे  भी  कमी  हो
 सकती  है  ।  दूसरी  योजना  में  इस  के  लिये

 १३  करोड  ०  रकवा  गया  है  मेरा  अनुमान
 है  कि  इस  में  कम  से  कम  आधा  रुपया  बचाया
 जा  सकता  है  1  हर  एक  मत्रालय  अपनी  पत्रिका
 निकालता  है,  उस  में  अपना  विज्ञापन  करता  है
 इन  पत्रिकाओं  पर  थोडा  भी  एक्स्पेन्डिचर  करना
 उस  रुपये  को  बेकार  में  बाटा  जाना  है।  झाज

 भगीरथ”,  “सोशल  वेलफेश्रर',  शौर
 “थोजना”  निकाली  जाती  है  ।  और  सब  से
 आश्चर्य  की  बात  यह  हैं  कि  एक  “मासिक
 लेखसार”  झर  “समाचार  सार  निकाला
 जाता  है  जो  बिल्कुल  नि  सार  है।  पालियामेंट
 के  मेम्बरो  को  बाटा  जाता  है।  जो  प्रति  दिन
 दैनिक  पत्र  पढ़ते  हैं  उन्हें  समाचारों  के  सार  की
 जरूरत  नही  है,  उन  का  ब्रकादाम  रोका  जा
 सकता  है  1  देश  में  योजना  का  काफी  प्रचार

 हो  मया  है,  देश  की  जनता  कागओ  प्रचार  नहीं
 याहती,  इस  मोजना  के  परिणामस्वरूप  जो

 श्भूल  निर्माण  हो  रहा  है  उस  को  भपनी  आंखों से
 देखना  चाहती  है।  दस  सम्बन्ध  में  खर्च  में
 कर्म!  की  भा  सकती  है।
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 एक  बात  मैं  भर  भी  निवेदन कर  दू।
 मैं  सरकार  के  सामने  दो  सुझाव  रखना  चाहता
 हैं  -  अगर  हमारी  सरकार  हाउसिंग  बान्इ्स
 इष्यू करे, करे,  लोगों  को  हाउसिंग  बान्ड्स  दे  शौर
 उन  से  रुपया  ले  धौर  उस  रुपये  से  तीन  या
 चार  लाख  प्लाट्स  का  विकास  करे,  उन
 प्लाटों  का  विकास  कर  के  लोगों  को  जो
 सो  प्राफिट  नो  लास  बेसिस  पर  उन  को
 खरीदना  चाहें,  प्रिफरेंस  दे  कर  बेच  दे  तो
 सरकार  की  काफी  भराय  हो  सकती  है  और
 देदा  में  जो  मकानों  की  कमी  है  उसे  पूरा  किया
 जा  सकता  है  t  इस  के  सम्बन्ध  में  सरकार  को
 ग़म्भीरता  से  विचार  करना  चाहिये  ।

 एक  सुझाव  और  भी  है  कि  जो  शहरों
 के  रहने  वाले  लोग  हे  श्रौर  जिन  की  सीमित
 आय  है  शौर  जो  सरकारी  कर्मचारी  की  कोटि
 में  आते  हे,  उन  के  लिये  अगर  सरकार  राशन
 बाड  जारी  करे  और  एक  निश्चित  कीमत
 पर  उन्हें  राशन  देने  का  विश्वास  दिलाये
 तो  में  समझता  हु  कि  राशन  बाड्स  से  भी
 श्राठ  दस  करोड  रुपये  की  प्राप्ति  हों  सकती

 है  1

 झल्प  बचत  योजना  जितनी  सफल  होनी
 चाहिये  थी  उतनी  नहीं  हुई  ।  आवश्यकता

 इस  बात  को  है  कि  हम  धन  को  झाकृष्ट
 करने  के  लिये  नये  तरीके  अपनाये  और
 श्रगर  मकान  देने  की  शोर  श्रौर  निश्चित  कीमत
 पर  लोगो  को  पझ्नाज  देने  की  व्यवस्था  सरकार
 कर  सके  तो  मेरा  ऐसा  भ्रनुमान  है  कि  इस
 सम्बन्ध  में  सरकार  को  काफी  धन  की  प्राप्ति

 हो  सकती  है  ।  मुझे  विश्वास  है  कि  इस  संबंध
 में  सरकार  गम्भीरता  से  इन  सुझावों  पर
 विचार  करेगी  ।

 एक  बात  जो  भ्रन्त  में  मे  निवेदन  करना

 चाहता  हूं  वह  यह  है  कि  हमारी  फाइनेन्शल
 इप्चर  पहली  अप्रैल  से  शुरू  होती  है  और
 ३१  मार्च  को  समाप्त  होती  है  1  यह  पडति
 अंग्रेजो  ने  चलाई  थी  और  इस  पद्धति  का

 हमारे  देश  की  आथिक  भौर  सामाजिक
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 स्थिति  के  साथ  कोई  सम्बन्ध  नहीं  है  हमारे
 यहां  रबी  की  फसल  दिवाली  के  समय  भ्राती
 है  ।  उस  समय  मानसून  का  भी  पता  लग
 जाता  है  |  श्रगर  हम  बजट  एक  अगतूबर
 को  पेश  करें  शौर  अपनी  फाइनेन्दाल
 प्र  में  थोडा  सा  परिवर्तन  कर  दें  तो  में
 समझता  हूं  कि  सरकार  को  जो  बजट  पेश
 करने  के  बाद  सप्लीमेंटरी  डिमाइस  पेश
 क्रमी  पड़ती  हैं  क्योकि  बजट  के  समय  फसल
 का  ठोक  अनुमान  नहीं  हो  पाता,  वह  आव-
 इयकता  नहीं  रहेगी  ।  फ.इनेन्शल  झर
 में  अगर  हम  परिवततन  करें  और  उसे  दिवाली
 तक  ले  जायें  तो  में  समझता  हूं  कि  बहू  देश
 की  फसल  की  दृष्टि  से  भ्रधिक  उपयुक्त
 होगा  |

 ही  स०  wo  मित्र  (बेग  सराय)
 बनियो  को  भो  रुचेगी  ।

 थी  आजपेदों  :  बनियों  को  भी  रुचेगा

 नो  बहुत  अच्छा  लेकिन  में  तो  किसानों  की

 दिष्टि  से  निवेदन  करना  चाहता  हू  ।  बनियों

 का  विचार  तो  सरकार  कर  हो  रहो  है  भौर
 काग्रेस  पार्टी  भी  करती  है  और  उनका

 विचार  किया  जाये  यह  आ्रावश्यक  भी  है  |
 लेकिन  ग्रगर  हम  श्ौर  दृष्टियों  से  भी  भोचे
 तो  में  समझता  हूं  कि  यह  सुझाव  लाभदायक
 हो  सकता  है  ।

 Shri  Morarka  (Jhunjhunu):  The
 present  budget,  though  it  is  a  status
 quo  budget,  is  noticeably  deficient  in
 one  respect,  and  that  is  that  the
 Finance  Minister  has  not  stated  any-
 thing  at  all  about  the  economies  that
 should  be  effected  either  in  the  civil
 administration  or  in  the  Defence  orga-
 nisation.  In  a  period  of  less  than  two
 years,  our  Defence  expenditure  per
 year  has  increased  by  Rs.  86  crores
 and  our  civil  expenditure  has  been
 increased  by  Rs.  80  crores.  This  is  a
 fairly  heavy  demand  on  the  resources
 of  the  country,  particularly  at  a  time
 when  the  demand  for  our  Plan  imple-
 mentation  ig  also  very  big.
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 {Shri  Morarka]
 There  is  another  small  point  to

 which  I  would  like  to  refer,  and  that
 is  about  the  presentation  of  the
 budget  to  the  House.  We  have  been
 provided  with  an  Explanatory  Memo-
 randum.  To  section  3  of  that  Memo-
 randum  there  is  an  Appendix,  and
 that  Appendix  contains  the  Balance
 Sheets  and  Accounts  of  the  various
 State  corporations  ie,  Central  Gov-
 ernment  corporations.  In  this  Memo-
 randum  the  Balance  Sheets  and
 accounts  of  only  17  corporations  have
 been  included.  The  Central  Govern-
 ment  alone  has  got  more  than  50  such
 corporations  under  it.  So,  I  do  not
 know  on  what  basis  the  7  corpora-
 tions  have  been  selected.  In  my
 opinion,  it  would  be  advisable  to  have
 a  separate  document  containing  infor-
 mation  i.e.,  reports,  accounts  etc.  of
 the  Central  Government  corporations.

 There  is  another  suggestion  which
 I  would  like  to  make,  and  that  is
 about  the  document  on  the  Five  Year
 Plan.  It  was  suggested  in  this  House
 last  year,  even  the  year  before  last,
 that  along  with  the  budget  papers
 they  should  circulate  a  separate  docu-
 ment  containing  the  actual  perform-
 ance  of  the  Plan  projects,  both  here
 in  the  Centre  as  well  as  in  the  States.
 We  find  that  no  steps  have  been  taken
 towards  that  till  now.  I  do  not  under.
 stand  what  difficulty  Government  finds
 in  preparing  such  a  document  by
 compiling  the  list  of  such  projects,  the
 amount  that  is  spent  on  them,  how
 the  budgets  have  been  revised,  what
 is  the  total  allotment  etc.  4  think,
 there  should  be  no  difficulty  in  compil-
 ing  sucha  document  and  in  circulating
 the  same  to  Members  along  with
 budget  papers.

 This  year,  along  with  the  budget
 papers,  we  have  got  a  document  called
 Economic  Survey,  ‘1957-58,  I  must

 ay  that  it  is  a  very  well-written
 document  and  it  is  very  valuable  and
 useful  for  understanding  various
 economic  problems.  In  this  document
 a  mention  Is  made  of  our  foreign
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 exchange  position.  It  shows  that  the
 position  is  improving.  We  are  also
 told  here  time  and  again  that  our
 foreign  exchange  position  is  improv-
 ing.  I  wonder  whether  that  is  really
 so.  In  this  connection  the  first  ques-
 tion  that  one  should  ask  is:  Have  our
 exports  increased?  The  answer  to
 that  can  be  found  in  Table  VIII  on
 pages  36  and  87  appended  to  this
 Economic  Survey,  1957-58,  What  do
 we  find  there?  We  find  that  our
 exports  for  the  six  months  April-Sep-
 tember  3957  are  only  Rs.  278  crores
 as  against  the  total  exports  of  Rs.  667
 crores  during  the  year  1956-57.  There
 is  a  noticeable  fall  in  the  export  of
 tea.  Whereas  during  1956-57  the
 export  of  tea  was  about  Rs.  50  crores,
 during  these  six  months  it  has  come
 down  to  only  Rs.  38  crores.  If  our
 exports  are  not  only  not  rising  but
 are  falling—and  falling  substantially—
 how  can  one  say  that  our  foreign
 exchange  position  is  improving?

 i4  brs.

 Take  then  the  second  thing.  Are
 we  getting  more  external  assistance
 either  by  way  of  loans  or  by  way  of
 grants?  There  also  the  answer  is  ‘no’.
 In  the  last  year’s  Budget  we  budgeted
 for  Rs.  50  crores.  What  we  actually
 got  was  Rs.  05  crores,  i.e.,  there  was
 a  deficit  of  Rs.  45  crores.  How  then
 can  we  say  that  our  foreign  exchange
 position  is  improving?

 The  third  question  that  you  can  ask
 about  itis:  Are  our  imports  decreasing
 or  increasing?  True,  our  imports  are
 decreasing,  maybe  not  to  the  extent
 that  we  want,  but  still  they  are
 decreasing  and  to  that  extent  one  can
 say  that  our  foreign  exchange  posi-
 tion  has  improved.  But  it  is  a  nega-
 tive  improvement.  You  cannot  call
 it  an  improvement  in  the  real  sense.
 All  that  you  can  say  is  that  you  had
 to  curtail  your  needs  because  you
 could  not  afford  to  buy.  Should  we
 not  augment  our  resources  to  buy  all
 that  we  need?  And  if  our  foreign
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 resources  are  not  augmented  we  can-
 not  say  that  our  foreign  exchange
 position  is  improving.

 Then  I  want  to  say  something  about
 the  excise  duty  on  cloth.  Many  hon.
 Members  have  already  said  that  the
 textile  industry  is  passing  through
 precarious  condition  because  of  the
 high  rates  of  excise  duty.  I  wish  to
 say  two  or  three  things  in  this  con-
 nection.  One  is  that  today  a  textile
 mill  is  paying  Rs,  3000  to  Rs.  3,500
 by  way  of  excise  duty  per  loom  per
 year  and  if  you  want  to  buy  a  new
 mill,  you  can  buy  it  almost  at  the
 same  price,  ie.,  Rs.  3.500  per  loom
 basis.  In  other  words,  the  amount  of
 excise  duty  paid  during  the  year  to
 the  Government  is  almost  the  _  total
 value  of  a  textile  mill.  Therefore  it
 is  becoming  difficult.  Many  units  are
 facing,  todav,  complete  annihilation
 because  of  this  high  rate  of  duty.

 Secondly,  the  price  of  cloth,  which
 was  prevailing  in  September  4956
 when  this  dutv  was  enhanced.  was
 slightly  higher  than  the  price  preva'l-
 ing  today  In  other  words,  the  entire
 burden  of  the  excise  duty  has  fallen
 on  the  industry  and  most  of  the  units
 in  this  industry  are  today  not  in  a
 position  to  bear  that.

 It  would  be  a  short-sighted  policy
 for  the  Government  to  stick  to  this
 and  not  reduce  the  excise  duty.  In
 that  case,  what  would  happen  is  that
 production  would  fall.  Mills  have
 already  started  closing  down.  Other
 mills  have  started  closing  shifts.  Thus
 the  production  falls  and  the  income
 of  the  mills  falls.  There  will  be  no
 revenue  either  by  way  of  excise  duty
 or  by  way  of  income  tax.  Therefore
 it  would  be  a  short-sighted  policy,
 apart  from  creating  unemployment
 which  is  in  itself  a  very  big  problem,
 for  the  Government  to  stick  to  this
 and  not  to  reduce  the  excise  duty.

 Then,  Sir,  I  wish  to  say  a  word
 about  Section  234  companies.  As  the
 House  knows,  Section  283A  companies
 are  those  companies  in  which  the
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 public  is  not  substantially  interested
 and  these  companies  are  compelled  by
 law  to  declare  a  certain  dividend,
 namely,  the  entire  profits  made  dur-
 ing  a  particular  year  if  their  reserves
 ete,  are  equal  to  the  paid-up  capital
 and  so  on  and  so  forth.  Now,  this
 year  the  hon.  Finance  Minister  has
 accepted  the  principle  that  since  these
 companies  are  forced  to  declare  a
 dividend,  excess  dividend  tax  should
 not  be  applicable  to  these  companies,
 beyond  a  certain  percentage.  This
 principle  is  accepted  and  the  hon.
 Finance  Minister  in  his  speech  says
 this  on  page  8  of  Part  8:

 “For  the  financial  year  1958-59,
 I  propose  to  fix  the  excess  divi-
 dend  tax  rates  for  Section  238A
 companies  only  in  two  slabs,  0
 per  cent  on  the  slab  of  dividends
 over  6  per  cent  of  capital  and  20
 per  cent  on  the  slab  over  0  per
 cent  of  capital.  This  change  is
 desirable  as  under  the  Act  these
 companies  are  required  to  distri-
 bute  the  whole  or  a  large  propor-
 tion  of  their  profits  to  the  share-
 holders.  It  is  not  possible  to
 estimate  the  loss  of  revenue  in
 this  proposal,  but  it  is  likely  to  be
 very  small.”

 Once  this  principle  is  accepted  and
 it  is  realised  that  what  was  being
 done  was  unjust,  then  why  is  justice
 being  distributed  in  this  grudging
 and  half-hearted  fashion?  Either  you
 do  not  compel  these  companies  to  dis-
 tribute  dividends  or  when  they  distri-
 bute  dividends  then  do  not  compel
 them  to  pay  a  dividend  tax.  There  is
 no  ratiénaje.  Either  you  ask  them  to
 declare  a  dividend—in  that  case  do
 not  charge  the  excess  dividend  tax—
 or  you  do  not  compel  them  to  declare
 this  dividend—in  that  case  you  can
 charge  the  dividend  tax  provided  it
 declares  a  higher  dividend.  Here,
 you  are  first  compelling  th  to
 declare  a  dividend  and  then  because
 they  have  done  so,  you  make  them
 to  pay  excess  dividend  tax.  This,  in
 my  opinion,  is  not  very  fair.
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 {Shri  Morarka]
 Now  I  wish  to  say  a  few  words

 about  the  speech  the  hon.  the  Leader
 of  the  Communist  Party  made  here
 He  made  a  big  grievance  of  the  fact
 that  the  members  of  the  Federation
 of  Indian  Chambers  of  Commerce  and
 Industry  made  a  direct  demand  for
 the  reduction  of  direct  taxes  and  he
 was  surprised  at  the  emboldenness  of
 these  capitalists  to  make  such  a
 demand.  The  hon.  Member  §  should
 know  that  in  this  country  we  still
 have  freedom  of  speech  and  expres-
 sion.  People,  who  are  affected  by  the
 direct  taxes,  if  they  made  a  demand
 on  the  hon.  Prime  Minister  of  this
 country  for  reconsideration  of  reduc-
 tion  or  even  for  the  abolition  of  cer-
 tain  taxes,  I  do  not  think  that  there
 is  anything  wrong  in  it  He  may  not
 agree  with  them.  He  is  entitled  to
 have  his  views,  just  as  those  members
 are  entitled  to  their  views  They  are,
 therefore,  perfectly  within  their  right
 to  make  any  such  demand  In  this
 connection  it  would  be  very  interest-
 ing  to  know  what  direct  taxes  we
 have.  When  I  say  this,  I  am  talking
 only  about  the  direct  taxes  levied  by
 the  Centre,  leaving  aside  the  State
 taxes  and  the  municipal  taxes.  The
 number  of  Central  taxes  in  all  the
 civilised  countries—there  are  3  coun-
 tries  taken  to  illustrate  this—is  eight
 and  in  India  out  of  the  eight  direct
 taxes  that  can  be  levied  on  an  indi-
 vidual  we  had  six  till  last  year  and
 are  going  to  have,  with  the  addition
 of  the  Gift  Tax,  seven  from  this  year
 onwards

 Shri  Nath  Pai  (Rajapur):  We  are
 most  civilised

 Shri  Morarka:  In  no  other  country
 in  the  world  has  an  individual  to  pay
 so  many  different  types  of  direct
 taxes.

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A.  M.  Thomas):
 What  is  the  one  remaining?

 Shri  Morarka:  That  is  the  Inherit-
 ance  Tax  That  has  not  yet  come
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 In  erder  that  one  may  not  get
 away  with  the  misgiving  that—we
 may  have  more  number  of  taxes,  but
 still  we  do  not  have  our  taxes  as  high
 ze.  the  cumulative  effect  of  al]  these
 taxes  is  not  very  high.  I  may  say
 that  it  is  calculated  that  an  individual
 has  to  pay  03‘odd  per  cent  of  his
 tncome  as  direct  tax  whereas  in  no
 other  country  he  has  to  pay  more
 than  80%.  In  America  it  is  much
 less  than  that.  Sir,  now  that  is  not
 the  case  only  with  individuals.  Take
 the  case  of  corporate  bodies.  There
 are  eleven  types  of  taxes  which  are
 known  and  which  can  be  imposed  on
 these  companies  and  in  India  out  of
 those  eleven  we  have  got  eight.  Eight
 types  of  different  taxes  are  put  on
 our  corporations  and  from  the  point
 of  view  of  percentage  our  position  is
 second  in  the  world.  The  first  is  U.K
 where  the  tax  is  57.6  per  cent  and  in
 India,  our  rate  is  56  per  cent.  From
 that  point  of  view  also,  in  direct
 taxes,  we  are  paying  the  highest  both
 in  number  as  well  as  in  quantum
 Therefore,  if  the  Federation  people
 make  this  demand  that  there  is  acase
 for  review  of  the  direct  taxes,  I  do
 not  think  that  the  Leader  of  the
 Communist  Party  should  feel  so
 jittery  about  it

 Shri  S.  A.  Dange  further  said  that
 the  collection  under  estate  duty  is
 very  low  He  said  that  the  Govern-
 ment  expected  to  collect  Rs  23  crores,
 but  they  got  only  Rs.  0  or  42  lakhs
 T  am  really  surprised  at  the  reading
 of  the  figures  by  hon.  Member  and  at
 his  appreciation  of  these  figures
 Actually,  collection  under  estate  duty
 1५  more  than  Rs  2  crores  and  the
 share  of  the  Centre  which  is  only  the
 collection  charges,  was  Rs.  0  or  12
 lakhs.  It  is  true  that  the  expectations
 of  the  Government  under  this  head
 have  been  belied  But  that  may  be
 because  they  over-estimated  or  they
 expected  people  to  die  more  quickly
 or  in  larger  numbers  To  that  extent,
 the  Leader  of  the  Communist  Party
 may  be  rightly  disappointed.  But,  one
 must  understand  that,  after  all,  this
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 measure  of  tax—estate  duty—ig  not
 for  the  purpose  of  raising  revenue.
 Its  purpose,  more  or  less,  is  to  reduce
 inequality  of  wealth.  It  cannot  be
 done  overnight.  It  has  to  pass
 through  few  generations  before  wealth
 can  be  completely  equalised,  depleted
 or  passed  on  to  the  State.  Therefore,
 to  expect  a  big  revenue  or  miraculous
 results  under  estate  duty  is  not  prac-
 tical  expectation.  Besides  for  such
 loopholes  as  the  Government  found,
 they  have  brought  an  amendment
 which  is  pending  before  the  House
 and  I  think  that  might  satisfy  the  hon.
 Member  a  little  more.  However,  if
 he  wants,  there  can  be  one  way  of
 meeting  his  desire  and  that  is,  for
 the  purpose  of  estate  duty,  a  man
 who  attains  the  age  of  60  may  be
 treated  as  dead.  Just  as  you  treat  a
 person  who  becomes  a  sanyasi  as
 dead,  similarly  for  the  purpose  of
 estate  duty,  when  people  attain  the
 age  of  60  or  65,  you  may  amend  the
 Act  and  say  that  he  will  be  treated  as
 dead  and  estate  duty  collected.

 Then,  there  was  a  question  about
 compulsory  deposits.  The  Leader  of
 the  Communist  Party  was  very  elo-
 quent,  He  said,  so  far  as  the  companies
 are  concerned,  all  reserves,  deprecia-
 tion  reserves,  etc.,  should  be  collected.
 He  wanted  to  know  what  was  the
 total  collection  under  the  scheme
 which  was  brought  by  the  ex-Finance
 Minister.  If  Shri  S.  A.  Dange  had
 cared  to  follow  some  recent  questions
 in  this  House,  he  would  have  found
 that  the  total  collections  under  this
 head  are  Rs,  3°48  crores.  He  would
 have  also  known  that  the  exemptions
 given  to  the  companies  for  legitimate
 purposes  are  over  Rs.  20  crores,  What
 does  this  indicate?  The  major  portion
 of  the  reserves  are  being  invested  in
 legitimate  |  purposes—approved  by
 Government—by  those  very  corpora-
 tions.  Therefore,  out  of  Rs.  30  crores,
 the  actual  amount  that  the  Govern-
 ment  got  was  Rs.  3.48  crores.  There-
 fore,  there  was  no  justification  for
 continuing  this  particular  provision
 and  I  think  that  it  would  remove  a
 lot  of  hardship  if  the  Government
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 dispenses  with  this  requirement.  It
 does  not,  after  all,  bring  any  revenue.
 It  is  only  a  question  of  deposit  with
 the  Government  for  some  time.  After
 providing  this  elaborate  machinery,
 what  happens?  Out  of  Rs.  30  crores,
 Government  gave  away  Rs.  20  crores
 after  considering  their  needs.  Out  of
 remaining  Rs,  0  crores,  Rs.  64  crores
 are  under  dispute.  Government  have
 been  able  to  collect  only  Rs.  38  crores.
 Why  then  do  we  have  all  this  bothe-
 ration?  It  is  not  worth  while.  There-
 fore,  I  would  submit  that  it  may  be
 reconsidered  whether  it  is  worth-
 while  continuing  this  measure.

 Finally,  I  would  like  to  say  a  word
 about  oil  prices.  The  Leader  of  the
 Communist  Party  was  very  much
 perturbed  and  he  was  suggesting  that
 when  oil  prices  all  over  the  world
 have  fallen,  why  is  it  that  oil  prices
 m  this  country  are  not  reduced.  He
 was  appealing  to  the  Government  that
 they  must  take  steps  to  see  that  these
 oil  cempanies  which  pay  a  _  very
 meagre  price  to  the  poor  Arabs  should
 not  be  allowed  to  charge  a  high  price
 here.  That  may  be  true,  or  that  may
 not  be  true.  But,  there  is  one  fact  to
 remember  that  this  Government  has
 an  agreement  with  the  oil  refineries
 in  this  country,  and  under  this  agree-
 ment,  the  03]  companies  are  allowed
 to  charge  a  price  which  the  consumer
 in  this  country  would  have  to  pay  had
 he  imported  these  oils  from  foreign
 countries.  That  is  the  ceiling  provided
 and  up  to  that  price,  the  companies
 are  allowed  to  fix  any  price  they  like-
 They  cannot  fix  beyond  that  without
 the  consent  of  the  Government.  That
 is  the  agreement.  The  Government
 cannot  go  beyond  this  agreement.  It
 is  quite  a  different  thing  if  by  nego-
 tiation  with  the  oil  refineries,  the
 Government  come  to  some  agreement.
 But,  the  Government  cannot  force,
 cannot  dictate  to  these  people  that
 they  will  have  to  accept  a_  lesser
 price.  It  is  quite  possible  that,  to
 some,  this  agreement  may  appear:
 inequitous.  In  retrospect,  to  me  also
 it  appears  one-sided.  But  that  is  not
 the  point.  The  question  ig  whether
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 without  this  agreement,  these  refi-
 neries  would  have  come  here,  second-
 ly,  whether  the  consumer  has  suffered
 anything  by  installing  these  refineries
 here  and  thirdly  whether  the  country
 as  a  whole  has  benefitted  by  the
 refineries  being  established  here.  My
 submission  is,  the  country  has  bene-
 fitted  at  least  in  so  far  as  it  saves
 about  Rs.  0  crores  every  year  in  her
 foreign  exchange  resources.

 ft  tto  wo  wat  (निमाड़)  :
 उपाध्यक्ष  महोदय,  हमारे  र्थ  मंत्री  महोदय

 ने  अपने  भाषण  में  स्वयं  यह  फरमाया  है
 कि  यह  नीरस  बजट  है  ।  दुनिया  के  इतिहास
 में  हमारे  फाइनेन्स  मिनिस्टर  और  हमारे
 प्राइम  मिनिस्टर  ने  हो  प्रथम  बार  श्रपने
 बजट  भाषण  में  यह  बतलाया  है  कि  यह  बजट
 नीरस  बजट  है  ।  देखने  में  शाया  है  और

 पढ़ने  में  श्राया  है  कि  दरअसल  जो  बजट
 नीरस  होते  हैं  उन  में  भी  अपने  प्रचार  द्वारा
 जबरदस्ती  रस  भरने  को  कोशिश  को  जाती

 है  ।  श्ाज  हम  इस  बजट  को  देखते  हैँ  तो  हम
 को  बड़ा  आनन्द  होता  है  क्योंकि  इस  बजट
 के  द्वारा  आम  जनता  के  ऊपर  कोई  नया
 बोला  नहों  डाला  गया  है  t

 एफ  म.्नतीय  सदस्य  :  पहले  ही  डाल

 चुके  हैं  ।

 ची  रा०  क०  बरना  :  आज  दुनिया  के
 देशों  की  जो  ऑ्राधिक  स्थिति  है  उस  से  सभी
 को  बड़ा  धक्का  लग  रहा  है  और  दुनिया
 के  देशों  में  उसे  सुधारने  का  बड़ा  प्रयत्न  किया
 जा  रहा  है,  इस  वक्‍त  हमारे  देश  की  अ्राधिक
 स्थिति  खराब  होते  हुए  भी  जनता  के  ऊपर
 नया  बोझा  न  डालना  एक  बड़ी  बात  है,
 झौर  उस  के  बावजूद  भी  हमारे  प्र।इम  मिनिस्टर

 महोदय  यह  फरमाते  &  कि  हमारा  बजट
 नीरस  बजट  है  ।  मुझे  बड़ा  आनन्द  और

 झभिमान  भी  होता  है  कि  दर  असल  हमारे
 अन्दर  वह  सचाई  और  हिम्मत  मौजूद  है
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 जोकि  हमारे  देश  के  लिये  प्रावश्यक  है  t
 उस  से  हम  सूने  नहीं  हैं  ।

 इस  के  साथ  में  दो  बातों  की  तरफ
 सदन  का  ध्यान  भ्राकषित  करना  चाहता
 हूं  ।  स्वयं  प्रइम  मिनिस्टर  महोदय  ने  बजट
 पेश  करते  हुए  फरमाया  था  कि  जो  हमारे
 लिये  सब  से  अधिक  दुःख  को  बात  है  वह
 यह  है  कि  जहां  हम  एक  तरफ  प्रपने  देश
 का  विकास  कर  रहे  हें,  भ्रपने  कृषि  उत्पादन
 को  बढ़ाने  की  कोशिश  कर  रहे  हैं,  अपने
 झ्ौद्योगिक  उत्पादन  को  बढ़ाने  की  कोशिश
 कर  रहे  हैं,  अधिक  से  भ्रधिक  लोगों  को  काम
 देने  की  कोशिश  कर  रहे  हे,  वहां  दूसरी  तरफ

 हम  को  विदेशों  से  करोड़ो  का  श्रनाज  मंगाना

 पड़  रहा  है  1  इसी  कारण  हमें  अपने  देश
 की  आर्थिक  स्थिति  को  सुधारने  में  बड़ी  हो
 कठिनाई  हो  रही  है  t

 दूसरी  बात  में  यह  निवेदन  करना

 चाहता  हूं  कि  जब  हमारे  देश  के  अन्दर
 झौद्योगिक  विकास  हो  रहा  है,  हम  प्राइवेट
 सेक्टर  से  पब्लिक  सेक्टर  में  जा  रहे  हें,
 और  में  तो  यह  मानता  हूं  कि  हम  ने  इस
 दिक्षा  में  काफी  प्रगति  की  है,  फिर  भी  हाल
 बया  है  ?  हाल  यह  है  कि  हम  पब्लिक  सेक्टर
 में  अवश्य  अधिक्‌  से  अधिक  लोगों  को  काम
 दे  रहे  हैं,  लकिन  जब  हम  प्राइवेट  सेक्टर  को
 देखेंगे  तो  हम  को  मालूम  होगा  कि  प्राइवेट
 सेक्टर  में  उत्पादन  बढ़ा  है  भौर  उत्पादन

 बढ़ाने  में  प्राइवेट  संवेटर  ने  रिकार्ड  बीट
 किया  है,  और  श्रगर  हम  १६५०-५१  के
 प्राफिट  को  न  गिनें,  जबकि  हमारें  देश  में
 से  काफी  माल  निर्यात  किया  गया  और
 निर्यात  को  ले  कर  देश  में  लोगों  को  समय
 पर  कफन  के  लिये  कपड़ा  भी  नहीं  मिलता
 था  ओर  मिलों  को  बेहद  मुताफा  हुभा,
 उस  के  बाद  से  तो  हम  देखेंगे  कि  प्राइवेट
 सेक्टर  में  प्राफिट  के  मामले  में  रिकार्ड
 बीट  किया  है  ।  में  यह  निवेदन  करना  चाहता
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 हूँ  कि  एक  तरफ  हम  पड्लिक  सेबटर  में
 लोगों  को  काम  दे  रहे  हैं,  हम  उत्पादन  बढ़ाने
 की  तरफ  जा  रहे  हे  ।  दूसरी  तरफ  प्राइवेट
 सेक्टर  में  जहां  उत्पादन  और  प्राफिट  बेहद
 बढ़ा  है,  वहां  उसी  परिमाण  में  एम्पलायमेंट
 नहीं  बढ़ा  है।  बल्कि  लोगों  को  अधिक
 तादाद  में  रोटी  रोजी  से  महरूम  किया
 गया  है  |  इस  चीज़  को  भी  हमें  देखने  की
 जरूरत  है  1  जहां  हम  लोगों  को  जिन्दा  रखने
 के  लिये  विदेशों  से  श्रनाज  मंगाते  हे,  उसी
 प्रकार  से  हम  को  यह  भी  देखना  चाहिये
 कि  जब  प्राइवेट  सेक्टर  में  उत्पादन  और
 प्राफिट  बढ़ा  है  श्र  कैपीटल  बढ़ा  है,  उसी
 परिमाण  में  एम्पलायमेंट  बढ़ने  क  बजाये
 गिर  क्‍यों  रहा  है  ।  इस  बात  पर  विचार
 करने  की  जरूरत  है  ।

 में  यह  मानता  हूं  कि  कृषि  उत्पादन
 से  हम  अपनी  जरूरतें  पूरी  कर  मकते  हूँ  ।

 मुझे  इस  में  कोई  कठिनाई  दिखायी  नहीं
 देती  ।  यह  हम  आसानी  से  कर  सकते  हे  ।
 लेकिन  कृषि  उत्पादन  के  बारे  में  एक  बात
 सोचनी  होगी  कि  जो  लोग  कृषि  ४  ऊपर
 निर्भर  हूँ  उन  को  कृषि  में  दिलचस्पी  है  कि

 नहीं  t  खुद  खेती  के  काम  को  करने  वालों
 में  ७५  प्रतिशत  ऐसे  हूँ  कि  जिन  को  उसे
 काम  में  दिलचस्पी  नहीं  है  और  इसलिये
 दिलचस्पी  नहीं  है  कि  आज  जमीन  ४  ऊपर

 ऐसे  लोगों  का  कब्जा  है  जो  स्वयं  खेती  नहीं
 करते,  जो  हल  चलाना  नहीं  जानते  और  जो
 बैल  की  पूछ  मरोड़ना  नहीं  जानते  लेकिन
 जो  मशीनरी  के  आधार  पर  श्र  लोगो
 को  नौकर  रख  उन  से  जानवर  की  तरह
 काम  लेते  हे  ।  जानवरों  को  तो  संभालने
 शर  भूसा  डालने  की  भी  चिन्ता  रहती
 है  लेकिन  जो  खेती  करने  वाले  कृषि  मजदूर
 हूँ  उन  के  लिये  उन  क  मालिकों  को  रोटी
 की  भी  चिन्ता  नहीं  रहती  है।  एक  कृषि
 मजदूर  की  बीवी,  बच्चे  यानी  सारा  परिवार
 जमीन  मालिक  के  यहां  पूरे  समय  लगा  रहता
 है,  लेकिन  उस  के  पास  पेट  भरने  के  लिये
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 भ्रन्न  तक  श्राज  नहीं  है  o  भ्रगर  आज  उस
 पर  उस  के  मालिक  के  Yoo  रुपये  का  कर्जा

 है  तो  अगले  साल  १५०  शौर  बढ़  जायेगा
 श्रौर  उस  के  ऊपर  बढ़  कर  ६५०  रुपये  का
 कर्जा  हो  जायेगा  ।  और  इसी  प्रकार  क्रम
 चलता  रहेगा  तो  मेरा  निवेदन  है  कि  इस
 विकास  के  युग  में  जब  हम  बड़ी  उन्नति  कर

 रहे  हे  उस  वक्‍त  हर  एक  को  इम  बात  में
 दिलचस्पी  होनो  चाहिये  कि  हमारे  देश
 की  राष्ट्रीय  आय  किस  तरह  से  बढ़े  ।  जब
 अनाज  ही  हमे  बाहर  से  मंगाना  पड़ता  हो
 जिसे  अच्छा  नहीं  कहा  जा  सकता,  दूसरी
 तरफ़  टैक्स्टाइल  मिल्ज  बन्द  करने  की  नौबत
 भरा  रही  हो  और  उस  ८  उत्पादन  को  ठप
 करना  चाहते  हो,  तो  आज  हमारे  देश  के
 लिये  ये  दो  बड़े  भारी  खतरे  हे,  या  दुश्मन
 हैं  ।  जो  केवल  पैसा  कमाने  के  लिये,  एक
 क॑  दो  करने  ्  लिये,  ग़रीबों  का  शोषण
 करने  के  लिये  गरीबों  को  जानवर  बना
 कर  काम  लेने  वाले  है,  उन  की  तरफ  हमें
 देखना  शौर  उस  पर  बंदिश  लगाना  चाहिये  ।
 इस  समय  हमारा  शासन  बहुत  बड़ा  काम
 कर  रहा  है  |  फिर  भी  हमारे  विरोधी  दल
 के  कुछ  मित्रो  ने  योजनाओं  को  टीका  की  ।
 में  श्राप  से  यह  निवेदन  करना  चाहता  हूं
 कि  वें  यह  क्‍यों  नहीं  बताने  कि  इतने  टाइम
 में  किस  देश  नें  इतना  विकास  किया  है  ।
 क्या  रशिया  ने  किया  ?  क्‍या  यूगोस्लाविया
 ने  किया  ?

 श्री  स०  Ho  बनों  (कानपुर)  :  चीन
 ने  किया  है  t

 श्री  'रा०  Ho  थर्मा  :  में  ने  जा  कर
 देखा  है  ।  में  ने  यूगोस्लाविया  में  भी  देखा
 और  में  ने  रशिया  में  भी  जा  कर  देखा  और

 बहुत  से  कम्युनिस्ट  देशों  में  भी  जा  कर
 देखा  ।

 श्री  स०  म०  बन  बी  :  चाइना!

 श्री  'रा०  क०  बर्मा :  अभी  चाइना  तो

 बहुत  दूर  है  1  भ्रभी  चाइना  की  क्‍या  बात
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 [st  रा०  १०  वर्मा]
 करते  है  ?  म॑  यह  निवेदन  करना  चाहता

 हैं  कि  यदि  ाप  हमारे  विकास  का  काम

 देखें,  तो  हम  दावे  के  साथ  कह  सकते  ६  कि
 जितना  विकास  हिन्दुस्तान  में  इतने  थोडे

 टाइम  में  हुआ  है,  भाप  को  वह  किसी  देश  में

 नही  मिलेगा  1

 शी  यादव  (बाराबकी)  :  विनाश  को
 विकास  कहते  हैं  t

 की  tro  क०  मा  लेकिन  यह  बात
 ज़रूर  है  कि  हमारे  देश  में  विकास  में  बाधा

 पहुचाने  वाले  भी  लोग  रहते  हें  ।  जब  हमारे
 देश  के  प्राइम  मिनिस्टर  चाइना  जाते  हूँ
 भर  चाइना  को  सरकार  उन  का  शानदार
 स्वागत  करती  है,  तब  हमारे  देश  के  कम्यू-
 निस्ट  बिरादरों  को  यह  पता  चलता  है  कि

 हिन्दुस्तान  आज़ाद  हो  गया  है।  उससे  पहले
 वे  यह  नारा  लगाते  रहे  कि  “यह  झ्राजादी

 झूठी  है”  ।  में  ने  स्वयं  १५  अगस्त  को  एक
 जगह  नही,  हिन्दुस्तान  में  जगह  जगह  पर

 कम्यूनिस्टो  के  प्रोसेशन  देखें  7  उन  का  एक
 ही  नारा  था  कि  “यह  ग्राजादी  झूठी  है”  यानी

 हिन्दुस्तान  आजाद  नही  हुआ  है  ।  उन्हें  पता

 ही  नहीं  चला  कि  हिन्दुस्तान  श्राज़ाद  हुआ
 है  ।  जब  हमारे  प्राइम  मिनिस्टर  का  चाइना
 में  शानदार  स्वागत  होता  है  और  स्वागत
 करते  हुये  वहा  के  प्राइम  मिनिस्टर  कहते  हूँ
 कि  यह  हिन्दुस्तान  के  प्राइम  मिनिस्टर  हूँ,
 जिन्होंने  हिन्दुस्तान  को  गुलामी  में  मुक्त
 किया  और  साम्राज्यवाद  के  साथ  इतनी
 'कबदंस्त  टक्कर  ली  कि  बिना  खून  की  बृन्द
 बहाये  हुये  हिन्दुस्तान  प्राज़ाद  कया,  तब

 हमारे  कम्यूनिस्ट  बिरादरों  को  पता  चला  कि
 भच्छा,  हिन्दुस्तान  आज़ाद  हो  गया  है।  तब
 तक  उन्होंने  कभी  १५  प्रगस्त  नहीं  मनाया---
 विरोध  कर  के  ही  मनाया  ।  इसी  प्रकार
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 से  जब  १६५५  में  रथ रचेव  भौर  बुलगानिन
 हिन्दुस्तान  में  पधारते  हे  भोर  भाखरा-तगल
 जाते  ्  शौर  कहते  है  कि  हिन्दुस्तान  की
 मोजना  बहुत  श्ञानदार  तरीके  से  सफल  हो
 रही  है,  तब  हमारे  कम्यूनिस्ट  कहते  है  कि
 अरे  बाप  रे,  योजना  भी  सफल  हो  रही  है
 उस  वक्‍त  तक  कम्यूनिस्टो  का  यह  नारा  था
 कि  योजना  का  एक  ढकौसला  है,  योजना  के
 नाम  पर  काग्रेसी  भारी  रकम  चाट  गये,
 ये  खा  गये,  यह  कर  दिया,  वह  कर  दिया,
 देश  का  बरबाद  कर  रहे  हैं  7  १६५७  में

 कम्यूनिस्ट  पार्टी  के  नेता,  गोपलन  साहब,
 भाखरा-तगल  जा  कर  कहते  हे  कि  हमारे
 देश  की  योजनाये  श्ागे  बढ  रही  है  t  खुद  की

 बुद्धि  नहीं  है,  सोचना  विचारना  नहीं  है,
 बस  यहा  झा  कर  कुछ  भी  गप्प  ठाक  देना  है
 शौर  जब  रूस  से  रस्सी  हिली  कि  ऐसा  नहीं
 ऐसा,  तब  कहेंगे  कि  हा  ऐसा  ।  पिछले  बजट
 सेशन  में  हमार  मित्र,  विरोधी  दल  के  नेता
 डागे  जी  न  कहा  कि  टेक्सटाइल  इडस्ट्री  का

 राष्ट्रीकरण  क्या  जाय  और  डस  वक्‍त

 वह  फरमाते  हें  कि  कपड़ा  उद्याग  पर  से

 एक्साइज  ड्यूटी  को  हटा  दिया  जाय  ।
 क्यो  ?  क्‍या  बात  हुई  ?  अब  पृजोपति  और

 कम्यूनिस्ट  भाई  भाई,  वे  एक  दूसरे  की
 मदद  पर  आये  है,  वही  बात  है  न  *

 जहा  तक  प्रम्बर  चखें  के  विराध  का
 सम्बन्ध  है,  म  यह  निवेदन  करना  चाहता
 हैं  कि  आप  यह  देखिये  कि  ग्रामांद्याग  के  द्वारा
 हम  कितने  लागों  को  काम  दे  रहे  हे  और

 दूसरे  उद्योगों  के  द्वारा--टैक्सटाइल  इडस्ट्री
 के  द्वारा  कितने  लागों  का  काम  द  रहे  है  ।
 में  निवेदन  करूंगा  कि  मिलो  में  जितने

 मज़दूर  काम  करते  हँ  केवल  गृह  उद्योग  से

 सूत  कताई  श्र  कपड़ा  बुनाई  के  द्वारा  हम
 उन  से  चार  गुना  झादमियों  को  काम  देते  हैँ  1

 यह  देहातियो  के  लिये  बडी  भारी  चीज
 है  are  हमारे  लिये  प्राफिट  का  सवाल

 नही  है--अजनता  की  अरूरतो  को  पूरा  कर
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 का  सवाल  है,  लोगो  को  रोटी  देते  का  सवाल

 है  ।  में  निवेदन  करना  चाहता  हूं  कि  भ्रगर
 हम  ने  लोगो  को  रोटी  दे  दी,  पहनने  के  लिये
 कपडा  दे  दिया,  रहने  के  लिये  जगह  दे  दी,
 फिर  चिन्ता  किस  की  ?  लेकिन  आज  लोगों
 को  खाने  के  लिये  रोटी  नहीं  मिल  रही  है,
 कफन  के  लिये  कपड़ा  नहीं  मिल  रहा  है
 इसी  दिल्ली  में  फुट-पाथ  पर  कितने  लोग

 पड़े  हुये  हे,  चलिये  में  श्राप  को  दिखाऊ  |

 श्री  ग्रअजराज  सिह  (फिरोज़ाबाद)  :

 यह  किस  की  ज़िश्मेदारी  है  ?

 श्री  वराज  Bo  wat  यह  आप  को  श्र

 हमारी  दोनो  को  जिम्मेदारी  है  ॥  हर  मार
 तीय  की  जिम्मेदारी  है,  जा  प्रपने  का  भारतीय

 कहलाता  है,  उस  की  ज़िम्मदारी  है  1  कहते
 शर  नारा  लगाते  हे  कि  नौकरशाही  ।  म

 टूछना  चाहता  ह्  कि  नौकरशाही  में  कौन

 है  ?
 तुम्हारे  चाचा,  मेरे  मामा,  किसी  के  साल

 किसी  के  बहनाई--अपने  ही  घर  के  लाग

 &  भारतीय  हे  जिस  को  ाप  नीकरशाहा
 कहते  हैं  ।  में  आप  से  निवेदन  करता  हु  कि
 में  पालियामेट  का  मेम्बर  हु।  हो  सकता  है
 कि  मेरे  बच्चों  का  काम-धन्धा  नहीं  मिले.
 तो  वे  किर्सी  होटल  में  कप-प्याले  थाने  का
 काम  करें  7  हम  भारतीय  हु,  हमें  मेहनत

 मजदूरी  करने  में  शर्म  नहीं  है  |  मुझे  बह
 देख  कर  दुख  होता  है  कि  अपने  को  मजदूरों
 के  नेता  कहलाने  वाले  इस  तरह  की  बात
 बरे  1  यह  बड़े  अफसोस  की  बात  है  I  सवाल
 यह  है  कि  उन्हें  देश  को  बनाना  नही  है,
 बिगाड़ना  है  और  बिगाडने  के  लिये  इस  के
 सिवा  दूसरी  क्या  बात  हो  सकती  है  ”

 में  यह  निवेदन  करना  चाहता  हू  कि
 जमीन  का  सही  बटवारा  होना  चाहिये  शौर
 जो  खेती  करे,  उस  की  ही  ज़मीन  होनी  चाहिये
 धौर  जो  खेती  नहीं  करता  है,  उस  के  पास
 जमीन  नही  रहने  देनी  चाहिये  ।  ग्राम  विकास
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 &  लिये  हमारे  शासन  की  तरफ  से  यह  कहा
 जाता  है  कि  दर-प्रस्ल  हमे  टैक्निकल  हेंडज
 नही  मिलते  है,  गावो  में  विकास  के  लिये
 लोग  जाने  के  लिये  तैयार  नहीं  होते  हे  1  में
 निवेदन  करना  चाहता  हु  कि  अगर  हम  ने

 शहरों  की  भीड  को  कम  करना  है  और  गांवों
 का  विकास  काम  करना  है,  तो  यह  सिटी

 एलाउन्स  बन्द  कर  के  ग्राम  एलाउन्स  देना

 शुरू  कर  दीजिये  और  फिर  देखिये  कि  थोडे

 टाइम  में  हम  कितनी  तरक्की  करन  हैं  ।
 जो  शहरो  में  रहते  हे,  सारी  युविधायें  उन  को
 उपलब्ध  है  t  क्‍या  सुविधा  उन  को  नहीं
 मिलती  है  ?  उन  के  लिये  हाउस  एलाउन्स,
 सिटी  एलाउस  और  न  मालूम  क्‍या  क्‍या

 एलाउंस  है  ।  में  बडे  दुख  के  साथ  कहता

 हु  कि  यह  उल्टी  गगा  बह  रही  है  1  इन  एला-
 उसिज्ञ  को  बन्द  कर  के  जब  आप  ग्राम  एला-
 उस  देना  शुरू  कर  देगे,  तब  हमारे  आफिसजं
 लोग  और  जितने  भी  हमारी  स्विसिज  के
 अन्दर  हे,  वें  यह  माग  करेंगे  कि  श्रीमन्‌,  हम
 देहात  में  जाने  के  लिये  तेयार  हे,  हम  वहा  जा
 कर  काम  करने  के  लिये  तेयार  हैं  ।  लेकिन
 आज-कल  लोग  वहा  जाने  के  लिये  तैयार

 नही  होते  है,  क्योंकि  शहर  में  वेतन  और

 एलाउस  ज्यादा  मिलते  हूँ  और  सुविधा  भो
 ज्यादा  मिलती  है  ।  मेरा  निजी  प्रनुभव  है
 कि  देहात  में  जो  टीचर  जाता  है,  तो  वह  पाता

 है  कि  विद्यार्थी  नही,  स्कूल  नहीं,  रहने  के
 लिये  जगह  नही,  जगल  है,  खाने  छे  लिए

 कुछ  मिल  नहीं  भकता  है

 इस  के  साथ  ही  में  आपके  द्वारा  इस  सदन
 का  ध्यान  इस  तरफ  भी  दिलान१  चाहता  हू
 कि  हमारे  प्राईवेट  सेक्टर  में  आज  उत्पादन
 घटने  लगा  है  यह  हमारे  लिये  एक  बड़ों
 चिन्ता  की  बात  है  भौर  खासकर  के  टैकमटाइल
 में  ।  जहा  तक  टैक्सटाइल  का  सवाल  है,
 में  यह  निवेदन  करना  चाहता  हू  कि  प्रगर

 यही  ट्रेड  रहा,  तो  थोडे  टाइम  में  एक  जबर्दस्त
 ऋ्राइसिस  शाने  वाला  है शौर  शहरों  में  एमप्ला-
 यमेट  का  एक  बड़ा  सवाल  पैदा  हो  जायेगा
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 में.  यह  नहीं  कहता  कि  आप  एक्साइज़  ड्यूटी
 हटा  लीजिये  और  भ्रम्बर  चर्खा  बन्द  कर
 दीजिये  ।  में  तो  इस  मान्यता  का  हू  कि  झाप
 ग्रामोद्योग  के  ऊपर  ज्यादा  जोर  दीजिये,
 लेकिन  हमारे  जो  उद्योग  चल  रहे  है,  ये  बन्द
 न  हो  और  उन  को  हम  किसी  तरह  से  चालू
 रखे  ।  मज़दूर  बेकार  न  हो  यह  सब  से  बडी
 बात  है  ।  जहा  तक  टैक्सटाइल  मिल  के

 नुक्सान  का  सवाल  है  इस  के  क्‍या  कारण  हूं  ?

 में  तो  यह  भी  कहूगा  कि  टैक्सटाइल  वालो
 में  गवनेमेट  के  ऊपर  बहुत  श्रसर  बना  रखा

 है  |  मुझे  ऐसा  लगता  है  कि  यह  प्राईवेट  सैक्टर
 तब  तक  सफल  नही  होगा,  जब  तक  कि  चार्टर्ड

 एकाउटेट  की  प्रथा  का  राष्ट्रीयकरण  नहीं
 किया  जायेगा  |  श्गर  गवर्नमेंट  को  देश  की
 अधिक  स्थिति  सूधारनी  है  तो  प्रथम  प्राईवेट
 सैक्टर  के  ऊपर  अकुश  लगाना  है  तो  पहली
 बात  यह  है  कि  चार्टई  एकाउटेटस  की  जो
 प्रथा  है  इसका  राष्ट्रीयकरण  किया  जाये
 क्योकि  सारे  घोटाले  इयपी  के  द्वारा  होते  हैं  ।

 दूसरी  चीज़  जिसका  में  जिन्न  करना

 चाहता  हू  वह  खरीद  और  बेचान  के  बारे  म

 है  ।  इस  पर  भी  अ्रकुश  चाहिये  ।  श्रीमन्‌  इस
 सदन  में  कम्पनी  एक्ट  में  साधन  पर  यह
 ठहरा  दिया  गया  था  कि  मैनेजिंग  डायरैक्टर्स
 और  मैनेजिंग  एजेंट  क्तिनी  वमिशन  ले  सकते

 हैं  ।॥  मितिमम  जो  रकम  हमने  ठहराई  थी

 बह  मुनाफे  का  १०  और  १०  परमसेट  या
 झधिक  से  अभ्रधिक  ६०,०००  स्पया  सालाना

 रखा  था  ।  लेक्नि,  श्रीमन  में  आपको
 बतलाना  चाहता  हु  कि  इस  पर  भी  कितनी
 गड़बडी  वहा  हाती  है  ।  इसके  अलावा  खरीद

 शौर  बेचान  का  कितना  ही  कमीशन  कम्पनी

 ककी  शोर  से  भौर  भी  ल  जाते  है।  जो  लिमिट

 फिक्स  की  गई  है  उसका  कोई  ध्यान  या  बधन

 ही  नहीं  रह  जाता  है  a

 उपाध्यक्ष  महोदय  :  झब  भाप  खत्म  करे  v
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 शी  tro  wo  wat  दो  मिनट  में  में
 खत्म  किये  देता  हू  1

 उपाध्ण  महोदय  श्व  दो  मिनट  नही,
 एक  मिनट  में  ही  भ्राप  खत्म  कीजिये  ।

 थी रा०  fo  eat  बाइग  कमिशन
 श्लौर  सैलिंग  कमिशन  के  द्वारा  ये  लोग  लाखो
 रपये  ले  जा  रहे  है  ।  जो  लिमिट  रखी  गई
 थी,  उससे  यह  श्रौर  क्यो  बढा  जाता  है,  यह
 समझ  में  नही  श्राया  है  7  एक  तो  बाइग  कमि-
 शन  दी  जाती  है  और  दूसरी  सेलिंग  कमिशन
 श्र  खरीद  बेचान  का  सारा  खर्चा  कम्पनी
 के  चोपडो  के  हिसाब  में  लिखा  जाता  है

 में  आपको  टैक्‍्सटाइल  के  प्रन्दर  जो  अभी
 प्रथा  हो  गई  है,  उसको  भी  बताना  चाहता  हू  ।
 उसमें  जो  सेठ  जी  है  मैतर्जिंग  डायरेक्टर
 बन  जाते  है  ।  अब  जो  मंनेजिग  डायरेक्टर  के
 लडें  होते  हे  उनको  भी  कम्पनी  में  बड़े
 बड़े  पदों  पर  नियुक्त  कर  दिया  जाता  है  शौर
 किसी  को  चार  हज़ार,  पाच  हजार  और  छ
 हज़ार  स्पया  उनका  मासिक  तनख्वाह  देना

 शुरू  कर  दिया  जाता  है।  उस  पर  भी  कम्पनी
 की  तरफ  से  उनको  मोटरे  ३  दी  जाती  हे  और
 काम  उनें  पास  करने  को  कुछ  होता  नही  है  ।
 इसके  अलावा  जॉ  बहनोई  साहब  होते  हे
 बे  स्टोर  की  दुकान  लेकर  ब्रैंठ  जाते  है  ।  जो
 साले  साहब  हे  वह  रग  केमीकल  की  दुकान
 लक्र  बैठ  गये  और  जा  फूफा  हे  वह  जिनिंग
 फंक्टरी  के  मालिव  है  और  जो  मामा  है  वह
 ध्रायल  मिल  के  मालिक  हें  सारी  खरीद  उन्हीं
 में  होती  है  ।  बिल  बनाना  और  बिल  चुकाना
 सब  कुछ  उन्ही  के  हाथो  में  होता  है  ।  सारे  के
 मारे  प्राइवेट  सेक्टर  के  अ्रन्दर  म  तरह  से
 काम  चल  रहा  है  |  श्रौर  जब  स्वार्थ  में  कमी

 हुई  मिलो  के  बद  के  नोटिस  लगते  हे  ।

 उपाध्यक्ष  महोदय  श्राप  तो  करोड-
 पति  के  परिवार  में  चले  गये,  अब  एक  मिनट
 में  कंसे  खत्म  कर  सकेंगे  ।
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 शी  tro  Wo  बर्मा  :  में  आपको  यह  सब

 इस  लिये  बतला  रहा  हू  कि  राज़ाना  उन्हीं
 के  कारण  हमे  टोकरो  उठानी  पड़तो  है  ।

 यह  सब  कुछ  में  बड़े  दु.झ  के  साथ  कह  रहा

 हूं  I  में  प्रमो  खत्म  किये  देता  हूं  v

 में  केवल  इतना  ही  निवेदन  करना  चाहता

 हूं  कि  जा  ऋराइसिस  ठक्सटाइल  डस्टर  क॑
 ऊपर

 श्राया  है,  कानून  क॑  द्वारा  या  किसा  भा  तराक॑

 से,  शासन  का  उसका  आर  ध्यान  दना  चाहिए
 और  यह  देखना  चाहिए  कि  ये  जा  मिल  हूँ,
 ये  जा  कारखाने  हूं,  ये  बन्द  न  हाने  पाव  आर

 मजदूर  बेकार  न  हाने  पाव  इतनो  ही
 मरा  श्राथना  है,  इतना  हो  मरा  तिवदन  हे  ।

 Shri  Mohamed  Imam  (Chitaldrug).
 The  Prime  Minister  has  conferred  a
 great  honour  on  this  House  by  per-
 sonally  presenting  the  Budget  this
 year  Sympathetic  as  he  is  towards
 the  aspirations  of  the  people  and  al-
 ways  respecting  their  views,  it  was
 expected  that  he  would  come  out  of
 the  groove  set  up  by  the  previous
 Finance  Ministers,  and  he  would  re-
 orientate  the  financial  policy  and
 also  give  some  relief  to  the  poor

 We  are  in  the  midst  of  very  diffi-
 cult  tumes  Financial  difhculties  are
 hovering  all  around  us  We  are
 faced  with  a  deficit  Budget  We  have
 to  depend  on  deficit  financing  Under
 these  circumstances,  it  is  not  a  plea-
 sant  job  to  present  a  Budget,  and  the
 presentation  of  the  Budget  is  a  task
 of  great  nervous  responsibility  Fin-
 ance  Ministers  have  come  m_  with
 great  expectations,  but  they  have
 gone  out  utterly  disappointed  During
 the  last  decade,  a  number  of  Finance
 Ministers  have  come  in  and  have
 gone  out  This  छ  a  clear  indication
 that  the  financial  policy  of  the  Gov-
 ernment  35  not  quite  sound,  nor  is  it
 quite  stable,  nor  is  there  any  con-
 tinuity  in  the  financial  pohcy  of  Gov-
 ernment.  And  the  Prime  Minister  has
 yet  to  find  a  new  Finance  Minister

 Shri  Parulekar  (Thana):  He  has
 found.
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 Mr.  Deputy-Speaker:  It  may  be  the
 information  of  one  hon.  Member  and
 not  the  others.

 Shri  Mohamed  Imam:  Anyhow,  4
 am  not  aware  of  it  If  he  has  found,
 l  am  sure  we  shall  get  one  full  of
 sympathy,  who  will  be  fully  of  un-
 derstanding  and  who  will  control  the
 expenditure  of  Government  and  who
 wil  check  ali  unnecessary  expendi-
 ture

 The  time  for  the  presentation  of
 the  Budget  causes  equal  concern  to
 tne  public  aiso,  and  it  causes  a  cer-
 tain  amount  of  tension  throughout
 the  country,  because  the  people
 know  that  wnen  the  budget
 is  presented,  it  brings  forth  nothing
 but  taxation,  nothing  but  extra  bur-
 dens,  whue  they  are  certain  that  they
 Cannot  expect  any  relief

 A  decade  has  passed  since  indepen-
 dence  dawned  on  us  Years  have
 rolled  by  ach  year  has  brought  a
 new  budget  During  this  period  what
 i¢markable  changes  have  taken  place
 in  the  country  and  also  in  the  finan-
 cial  world,  in  the  financial  field.  The
 revenue  of  the  country  has  gone  up
 by  more  than  4  times  The  entire
 income  has  gone  up  to  nearly  Rs.  800
 crores  from  Ks  200  ciores  Similarly,
 the  coiresponding  expenditure  has
 outstripped  the  income,  the  revenue
 of  the  State  We  are  faced  with  a
 big  deficit  finance  which  was  not  there
 previously  We  are  depending  on
 dehcit  financing,  we  are  depending  on
 issue  of  treasury  bills

 For  this  entire  period  of  ten  years,
 I  think  we  must  have  spent  not  less
 than  Rs  10,000  crores  Rs.  10,000
 crores  must  have  passed  through  the
 hands  of  the  Government  I  do  not
 deny  that  some  achievements  have
 been  made  Some  mighty  irrigation
 Projects  have  been  constructed,  some
 industries  have  been  established  or  are
 in  the  course  of  establishment.  A  lot
 has  been  done.  But  my  question  38:
 is  the  return,  is  the  achievement
 commensurate  with  the  huge  amount
 we  have  spent  so  far?
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 {Shr  Mohamed  Imam)
 It  will  be  interesting  and  worth-

 while  to  analyse  as  to  how  much  has
 been  spent  on  capital  works,  how
 much  has  been  spent  on  industries,
 how  much  has  been  spent  directly  for
 the  benefit  of  the  people  and  how
 much  has  been  spent  on  services,  on
 administration  and  on  our  officers,
 out  of  the  total  amount  I  may  state
 without  fear  of  contradiction  that  of
 the  total  amount  that  has  been  spent,
 a  sum  of  not  less  65  per  cent  has  been
 consumed  by  our  officers  and  person-
 nel  by  allowances  and  other  things

 If  we  review  the  budget  of  this
 year,  we  feel  more  and  more  worried
 and  our  anxiety  for  the  future
 depends  The  budget  presented  is
 quite  plain  The  current  year’s
 revenue  and  expenditure  resulted  in
 an  over-all  deficit  of  Rs  384  creres
 against  Rs  284  crores  taken  into  con-
 sideration  in  the  budget  There  79  an
 increase  of  Rs  00  crores  This  shows
 that  this  is  not  sound  budgeting
 Similarly,  m  the  coming  year,  the
 normal  expenditure  exceeds  income  by
 about  Rs  34  crores  It  ३38  a  big
 deficit

 Many  Members  have  expressed  the
 view—and  I  also  do  the  same—that
 there  38  a  tendency  to  mount  up  the
 expenditure  under  defence  and  civil
 administration  So  far  we  have  rais-
 ed  a  tax  revenue  of  more  than  Rs  700
 crores  Every  year  there  has  been
 additional]  taxation  Every  year  there
 has  been  increased  taxation,  but  all
 this  revenue  from  taxes  is  consumed
 by  normal  expenditure  Very  little
 of  our  tax  revenue,  as  will  be  pointed
 out  later,  is  ear-marked  for  capital
 expenditure

 Let  me  take  the  debt  position  As
 I  pointed  out,  our  budget  is  a  deficit
 oné  It  is  a  grave  and  serious  matter
 It  does  not  allow  of  any  surplus  which
 can  be  used  for  our  Plan  Sumularly,
 let  us  take  our  debt  position  How
 far  ४8  the  nation  indebted?  The  debt
 of  our  country  in  1939-40  was  Rs  950
 crores  It  went  up  to  Rs  3350  crores
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 in  ‘1956-57,  and  durmg  the  present
 year  it  has  gone  up  to  Rs  3950  crores
 This  ig  not  all  The  Government  has
 to  shoulder  the  additional  bability  of
 Rs  84  crores  which  comprises  un-
 funded  debt,  repayment  of  foreign
 loans,  depreciation  fund  and  other
 funds  In  all,  the  total  aundebtedness
 of  the  country,  of  the  Government,
 comes  to  Rs  500  crores  It  is  a  very
 sad  state  of  affairs

 I  do  agree  that  in  times  of  emer-
 gency  or  when  we  need  funds  for
 productive  works,  we  do  borrow,  we
 do  need  foreign  funds  But  borrowing
 has  become  an  annual  feature  Unless
 Government  borrow,  government
 activities  get  paralysed  This  35  the
 sad  state  of  affairs  I  have  no  objec-
 tion  to  contracting  debts,  but  what
 about  our  repaying  capacity  when  the
 time  for  repayment  comes?

 The  Prime  Muister  has  recently
 admitted  in  the  Rajya  Sabha  the
 difficulties  that  we  have  to  face  in
 subsequent  years  30  the  repayment  of
 debt  He  said  that  in  the  year  1960-
 6]  alone,  Government  have  to  pay
 Rs  60  crores  Previous  to  that,  we
 have  to  pay  on  an  average  Rs  00
 crores  This  35  not  the  end  of  the  debt
 position  After  all,  we  have  to  con-
 tract  debts  This  year  we  have  pro-
 vided  for  nearly  Rs  450  crores  under
 this  head  Apart  from—it  is  not
 merely  a  liability  which  we  owe  to  the
 nation—we  have  been  taking  loans
 from  every  conceivable  country  We
 are  indebted  enormously  to  America,
 to  Russia  to  France,  to  Canada,  to
 Australa  and  to  every  other  country
 That  shows  that  our  financiers  do  not
 understand  or  have  not  worked  out,
 the  proper  implications  of  the  debt
 position

 I  agree  we  do  need  funds,  but  it
 must  be  pointed  out  by  the  Finance
 Minister  to  what  extent  the  country
 can  contract  debts,  to  what  extent  we
 can  borrow  so  that  our  future  may
 be  safe  and  we  will  not  burden  poste-
 rity  with  too  much  debt  This  is  a
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 very  grave  matter.  I  do  not  know
 what  the  position  will  be  after  five
 years,  because  every  year  we  have  to
 borrow.  The  Prime  Minister  has
 admitted  that  we  have  to  borrow
 hereafter  every  year.  The  implemen-
 tation  of  our  Second  Five  Year  Plan
 depends  entirely  on  borrowed  funds.
 Nothing  is  available  from  normal
 revenue.  This  is  a  very  serious
 matter  and  this  is  good  deal  of  a
 burden.

 Sir,  we  have  been  spending  a  lot
 of  money.  Some  of  our  statisticians
 have  calculated  that  the  national
 income  has  gone  up.  They  have
 calculated  that  the  per  capita  income
 of  the  people  has  also  gone  up.  The
 statisticians  who  are  government  em-
 ployees  have  to  prepare  these  statis-
 ties  I  do  agree  that  the  per  capita
 income  of  the  people  living  in  urban
 areas,  the  government  servants,  the
 industrialists  and  the  Members  of
 Parliament  and  Legislatures  has  gone
 up.  These  form  only  20  per  cent  of
 the  entire  population.  What  about
 the  remaining  80  per  cent  who  form
 the  bulk  of  the  agricultural  popula-
 tion,  who  are  the  wage  earners,  who
 depend  upon  agriculture?  I  may  sub-
 mit  without  fear  of  contradiction  that
 their  per  capita  income  has  not  gone
 up.  They  are  in  the  same  old
 position.

 I  know  our  Ministers  tour  and  tour
 They  visit  only  big  places,  only  urban
 areas.  I  would  like  to  know  from
 their  diaries  how  many  villages  they
 have  visited—not  around  Delhi,  but
 in  the  south,  in  Madras.  I  know  they
 tour  direct  from  Delhi  to  Madras,
 Madras  to  Bangalore,  Bangalore  to
 Bombay  and  back  to  Delhi.  When
 they  tour,  I  am  reminded  of  the
 Russian  sputniks.

 I  say  the  condition  of  our  rural
 population  remains  the  same.  They
 are  still  under-fed,  under-nursed,  ill-
 clad  and  ill-housed  and  no  attention
 has  been  paid  to  them.  All  this  I
 must  point  out  is  the  effect  of  this
 deficit  financing  and  more  spending.
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 And,  more  borrowing,  as_  inevitably
 and  as  certainly  as  anything  else,
 leads  to  inflation.  We  have  to  face
 inflation.  Of  course,  some  Members
 said  that  we  need  not  be  afraid  of
 inflation.  Personally,  I  am  not  afraid
 of  inflation.  We  must  consider  infla-
 tion  with  reference  to  the  poor  people,
 the  poor  villagers  and  the  low-paid
 employees

 Mr.  Deputy-Speaker:  The  hon.
 Member  should  conclude  soon.

 Shri  Mohamed  Imam:  Under  infla-
 tion  people  get  much  less  goods  for
 what  they  pay  The  value  of  the
 social  necessities  has  gone  up.  I  will
 take  only  a  few  minutes  more.

 Mr.  Deputy-Speaker:
 very  indefinite

 Shri  Mohamed  Imam:  Regarding  the
 Plan,  I  am  one  with  others  that  the
 Plan  must  be  implemented.  I  am  one
 with  others  that  we  have  to  take  all
 possible  measures  I  do  not  think
 there  is  anybody  here  whose  soul  is
 so  dead  as  to  say  that  our  country
 should  not  prosper.  It  is  said  that
 the  Plan  is  the  only  means  of  bringing
 prosperity  to  our  country.  But  the
 Government  should  think  of  how  to
 implement  this  Plan.  We  do  hear  of
 assurances  from  the  Prime  Minister
 and  others  that  the  Plan  will  be  im-
 plemented  at  any  cost.  But,  I  would
 hke  to  know  how  they  are  going  to
 find  the  funds.

 It  is  quite  certain  that  the  Plan  can
 be  implemented  only  out  of  two
 sources,  taxation  and  horrowed  funds.
 I  must  raise  one  Serious  objection
 against  taxation.  Every  year  new
 taxes  are  being  levied  and  the  rates
 of  taxes  are  being  enhanced  on  the
 ground  that  it  is  meant  for  the  imple-
 mentation  of  the  Second  Five  Year
 Plan  Last  year  also,  taxes  were
 enhanced  to  the  extent  of  Rs.  400
 crores.  With  what  result?  I  am
 afraid  very  little  of  this  taxation  is
 made  use  of  for  the  implementation

 ‘A  few’  is

 ofthe  Plan.  While  on  the  revenue
 side,  it  is  Rs.  786  crores,  on
 the  other  side,  it  is  Rs.  803

 crores.  If  you  analyse  the  Budget
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 [Shri  Mohamed  Imam]
 you  will  see  that  a  large  portion  is
 set  apart  for  Civil  Administration,  for
 Defence  and  other  things.  I  have  not
 the  time  for  going  into  details.  What
 is  the  surplus  that  can  be  diverted
 towards  the  implementation  of  the
 Plan?  १

 Whenever  tax  is  levied  for  the
 sacred  purpose  of  )mplementing  the
 Second  Five  Year  Plan,  it  is  wrong  to
 divert  it  for  non-Plan  purposes.  It
 is  not  at  all  wise  Whatever  revenue
 is  collected  from  taxes,  at
 least  an  adequate  percentage
 of  it  must  be  set  apart  for  the  Plan
 I  have  no  objection  to  taxation.  A
 Government  cannot  be  run_  without
 taxation.  But  the  taxation  must  be
 made  use  of  for  the  purpose  for  which
 it  is  intended  But,  here,  you  raise
 the  tax  in  the  name  of  the  Second
 Five  Year  Plan  and  you  divert  it  to-
 wards  norma}  purposes  and  for  normal
 expenditure  I  think  this  is  mislead-
 ing  the  public.

 Similarly,  the  loan  position.  There
 are  other  sources  of  revenue  which
 could  be  implemented  very  well  In
 the  Plan  itself  there  are  some  aspects
 which  could  very  well  be  given  up.
 which  could  be  considered  as  extra-
 vagant  and  which  could  be  considered
 as  unnecessary  or  superfluous.  For
 example,  the  amount  we  spend  on
 Community  Projects  and  NES  Blocks
 or  social  service  and  other  matters
 which  are  of  doubtful  utility  and  suc-
 cess  can  be  pruned  I  have  absolutely
 no  objection  to  the  expenditure  for
 the  implementation  of  big  irrigation
 works  for  the  amelioration  of  the
 poor,  for  industries  and  such  other
 matters.  But,  I  object  to  ideological
 schemes.  For  instance,  I  am  not  a
 khadi  wearer.  I  do  not  believe  in
 khadi.  The  amount  spent  is  nearly
 Rs,  0  crores  on  the  development  of
 khadi  and  Ambar  Charkha.  Perso-
 nally,  I  am  of  opinion  that  this  venture
 will  not  succeed.

 Then,  there  is  prohibition.  What-
 ever  revenue  is  there  or  whatever
 sources  are  there  must  be  utilised.  It
 is  not  the  time  for  prohibition.  We
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 all  know  how  far  prohibition  has  suc-
 ceeded.  If  we  can  say  that  any  cottage
 industry  has  succeeded,  then  it  is
 prohibition,  because  we  have  illicit
 distillation  and  stills  in  every  house
 in  the  villages.  (Interruption).  If
 any  cottage  industry  has  developed,  it
 is  corruption;  it  has  made  every  house
 corrupt.  Every  Minister  knows  that:
 every  Member  knows  that  and  every
 man  says  it  must  go.  But  the  Gov-
 ernment  still  wants  to  retain  it
 because  it  wants  to  enhance  its  pres-
 tige  Every  attempt  must  be  made
 to  get  the  revenue  vou  want.  Intro-
 duce  the  salt  tax.  We  must  not  stand
 on  formalities;  we  should  not  stand
 on  ceremonies  when  we  need  huge
 funds  for  the  implementation  of  our
 Plan  Tap  all  possible  sources  and
 see  that  the  Plan  is  a  success.

 Ch.  Ranbir  Singh  (Rohtak):  Mr.
 Deputy-Speaker,  Sir,  several  speakers
 who  preceded  me  used  several  adiec-
 tives  for  the  Budget  I  am  not  going
 to  use  any  further  adjectives  for  the
 Budget.

 An  Hon.  Member:  Use  an  adverb.

 Ch.  Ranbir  Singh:  There  are
 several  friends  who  are  against  low~
 ering  the  taxable  minimum  of
 incomes;  there  are  some  friends  who
 are  against  taxes  There  are  still
 some  other  friends  who  are  against
 deficit  financing.  Thev  do  not  spare
 any  cause  either  here  in  the  House
 or  outside  when  they  do  not  raise
 their  voices  against  realising  taxes
 for  the  development  of  this  country
 and  for  the  implementation  of  the
 Plan.  But,  still,  they  express  lip
 sympathy  for  the  implementation  of
 the  Pian.

 My  friends  like  Shri  Vajpayee  and
 several  others  who  do  not  spare  any
 opportunity  to  incite  people  either
 fn  the  name  of  language  or  in  the
 name  of  States  or  in  the  name  of
 no  tax  realisation  slogans,  day  in  and
 day  out,  have  been  trying  to  stand
 in  the  way  of  the  implementation  of
 the  Plan.  They  have  quoted  several
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 statistics  to  suit  their  political  slogans.
 I  would  also  like  to  quote  some  sta-
 tistics  to  prove  that  we  are  going  in
 the  right  direction  and  that  we  are
 proceeding  cautiously.

 35  hrs.

 Mr.  Deputy-Speaker:  The  House
 will  hear  the  hon.  Member  tomorrow.
 We  many  take  up  the  discussion  now.

 MOTION  RE:  REPORT  OF  U.P.S.C.
 FOR  1956-57

 Shri  Harish  Chandra  Mathur
 (Pali):  I  beg  to  move:

 ‘That  the  Report  of  the  U.P.S.C.
 for  the  year  1956-57  and  Gov-
 ernment’s  Memorandum  thereon,
 laid  on  the  Table  of  the  House  on
 the  9th  December,  1957,  be  taken
 into  consideration.”

 At  the  very  outset,  I  wish  to  make
 it  clear  that  it  is  not  my  intention  to
 focus  the  attention  of  the  Govern-
 ment  or  of  this  House  on  one  parti-
 cular  case  where  the  Government  has
 considered  it  necessary  to  dis-
 agree  with  the  advice  given  by  the
 U.P.S.C.  Not  that  I  amin  agreement
 with  the  decision  taken  by  the
 Government  in  this  particular  case,
 but  it  has  never  been  my  contention
 and  I  am  prepared  to  concede  that
 the  Government  has  got  a  right  and
 responsibility  in  this  matter.  In  dis-
 charging  this  responsibility  which
 devolves  on  them,  they  havg  some-
 times  for  certain  extraordinary
 reasons  to  be  given  by  them,  to  dis-
 agree  with  the  Commission  in  the
 discharge  of  that  responsibility.  If
 we  look  at  the  figures,  we  will  find
 that  even  for  disciplinary  action  about
 8  cases  were  referred  this  year  85
 against  58  cases  last  time  to  the  Com-
 mission.  Out  of  these  8  cases,
 Government  has  only  disagreed  with
 the  Commission  in  one  individual
 case.  Thus,  there  is  very  little  com-
 plaint  against  Government  for  dis-
 agreeing  with  the  Commission  as
 such.

 8  MARCH  958  Report  of  U.P.S.C.  for  4812
 1956-87

 I  am  going  to  deal  with  the  larger
 issues  much  more  important,  certain
 basic  fundamental  issues,  with  which
 we  are  concerned  in  the  administra-
 tion.  Now,  it  is  common  knowledge
 that  the  standard  and  moral  of  the
 services  is  deteriorating.  We  have
 got  to  fix  the  responsibility  or  investi-
 gate  the  causes  for  this  falling  stand-
 ard  and  falling  morale.  It  is  on  the
 advice  of  the  independent  Commis-
 sion  that  Government  makes  appoint-
 ments.  It  is  on  the  advice  of  the
 Commission  that  the  Government
 makes  promotions.  It  is  on  the  advice
 of  the  Commission  that  the  Govern-
 ment  takes  disciplinary  action.  In
 all  these  matters  of  appointment,  pro-
 motion  and  disciplinary  action,  Gov-
 ernment  acts  on  the  advice  of  the
 Commission  and  this  special  respon-
 sibility  and  function  has  been  given  to
 an  independent  body  which  enjoys  a
 special  position  and  status  in  our  own
 Constitution,  so  that  they  may  con-
 duct  themselves  in  a  manner  that  a
 healthy  atmosphere  is  generated  in
 the  services,  so  that  the  services  feel
 secure  and  are  ensured  justice  and
 are  in  a  position  to  discharge  their
 responsibilities  in  an  independent
 manner.  We  have  to  consider  whe-
 ther  it  is  so;  whether  the  services
 have  played  their  part.

 I  do  not  make  any  general  state-
 ment  of  condemnation.  But  as  I
 said  in  the  beginning,  it  is  common
 knowledge  that  anybody  who  is  in
 intimate  touch  with  the  services  will
 tell  you  that  the  services  have  not
 played  their  part.  What  are  the
 reasons?  I  would  ask  the  hon.
 Home  Minister  to  let  us  know  whe-
 ther  he  has  held  any  consultation  in
 this  matter  with  the  UPSC.  I
 would  strongly  urge  that  in  consulta-
 tion  with  the  U.P.S.C.  they  might
 appoint  a  study  team  or  a_  working
 team  to  investigate  into  the  causes
 and  take  necessary  steps  to  remove
 those  causes.  The  U.P.S.C.  have  not
 referred  to  this  matter,  but  they  have
 made  a  pointed  reference  to  their
 difficulties  in  recruitment.  They
 have  been  making  this  remark  from
 year  to  year  but  this  year,  I  would
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 specially  invite  the  attention  of  the
 Government  and  this  House  to  the
 observations  made  by  the  U.P.S.C.  to
 the  fact  that  they  did  not  get  proper
 material  for  recruitment.  It  would
 be  better  for  me  just  to  refer  to  that
 portion  of  the  report:  They  say:

 “The  Commission  have  to  point
 out  their  experience  that  the
 present  system  of  education
 leaves  much  to  be  desired  so  far
 as  the  development  of  the  mind
 and  attitudes  of  the  candidates  is
 concerned.  The  ton  of  discipline,
 the  level  of  academic  achieve-
 ment  to  be  aimed  at  and  the
 methods  of  promotion  from
 lower  classes  to  higher  classes
 have  all,  no  doubt,  a  bearing  on
 the  standard  of  education...  It
 should  be  seriously  examined
 whether  the  present  educational
 system  provides  adequate  facili-
 ties  and  opportunities  for  the
 enlargement  of  the  mind  and
 development  of  the  character  and
 personality  of  our  students.”

 So,  they  have  asked  for  a  serious
 examination  of  the  problem.  They
 also  say:

 “The  remarks  of  the  examiners
 on  the  performance  of  candidates
 in  the  written  examinations  of  the
 Commission  make  depressing
 reading.”

 They  further  say:

 “As  for  the  services  where
 candidates  of  a  younger  age
 group  are  required,  the  results
 have  been  very  disappointing.”

 It  is  after  the  tenth  year  of  our  inde-
 pendence  that  the  U-.P.S.C.  makes
 the  observation  not  only  that  the
 material  is  poor,  but  they  have  very
 serious  doubts  about  the  system  of
 education.  They  have  not  only
 expressed  serious  doubts,  but  they  are
 almost  categorical  that  there  is  no
 chance,  no  scope,  for  the  develop-
 ment  of  the  personality  and  character
 and  no  possibility  for  the  proper
 material  to  be  produced.  It  is  in
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 this  context  that  I  would  like  to
 know  whether  as  desired  by  the
 U.P.S.C.  the  Home  Minister  has
 been  able  to  examine  this  matter.
 They  have  made  a  definite  recom-
 mendation  that  this  matter  should
 be  examined.  May  I  know  whether
 the  hon.  Home  Minister  has  had  any
 consultation  with  the  U.P.S.C.  and
 with  the  Education  Ministry  and  has
 taken  any  steps  to  examine  this  parti-
 cular  observation  made  by  the
 UP.S.C.

 I  will  pass  on  to  another  very
 important  and_  significant  matter.
 You  will  observe  from  this  report
 that  in  the  various  cases  for  recruit-
 ment  referred  to  the  U.P.S.C.,  they
 found  it  impossible  to  find  suitable
 candidates  in  a  large  number  of  cases.
 They  have  given  them  in  the
 appendix,  more  than  740  cases.

 An  Hon.  Member:  473  cases.
 Shri  Harish  Chandra  Mathur.  In

 78  cases  they  could  not  find  suitable
 candidates  for  appointment.  Now,  it
 throws  a  very  great  responsibility  on
 the  Government.  Why  is  the  state
 of  affairs  like  that?  I  say  the  res-
 ponsibility  rests  on  the  Government
 because,  if  you  analyse  the  list  of
 the  73  cases,  we  will  find  that  most
 of  them  are  required  for  technical
 jobs.  If  you  refer  to  the  fourth
 report  of  the  U.P.SC.  for  ‘1953-54,  you
 will  find  that  the  U.P.SC.  had  made
 a  very  specific  observation  and
 recommendation  to  the  Government.

 “Considerable  number  of
 science  graduates  and  research
 scholars  are  joining  these  ser-
 vices.  The  Commission  would
 hke  to  repeat..  .”

 They  were  only  repeating  in  their
 fourth  report.  Three  years  have
 passed.—

 “that  a  properly  attractive
 scientific  career  should  be  pro-
 vided  for  our  science  graduates,
 particularly  for  those  who  show
 any  promise  of  research.  Other-
 wise  the  scientific  and  technical
 personnel  required  for  imple-
 menting  the  various  development
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 projects  will  continue  to  be  inade-
 quate.”

 This  observation  was  made.  I  would
 like  to  know  whether  any  action  was
 taken  on  this  so  that  we  may  not
 find  ourselves  face  to  face  with  the
 situation  in  which  we  find  ourselves
 today.

 I  am  very  happy  today  that  the
 hon.  Prime  Minister  made  a  state-
 ment  after  the  question  hour  regard-
 ing  the  scientific  and  engineering
 service  and  the  research  service.  It
 appears  to  be  independent  of  these
 observations.  In  the  tenth  year  of
 our  Independence  when  we  are  faced
 with  certain  difficulties  and  we  feel
 the  impact  of  ideas  from  outside
 where  there  is  also  much  -  scientific
 research  all  around,  he  has  felt  him-
 self  compelled  to  give  thought  to  this
 matter.  He  made  a  statement  and
 I  think  that  something  will  be  done
 about  it.  If  proper  attention  had
 been  paid  to  the  report  of  the  U.P.SC
 and  its  recommendations  four  or  five
 years  earlier,  we  would  not  have
 found  ourselves  in  such  difficulties.
 Even  today,  the  heads  of  the  depart-
 ments  of  science  subjects,  eminent
 scientists  who  have  put  in  25—30
 years  of  service  are  blocked  at
 Rs.  1,250,  whereas  hundreds  of  per-
 sons  in  the  administrative  side,  much
 junior  in  calibre  and  in  every  other
 respect,  are  getting  anything  between
 Rs.  1,500  and  Rs.  2,500  or  even  Rs.  3,000.
 This  is  the  state  of  affairs  that  has
 continued.  You  can  take  stock  of
 the  situation.  In  any  free  and  eco-
 nomically  developed  country,  it  is
 only  those  people,  scientific  and
 engineering  people,  who  are  engaged
 in  the  productive  activities  and  they
 are  better  paid  and  given  a  place  of
 honour  and  pride  in  the  society.  It
 has  not  happened  here.

 I  shall  again  invite  the  attention
 of  the  hon.  Minister  to  the  proviso  to
 article  320(8)  under  which  a  recom-
 mendation  was  made  by  the  Commis-
 sion  in  1951.  Certain  proposals  had
 been  submitted  so  that  the  Govern-
 ment  may  come  to  a  decision  as  to
 which  of  the  jobs  are  to  be  taken  out
 of  the  purview  of  the  UP.S.C.  and
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 which  the  U.P.S.C.  is  entitled  to
 examine.  Year  after  year,  in  every
 report,  the  Commission  has  made  a
 pointed  reference  to  it.  I  have  taken
 the  opportunity  of  discussing  the
 reports  of  the  Commission  more  than
 once  on  the  floor  of  the  other  House.
 I  pinpointed  the  attention  of  the  hon.
 Home  Minister  on  this  matter.  You
 are  not  only  ignoring  the  recommend-
 ations  of  the  U.PSC.  but  you
 are  also  debarring  the  Parliament  of
 the  right  to  take  a  decision  on  this
 particular  matter.  These  rules
 under  the  article  I  referred  to  have
 got  to  be  laid  on  the  Table  of  the
 House.  Parliament  has  been  denied
 the  right  of  a  decision  and  a  judg-
 ment  in  this  matter  as  to  which  of
 the  jobs  are  to  be  taken  out  of  the
 purview  of  the  Commission.  While
 discussing  this  matter  in  1956,  the
 hon.  Minister  gave  me  a  definite  pro-
 mise  that  it  would  be  done  very  soon,
 that  he  would  be  able  to  take  a  deci-
 sion  and  that  the  decision  would  be
 communicated.  I  have  got  before
 me  what  he  said  on  the  floor  of  the
 House.  He  gave  me  a_  categorical
 assurance  but  even  to  this  day,  unfor-
 tunately,  no  action  has  been  taken  on
 the  matter.

 I  would  again  like  to  refer  to
 another  matter  and  invite  the
 attention  of  the  hon.  Minister  to
 another  Article  in  the  Constitution  to
 which  I  think  his  attention  has  never
 been  drawn—article  32l.  Certain
 additional  powers  could  be  given  to
 the  Commission  by  the  Government.
 I  say  that  his  attention  has  not  been
 drawn  to  this  article  because  the
 Government  does  not  think  in  terms
 of  giving  more  powers  to  the  U.P.S.C.;
 It  is  thinking  in  terms  of  curtailing
 the  powers  which  it  has  got.

 The  Government  had  considered  it
 fit  and  necessary  to  make  a  reference
 to  the  Commission  in  cases  where
 extension  in  service  had  to  be  grant-
 ed.  My  hon.  friend  says  that  he
 has  done  it  under  an  executive  order.
 He  has  the  right  to  withdraw  it  by
 an  executive  order.  A  very  special
 reference  was  made  to  this  point  in
 a  previous  report  of  the  Commission
 and  it  said  that  this  practice  of
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 granting  extension  in  the  services  is
 highly  undesirable  and  demoralisation
 X  will  read  out  what  had  been  stated
 in  the  report:

 “The  Commission  felt  that
 the  propriety  of  the  decision,  to
 the  extent  it  would  affect
 adversely  the  existing  incumbents
 of  the  services,  was  not  free
 from  doubt  and  also  consider  that
 Government’s  decision  is  likely
 to  have  undesirable  repercussions
 on  the  morale  of  the  services.
 The  Commission  brought  their
 views  to  the  notice  of  the  Gov-
 ernment  who  stated  in  reply  that
 they  had  considered  the  matter
 carefully  but  felt  they  should
 adhere  to  that  decision.”

 I  feel  very  strongly  in  this  matter.
 In  our  developmental  activities,  I
 know  the  Government  may  find  it
 necessary  to  retain  the  services  of
 certain  staff.  They  may  be  short  of
 engineering  staff.  I  would  not  mind
 the  raising  of  the  superannuation  age
 from  55  to  56,  57  or  58,  whatever  it
 is.  It  is  really  unfortunate  that  we
 cannot  have  uniformity  even  in  this
 matter.  Here  is  a  State,  U.P.  which
 raises  the  age  to  58.  It  is  different
 in  other  places  We  must  have
 some  sort  of  a  uniformity  in  this
 respect,  if  it  is  possible.

 So  far  as  the  Central  Government
 is  concerned,  they  have  taken  a  very
 wise  step.  If  they  find  that  it  is
 necessary  to  retain  certain  services
 or  experienced  persons,  they  raise
 the  age  of  superannuation  to  58.  If  the
 hon.  Minister  so  feels  and  thinks  that
 the  longevity  of  life  is  such  that
 even  after  55  our  officers  are  fit  enough
 to  be  retained  in  service  and  that  in
 the  developing  economy,  their  experi-
 ence  is  needed,  it  is  much  better
 to  raise  the  superannuation  age.  I
 am  all  for  it.  ‘You  can  raise  the  age
 for  the  technical  staff  from  55  to  58
 ButI  am  very  much  against  the  exten-
 sion  of  the  other  services.  It  is
 highly  demoralising.  It  demoralises
 the  person  concerned  and  the  other
 persons  who  wait  for  a  chance  in
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 place  of  the  person  about  to  retire
 but  does  not  है ०... 2  whether  he  is
 going  to  retire  or  not.  If  the  Gov-
 ernment  could  not  agree  to  this  for
 any  reason,  I  would  repeat  that  a
 reference  should  be  made  to  the
 U.P.S.C.  for  the  extension.  He  says
 it  was  an  executive  order.  I  would
 request  him  to  take  advantage  of  the
 article  which  I  have  just  quoted  and
 give  statutory  powers  to  the  U.P.S.C.
 in  this  respect  so  that  we  are  not
 faced  with  such  matters.

 Now,  Sir,  if  you  read  the  Seventh
 Report  you  will  find  the  tone  and
 temper  of  this  report  to  be  very
 different  from  the  previous  ones.
 Even  when  there  is  a  case  of  legiti-
 mate  grievance  it  has  either  made
 no  observation  or  has  slurred  over  it.
 That  is  the  case  even  with  regard  to
 this  question  of  exemption  under
 article  323  to  which  I  have  just  now
 referred.  You  just  read  it,  Sir,  it
 makes  emusing  reading  to  see  how
 they  have  slurred  over  the  whole
 matter,  about  the  temporary  appoint-
 ments  and  other  matters

 We  had  a  sort  of  enquiry  in  other
 matters  and,  though  the  Home  Minis-
 ter  might  deny,  we  know  it  for
 certain  that  the  Law  Commission  did
 make  a  recommendation  about.  the
 deterioration  in  the  High  Courts.  I
 make  a  mention  of  this  particularly
 because,  if  demoncracy  is  to  be
 sustained,  these  two  _  institutions,
 particulary  our  judiciary  and  our  pub-
 lic  service  commissions  must  be  above
 suspicion.  They  must  not  only  be
 honest  but  they  must  command  the
 confidence  and  respect  of  the  people.
 They  do  not  have  it  today,  I  venture
 to  submit.  Even  though  we  were  all
 checked  down  when  we  talked  about
 the  High  Courts,  when  an  investiga-
 tion  was  made  it  was  found  that  it
 was  not  so.  The  same  is  the  case
 with  regard  to  the  States,  particularly
 the  public  service  commissions  in  the
 States,  and  the  standard  is  not  the
 same  as  we  would  expect  it  to  be  in
 the  Centre  also.  I  made  this  point
 and  I  was  supported  by  a  veteran
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 like  Pandit  H.  N.  Kunzru  who,  I  am
 sure,  can  be  trusted  to  take  a  very
 dispassionate  view  of  the  matter.

 Sir,  it  is  a  very  important  matter.
 I  do  not  impute  any  motives,  but  I
 wish  the  Home  Ministry  to  take
 particular  care  to  see  that  these
 Institutions  function  in  such  a  man-
 ner  that  they  command  a  great  res-
 pect  in  the  country,  that  they  com-
 mand  the  confidence  of  the  people
 who  are  concerned  with  them.  It  is
 not  only  enough  that  they  are  just
 and  honest,  it  is  necessary  that  they
 command  the  confidence  and  respect
 of  the  people.  They  should  conduct
 themselves  in  such  a  manner  that
 they  command  the  respect  of  the  peo-
 ple.

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 Sir,  let  the  hon.  Member  be  careful
 about  making  any  aspersions  or  cri-
 ticism  about  the  U-.P.S.C.

 Mr.  Depnty-Speaker:  Certainly.  I
 am  also  very  careful  in  listening  to
 him  becaure  it  is  a  very  delicate
 matter.  But,  so  far,  he  has  tried  to
 tide  over  the  difficulties,  as  he  has
 criticised  the  Government  in  making
 appointments.  He  says  that  he  is
 not  casting  any  aspersion  on  the
 honesty  or  integrity  of  the  Commis-
 sion.  He  has  been  keeping  within
 those  bounds  and,  therefore,  I  had
 mo  occasion  to  interfere.

 Shri  Datar:  But  he  is  almost
 treading  on  the  ground  which  he  had
 been  trying  to  avoid.

 Mr.  Depnty-Speaker:  He  is  tread-
 ing  on  the  boundary  only,  but  he  is
 not  inside.  But  there  is  one  thing
 that  I  have  to  say.  The  hon.  Mem-
 ber  has  almost  taken  25  minutes.  He
 has  to  conclude  now  because  there
 are  other  hon.  Members  who  would
 like  to  speak.

 Shri  Harish  Chandra  Mathur:  |
 will  conclude  in  a  minute.  In  this
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 Seventh  Report  you  will  find,  Sir—
 and  that  is  common  knowledge—that
 they  were  making  certain  appoint-
 ments  in  respect  of  steel  plants,
 Kharagpur  Technical  Institution  and
 so  on.  The  Report  says:

 “The  Commission  ceased  to
 recruit  persons  for  posts  in  the
 Indian  Institute  of  Technology,
 Kharagpur  and  the  Government
 managed  iron  and  steel  projects,
 when  the  former  was  constituted
 as  an  autonomous  Institute  like
 a  University.  ..etc.”

 It  raises  a  very  important  issue
 because  we  are  expanding  on  the
 vublic  sector  and  in  this  public  sec-
 tor  all  these  institutions  and  so  many
 autonomou;  bodies  are  coming  into
 existence.  The  jurisdiction  of  the
 U.P.S.C.  is  being  withdrawn  from
 them.  I  do  not  know  whether  the
 Government  would  like  to  give  them
 this  jurisdiction  under  a  special  pro-
 vision,  but  the  present  position  is
 that  it  is  being  withdarwn  from  all
 these  institutions  and  most  of  the
 appointments  are  made  without  con-
 sulting  them.  There  has  been  lot  of
 public  criticism  about  it,  even  by
 persons  like  Shri  C.  H.  Bhabha  who
 was  at  one  time  a  Minister  at  the
 Centre.  While  speaking  in  Bombay
 he  said:  “These  are  kingdoms  of  cor-
 ruption”.  I  do  not  know  what  cases
 he  had  in  his  mind  and  what  justifi-
 cation  was  there,  but  it  will  have  to
 be  considered  that  there  is  no  great
 satisfaction  about  the  appointments
 on  these  autonomous  bodies.  And,
 if  the  jurisdiction  of  the  U.P.S.C.  is
 to  be  taken  away,  I  think  some
 machinery  will  have  to  be  devised
 which  will  have  some  confidence  of
 the  people.

 Mr.  Deputy-Speaker:  Motion  mov-
 ed:

 “That  the  Report  of  the  U.P.S.C.
 for  the  year  1956-57  and  Govern-
 ment's  Memorandum  _  thereon,
 laid  on  the  Table  of  the  House  on
 the  8th  December,  ‘1987,  be  taken
 into  consideration.”
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 Of  course,  there  will  not  be  any  vot-
 ing  on  it.  We  have  got  two  hours
 for  discussion  out  of  which  25  minutes
 have  already  been  taken  by  the  hon.
 Mover.  May  I  know  how  much  time
 the  hon.  Minister  will  require?

 Shri  Datar:  About  20  minutes.

 Mr.  Deputy-Speaker:  No  reply  is
 needed,  I  suppose.

 Shri  Harish  Chandra  Mathur:  No,
 Sir.

 Mr.  Deputy-Speaker:  Therefore,  we
 have  one  hour  and  45  minutes  for
 other  Members  who  desire  to  parti-
 cipate  in  this  discussion.  Then  0
 minutes  for  each  Member  would
 suffice.  In  that  case,  perhaps,  we
 may  be  able  to  accommodate  some
 Members  though  not  all  even  in  that
 case.  Now,  Shri  Vasudevan  Nair.

 Shri  N.  R.  Muniswamy  (Vellore):
 I  am  one  of  the  movers,  Sir

 Mr.  Deputy-Speaker:  It  has  been
 moved  already,  and  he  is  only  one  of
 the  participants  now.

 Shri  Vasudevan  Nair  (Thiruvella):
 Mr.  Deputy-Speaker,  Suir,  going
 through  the  report  of  the  Public  Ser-
 vice  Commission  relating  to  1956-57
 one  is  faced  with  a  very  strange
 phenomenon.  That  is,  the  Public
 Service  Commission  selects  candidates
 and  makes  certain  recommendations
 but  the  appointments  do  not  take
 place  in  time.  The  Government
 takes  months  and,  perhaps,  some-
 times  years  to  make  the  actual
 appointments.  जा  this  particular
 report  there  is  a  relevant  part.  For
 I.A.S.,  foreign  service,  police  service
 and  other  central  services  in  ‘1956-57
 the  Public  Service  Commission  select-
 ed  340  candidates.  But  what  is  the
 position  with  regard  to  actual
 appointments?  Till  now,  that  is  till
 the  time  the  report  was  submitted  to
 the  Government,  out  of  these  340
 candidates  only  768  appointments
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 have  been  made.  We  would  like  to
 know  from  the  hon.  Minister  why
 there  is  the  delay  in  actual  appoint-
 ments.

 I  believe  there  is  one  particular
 reason  for  this  delay.  Even  after
 selection  are  made  by  the  Public
 Service  Commission  there  is  a  labori-
 ous  process.  The  Home  Ministry
 would  like  to  know  the  character  and
 antecedents  of  the  selected  candidate.
 As  far  as  I  know  enquiries  are  made
 about  the  character  of  the  selected
 people  And,  who  makes  _  this
 enquiry?  The  great  police  depart-
 ment  under  the  Home  Ministry.  They
 are  the  guardians  of  law  and  also
 character  We  all  know  that  the
 final  decision  is  based  on  a_  report
 actually  sent  by  a  police  constable.
 That  is  what  happens  We  know
 there  are  several  cases  of  corruption
 also  in  this  respect,  because  a  police
 constable  can  send  up  a  good  report
 if  he  is  pleased  to  send  that  report.

 An  Hon.  Member:  It  costs  only
 Rs  2.

 Shri  Vasudevan  Nair:  Rs.  2  or
 Rs  20,  but  it  is  a  fact  in  our  country.

 Mr.  Deputy-Speaker:  That  would
 differ,  of  course

 Shri  Vasudevan  Nair:  We  have
 got  such  experience.  Therefore,  my
 submission  is  that  we  should  finally
 do  away  with  this  notorious  practice.
 Let  the  recommendations  of  the  Pub-
 lic  Service  Commission  be  final.
 What  is  wrong  in  that?  When  the
 Public  Service  Commission  _inter-
 view  candidates  I  hope  they  are  get-
 ting  some  conduct  certificates  from
 the  candidates.  If  they  are  not  get-
 ting  them  now,  let  them  get  such
 conduct  certificates  from  the  profes-
 sors  or  teachers  of  the  concerned
 candidates  Let  us  depend  on  our
 teachers  and  professors  more  than  on
 the  policc  constables  under  the  Home
 Ministry  I  believe  this  delay  in
 appointment  is  because  of  this  notori-
 ous  practice  that  exists  in  our  coun-
 try.  I  would  request  the  hon.
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 Minister  to  consider  this  question
 seriously  and  to  do  away  with  this
 practice.  Fortunately,  in  our  coun-
 try,  now  there  is  a  least  one  State
 which  has  done  away  with  this
 practice,  and  the  Home  Minister
 knows  which  States  it  is.  I  need  not
 mention  the  name.

 Now,  I  would  like  to  pass  on  to
 another  question  that  was  raised  by
 my  hon.  friend  Shri  Harish  Chandra
 Mathur,  that  is,  the  autonomous  cor-
 porations,  the  private  companies  under
 the  Government.  The  appointments
 in  these  bodies  or  in  many  of  these
 corporations,  as  far  as  I  know,  are
 not  made  by  the  Public  Service
 Commission.  The  recommendations
 are  not  sent  in  by  the  Union  Public
 Service  Commission  and  we  hear  lot
 of  things  about  appointment,  pro-
 motioas,  etc.  in  these  corporations,
 in  these  private  companies  under  the
 Government.  I  think  we  _  should
 think  of  some  formula  to  have  a  uni-
 form  policy,  uniform  rules,  _  etc.,
 with  regard  to  the  appointment  and
 promotions  in  these  institutions.

 I  ask  the  Minister  why  he  should
 not  bring  in  those  institutions  also
 under  the  jurisdiction  of  the  Union
 Public  Service  Commission.  Of
 course,  the  Union  Public  Service
 Commission  will  have  to  be  strength-
 ened  further  and  it  will  have  to
 be  given  more  staff  and  there  will
 be  somne  more  expenditure.  But  all
 the  same  this  practice  will  be  a  good
 one  according  to  me.  I  request  the
 hon.  Minister  to  consider  this  ques-
 tion  also.

 Then  there  is  the  very  important
 question  which  relates  to  not  hund-
 reds  but  I  think  to  thousands  of
 employees  under  the  Central  Gov-
 ernment.  During  the  discussion  in
 the  last  Parliament  also,  one  hon.
 Member  raised  this  question,  the
 question  of  temporary  employees  who
 are  temporary  not  for  one  or  two
 years  but  for  ten  or  fifteen  years.

 An  Hon.  Member:  Permanently
 temporary.
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 Shri  Vasudevan  Nair:  Yes.  The
 Minister  while  replying  to  the  debate
 last  time,  assured  the  House  that
 even  though  they  are  temporary,
 their  future  is  quite  safe  in  the  hands
 of  the  Government.  If  they  are
 going  to  be  in  service  for  a  number
 of  years,  why  should  not  the  Gov-
 ernment  take  steps  to  make  them
 permanent?  Why  should  not  their
 case  be  referred  to  the  Union  Public
 Service  Commission  in  time  and  they
 be  made  parmanent?  Ours  is  an
 expanding  economy  and  we  are  in
 need  of  more  and  more  people.  Emp-
 loyment  potential  is  growing  and
 in  this  situation,  I  think  we  should
 not  allow  these  people  to  be  hanging
 in  the  air  like  this.  We  should  take
 their  case  into  corsideration  and  do
 something  in  the  matter.

 As  my  hon.  friend  told  the  House,
 in  this  particular  report  under  review,
 there  is  only  one  case  where  there
 was  some  difference  of  opinion
 between  the  Government  and  the
 Union  Public  Service  Commission.
 But  as  representatives  of  the  people
 we  come  to  know  that  there  are  cer-
 tain  irregularities  in  the  actions  taken
 by  the  Government.  I  had  occasion
 to  know  some  of  these  things.  I  do
 not  wish  to  refer  to  any  particular
 name.  For  example,  I  would  like  to
 get  some  explanation  on  some  of
 these  things.  The  Union  Public
 Service  Commission  advertised  for
 the  post  of  a  News  Editor  in  the  All-
 India  Radio.  There  was  a_  written
 tests  and  an  interview  on  28th  and
 29th  January,  1958.  But  I  hear  that
 the  appointment  is  already  made;  but
 the  man  appointed  is  not  one  among
 those  who  appeared  for  the  test  and
 who  interviewed  the  Commission.  We
 would  like  to  know,  if  not  at  this
 time  but  at  least  in  future,  on  some
 other  occasion,  what  the  reason  for
 this  particular  appointment  is.

 I  know  another  case  in  the  Railway
 Ministry.  Certain  clerks  were  pro-
 moted  as  assistants  and  there  the
 seniority  of  the  clerks  was  not  taken
 into  consideration.  It  has  a  history
 of  four  or  five  years.  I  do  not  know
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 why  the  Railway  Mmustry  has  not
 referred  these  cases  to  the  Union
 Public  Service  Commussion

 In  another  simular  case,  m  the  Rail-
 way  Board  itself,  the  Union  Public
 Service  Commussion  was  referred  to
 and  they  gave  a  decision,  and  in  that
 decision,  they  took  into  consideration
 the  question  of  seniority  In  this
 particular  case  also,  those  people
 affected  by  the  decision  of  the  Raiul-
 way  Board  have  complained  several
 tames,  and  they  would  like  the  Gov-
 ernment  and  the  Railway  Munistry
 to  refer  that  to  the  Union  Public
 Service  Commission

 There  is  another  very  strange  case
 with  me  Ido  not  know  why  the
 Home  Ministry  3५  not  even  in_  the
 habit  of  sending  replies  to  letters  on
 very  serious  questions  For  example,
 there  was  an  examination  for  appoint-
 ment  to  the  regular  temporary  estab-
 blishment  of  Assistant  Supermtend-
 ents  in  May,  1955,  and  a  particular
 person—A—was  intimated  by  the
 Union  Public  Service  Commission  on
 34  August,  ‘1956,  that  he  passed  the
 test  with  rank  He  sent  in  an  apph-
 cation,  he  waited  and  waited  He
 sent  the  application  to  the  Home  Min-
 istry  on  7-9-1956  But  till  now  he
 has  not  even  gota  reply  The  appli-
 cation  was  sent  on  1-8-1956

 There  is  another  strange  feature
 since  then  After  that,  m  1957,  the
 Union  Public  Service  Commission
 conducted  another  test,  and  already
 more  than  400  people  have  been
 appomted  That  is  what  I  hear  This
 particular  gentleman  is  not  appointed
 yet  The  Minister  need  not  appoint
 him  but  I  would  request  him  to  send
 the  gentleman  at  least  a  reply  to  his
 letter  I  think  the  Ministry  =  will
 take  into  consideration  these  questions
 and  do  whatever  is  needed  in  these
 matters

 Mr.  Deputy-Speaker:  Dr  Sushila
 Nayar  The  first  bell  will  be  rung
 after  9  minutes  and  then  another  bell
 within  a  minute  thereafter
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 Dr.  Sushila  Nayar  (Jhansi):  I
 assure,  you  Sir,  that  I  shall  try  not
 to  take  more  than  ten  minutes  But
 your  bell  upsets  me  so  much  that  my
 thoughts  are  dispersed  completely.

 I  am  very  glad  that  we  are  dis-
 cussing  the  report  of  the  Union  Pub-
 lic  Service  Commission  The  aspect
 of  recruitment,  promotons,  security
 of  services  and  the  standards  of  ser-
 vices  are  most  important  There
 is  a  general  feeling  in  the  country
 both  with  regard  to  the  standards  of
 cifiaency  and  integrity  of  our  service,
 that  there  7358  a  deterioration  of  the
 politicians  It  is  necessary  to  protect
 the  selvicc,  against  inteifcrence  with
 the  honest  and  _  dispassionate  dis-
 chaige  of  duties  If  the  general
 public  is  convinced  of  these  two
 aspects,  there  will  be  a  lot  of  satis-
 faction  as  well  as  smooth  running  of
 che  machinery  of  admunistration

 The  admunistration  has  to  be  run
 through  the  services  There  is  no
 Sainsuying  it  At  the  same_  time,
 everyone  admits,  including  the  ser-
 viccs  themselves,  that  the  standards
 have  deteriorated  very  considerably
 during  the  ten  years  of  Independence
 We  have  to  find  out  why  it  75  so  The
 Union  Public  Service  Commission  8
 the  custodian  of  both  these  aspects
 that  I  have  mentioned  (a)  that
 efficient,  honest,  reliable  men  are  re-
 cruited  and  (b)  that  promotions  and
 the  conditions  of  service  are  secure
 and  there  is  no  mterference  on  the
 part  of  politicians  with  regard  to  these
 matters  so  that  they  can  function
 without  any  difficulty  m  the:r  respec-
 tuve  spheres

 With  all  due  respect  to  the  Union
 Public  Service  Commission,  I  would
 be  failing  in  my  duty  2f  I  did  not  say
 that  in  both  these  aspects,  the  general
 public  feels  that  the  Union  Public
 Service  Commission  has  not  come  up
 to  00  per  cent  expectations  I  would
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 add  that  the  Union  Public  Service
 Commission  is  treated  with  greater
 respect  than  the  State  Public  Service
 Commissions  are,  but,  at  the  same
 time,  even  the  Union  Public  Serivce
 Commission  is  not  today  considered  as
 Caesar’s  wife—above  suspicion.

 Mr.  Deputy-Speaker:  I  am  afraid
 that....

 Dr.  Sushila  Nayar:  I  am  not  casting
 any  aspersions.  I  am  only  voicing  the
 general  feeling.  I  am  asking  the
 Government....

 Mr.  Deputy-Speaker:  If  we  say  that
 the  Commission  is  not  above  suspi-
 cion—Caesar’s  wife—then  certainly
 we  do  insinuate  that  there  is  some-
 thing  dishonest.

 It  is  not  permissible  to  criticise  the
 UPSC  here,  because  it  is  a  body  that
 has  been  constituted  under  the  Con-
 stitution.  We  can  criticize  the  Govern-
 ment;  but  not  the  way  in  which  the
 UPSC  proceeds,  it  conducts  itself,  the
 decision  it  has  taken,  “this  is  wrong
 or  that  is  right”,  That  would  be  be-
 yond  our  scope.

 Dr.  Sushila  Nayar:  I  have  not  said
 that  they  are  right  or  they  are  not  I
 am  just  saying  that  today  this  is  the
 general  feeling,  and  the  Government
 has  not  taken  note  of  that  feeling,
 find  out  the  causes  of  that  feeling  and
 remove  those  causes,  so  far  as  they
 can  be  removed.

 I  hope  you  will  give  me  extra  the
 couple  of  minutes  that  you  have  taken
 yourself.

 Mr.  Deputy-Speaker:  The  hon.
 Member  has  wasted  another  minute.

 Dr.  Sushila  Nayar:  I  was  just  going
 to  explain  why  some  of  these  asper-
 sions  are  cast.  One  of  the  reasons
 for  inefficiency  or  rather  sub-standard
 recruitment  is  that  there  is  a  defec-
 tive  machinery  which  the  Govern-
 ment  has  placed  at  the  disposal  of
 the  Union  Public  Service  Commission.
 T  have  seen  the  Public  Service  Com-
 mission  in  other  countries.
 It  is  a  huge  establishment,  a  huge  de-
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 partment.  They  are  busy;  they  work
 all  round  the  year.  It  is  not  that
 they  meet  once  in  a  month,  once  in
 two  months  or  once  in  three  months,
 doing  other  jobs  and  in  between  tak-
 ing  care  of  the  appointments  §  also.
 That  is  not  enough.  They  must  have
 a  department,  a  sufficient  establish-
 ment  of  a  very  reliable  and  high
 calibre,  which  can  carry  on  this  work
 continuously.

 Here  what  happens.  On  the  one
 hand,  the  UPSC  does  not  have
 ufficient  and  proper  machinery.  On

 the  other  hand,  the  procedures  laid
 down  by  the  Government  are  so
 terribly  defective  that  it  leads  to  con-
 siderable  delays,  delays  of  months.  I
 have  been  a  Minister  myself  and
 whenever  we  asked  the  UPSC  for
 the  recruitment  of  staff,  say  medical
 men,  it  took  us  at  least  eight  to  nine
 months  before  we  could  get  dectors.
 Now,  hospitals  cannot  run.  without
 doctors  for  eight  to  nine  months.  What
 happens?  Somebody  has  to  make
 temporary  appointments  in  the  mean-
 time.

 These  temporary  appointments  are
 not,  naturally,  made  with  the  same
 care  as  the  UPSC  does.  Then  ultima-
 tely,  applications  come  to  the  UPSC,
 and  they  are  screened.  Naturally,  they
 wil  think:  thisman  has  been  working
 there,  for  six  months  or  eight  months;
 why  not  give  him  preference?  There-
 fore,  that  standard  which  we  expect
 of  the  UPSC  cannot  be  maintained
 because  of  this  defect  on  the  part  of
 Government  in  not  supplying  them
 with  proper  machinery  on  the  one
 hand,  and  not  revising  their  procedu-
 res  to  cut  down  the  delays  on  the
 other,  so  that  recruitment  can  be
 carried  out  rapidly.

 As  a  matter  of  fact,  we  have  made
 the  suggestion  that  the  UPSC  may
 have  a  list  of  all  trained  people.  Why
 not  the  UPSC  have  a  close  liaison
 with  the  Universities,  with  all  the
 training  institutions,  the  Education
 Departments  and  know  all  the  people
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 roughly  that  are  available  for  pro-
 Per  classification  for  appointment?
 ‘They  can  find  out  who  are  the  trained
 personnel,  what  are  the  qualifica-
 tions  of  the  trained  personnel
 etc.  so  that  out  of  the  train-
 ed  personnel  they  can  fill  up  the
 appointments,  of  course,  by  making
 proper  selections  according  to  what-
 ever  rules  there  may  be.  In  _  other
 words,  the  UPSC  has  to  be  the  coun-
 terpart  of  the  Planning  Commission
 for  the  planning  of  the  personnel?

 It  is  not  enough  that  the  UPSC,  as
 today,  advertises  for  a  particular
 post,  gets  applications  for  that  post
 and  then  takes  whoever  is  available.
 The  UPSC  should  be  enabled  to  get
 full  information  of  all  the  talents,  all
 the  trained  personnel  available  in  the
 country  and  be  in  a  position  to  help
 the  Government  to  make  the  best  use
 of  them.  That  is  the  method  used  in
 some  of  the  other  countries.

 Then,  some  of  the  Government
 departments,  some  of  the  institutions
 set  up  by  the  Government,  have  got
 large  number  of  posts  outside  the
 purview  of  the  UPSC.  In  technical
 institutions  like  the  All  India  Medical
 Institute  and  others  they  say  that  the
 UPSC  does  not  know  how  to  select
 technical  people  and  they  are  not
 capable  of  making  proper  selections.

 I  would  suggest  that  we  should  set
 up  a  scientific  committee,  and  that
 committee  has  to  make  proper
 appointments.  My  plea  to  the  Govern-
 ment  is  that  they  should  have  a  pro-
 per,  elaborate  machinery  for  the  UPSC
 with  wings  for  each  type  of  recruit-
 ment,  whether  it  is  medical,  scienti-
 fic,  engineering  or  any  other  branch.
 They  may  also  associate  scientists  and
 others  from  outside,  as  they  try  to
 do  now.  In  this  manner,  all  the  ap-
 pointments  should  be  brought  within
 the  purview  of  the  Commission.

 Secondly,  now  we  are  having  one
 UPSC  at  the  Centre  and  _  separate
 Service  Commissions  in  the  States.
 My  submission  is  that  there  should
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 be  only  one  UPSC  and  the  other
 Service  Commissions  in  the  States
 should  be  wings,  branches  or  sections
 of  the  UPSC,  which  can  be  worked
 in  a  regional  fashion,  because  of  the
 vastness  of  the  country.  But,  complete
 separation  as  two  Service  Commission
 is  not,  I  think,  desirable  and  is  not
 capable  of  giving  us  the  best  results.

 Lastly,  it  is  the  job  of  the  UPSC  and
 of  the  Government  to  draw  the  best
 talent  available  in  the  country  for
 the  services  and  for  the  administra-
 tion  of  the  country.  To  do  so,  it  is
 necessary  that  the  top  salaries  that
 they  give,  whether  it  is  an  education-
 al  institution  or  a  technical  institu-
 tion  or  admunistration  are  on  par.
 Today,  as  has  been  pointed  out  by
 others—I  would  not  elaborate  it—
 the  administrative  services  are  at  the
 top.  That  is  not  so  in  any  other
 country  in  the  world.  In  every  other
 country  it  is  the  scientist  that  is  at
 the  top,  the  educationist,  the  man
 who  is  going  to  tram  your  personnel,
 that  is  at  the  top,  and  not  the  Gov-
 ernment  Secretaries  and  so  on  that
 are  at  the  top.

 Lastly,  I  would  just  like  to  remind
 the  hon.  Home  Minister  about  the
 committee  which  they  set  up  for  the
 revision  of  recruitment  rules.  That
 committee  worked  for  nearly  two
 years  and  submitted  a  report.  The
 report  of  that  committee  is  lying  on
 the  shelves  of  the  Government.  No
 careful  consideration  has  been  given
 to  it,  and  no  action  has  been  taken  on
 it.  So,  I  would  request  the  Home
 Minister  that  that  report  may  be  dis-
 cussed  in  this  House

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  Mr.  Deputy-Speaker,  this
 is  the  Seventh  Report  of  the  UPSC
 that  we  are  discussing  now.  If  one
 goes  through  the  previous  reports,  it
 will  make  very  painful  reading,
 because  one  would  find  that  the  com-
 plaint  made,  or  rather  the  difficulties
 that  have  been  pointed  out,  by  the
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 Commission  from  time  to  time  re-
 main  as  they  were.  The  Home  Minis-
 try  has  not  paid  any  attention  what-
 soever  to  things,  excepting  per-
 haps  raising  the  strength  of  the
 UPSC.

 As  has  been  pointed  out  by  my
 hon.  friend,  Mr.  Mathur,  regarding
 the  regulations  that  are  to  be  framed
 under  article  320(3),  an  attempt  has
 been  made  as  early  as  95]  and  cri-
 ticisms  have  been  made  in  Parlia-
 ment.  Still,  I  do  not  understand  why
 the  Government  has  not  been  able  to
 frame  regulations  as  to  which  are
 the  appointments  which  will  be  be-
 yond  the  purview  of  the  Public  Ser-
 vice  Commission.  You  will  find  that
 even  in  the  Seventh  Report  there  are
 certain  cases  for  which  advertise-
 ments  have  been  issued,  interviews
 have  been  fixed  up  and  yet  suddenly
 Government  has  issued  notice  cancel-
 ling  those  appointments.  Government
 takes  them  away  from  the  purview
 of  the  Commission.  If  you  will  refer
 to  para  2l,  you  will  find  that  for  26
 posts  advertisements  were  made,  but
 cancelled  after  interview,  and  for  8
 posts  recruitments  were  cancelled
 after  interview.

 The  UPSC  itself  says  that  there  has
 been  wastage  of  a  good  deal  of  time
 and  labour  of  the  Commission,
 because  there  is  always  a  pressure
 for  speed  in  the  disposal  of  cases.  I
 do  not  know  why  this  is  happening
 every  year.  It  is  just  possible,
 because  in  the  case  of  autonomous
 corporations  and  others  Government
 decided  at  a  late  stage  that  they
 should  not  come  within  the  purview
 of  the  UPSC.  But  even  then  the  inter-
 views  were  already  held.  What  pre-
 vented  the  Government  from  making
 these  appointments  after  the  decision
 of  the  Public  Service  Commission—
 at  least  in  cases  which  were  referred
 to  them?

 Then  you  will  find  that  about  the
 regularisation  of  temporary  appoint-
 ments  it  is  said  in  this  report  that
 this  year  there  was  no  reference  at
 all.  No  such  cases  seem  to  have
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 occurred  88  none  was  received  by
 the  Commission  for  regularisation  of
 temporary  appointments,  whereas  in
 previous  years  there  were  hundreds
 of  them.  May  I  know  whether  any
 temporary  appointment  was  made
 during  the  year?  Is  it  a  fact  that  all
 temporary  appointments  that  were
 there  have  been  regularised?  Why  is
 is  that  in  this  year  no  reference  was
 made  regarding  these?

 Then  regarding  discipilinary  cases,
 you  will  find  from  the  report,  when
 it  refers  to  them  in  para  27,  that
 there  is  an  abnormal,  4increase  of
 cases.  Cases  of  what  nature?  All  the
 cases  are  of  the  same  type  which  were
 pointed  out  before.  I  want  to  know
 what  steps  have  been  taken  to  see
 that  these  things  are  not  repeated.  It
 is  not  a  question  only  in  the  report.
 In  the  memorandum  that  the  Gov-
 ernment  have  submitted,  they  have
 pointed  out  that  there  is  only  one
 disagreement.  That  is  not  the  point.
 The  point  is  whether  we  have  given
 sufficient  consideration  to  the  views
 expressed  by  the  Commission  from
 time  to  time.

 You  will  find  again  that  regarding
 non-consultation  with  the  Commission
 there  is  a  case  of  a  railway  officer,
 which  is  mentioned  here.  The  Com-
 mission  almost  came  to  a_  decision,
 but  suddenly  the  hon.  Railway  Min-
 ister  made  an  announcement  in  the
 Parliament  and  they  took  a  decision
 themselves  without  referring  it  to  the
 Commission.  The  Commission  observ-
 es  in  its  report:  “We  are  still  un-
 convinced  why  this  matter  was  not
 referred  to  us.”

 There  are  many  cases  like  this
 which  shows  that  the  Government  has
 not  given  proper  regard  to  the  in-
 tentions  of  the  constitution,  which
 had  created  this  public  Service  Com-
 mission.

 I  would  like  to  point  out  another
 thing  about  the  recruitment  of  officers
 and  other  things.  It  is  complained
 and  there  is  a  feeling  that  certain
 areas  of  our  country  suffer  from  a
 disadvantage  in  the  recruitment  of
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 the  All-India  Services.  This  matter
 has  been  agitating  the  minds  of  the
 people  and,  as  has  been  pointed  out
 by  the  previous  speaker,  there  is  a
 feeling—I  do  not  know  how  far  tha(
 is  correct  but  there  is  8
 feeling—that  proper  consideration
 and  proper  scope  is  not  being  given
 to  all  places.  Why  is  it  so?  I  feel  that
 the  entire  recruitment  policy  has  to
 be  gone  into.  The  Home  Ministry  has
 very  recently  decided  that  no  marks
 should  be  given  for  personality  tests.
 So  far  as  it  goes  it  sounds  very  well,
 but  the  Public  Service  Commission
 itself  says  that  they  have  pointed  out
 how  the  standards  of  education  in
 different  Universities  differ  and  as  a
 result  of  which  the  candidates  are
 not  up  to  the  mark.  Therefore,  they
 say  in  their  report:

 “So  long  as  the  system  of  edu-
 cation  in  schools  and_  colleges
 does  not  serve  this  purpose  ade-
 quately,  the  personality  tests
 whatever  may  be  their  imperfec-
 tions,  will  have  to  play  an  im-
 portant  role  in  the  selection  of
 candidates  for  public  services.”

 This  is  a  thing  which  they  have  in-
 sisted  upon  and  merely  saying  that
 no  marks  are  necessary  for  persona-
 lity  tests  will  not  do.  I  want  to  know
 whether  the  Government  have  ever
 considered  this  matter  in  the  Educa-
 tion  Ministry  as  to  how  our  universi-
 ties  would  come  up  to  the  standard
 expected  of  -the  candidates.

 Here  we  have  a  valuable  report  of
 the  Public  Services  (Qualifications
 for  Recruitment)  Committee.  In  this
 Committee  also  this  matter  has  been
 considered  and  they  say:

 “We  recommend  that  the  Pub-
 lic  Service  Commission  should
 publish  annually  tabulated  re-
 sults  of  the  examinations  held  by
 them  analysing  the  marks  obtain-
 ed  by  candidates  from  different
 universities  in  different  subjects.
 Results  thus  tabulated  would
 speak  for  themselves  and  the
 long-term  trends  would  clearly
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 indicate  the  quality  of  the  pro-
 ducts  of  the  different  universities
 in  different  subjects  in  which
 they  are  trained.

 I  want  to  know  whether  the  Home
 Ministry  has  asked  the  Public  Service
 Commission  to  supply  us  with  such
 tabulated  documents.  If  this  is  done,
 probably  we  will  be  able  to  know
 what  is  the  standard  prevalent  in
 different  universities  and  what  are
 the  defects,  so  that  some  steps  may
 be  taken  to  remove  them  and  other
 persons,  who  feel  aggrieved,  may  be
 able  to  come  up  to  the  standard.  That
 is  one  thing  which  should  engage  the
 attention  of  the  Government  very
 seriously.

 I  would  also  expect,  besides  meme-
 ly  giving  us  the  memorandum  where
 they  disagree,  the  Government,  while
 submitting  its  report  to  the  Parla-
 ment,  to  give  us  a  fuller  account  of
 the  entire  thing,  Le,  how  far  they
 have  been  able  to  implement  the
 recommendations  or  suggestions  of
 the  Public  Service  Commission  from
 tume  to  time  and  how  far  it  has  been
 able  to  serve  the  purpose  for  which
 it  is  set  up.

 Shri  N.  R.  Munisamy:  Mr.  Deputy-
 Speaker,  Sir,  at  the  outset  I  thank
 the  Commission  and  its  staff  for  the
 volume,  variety  and  the  nature  of
 work  which  they  had  to  handle
 during  the  last  one  year.  From  the
 ‘report  I  find  that  they  had  interview-
 ed  about  45,000  and  odd  candidates
 and  held  25  examinations  and  if  we
 add  to  it  other  candidates,  who
 appeared  before  the  Service  Com-
 missions  in  the  States,  it  may  reach  a
 lakh  of  candidates.  We  can  see  the
 volume  and  the  variety  of  the  work
 that  they  have  been  doing.  Ordinarily,
 we  have  got  this  Commission  for  the
 purpose  of  selecting  the  candidates
 for  the  Public  Services  ag  well  as
 civil  services,  but  in  the  nature  of
 the  work  during  the  last  four  or  five
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 years,  I  find  that  there  has  been  a
 good  deal  of  change.  The  functions
 that  the  Government  have  to  dis-
 charge  and  the  various  activities  that
 it  has  recently  undertaken  require
 them  to  recruit  personnel  for  admin-
 istrative  services  required  to  conduct
 the  industrial  concerns  and  commer-
 cial  operations,  cultural  activities
 and  various  social  service  schemes.
 So,  when  we  examine  these  positions
 I  see  that  the  methods  that  they
 adopted  with  regard  to  the  selection
 of  the  candidates  for  the  _  services
 would  be  suitable  for  selection  or
 adopting  some  method  for  the  selec-
 tion  of  candidates  for  other  new
 types  of  work  which  38  wanted.

 This  lands  us  into  a_  controversial
 subject  and  that  is  the  viva  voce.
 The  Public  Service  Commission,  in
 its  report,  has  stated  that  due  to  the
 inadequacy  of  certain  curriculum  in
 the  schools  and  colleges,  there  is  not
 much  development  with  regard  to
 the  character  and  as  regards  the  per-
 sonality  of  the  students.  So,  they
 never  wanted  to  give  up  the  person-
 ality  test.  While  retaining  the  per-
 sonality  test,  +.९.,  what  you  call  as
 the  viva  voce,  we  have  to  maintain
 certain  principles  and  it  has  to  answer
 certain  purposes,  which  they  should
 keep  in  mind.  I  find  that  there  is  a
 good  deal  of  difference  with  regard
 to  the  method  and  principles  that  the
 Service  Commission  adopt  at  the  time
 of  interview.  At  the  time  of  inter-
 view—I  can  give  you  one  or  two
 ilustrations,  but  let  it  not  be  taken
 for  granted  that  that  is  what  is
 happening—suppose  a  person  applies
 in  response  to  an  advertisement  for
 appointment  of  Professor  of  History
 or  anything,  he  is  asked:  Would  you
 draw  a  parallelogram  having  given
 four  sides  or  would  you  draw
 a  parallelogram  having  =  given
 two  diagonals?  You  can  see  whether
 a  Professsor  of  History  would  be
 able  to  say  something  about  mathe-
 matics.  Again,  if  a  mathematics  stu-
 dent  had  been  there,  he  would  have
 answered  that  it  is  wanting  in  one
 other  data  and  he  cannot  draw  it.
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 Suppose  in  connection  with  some
 other  appointment,  say  for  the  ap-
 pointment  of  a  Statistician,  a  question
 is  put  as  regards  the  general  test:
 What  75  the  seat  of  the  Godess  of
 Learning  or  what  is  the  vahana  of
 Saraswati.  He  will  naturally  blink
 and  say  that  it  is  swan,  or  that  it  is
 lotus,  or  that  it  is  a  peacock.  But  not
 having  general  knowledge  probably
 he  may  say  something  wrong.  These
 things  happen.  I  am  saying  only  by
 way  of  illustration.  They  should
 have  some  principles  and  purposes.
 They  must  see,  while  putting  a  ques-
 tion  that  it  satisfies  the  purpose  for
 which  the  candidate  is  sought  for,—
 not  some  question  extraneous  to  the
 subject  for  which  the  candidate  is
 sought  for.  I  request  that  the  Public
 sion  should  adopt  certain  principles
 and  these  principles  must  satisfy
 some  purpose  which  they  should  keep
 in  mind.

 6  hrs.

 In  this  connection,  I  can  only  say.
 with  a  view  to  see  that  selections  are
 rightly  made,  the  Public  Service
 Commission  should  have  stenos  there
 and  the  questions  should  be  recorded
 just  as  you  see  in  the  court  where
 something  ts  said  to  the  Judges.  These
 must  be  recorded.  Then,  we  can  find
 out  from  the  records  which  we  can
 persue  whether  the  question  was
 rightly  put  and  the  answer  was  right.
 Otherwise,  we  would  be  m  a  mess.
 We  cannot  say  whether  the  selection
 was  good  or  bad.  There  is  a  complaint
 that  selection  is  not  right.  They  have
 a  right  to  select  as  they  like  and  they
 have  a  right  to  commit  error.  If  it
 is  not  possible  to  have  stenos,  you  can
 at  least  have  tape-recording  of  the
 entire  proceedings  only  for  the  pur-
 pose  of  knowing  whether  the  ques-
 tions  and  answers  were  right.  That
 is  only  for  the  purpose  of  satisfying
 the  people.  This  being  democracy,
 the  people  should  be  satisfied  that
 they  are  selected  rightly.  That  would
 be  referred  to  later  on.  That  is  only
 for  the  purpose  of  seeing  that  certain
 principles  have  been  adopted.  In  the
 absence  of  it,  I  would  only  say  that
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 (Shri  N.  R.  Munisamy.]
 they  are  subject  to  various  criticisms
 which  we  are  not  going  to  accept.

 Since  the  volume  of  work  is  so
 much,  instead  of  having  one  Public
 Service  Commission,  I  can  only  say
 that  we  can  have  a  Public  Service
 Commission  for  Industrial  concerns,
 one  for  Postal  serives,  one  for  Social
 and  scientific  services,  something  on
 the  lines  of  the  Railway  Services.
 There  is  no  use  having  one  Pubhc
 Service  Commission  and  asking  them
 to  select  candidates.  Sometimes  I
 find,  though  they  are  in  full  strength,
 it  is  quite  possible,  to  ask  a  few
 Members  to  sit  and  select  candidates
 and  some  of  them  may  not  suit  for
 the  purpose  for  which  they  are  ask-
 ed  to  make  the  selection.  To  avoid
 the  difficulty  they  should  have  some
 experts.  I  find  in  the  Sixth  report
 last  year,  in  pages  22  and  13,  mention
 of  experts  not  connected  with  the  Mi-
 nistry  or  organisation  at  the  time  of
 the  interview.  It  38  ordinarily  taken
 to  be  a  third  party.  He  is  an  expert
 He  need  not  be  from  the  Ministry  or
 organisation  for  which  the  selection
 is  made.  In  one  or  two  cases  where
 the  Ministry  is  represented,  the  per-
 son  interested  in  the  job  is  also  put  in.
 He  has  to  give  his  own  recommenda-
 tion  regarding  the  candidates  that
 appear  before  them.  It  must  be  a  to-
 tally  different  man.  They  must  carry
 out  the  undertaking  stated  in  the  Six-
 th  report.

 Whenever  they  send  some  persons
 from  the  department,  they  should  see
 that  an  Assistant  Secretary  or  De-
 puty  Secretary  is  sent  but  not  an  Un-
 der  Secretary  for  the  reason  that  res-
 ponsible  man  is  necessary.  For  want
 of  proper  persons,  what  they  do  is,
 they  send  some  other  allegedly  res-
 ponsible  man  who  has  not  got  the
 proper  status  and  he  recommends  his
 own  candidate.  To  avoid  this,  it  is
 better  they  have  certain  principles
 and  they  must  adopt  them  without
 any  fear  or  favour.

 It  has  been  stated  by  other  Mem-
 bers  that  they  should  be  like  Judges,
 because  tbry  have  been  appointed  by
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 the  President  though  at  the  instance
 of  the  Home  Ministry.  It  must  also
 seem  that  they  do  justice.  At  the
 time  when  they  give  advice  under
 article  323,  though  their  decision  hap-
 pens  to  be  in  the  form  of  an  advice,
 that  should  be  regarded  as  a  judgment.
 It  should  not  be  ordinarily  reversed
 or  modified  by  the  Government  in  the
 way  in  which  it  has  been  done  though
 it  has  been  only  in  one  case,  which
 my  hon.  friend  the  Mover  of  the  Mo-
 tion  approved.  I,would  only  say  that
 it  is  a  sad  instance  where  the  Govern-
 ment  had  done  it.  If  they  had  ap-
 proved  of  it  they  could  have  given
 greater  status  to  the  Commission  even
 though  the  disapproving  was  in  one
 out  of  10,000  cases.

 Shri  Harish  Chandra  Mathur:  I  did
 not  approve  of  it.

 Shri  N.  R.  Munisamy:  He  does  not
 approve  of  it.  I  am  glad  that  he  is
 one  with  me.

 I  shall  refer  to  only  two  or  three
 points.  Interviews  may  be  spread  out
 in  the  different  State  capitals  instead
 of  being  conducted  in  Delhi.  I  find
 they  are  conducted  in  Delhi.  If  they
 are  spread  out,  the  expenses  will  be
 saved.

 Shri  Ranga:  It  will  help  the  candi-
 dates.

 Shri  N.  R.  Munisamy:  Continuance
 of  irregular  appointments  marg  the
 sanctity  of  service  and  opens  room  for
 favouritism.  I  refer  to  page  9  para
 24.  I  only  request  that  irregular  ap-
 pointments  need  not  continue.  That
 would  only  lead  to  some  other  diffil-
 culties

 On  an  analysis,  I  find  that—I  am
 referring  to  Appendix  XVII,  page  57
 the  best  students  of  some  of  the  lar-
 gest  and  oldest  Universities,  for  ex-
 ample  Calcutta  and  Bombay  are  not
 attracted  to  the  services.  I  could  not
 find  any  reason  for  it,  whether  the
 Delhi  University  supplies  large  num-
 ber  of  outside  experts  than  other  Uni-
 versities  and  whether  this  accounts
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 for  the  comparative  success  of  the
 Delhi  University  students.

 The  other  point  is,  wastage  conse-
 quent  on  the  Government’s  cancella-
 tion  of  requisitions  after  advertise-
 ment  and  interview  of  candidates.
 This  means  that  after  having  spent
 so  much  of  money,  it  is  no  use  with-
 drawing  the  requisition.  Much
 money  is  lost  to  the  exchequer.
 My  next  point  is  whether  appoint-
 ments  made  by  contract  through  so-
 called  experts  instead  of  by  open  ad-
 vertisment  and  competition  are  not
 likely  to  increase  favouritism  and  ne-
 potism,  and  about  appointment  of  per-
 sons  connected  with  and  known  to  big
 persons.  This  is  stated  in  Appendix
 XI.  I  only  say  that  it  should  not  be
 like  that.

 The  interval  between  advertisement
 and  calling  of  persons  for  interview
 to  fill  up  the  vacancies  is  sometimes
 inordinately  prolonged.  This  shouud
 be  avoided.

 The  last  point  that  I  would  like  to
 place  before  you  is  this.  There  is  a
 recent  controversy  with  regard  to
 official  language.  I  only  request  that
 the  Government  should  make  a  de-
 claration  here  and  now  that  the  ex-
 aminations  should  be  continued  to  be
 conducted  in  English.  There  should
 be  90  abrupt  change  in  the  medium
 of  examination.  I  only  say  this  for
 the  purpose  of  maintaining  efficiency.
 The  whole  Commission  is  intended
 to  maintain  efficiency  and  recruit
 good  administrators.  Not  that  Eng-
 lish  is  the  only  thing  by  which
 you  can  maintain  efficiency.  I  only
 wish  that  the  Government  should  make
 a  declaration  that  English  will  be
 the  medium.

 at  श्रजराज  सिंह  (फ़िरोजाबाद  )
 उपाध्यक्ष  महोदय,  पब्लिक  सविस  कमीशन
 की  स्थापना  विधान-निर्माताशों  ने  पब्लिक
 सविसिज  में  दक्षता  भर  निष्पक्षता  लाने  के
 लिये  की  थी  जब  हम  उस  की  जातवी  रिपोर्ट
 पर  बहस  कर  रहे  हैँ,  तो  हमे  यह  देखना  है  कि
 विधान-निर्माताशों  की  यह  भावना  कहा  तक
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 पूरी  हुई  है।  में  श्रीमान  का  ध्यान  संविधान  की
 धारा  ३२०  की  तरफ़  दिलाना  चाहता  हूं  :

 “It  shall  be  the  duty  of  the
 Union  and  the  State  Public  Ser-
 vice  Commissions  to  conduct  ex-
 aminations  for  appointments  to
 the  services........  a

 इस  रिपोर्ट  से  हम  पाते  हे  कि  एक  नया
 तरीका  निकाला  गया  है  डायरेक्ट  रिक्रूटमेंट
 बाई  इन्टरव्यू  |  संविधान  का  यह  कहना  है
 कि  पब्लिक  सविस  कमीशन  जो  नियक्तियों  का
 काम  करेगा,  वह  केवल  परीक्षा  लेकर  किया
 जायगा  और  ऐसा  कोई  काम  नहीं  होंगा,  जिससे
 सीधे  भरती  की  जाय  ।  अब  पब्लिक  सविस
 कमीशन  ने  एक  नई  बात  निकाली  है  ।  मेरा
 मंशा  उसकी  झ्ालोचना  करने  का  नहीं  है,
 लेकिन  में  इतना  जझूर  निवेदन  करना  चाहता  हूं
 कि  पब्लिक  सर्विस  कमीशन  ने  जो  सोधो  भरती
 का  तरीका  निकाला  है,  वह  तरीका
 संविधान  की  भावना  के  खिलाफ़  है।
 संविधान ने  उसको  सिर्फ  यह  हक  दिया  है  कि
 पब्लिक  सविस  कमीशन  परीक्षा  लेगा  शौर
 परीक्षा  लेने  के  बाद  उम्मीदवारों  का  चयन
 करेगा,  लेकिन  डायरेक्ट  रिक्रटमेट  की
 जो  बात  की  गई  है.  उससे  संविधान  की
 भावना  का  निरादर  होता  है।  यही  नही,
 इससे  उस  अंको  को  भी  बढ़ावा  मिलता  है,
 जिस  की  तरफ़  इस  सदन  के  कई  माननीय
 सदस्यों  ने  ध्यान  दिलाया  है,  ग्रर्थात्‌  राष्ट्र  में

 इस  तरह  की  भावनाये  झाती  है  कि  सही  लोगों
 को  शायद  नही  लिया  जा  रहा  है  1  तो  में  निवेदन
 करूंगा  कि  गृह  मंत्रालय  इस  बात  को  शोर  ध्यान
 दे  और  यह  व्यवस्था  करे  कि  सीधी  भरतो  की
 बात  न  हो  ।

 संविधान  में  यह  बात  नही  लिखी  हुई  है
 कि-कोई  ज़बानी  परीक्षा--बाइवा  बोसी--भी

 होगी,  कोई  इन्टरब्यू  भी  होगा  ।  इन्टरव्यू  की  यह
 व्यवस्था  बहुत  दिनों  से--ब्रिटिण  काल  से--
 चली  शा  रही  है।  जो  लोग  उम्मीदवार  के  रूप
 में  झाते  हे,  उनका  पर्सनैलिटी  टैस्ट  किय  जाता
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 [at  ब्रजराज  सिंह]

 है,  उनके  व्यक्तित्व  की  जांच  की  जाती  है,
 जिस  में  बहुत  सी  बातें  देखी  जाती  हँ--क्या
 वे  टाई  लगाना  अच्छी  तरह  जानते  हैं,  क्‍या
 उनको  कपड़े  पहनना  भ्रच्छी  तरह  आता  है,
 उनके  बोलने  का  तरीका  नया  है,  इत्यादि  ।  जहां
 तक  नौकरी  में  कमंचारियों  को  लेने  का
 सवाल  है,  उसमें  इन  चीजों  की  कोई  मदद  नहों
 मिलती  है।  संविधान  में  यह  साफ़  तौर  से

 नहीं  कहा  गया  है  कि  पर्सनेलिटी  टैस्ट  होना
 चाहिए।  इसलिए  इसकी  ग्रावश्यकता  नही  है
 ें  यह  निवेदन  करना  चाहता  हुं  कि  यदि

 हम  अपने  समाज  का  ढांचा  देखें,  तो  पता  लगेगा
 कि  कुछ  फ्छिड़े  हुए  लोग  ऐसे  हैं,  जिन  को  उस

 तरह  से  कपड़े  पहनना  नहीं  झा  सकता  है,
 जिस  तरह  से  कि  उन  लोगों  को  आता  है,  जो
 कि  सर्दियों  से  अगे  बड़े  हुए  हें,  जो  कि  अच्छे
 कपड़े  पहनना  अ्रच्छी  तरह  से  बोलना  और
 दाराफ़त  से  बोलना  जानते  हूँ  ।

 इस  तरह  की  बात॑  जो  पिछड़े  हुए
 लोग  हैं,  नहीं  कर  सकते  हूँ  1  इसी  स-बन्ध
 में  में  माननीय  गृह  मंत्री  महोदय  को  धन
 झोटिकल  १६  के  वबन्ञोटिकल  ४  की
 तरफ  दिलाना  चाहता  हूं  जिपमें  यह
 लिखा  हूँ  :--

 ‘Nothing  in  this  article  shall
 prevent  the  State  from  making
 any  provision  for  the  reservation
 of  appointments  or  posts  in
 favour  of  any  backward  class  of
 citizens  which,  in  the  opinion  of
 the  State,  is  not  adequately  re-
 presented  in  the  services  under
 the  State.”

 हमने  यह  विधान  किया  है  कि  जो  बैकवर्ड
 क्लासिस  के  लोग  हे,  जो  पिछड़े  हुए  लोग  हूँ,
 उनके  लिए  विद्येत्र  व्यवस्था  हम  करेंगे  |  यह
 व्यवस्था  कानून  के  द्वारा  हानो  है  और  एस
 लोगों  को  सबिस  में  ज्यादा  से  ज्यादा  लिया
 जाना  था  |  लेकिन  इस  भिधान  को  बने  हुए
 ्ाठ  साल  हो  गए  हूँ  फिर  भी  श्भी  तक  गृह
 मंत्रालय  के.  तरफ  से  इस  तरह  ह  कोई  भो
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 कानून  लाने  की  कोशिश  नहों  की  गई  है
 जिस  में  यह  व्यवस्था  हो  कि  बैक्वर्ड  क्लासिस
 के  लोगों  को  विशेष  तौर  से  ज्यादा  से  ज्यादा
 तोकेरियों  में  लेते  की  कोशिश  को  जाएगो  |
 प  समय  हमारी  सविसिस  की  जो  बनावट  है,
 जिस  तरह  से  उनका  गठा  हुमा  है,  उसमें  तो

 ऐसा  रेखा  जाता  है  कि  जो  (दप्टो  कर्लक्टर
 का  लड़का  होता  है,  या  कर्लक्टर  का  लड़का
 होता  है,  या  कमिश्नर  का  लड़का  हंता  2,
 वह  श्वष्य  हो  या  तो  डिप्टी  कलेक्टर  बन
 जाता  है,  या  कलैक्टर  बन  जाता  है  या कमिशनर
 बन  जाता  है।  इस  तरह  से  इन  लं।गों  का  एक
 झलग  से  र्ग  बन  गया  है  ओर  उसी  बर्ग के
 लोग  सर्विसिस  में  पहुंचते  हें  |  में  बतलाना

 चाहता  हुं  कि  हमारे  मुल्क  में  और  भो  लोग

 हैँ  जिनका  चाहे  शासन  में  हिसा  ने  हो,  जें।कि
 नीर्कानयों  में  जाने के  इच्छुक  हैं  ।  हमारे  यहां
 जो  जनतंग्र  है  उसमें  मिनिस्ट्रो  हर  पांच  साल
 के  बाद  दल  जाते:  है  किए  चाहे  जा  चाडी
 इस  वक्‍त  हकुनत  करता  है  बढ़ो  मैंओरिटी
 में  क्यों  न  ग्रा  जाए,  लेकिन  मिनिस्‍्ट्रें।  श्रवदय
 बदलती  है  ।  पांच  साल  के  बाद  हर  सरकार
 बेवानिक  तरीके  से  बदल  जातो  है  ।  लेकिन
 स्थायी  संविशिस  के  जो  लोग  हे  वें  जब  तबा
 उनके  रिटायर  होने  का  बकल  नो  आता,
 सविस  में  लगे  रहते  हें  -  जब  जक  नीकरों
 की  अवधि  समाप्त  हा  जात  है  था  जब  वे  ५५
 साल  के  हो  जाते  है  तो  उनका  टायर  कर
 दिया  जाता  है  t  लव  सके  में  लोग  रते है  t
 असल  में  मुन्क  पर  ce  करने  वाले  मही
 लोग  होते  5  1

 लेकिन  आम  लांगों  में  से  कोई  भो  सर्विस
 में  नहीं  पहुंच  पाता  है,  किसान  का  लड़का
 उसमें  नहीं  पहुंच  पाता  है,  मज़दूर  का  लड॒का
 उसमें  नहीं  पहुंच  पाता  है,  पिछड़े  हुर  जो
 लोग  हैं  वे  सविस  में  नहीं  पहुंच  पाते  है  ओर
 वे  यह  खाल  करने  लग  जाते  हे  कि  हमारा
 यह  राम  नहीं  है,  यह  राज  हमारे  जरिये  नही
 चल  रहा  है  i  विवान  के  जिस  ध्रार्टिकल  में  यह
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 व्यवस्था  की  गई  है  कि  हम  बैकवर्ड  क्लासिस  के
 लीगो  को  भ्रधिक  से  अभिक  तौकरिया  दे  गे,  उस
 झोर  कोई  ध्यान  नहीं  दिया  जा  रहा  है  ।  इस
 झोर  शासन  का  प्वरय  ध्यान  जाना  चाहिए  t

 पब्लिक  सर्विस  कमिशन  की  रिपोर्ट  से
 इस  तरह  की  व्यवर्था  भी  होती  चाहिए  थी
 कि  इस  साल  जो  लोग  सचिस  में  लिए  गए  हूं
 उनमे  से  बितने  लोग  ऐसे  हैँ  जो  किसानों  क
 लडके  हैँ,  कितने  ऐसे  हे  जो  मजदूरों  के  लड़के

 है,  कितने  ऐसे  हैं  जो  मध्यम  वर्ग  से  श्राए  हें
 झौर  कितने  ऐसे  हूँ  जो  सतिसिस  में  लग

 हुए  है  उनके  बटे  है।  मेरी  शिकायत  यह  हु  कि
 जब  में  हम  झ्राज़ाद  हुए  हे,  खास  तौर  से  जब
 से  हमारा  जनतजवादी  विधान  लागू  ह्प्रा  है,
 उस  वक्‍त  से  लेकर  झज  तक  हमने  ज्यादातर
 दाहरा के  लोग।  के  लड़कों  को  ही
 ग्रधिकतर  नौकन्जी  में  लिया  है  और  जो
 लोग  भावों  क  रहन  साले  दे  जा  पिछड़े  हए
 है  उनका  उपक  की  है  ।  जब  म  यह  कहता  हू
 तो  मेरा  यह  अप्भिवाय  नहीं  है  कि  में  पब्लिक
 सविस  कमिशन  को  झलाचना  करू  |
 लेवन  में  इतना  द:  कहुना  कि  जा  व्यवस्था
 की  गई  है,  ज।  तरीका  ऊपनाया  गया  है,  खास
 तौर  स  पररखालटी  दगट  का  और  वाईवा
 बोसी  का  जिसमें  जितन  चाह  नम्बर  दे  दिए
 जाते  हू  उसकी  वजह  में  उन  लागा  को  नौकरियां
 नहीं  मिलती  है,  जिन  के।  हम  बता  से  अधिक
 नीकरिया  देता  चाहत  है  ।  अगर  वाकई  में

 हमका  यहां  पर  उन्नति  करनों  है,  वाकई  म
 हमका  मुस्  का  आगे  बढ़ाना  है,  तो  हम  यह
 देखना  पडेगा  कि  एस  लग  जो  बिछडे  हुए  हैं,
 जो  बंबवई  हू,  उनको  किस  तरह  से  अधिक
 सें  अधिक  संध्या  में  नौवरियां  में  लिया  जा
 सकता  है  ।  म  चाहता  हू  जा  कमिशन  अपनी
 रिपोर्ट  राष्ट्रवात  महादय  को  देनी  है  उसमें

 इस  तरह  चढी  व्यवस्था  होनी  चाहिए  कि  जो

 नियुक्तिया  हुई  हू,  चाहे  वे  जि  द्ग  से  भी
 की  गई  हो,  उनमें  उन  लोगों  का  जो  पिछड़े

 हुए  हैँ  कितब  स्थान  दिए  गए  हैँ  ताकि  हने

 यह  पता  चल  सकें  कि  किस  हद  तक  हम  बैकवर्ड
 क्‍लासिस  के  लोगो  को  धागे  ला  रहे  है  a
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 ग्राटिकल  ३२०  के  सब-प्राटिकल  ३  का
 जो  प्रोविजा  है,  उसमें  यह  व्यवस्था  की  गई
 है  वि  रेग्युलेशस  बनाये  जायेंगे  ।  में  कहना
 चाहता  हू  कि  सब  भो  कछ  स्थान  ऐसे  है  जिन
 के  बारे  में  कमिगन  की  राय  नहों  ली  जातो  हूँ
 श्राज  तक  जिन  रैग्युलेशस  को  बनाते  को
 व्यवस्था  की  गई  है,  नहीं  बनाय  गये  है  ।
 में  पूछना  चाहता  ह  कि  पिदते  श्राठ  बरसो  में
 हमने  कितने  हजर  लोगो  का  बिना  कमिशन
 सें  पूछे  हुए  रख  छोडा  है  ?  में  यह  भी  जानना

 चाहूगा  कि  हमने  उनको  क्यो  रखा  हुआ  ह  ?

 इस  तरह  से  हमारा  जो  विधान  है,  उसका  हम
 निरादर  करते  हें  ग्रीर  यह  निरादर  में नज
 निवेदन  करना  चाहा  हु  नहीं  होना  चाहिए  ।
 में  आपको  यह  बतलाना  चाहता  हू  कि  सन्‌
 १६५६  में  कमियन  ने  असिस्‍्टेंट्स  की  जगहों

 के  लिए  एक्‌  कृम्पिटिटिव  टैस्ट  किया  था
 दौर  विज्ञापन  में  यह  दिया  गया  था  कि  सिर्फ
 मौ  जगहों  के  लिए  यह  टैस्ट  लिया  जा  रहा  है  ।
 उसको  कंवल  सौ  आदमी  भर्ती  करने  थे  लेकिन
 इसक  बावजूद  चार  सो  और  टैम्पोरेरी  जगहे
 बना  ली  गई  शौर  चार  सौ  श्रादमियों  को
 अस्थायी  तोर  पर  भरती  कर  लिया  गया
 में  बतलाना  चाहता  हू  कि  कमिशन  के  इतिहास
 में  कभी  भो  इस  तरह  को  बात  नही  हुई  है  ।

 कमिदाने  द्वारा  जो  सिफारिश  होती  है,  उसमें
 अस्थायी  क  वारते  वह  नही  होती  है  ।  जो  लोग
 भो  रखे  जाते  हू  स्थायी  तीर  पर  रख  जाते  है
 लेकिन  यहां  पर  चार  मी  द्ादमों  अस्थायो
 तौर  पर  शप्वाइट  कमिशन  के  जरिये

 किए  गए  ।  इस  तरह  का  चोज़ों  की  और  गृह
 मजालय  रा  ध्यान  जाना  चाहिए  ।

 हम  यह  भी  जानते  ह्‌  कि  चाह  गृह
 मत्रालप  हा,  चाहू  विदेश  मत्रालय  हो,  चाह
 प्राइम  मिनिस्टर्स  सक्रेटरिएट  हो,  सभो  में

 ऐसे  लोग  हें  जिन  की  पदोन्नति  बिना  कुमिशन
 से  पूछे  कर  दी  गई  है  झ्रौर  कर  दो  जाती  हूँ
 जिस  उद्देश्य  को  लेकर  पब्लिक  संविस  कमिशन

 की  स्थापना  को  गई  है  वह  उद्देश्य  इस  तरह
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 [श्री  ब्रजराज  सिंह]

 से  ध्रच्छी  तरह  से  पूरा  नही  होता  है  7  इस

 तरह  से  मे  समझता  हूं  हम  विधान  का  निरादर
 करते  हे  ।  में  चाहता  हूं  कि  झ्लाटिकल  ३  के

 सब-झाा्टिकल  के  प्राविजों  में  जो  घोषणा  हुई
 है,  उसके  मुताबिक  हम  रैग्युलेशन  बनाये

 शौर  बतलाये  कि  किन  किन  स्विसिस  को

 हमें  एग्जेम्पट  करना  है,  कौन  सी  सविभिस  हैं
 जिनके  बारे  में  कमिशन  की  राय  नहीं  ली

 जानी  है  ।  में  थ हता  हू  कि  कोई  भी  सर्विस

 एसी  नहीं  होनी  चाहिए  जिस  के  लिए  कमिशन
 की  राय  लिए  बरार  नियुकिति  की  जा  से  ।

 साथ  ही  जितनी  भी  औटोनोमस  कारपोरेशस

 हम  बना  रहे है  उन  कारपोरेशस  में  जितनी
 भी  नियुक्तियां  हो,  वे  सारी  कमिशन  के  ज़रिये

 होनी  चाहिएं  i  यह  में  इसलिए  कह  रहा  हू
 कि  यह  व्यवस्था  की  गई  है  कि  जो  पब्लिक
 सविस  कमिदान  है  वह  सभी  सविसिस  के

 लिए  परीक्षा  लेगी  शौर  अपनी  सिफारिश
 करगो  ।

 Shri  Thimmaiah  (Kolar-Reserved-
 Sch.  Castes):  There  are  a  large  num-
 ber  of  spheres  of  appointment  which
 do  not  come  under  the  Public  Service
 Commission.  For  example,  ४९
 Planning  Commission  has  an  army  of
 officers,  and  posts  have  been  created
 in  the  Planning  Commission  without
 the  consent  and  concurrence  of  the
 Public  Service  Commission.  Similar-
 ly,  there  are  many  autonomous  bodies
 where  the  appointments  are  made
 without  any  reference  to  the  Public
 Service  Commission.  All  these
 should  come  under  the  purview  of
 the  Public  Service  Commission.  If
 they  do  not  come  under  the  purview
 of  the  Public  Service  Commission,  the
 reservation  order  made  for  the  Sche-
 duled  Castes’  and  Scheduled  Tribes’
 representation  in  the  services  will  not
 be  put  into  practice,  and  it  will  work
 as  an  injustice  to  the  Scheduled
 Castes  and  Scheduled  Tribes.  This
 suggestion  the  Government  should
 consider.

 38  MARCH  058  Report  of  U.P.SC.  for  4846
 1956-57

 An  hon,  Member  from  the  Opposi-
 tion  referred  to  the  fact  that  in  the
 case  of  every  appointment  in  the
 Government  of  India  a  police  report
 is  called  for  before  the  appointment
 is  confirmed.  I  have  seen  from  ex-
 perience  that  this  leads  to  e  lot  of
 corruption.  There  are  instances
 where  even  a  factory  worker  has  to
 bribe  the  police  to  get  a  good  report
 from  them,  and  it  is  a  nuisance  in  the
 Government  of  India  service  that
 this  should  take  place  even  for  con-
 firming  a  small  man  in  course  of
 time.

 These  appointments  are  advertised
 in  all  the  English  papers,  but  I  re-
 quest  the  Government  to  see  that
 they  are  also  advertised  in  the  re-
 gional  languages,  in  the  local  papers
 of  the  States

 Next  I  shall  come  to  the  representa-
 tion  of  the  Scheduled  Castes  and
 Scheduled  Tribes  in  the  IAS,  IFS,
 IPS  and  all  the  big  services.  You
 know  that  neither  in  the  British
 period,  nor  in  the  Moghul  period,  nor
 in  the  Medieval  period  were  the
 Scheduled  Caste  people  represented
 in  the  Government  services  or  any-
 where,  and  these  big  posts  were  all
 the  monopoly  of  the  higher  caste
 people  After  the  Congress  Govern-
 ment  came  into  power,  they  were
 kind  enough  to  reserve  a  certain
 quota  for  the  Scheduled  Castes  and
 Scheduled  Tribes.  I  only  submit  that
 the  Public  Service  Commission  should
 understand  why  this  quota  has  to  be
 reserved  for  the  Scheduled  Castes  and
 Scheduled  Tribes,  how  far  the  Sche-
 duled  Caste  boys  can  compete  with
 the  candidates  of  the  other  castes  who
 are  brought  up  in  a  good  atmosphere,
 who  are  given  good  education  and
 whose  economic  condition  is  better
 than  that  of  the  Scheduled  Caste
 people.  Then  the  Public  Service  Com-
 mission  will  be  able  to  assess  the
 comparative  merits  of  the  Scheduled
 Caste  candidates  and  other  candide-  .
 tes  properly.
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 The  intake  of  the  Scheduled  Caste
 ‘people  into  the  IAS  and  IPS  js  very
 poor.  In  968  the  selected  68  candi-
 dates  for  the  IAS  of  which  only  nine
 were  from  the  Scheduled  Castes.
 That  is  a  good  number.  I  thank  them
 that  at  least  in  955  they  selected
 eight  from  the  Scheduled  Castes  and
 one  from  the  Scheduled  Tribes  for  the
 LAS.  In  ‘1955,  for  the  LP.S.,  they  have
 selected  5  candidates,  but  no  Sche-
 duled  Caste  candidate  and  no  Sche-
 duled  Tribe  candidate  has  been
 selected.  Similarly,  in  ‘1956,  they  have
 taken  02  candidates  into  the  LAS,
 but  no  Scheduled  Caste  has  been
 taken.  For  the  IFS,  they  have
 taken  48  persons,  but  no  Scheduled
 Caste  candidate  has  been  taken,  and
 no  Scheduled  Tribe  candidate  has  been
 taken.  For  the  Central  Services,  they
 have  taken  about  293  candidates  in
 1955.  But  what  is  the  position  even
 at  the  end  of  957  so  far  as  the  Sche-
 duled  Caste  candidates  are  concerned?
 There  are  only  8  Scheduled  Caste
 candidates  in  the  IAS.  and  one
 Scheduled  Tribe  candidate  and  one
 Scheduled  Caste  candidate  in  the  IF'S.,
 and  १3  Scheduled  Caste  candidates  in
 the  Central  Services.  So,  you  can  see
 how  poorly  we  are  represented  in  the
 Central  Services.

 ]  agree  that  the  merit  of  the  Sche-
 duled  Caste  candidates  may  be  less
 than  that  of  the  general  candidates.
 Suppose  a  candidate  gets  sixty  per
 cent  of  marks,  then  he  is  a  first  class
 candidate  Suppose  another  candidate
 gets  76  or  80  per  cent,  his  merit  is
 more  than  that  of  the  other  candidate,
 but  both  have  passed  in  first  class,  and
 yet  the  man  who  has  scored  76  per
 cent.  or  80  per  cent  is  considered  to
 be  a  better  candidate  than  the  one
 who  has  scored  only  60  per  cent.
 Therefore,  I  submit  that  fhe  U.P.S.C.
 should  insist  only  on  the  minimum
 qualification  and  the  minimum
 standard  of  efficiency  so  far  as  the
 Scheduled  Caste  candidates  are  con-
 cerned,  and  they  should  adopt  a
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 liberal  attitude  towards  the  Scheduled
 Caste  candidates  and  see  that  the
 intake  of  the  Scheduled  Castes  inte
 the  All-India  Services  is  increased  as
 far  as  possible.

 I  now  come  to  the  selection  of
 Officers  to  the  All-India  Services  from
 the  State  Services.  Though  other
 officers  who  are  contemporaries  are
 selected  for  the  IA.8.,  our  officers  are
 never  selected  for  the  LA.S.  Even  if
 the  State  Governments  recommend  the
 names  of  our  officers  for  the  All-India
 Services,  their  names  will  be  put  down
 last  in  the  list,  with  the  result  that
 in  the  long  run,  their  names  will  be
 omitted  and  they  will  not  become
 I.A.S.  officers.  Of  course,  I  am  grate-
 ful  to  Shri  Datar  who  sometimes
 sympathises  with  me  and  sees  that
 even  if  the  Scheduled  Caste  candidate
 is  below  the  list......

 An  Hon.  Member:  He
 sympathises.

 always

 Mr.  Deputy-Speaker:  All  these  com-
 plaints  are  also  against  the  Minister.

 Shri  Thimmaiah:  Even  if  the  name
 of  the  Scheduled  Caste  candidate  is
 the  last,  he  has  tried  to  help  him.  I
 am  grateful  to  him  for  that.  I  hope
 the  U.P.S.C.  also  will  have  the  same
 sympathy  as  the  Minister,  towards  the
 Scheduled  Caste  candidates.  I  now
 come  to  the  viva  voce.  I  have  no  faith
 in  this  viva  voce.  If  the  very  same
 examiners  who  interview  candidates
 and  put  them  questions  were  asked  to
 come  under  a  viva  voce,  I  think  all
 those  examiners  will  utterly  fail.

 one  see  eee

 Mr.  Deputy-Speaker:  Such  asper-
 sions  should  not  be  made  when  we  are
 discussing  the  Report  of  the  Union
 Public  Service  Commission.

 Shri  Thimmaiah:  Shri  N.  R.  Muni-
 samy  referred  to  that,  and,  therefore,
 I  thought  I  could  also  refer  to  that.
 IT  am  making  no  insinuations.

 *<*Eepunged  as  ordered  by  the  Chair.
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 Mr.  Deputy-Speaker:  If  Shri  NR.
 Munisamy  had  done  that,  that  was
 wrong  on  his  part  too

 Shri  Ranga:  Where  is  the  aspersion
 in  this?

 see  see  oss

 Mr.  Deputy-Speaker:  The  last
 sentence  would  be  expunged

 Shri  Datar:  That  sentence  where  the
 hon  Member  said  that  they  themselves
 could  not  have  passed  should  be  also
 expunged

 Mr.  Deputy-Speaker:  I  thought  that
 was  only  a  general  question  when  he
 said  that  m  the  ७४०७  voce  examina-
 tion  some  questions  are  put,  and  if
 those  questions  were  to  be  put  to  the
 examiners  they  might  not  themselves
 pass  Perhaps,  that  was  not  parti-
 cularly  meant  for  the  Union  Public
 Service  Commission  But  when  he
 came  to  the  last  sentence,  that  was
 different  It  35  very  objectionable,  and
 it  shall  not  go  into  the  records

 Shri  Thimmaiah.  Government  were
 Pleased  to  appoint  a  Scheduled
 Caste  member  on  the  UPSC
 We  are  very  grateful  to  them
 for  that  I  hope  the  Scheduled  Caste
 member  will  be  associated  in  the
 selection  of  candidates  for  all  the
 reserved  posts  for  Scheduled  Caste
 candidates  including  those  in  the  IAS
 and  the  IFS_  I  understand  that  only
 the  Chairman  of  the  UPSC  selects
 the  IAS  and  IPS  candidates,  and
 the  other  members  have  no  hand  in
 it  I  hope  that  all  the  members  will
 have  a  chance  to  interview  the  IAS
 and  IPS  candidates  also  in  addition
 to  the  others  that  they  are  interview-
 ing

 I  now  come  to  the  All  India  Engi-
 neering  Service  The  Prime  Mmuster
 made  some  reference  to  it  m_  the
 morning  I  am  glad  that  Government
 are  going  to  introduce  the  All  India
 Engineering  Service  Today,  if  a  boy
 passes  the  BSc  and  appears  for  the
 IAS  examination  and  passes  it,  he
 comes  up  as  a  big  officer  in  the  IAS
 whereas  a  man  who  passes  BE  will
 not  even  get  a  job,  and  he  has  no
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 scope  for  entering  into  any  All  India
 Service,  and  he  has  to  rot  in  the  State
 Government  as  an  overseer  or  as  an
 assistant  engineer,  Therefore,  I  would
 request  Government  to  think  over
 this  matter  and  see  that  this  All  India
 Enginering  Service  is  introduced  as
 early  as  possible  so  that  the  people
 with  merit  in  the  technical  field  are
 also  given  a  scope  to  rise  up  as  LAS
 officers  or  as  IPS  officers  and  so  on.
 I  think  that  is  very  essential,  as  we
 have  now  established  a  lot  of  indus-
 tries,  and  we  require  technical  per-
 sonnel  for  our  development  purposes

 Lastly,  under  the  emergency  recruit-
 ment  scheme  for  the  IAS  and  the
 IPS,  I  beheve  that  about  hundred
 candidates  are  going  to  be  selected,
 ahd  so  many  press-notes  have  been
 issued  by  Government  about  the  pro-
 bable  number  of  Scheduled  Caste
 candidates  to  be  selected  for  the  I  AS.
 Grade  I  and  Grade  II_  I  hope  Gov-
 ernment  will  do  justice  to  the  Sche-
 duled  Caste  candidates  by  selecting  a
 greater  number  of  Scheduled  Caste
 candidates  both  for  Grade  I  and  for
 Grade  II  of  the  IAS

 Mr.  Deputy-Speaker:  That  is  an
 appeal  to  the  Home  Minister

 Shri  Ghosal  (Uluberia)  Almost  all
 the  points  have  ben  traversed  by  the
 hon  Members  who  have  spoken  before
 me  So,  I  would  like  to  mention  only
 one  or  two  points

 The  first  is  in  regard  to  the  regula-,
 risation  of  the  appointments  of  those
 who  begin  their  service  on  a  temporary
 basis  The  rule  ts  that  every  case  has
 to  be  referred  to  the  UBSC  within
 one  year  from  the  date  of  appoint-
 ment  But  that  is  not  being  followed,
 as  will  be  evident  from  Appendix  XVI
 This  will  show  that  almost  all  the
 cases  have  been  referred  to  the  Com-
 mission  long  after  the  date  on  which
 the  reference  should  have  been  made
 In  some  cases,  in  spite  of  repeated
 reminders  from  the  Commission  no
 reference  has  been  received  by  them.
 Item  No  5  was  one  such  case  So  far

 S8e}xpunged  as  ordered  by  the  Chair  77
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 and  directions  of  the  judiciary  and
 the  U.P.5.C.  should  be  scrupulously
 fotiewed  by  Government.

 1627  hrs.

 (Mr.  Spraxer  in  the  Chair]

 taking  the  permission  of  the  U.P.S.C.
 Generally,  no  reference  is  required  if
 the  appointment  is  for  a  period  below
 one  year.  What  happens  is  this.
 Firstly,  the  appointment  is  made  for
 a  period  of  three  months,  and  then  it
 3s  extended  in  two  or  three  instal-
 ments,  and  thus  the  appointment  is
 extended  to  one  year,  and  thereafter
 the  reference  is  made  to  the  U.P.S.C.
 At  the  time  of  final  selection,  when
 there  is  a  question  of  experience,  the
 new  applicants,  though  they  are
 qualified,  cannot  get  any  opportunity
 of  being  selected,  because  they  have
 no  experience,  and  they  are  less
 qualified,  but  those  who  have  had  the
 opportunity  of  serving  for  three
 months  and  more  are  absorbed  and
 they  get  the  chance.

 My  request  to  the  Minister  would
 be  to  see  that  all  the  qualified  persons
 are  initially  given  the  chance  and
 appointed,  and  thereafter  only  the
 question  of  training  or  experience
 should  arise.

 There  is  another  grievance  as
 regards  the  time  taken  for  the  recruit-
 ments.  A  long  time  is  taken  by  the
 U.P.S.C.  in  getting  the  posts  adver-
 tised,  and  recruiting  the  candidates
 finally  for  the  new  appointments.  The
 matter  should  be  expedited,  and  the
 time-leg  should  be  shortened.

 I  now  come  to  the  point  that  has
 already  been  mentioned  by  Shri  N.  R.
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 Munisamy.  Ang  that  is  regarding  the
 apprehension  felt  by  the  educated
 youth  at  least  in  my  State.  I  do  not
 know  why  the  brilliant  students  of  the
 Calcutta  University  and  the  Bombay
 University  are  not  coming  out  success-
 ful.  I  cannot  say  anything  about  the
 Bombay  University,  but  so  far  as  the
 State  of  West  Bengal  is  concerned,
 the  educated  youth  there  have  a  sense
 of  frustration  because  they  have  got
 an  apprehension  that  unless  there  is
 some  shipharish  or  recommendation
 they  would  not  be  able  to  get  the  job,
 and  that  some  kind  of  provincialism
 is  working,  and  I  hope  that  this  appre-
 hension  will  be  made  unreal.

 In  this  connection,  I  would  like  to
 mention  another  thing.  Of  course,  it
 is  not  quite  relevant  here,  but  still  I
 would  like  to  say  that  in  our  State  the
 State  Public  Service  Commission  is
 almost  a  titular  body,  because  the
 Government  never

 Shri  Datar:  Why  should  the  State
 Service  Commission  be  brought  in
 here?

 Shri  Ghosal:
 mention  about  it

 Naturally  I  like  to

 Shri  Datar:  We  are  dealing  with
 the  U.P.8.C.

 Shri  Ghosal:  There  should  be  some
 supervisory  power  It  may  be  done
 ky  amending  the  Constitution

 Mr.  Speaker:  There  is  no  good
 referring  to  State  Service  Commis-
 sions,  in  this  connection.  We  are  only
 concerned  with  the  Union  Public
 Service  Commussion’s  Report.  Possi-
 bly  he  says  that  generally  on  an  all-
 India  basis—without  referring  to  the
 State  Public  Service  Commission—the
 selection  everywhere  is  the  same,
 Therefore,  we  must  infuse  confidence.

 Shri  Datar:  He  used  the  word
 ‘titular’  or  something  like  that.

 Mr.  Speaker:  It  is  a  statutory  body—
 thet  was  what  he  meant.  ‘Titular’
 means  statutory  body.



 the  hon.  Member  meant  all  that.

 Shri  Ghosal:  I  am  not  attacking  the
 State.  I  am  referring  to  the  sense  of
 frustration  among  the  educated  youth
 of  West  Bengal.  That  frustration  is
 due  to  the  working  of  the  State
 Services  Commission  and  also  the
 attitude  of  the  Union  Public  Service
 Commission.  Therefore,  a  sense  of
 frustration  is  there.  At  least  that
 apprehension  should  be  removed  from
 their  minds.  For  that  reason,  I  was
 suggesting  that  some  sort  of  supervi-
 sory  power  might  be  conferred  on  the
 Union  Public  Service  Commission  so
 that  the  State  Public  Service  Com-
 missions  may  function  properly,  so
 that  all  scope  for  apprehension  is  re-
 moved  in  the  future.

 Mr.  Speaker:  Does  he  suggest  a  uni-
 tary  All-India  Public  Services  Com-
 mission  with  branches  in  various
 States  so  that  hon.  Members  may  have
 an  opportunity  to  criticise  all  of  them
 here?

 Shri  Ghosal:  I  do  not  like  to  say
 that.  But  I  would  like  that  at  least
 supervision  of  the  Union  Public
 Service  Commission  should  be  there
 over  the  State  Public  Service  Com-
 missions.

 As  regards  quasi-permanency,  it  is
 given  on  completion  of  three  years’
 approved  service.  It  is  granted  by
 Government  in  consultation  with  the
 Commission  wherever  direct  recruit-
 ment  to  the  post  in  question  is  within
 the  purview  of  the  Commission.  On
 Ist  April,  1956,  482  cases  were  pend-
 ing  with  the  Commission  and  1,192
 fresh  cases  were  received  during  the
 year.
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 I  would  like  to  point  out  that  there
 has  been  a  complaint  that  the  U.P.AC.
 are  not  getting  sufficient  financial  ald
 for  having  their  set-up  running  quite
 well  and  also  getting  things  done
 expeditiously.  Therefore,  my  sugges-
 tion  would  be  that  at  least  the  Union
 Public  Service  Commission  should  be
 financed  more  liberally  so  that  they
 can  function  quickly  in  order  to  avoid
 delay,  and  also  confusion  among  the
 applicants.

 sit  सिहासन  सिह  (गोरसपुर):  ष्यक्ष

 महोदय,  मुझे  इस  सम्बन्ध  में  यह  कहना  है  कि

 हम  देझ  में  इस  बात  की  भावना  लाने  में  सफल

 नहीं  हुए  हें  कि  जो  कोई  भी  किसी  नौकरी  में
 लिया  जायेगा  तो  अपनी  योग्यता  के  कारण  लिया
 जायेगा  i  एक  आदमी  ने  मुझे  बतलाया  कि
 उस  ने  अपने  लड़के  से  पूछा  कि  वह  पढ़ता  क्‍यों

 नहीं  है  ।  उसने  जवाब  दिया  कि  पढ़  कर  क्‍या
 करंगा  ?  सिफारिश  से  पास  हो  जाऊंगा  और
 नौकरी  भी  किसी  की  सिफारिश  से  मिल  ही
 जायेगी  ।  यह  भावना  देक्ष  में  श्राज  फैली  हुई
 है  :  कभो  कभी  तो  बड़ा  खेद  होता  है  जब  हर
 एक  आदमी  हम  लोगों  के  पास  पहुंचता  है
 झौर  कहता  है  कि  बगेर  सिफारिश  के  कहीं  पर

 कोई  काम  नहीं  होता  ।  इस  लिये  इस  बारे  में
 गवरनेमेंट  को  निश्चित  रुप  से  ख्याल  करना

 है  I  या  तो  गवर्नमेंट  खुद  अपनी  कमेटी  बना
 कर  ऐप्वाइंट  करे  या  पब्लिक  सर्विस  कमीशन
 से  करे  ।  दोनों  के  बीच  में  ऐसा  होने  से  घपला
 श्ाता  है  ।  गवर्नमेंट  डिपार्टमेंटल  तौर  से

 ऐप्बाइंट  कर  लेती  है,  फिर  पब्लिक  संविस
 कमीशन  को  मामला  जाता  है  कि  इसे  पास
 करो  ।  कभी  कभी  पब्लिक  सर्विस  कमिशन
 पास  नहीं  करता  भ्रौर  कभी  कभी  मजबूर  ही
 जाता  है  कि  जो  आदमी  दो  या  तीन  बर्ष  से
 काम  कर  रहा  है  उसे  क्‍यों  न  पास  किया  जाय  ।
 अभी इस  रिपोर्ट  में  ऐसे  प्रादमी  का  जिक्र  है  जो

 दो  तीन  वर्ष  तक  हम्फा  रमेदान  डिपार्टमेंट में  दहा
 तब  तक  बह  पब्लिक  सर्विस  कमिशन  के  पास
 नहीं  भेजा  गया  |  भेजा  तब  गया  जब  कि  बहु
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 बंक्लोर  जॉइन  दे  कर  भेजा  क्या  1  भेजा इस इस
 लिये गया | |  कि  पब्लिक  सविस  कसिशन  उसको

 निकाल  नहीं  सकता  था,  उस  को  रखना  ही
 था  तो  झाज यहू यह  भावना  हमारे  देश  मे  फैली

 हुई है  गवर्नेमेंट  का  क्तेम्य  है  कि  इस  भावना
 को  दूर  करें  और  'विषवास  उत्पन्न  करे  कि

 हर  एक  झादमी  पश्रपनी  योग्यता  के  कारण  ही
 किसी  नौकरी  को  पायेगा,  सिफारिश  की  बिना
 बर  नही  ।

 पब्लिक  सविस  कमिशन  नें  भी  अपनी
 रिपोर्ट  &  बड़े  खेद  के  साथ  लिखा  है  कि  उनके
 सामने  जो  परीक्षार्थी  जाते  हे  उनकी  योग्यता
 बडी  न्यून  होती  है  ।  म्क्‌्लो  और  कालेडो  में
 डिसिप्लिन  बिगडी  हुई  है।  मेरी  दृष्टि  मे ंइसका

 मूल  कारण  यही  है  कि  लोगो  के  मन  में  इत्मीनान

 नहीं  है  ।  हम  को  उनवें  झन्दर  यह  इत्मीनान
 लगाता  है  कि  कोई  आदमी  अपनी  मोग्यता  के
 कारण  ही  उच्य  स्थान  प्राप्त  कर  मकेगा  ।
 इस  सम्बन्ध  में  मे  न ेएक  सवाल  किया  था  कि
 जो  गवर्नेमेट  के  कारपोरेशन्स  बने  हे  उनके
 अन्दर  झ्राई०  सी  ०  एम ०  और  झाई ०  णु०  एस  ०

 आफिसस  कितने  आ  गये  हे  झर  उनसे
 आने  के  पहले  उनकी  योग्यता  क्‍या  थी  ।
 गवर्ममेट  ने  इसका  जवाब  दिया  कि  ड  ऐसे
 आफिसस  नियुक्त  हुए  हे  जिनमें  केबल  एक  की
 वोग्यता  यह  थी  कि  वह  पहले  सिदरी  में

 ऐप्बाइट  हुए  ।  बाद  में  बह  नरल  में  ऐप्बाइट

 हुए  ।  कोई  भौर  योग्यता  किसी  व्यवसाय  या
 किसी  इंडस्ट्री  की  नहीं  है  |  गये  हे  वहा  काम
 करने  के  लिये  और  उनको  उस  बात  का
 कोई  तजुर्बा  नहीं  |  हमारे  वहा  जो  ग्राई०  सी ०
 एस०  या  प्राई०  To  एस०  आफिसर  हो  गवा

 बह  हर  एक  काम  जानता  है,  यह  मान  लिया
 गया  है  I  वह  पब्लिक  सविस  कमिक्तन  के
 सामने  गये  या  नहीं  इस  सबाल  का  जवाब  यह
 मिला  कि  एक  नया  केडर  बनाया  जा  रहा  है,
 ह  पढिशक  सर्थिस  कसोक्षन  के  सासने  जायेंगे  4
 पब्लिक  सविस  कमिशन  के  सामने  भेज  दिया
 शबा  है  कि  बह  चुनाव  करे  ।  इस  के  माने  मह  हें
 कि  इस  ऐप्थाइंटमेंट्स  के  लिये  गवर्नेमेट
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 चाहती  है  कि  पढिलिक  सविस  कमिशन  देखे  t
 झगर  वह  चीज  कमिशन  के  सामने  मेज  दी  गई  है
 तो  गबर्ममेंट  को  कुछ  बातो  पर  विचार  करना
 है  ।  लोगो  में  यह  भावना  कायम  है  कि  किस
 तरह  लोगो  का  ऐंप्वाइटमेट  हुआ,  किसी
 कमेटी  के  जरिये  हुआ  या  किसी  व्यक्ति  विशेष
 के  प्रभाव  म  हुआ  ।  इस  बारे  में  में  श्रादमी  का
 नाम  तो  नही  लूगा  लेकिन  एक  आदमी  ऐसा  है
 जिसकी  तन्ख्वाह  जो  है  उसके  ऊपर  ३००  रुपये
 श्रलाकस  और  अधिक  है  ।  पहले  ता  श्रलाउस  है,
 फिर  तन्ख्वाह  और  अलाउस  को  मिला  कर
 २०  प्रति  शत  अ्लाउस  है  ।  मेरी  समझ  में  नही
 आता  कि  यह  अलाउस  किस  तरह  का  है  भिलाई
 के  डिप्टी  मैनेजर  है  उनकी  ग्रेड  पे  म्पदाल  पे
 Joo  रुपय,  एडीशनल  स्पेशल  पे  ग्रेड  पे  और
 स्पेशल  पे  मिला  कर  उसके  ऊपर  २०  परसेन्ट
 है  ।  यह  स्पेशल  ग्रड़  उनको  मिला  है।  आप
 समझ  सकते  हें  उन  को  धफसर  बनते  देख  कर
 कोई  भी  दूसरा  अफसर  सोच  सकता  हे  1
 कि  में  क्यो  ज  ग्रफसर  बनू  बम्बई  मे  एल ०  आराई
 सी०  मे  कामथ  माहब  हे  ।  उनको  बम्बई  का
 स्पेशल  झ्लाउस  मिल्कता  है  7  उनको  बस्‍्थर्ड  की
 पे  शौर  अलाउस  मिला  कर  उस  पर  अलाउस
 मिलता  है  t  इस  तरह  से  आप  आदभियों  को
 देते  हे  -  आप  झाज  इन्क्वायरी  कर  रहे  हैं  7  पता

 नही  वह  झाज  भी  एल०  आई०  सी०  के  चेधर-
 मेन  हे  या  नही  मूदडा  काड  के  बाद।  मूदडा
 काड  के  सम्बन्ध  में  बहस  के  समय  गवर्नमेंट  की
 लरफ  से  कहा  गया  और  बहुत  सही  तरीके  से
 कहा  गया  था  कि  हमारे  अफसरों  में  मारल
 टोन  बना  रहे  इस  लिये  उनके  सम्बन्ध  में

 कुछ  नही  कहना  चाहिये  |  भे  भी  चाहता  हू  कि
 मारल  टोन  बना  रहे,  ओर  बह  तभी  बना  रह
 खकता  है  जब  हर  एक  अ्रकसर  यह  समझे  कि
 उसकी  योग्यता  से  ही  उसकी  तरक्की  होगी,
 बह  किसी  की  सिफारिश  से  तरक्की  नहीं  कर
 पायेगा  ।  श्राप  झपने  ब्रादप्ियों  के  प्रन्दर  यह
 भाजना  पैदा  कीजिये  कि  नीचे  के  भशादभियों  को
 प्रमोशन  उनकी  बोग्यता  के  झनुसार  मिलेगा  t

 wert  पब्लिक  सबिस  कमिक्षन  को  उनके  केश

 श्ेजिये,  जैसा  कि  भाप  करने  जा  रहे  हे  ,  तो
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 उसमें  दिक्‍कतें  नहीं  होमी  |  इस  लिए  आपको
 निर्णय  कर  लेना  है।  झभी  कहा  गया  कि  क्लाज
 ३२०  सब  क्लाज  ३  के  झन्दर  जो  रेग्युलेशन

 बनना  है  वह  ग्राज  तक  नही  बना है  ।  लेकिन

 बगैर  रेग्युलेशन  के  ही  मरती  होती  जा  रही  है  1
 झगर  रेग्य्लेशन  बनाकर  पालियामेट  से  मजूर
 करवा  लिया  गया  होता  तो  भी  कुछ  चीज

 होती  उसका  कोई  चैनल  होता,  लेकिन  ऐसा
 नही  किया  गया  है  कोई  ठीक  चैनल  नहीं  है
 लेकिन  भरती  चल  रहो  है  ।  पढिलक  सरविस
 कमीशन  भी  इस  बारे  मे  शिकायत  करता  है
 झौर  सरकार  और  कमीशन  दोनो  में  सघर्ष  हो
 रहा  है  और  इससे  हम  देश  मे  यह  भावना  भी
 भर  रह  हैं  कि  पहुच  शौर  सिफारिश  चल  रही
 है  ।  पब्लिक  सरविस  कमीशन  कहता  है  कि

 हमारी  बात  मानी  गयी  या  नही  मानी  गयी।

 एक  इजीनियर  के  मामले  में  झापने  कमीशन  की
 बात  नही  मानी  t  उसके  लिए  झ्ापको  साधुवाद
 देता  हु  ।  झगर  इसी  तरह  से  और  कंसो  में
 रुयाल  किया  जाये  तो  में  समझता  हू  कि  हमारे
 देश  म  जो  चारो  तरफ  से  थोडा  करप्शन

 सुनायी  देता  है  वह  भी  मिट  जायेगा  ।  इस
 इंजीनियर  को  आपने  इस  आधार  पर  लग
 कर  दिया  कि  उससे  मिठाई  के  बारे  में  कहा  था
 लेकिन  खेद  है  वह  नहीं  कर  सका  भौर  उसने

 एक  सौ  रुपये  का  नोट  देना  चाहा  था  ।  इस
 अपराध  पर  उसको  अलग  कर  दिया  गया  t
 पब्लिक  सरविस  कमीशन  ने  कहा  कि  यह
 ऐसा  अपराध  नही  था  कि  भलग  कर  दिया  जाय
 लेकिन  झापने  उस  बात  को  नही  माना  ।  इसके
 लिए  सरकार  साधुवाद  की  पात्र  है।  लेकिन  भौर
 भी  बडे  बडे  भ्रपराधी  तरक्की  पाये  हुए  पड़े  हैं

 पटनायक  साहब  ने  मूदडा  काड  में  बहस
 करते  हुए  उस  अधिकारी  के  सम्बन्ध  में  बडी

 बड़ी  बातें  कही  कि  उसने  डिफेस  स्टोर  में  इतना
 अच्छा  काम  किया  और  इस  प्रकार  उस
 अधिकारी  को  साधुवाद  मिल  गया  |

 में  अधिक  समय  न  लेकर  गवनेमेंट  से  यह
 अपील  करना  चाहता  हू  कि  गवर्नमेट  कुछ
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 निर्णय कर  ले । भाज  दस  बरस  हो  गये  हम
 दफा  ३२०  के  अनुसार  कार्रवाई  नही  हर  |. | |
 सरकार  को  बतलाना  चाहिए  कि  वह  ३२१
 के  अनुसार  काम  करेगी  या  नहीं  ।  कब  तक

 हम  इस  भपले  मे  पड़े  रहेंगे  ।  उधर  रेग्यूलेशन
 भी  नहीं  बनाया  गया  है  उधर  भरती  भी  हो
 रही  है।  इस  विषय  में  गवर्नमेंट  को  निर्णय कर
 लेना  चाहिए  ।

 पूर्व  दिल्ली  की  मत्राणी  महोदया  ने  कहा  कि
 वहा  पर  भी  सही  काम  नहीं  होता।
 तो  इसान  की  कमजोरी  तो  हर  जगह  है  ।
 उन्होंने  यह  भी  कहा  कि  उनके  पास  काफी
 आदमी  नही  हैं  ।  प्रादमी  ाप  देत  नही  और
 फिर  शिकायत  करनते  हैं  कि आदमी  काफी  नहीं
 है  ।  लेकिन  मेंने  रिपोर्ट  को  पढा  है  उसमें  तो
 कमीशन  ने  यह  शिकायत  नही  की  है  कि  उसके
 पास  आदमियो  की  कमी  है  इस  लिए  भरती  नही
 कर  पाते  ।  उसकी  यह  शिकायत  नहीं  1
 आपने  जितने  झआादमियों  को  माग  की  उसने
 भरती  किये  ।  हो  सकता  है  कि  उनमें  कुछ  कमी
 बेशी  हुई  हो  ।  जितने  आपने  डिसिप्लिन  के
 केसेज  भेजे  उनको  कमीशन  ने  देखा  ।  हो
 सकता  है  कि  उनके  यहा  झादमियों  की  कमी  हो  1
 झगर  ऐसा  है  तो  कुछ  शर  झादमी  भरती  कर
 दीजिये  ।  आज  कल  तो  सभी  डिपार्टमेट  बढ़
 रा  हैं  I  लेकिन  में  चाहता  हु  कि  श्राप  यह  निर्णय
 कर  ले  कि  झायन्दा  जो  एप्वाइटमेट  होगे  वे
 पब्लिक  सरबिस  कमीछन  के  द्वारा  होगे
 अगर  श्राप  किसी  खास  केटेगरी  को  अलग  करना

 चाहते  हैं  तो  रेग्युलेशन  बनाकर  धौर  पालिया-
 मेंट  का  एप्रूवल  लेकर  उसके  प्रनुसार  श्राप
 भरती  करे  1

 मेंगे  एक  सवाल  किया  था  उसके  जवाब
 में  मुझे  बतलाया  मया  था  कि  १८००  श्रादमी

 ेंट्रल  गबर्नमेट में बैकडोर में  बैकडोर  से  मरती  किये  गये  ।

 अब  श्राप  समझ  सकते हैं  कि  १८००  भादमियों
 का  इस  सरह  से  भरती  करना  कोई  क्षोभा
 की  बात  नहीं  है  बल्कि  कलक  की  बात  हैं।  इस

 तरह का  एप्वाइटमेट  झाप  कीच  से  बीघा  मद
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 दवारा  हो  ।  इससे  हम  सब  को  भी  राहत
 मिलेगी  क्‍योंकि  हमसे  सिफारिश  करने  के
 लिए  कहा  जाता  है  ।

 एक  बात  में  शौर  कहता  चाहता  हू  कि
 जो  ब्रापके  नौकरियों  की  भर्जी  के  फार्म  होते  है
 उनमें  एक  कालम  यह  बना  हुआ  है  कि  जिसमें
 मरना  होता  है  कि  उम्मीदवार  किसी  एम ०  पी  ०

 एम०  एल०  एल  या  मेजिस्ट्रे!  से  सनद
 वेद  करे  कि  वह  उसको  कितने  बर्षों  से  जानने

 है  भौर  इसके  लिये  वह  अपनी  दरख्वासत  करे  1
 शाप  इस  चीज़  को  निकाल  दीजिये  ।  हमको

 मजबूरन  इस  कालम  में  दःस्तखत  करने
 चहत  हैं।  में  तो  सत्य  भौर  झूट  के  बीच  में  लिख
 देता  हूं  “सम  टाइम्स

 ”  t  तो  आप  इस  कालम
 को  निकाल  दें  1  क्योकि  नौकरी  देने  पर  बाद  भे
 तो  आप  पुलिस  दुबारा  उसकी  जांच
 करवा  ही  लेते  z  ।  इस  कालम  के
 कारण  देहात  वालों  को  बहुत  नुकसान  होता  है
 क्योंकि  वे  किसी  मजिस्ट्रेट,  एम०  पी०  या
 एम०  एल०  ए०  के  दस्तखत  कराने  मे  श्रसमर्थ
 रहते  हैं  भौर  इस  कालम  को  समय  के  पन्दर  नही
 भर  पाते  झौर  इस  लिए  उनकी  भ्रर्जी  रह  आतो

 है  इस  लिए  में  चाहता  हूं  कि  भाप  इस  कालम
 को  निकाल  दें  ।  ऐसा  करने  से  देहात  के  लोगो
 को  बहुत  राहत  मिलेगी  ।

 Mr.  Speaker:  The  House  will  sit  for
 sometime  more;  I  will  give  5  minutes
 for  Shri  Parmar  who  belongs  to  the
 Scheduled  Castes.

 Shri  K.  U.  Parmar  (Ahmedabad—
 Reserved—Sch.  Castes):  Sir,  here  is
 the  Seventh  Report  of  the  U.P.S.C.
 On  reading  the  report,  I  am  dis-
 appointed  that  proper  representation
 has  not  been  given  to  the  Scheduled
 Caste  and  Scheduled  Tribe  candidates.

 It  is  said  thet  in  regard  to  engineer-
 ing  there  is  a  shortage  of  persons.  I
 may  bring  to  the  notice  of  the  hon.
 Home  Minister  that  there  is  one  Dr.
 Saka  who  has  been  trained  in  Russia
 for  a  period  of  22  years.  He  was
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 given  the  Royal  Chartered  Engineer’s
 Degree  for  his  efficient  work  which
 was  praised  in  Russia.  He  has  been
 in  India  since  1938.  He  applied  many
 times  to  the  U-P.S.C.  and  he  was  not
 called  for  interview.  But,  due  to  good
 luck  he  was  invited  in  955  or  3956
 and  was  taken  in  the  Bhilai  plant  and
 as  he  belongs  to  the  Scheduled  Castes
 he  was  thrown  out.  No  justice  has
 been  done  to  the  man.

 It  is  also  said  that  intelligent  per-
 sons  or  qualified  persons  from  Sche-
 duled  Castes  are  not  available.  I  know
 of  a  person  from  my  own  constituency
 who  is  a  B.A.,  LL.B.  and  an  advocate.
 He  sat  for  the  competitive  examina-
 tion.  He  passed  the  examination  along
 with  other  caste  Hindu  candidates.
 But  in  the  viva  voce—I  do  not  know
 what  type  of  examination  it  is—he
 was  failed.  Again,  in  the  special
 recruitment  examination,  the  same
 man  appeared  and  he  passed;  but,
 until  now  nothing  has  been  heard.
 The  poor  man  is  serving  as  a  clerk  in
 the  Labour  Welfare  Department  of
 the  Bombay  State.  He  was  not  select-
 ed,  I  presume,  because  he  might  not
 have  got  any  influence.  I  have  got
 the  limitation  that  I  should  not  criti-
 cise  the  Union  Public  Service  Commis-
 sion  but  what  can  we  do  when  these
 things  are  going  on  and  our  interests
 are  not  safeguarded?

 The  U.P.S.C.  also  takes  considerable
 time  when  a  post  has  to  be  filled.  An
 advertisement  is  published  in  the
 papers  days  before.  Thereafter  the
 examination  takes  place  and  after  six
 months,  the  candidate  is  called  for
 interview.  Then,  after  he  is  selected,
 that  person  is  not  intimated  imme-
 diately  or  within  a  reasonable  time.
 When  he  is  informed  that  he  is  select-
 ed,  Government  takes  considerable
 time  in  confidential  enquiry,  in  finding
 out  whether  the  man  has  got  any
 relation  in  the  Congress  party  or  the
 ruling  party.  (Interruption).  I  have
 got  concrete  examples  of  this.  That  is
 why  I  say  this.  When  the  U.P.S.C.
 specifically  mentioned  that  a  person
 should  have  three  years  of  field  work
 for  the  post  of  Assistant  Scheduled
 Caste  Commissioner,  I  do  not  know
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 why  some  persons  having  no  field
 work  have  been  selected  with  the  con-
 sultation  of  our  custodian,  the  Com-
 missioner  for  Scheduled  Castes  and
 Scheduled  Tribes.

 If  these  things  happen,  where  will
 the  Scheduled  Castes  ge  and  complain?
 When  you  are  not  prepared  to  give
 them  proper  justice,  where  shall  we
 say  this  thing?  The  hon  Munister
 will  be  thinking  that  an  Opposition
 Member  has  no  business  but  to  criti-
 cise.  But  the  fact  cannot  be  denied,
 Mr.  Speaker,  that  unless  we  have  men
 in  the  Congress  party  we  do  not  get
 justice.....

 Mr.  Speaker:  Order,  order  I  hope
 and  trust  that  all  parties  will  have  a
 chance  to  come  into  the  Government
 one  day.  Apart  from  that,  I  should
 say  that  all  that  I  am  called  upon  to
 do  here  is  to  allow  reasonable  debate
 consistent  with  the  Rules  of  Proce-
 dure.  The  Public  Service  Commission
 is  a  statutory  body  appointed  under
 the  Constitution.  The  hon  Member
 can  refer  to  the  genera!  rules;  he  can
 say  vtva  voce  should  not  be  there;
 that  persons  who  stand  first  should
 not  be  prevented  somehow  or  other.
 He  can  say  that  by  viva  voce  you  are
 going  to  shut  out  a  man  The  hon
 Member  can  talk  on  all  these  points
 which  are  principles.  He  can  ask  how
 is  it  that  a  Scheduled  Caste  man  is
 not  available?

 These  are  all  points  all  right.  But
 to  say  that  something  has  been  done
 on  account  of  so  and  so,  38  :mputing
 dishonesty  to  the  Public  Service  Com-
 mission.  I  will  not  allow  that.  Hon.
 Members  can  certainly  refer  to  parti-
 cular  rules  and  regulations.  There
 are  many  other  things  also.  He  can
 say  as  to  what  proportion  ought  to  be
 given,  whether  the  percentage  ought
 to  be  so  or  not,  that  within  a  reason-
 able  time  the  applications  ought  to  be
 disposed  of,  whether  the  viva  voce
 should  be  there  or  not,  that  they  should
 intimate  the  result  within  a  reasonable
 time  and  they  should  not  be  made  to
 ‘wait  long  and  so  on.  They  may  say
 that  this  causes  suspicion  and  these
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 causes  should  be  removed  as  early  as
 possible.  Of  course  he  can  say  that
 the  Constitution  should  be  amended.
 Within  the  limits  of  the  Constitution
 he  can  go  on  now.  He  can  say  that
 the  Constitution  should  be  amended
 so  as  to  have  supervisory  body  to
 supervise  these  things.  All  that  is
 possible.  But  to  say  that  it  is  open
 to  influence  and  because  of  the  Con-
 gressman  and  so  onis_  attributing
 motives  to  the  statutory  bedy......
 (Interruptions).

 Shri  K.  U.  Parmar:  I  am  very  sorry.
 Sir.  What  I  meant  was  this  Our
 students  from  the  Scheduled  Castes
 with  a  somewhat  lower  calibre  than
 the  other  candidates  need  not  be
 selected  in  competition  but  those  who
 are  intelligent  from  our  community
 are  coming  forward  8393  they  have  not
 been  recruited  I  request  the  hon.
 Minister  to  look  into  this

 Mr.  Speaker:  The  hon  Member  can
 certainly  say  that  in  this  report,  marks
 obtained  by  the  Scheduled  Castes
 examinees  must  also  be  given  so  that
 he  may  know  the  marks  given  in  the
 vwa  voce  and  also  know  why  they
 have  been  detamed  in  the  viva  voce
 when  they  are  intelligent  These  are
 all  grounds  of  suspicion  which  can  be
 removed.  Or  he  may  say  that  the
 report  may  be  fuller.  I  can  under-
 stand  it  but  not  the  other  thing

 Shri  K  U.  Parmar:  There  are  some
 posts  filled  without  consultation  with
 the  U.P.S.C  and  there  also  the  reser-
 vation  can  be  kept  That  is  why  I  say
 that  even  though  there  may  be  some
 difficulty,  these  vacancies  should  be
 filled  through  the  Public  Service  Com-

 Shri  Datear:  Sir,  except  in  a  few
 cases,  I  was  happy  to  find  that  the
 debate  on  this  motion  was  held  on  a
 fairly  high  level.  Sometimes  we  are
 tempted  into  certain  fields  where  we
 do  not  take  into  account  either  the
 principles  of  restraint  or  dignity.
 Thereby,  may  I  point  out  to  such  hon.
 Members  with  whom  I  sympathise,  the
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 very  cause  that  they  have  in  mind  is
 harmed.

 Therefore,  I  am  happy  that  various
 suggestions  have  been  made  and
 generally  the  debate  was  on  a  very
 high  level.  Before  I  deal  with  the
 various  points,  I  shall  deal  with  the
 U.P.S.C.’s  report  that  is  now  under
 consideration.  On  this  occasion,  I
 should  like  to  pay  my  tribute  to  the
 very  fine  and  excellent  manner  in
 which  the  members  of  the  U.P.8.C.
 have  been  carrying  on  their  very
 delicate  and  difficult  work.  Under  the
 Constitution,  we  have  to  consult  them
 and  they  have  to  carry  on  their  work
 under  some  difficulties.  But  they  have
 done  so  scrupulously  well.  Therefore,
 I  should  like  to  pay  a  compliment  to
 the  competency,  impartiality  and  the
 independent  manner  in  which  they
 have  been  executing  their  work.  I
 would,  therefore,  repudiate  the  criti-
 cism  as  also  the  insinuations  that  were
 made  here  and  there.

 The  Commission,  as  Shri  Mathur
 rightly  pointed  out,  is  one  of  those
 institutions  whose  reputation  has
 always  to  be  kept  above  criticism  in
 the  higher  interest  of  the  country
 itself  They  have  been  carrying  on
 their  work  very  well  and  the  Gov-
 ernment  have  been  trying  their  best
 to  find  out  extremely  suitable  persons
 regardless  of  other  secondary  con-
 siderations.  That  is  the  reason  why
 Government  are  happy  that  they  have
 found  out  extremely  competent  per-
 sons,  and  they  are  doing  their  work
 very  well.

 Secondly,  I  should  also  like  to  point
 out  that  so  far  as  U.P.S.C.  are  con-
 cerned  we  have  given  them  a  large
 staff,  and  the  suggestion  that  was  made
 that  the  machinery  was  defective  is
 not  correct  at  all.  They  have  got  full
 opportunities  either  for  advertisements
 or,  in  certain  cases,  for  interviews.
 And,  especially  where  they  find  it  diffi-
 cult  to  get  suitable  men  some  of  the
 members  of  the  U.P.S.C.  have  gone  to
 other  countries  also  and  found  out
 suitable  candidates.  So  you  will  find,
 Sir,  that  the  U.P.S.C.  has  full  scope
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 for  making  quite  proper  and  suitable
 recommendations  after  taking  such
 steps  as  they  think  necessary.  The
 task  that  they  have  carried  on  is
 varied  and  is  also  voluminous,  and  that
 is  the  reason  why  they  require  the
 support  and  the  appreciation  of  al)  the
 hon.  Members  of  Parliament.

 2  would  like  now  to  refer  to  certain
 points  that  the  hon.  Members  made  in
 the  course  of  the  debate.  It  was
 pointed  out  that  there  were  certain
 posts  for  which  they  could  not  find
 Suitable  persons.  Most  of  these  posts
 were  of  a  technical  character.  Take,
 for  example.  engineering.  In  this  case
 it  has  been  a  matter  of  great  difficulty
 to  find  out  suitable  number  of  com-
 petent  candidates.  That  is  the  reason
 why  the  Ministry  of  Education  have
 been  carrying  on  correspondence  and
 have  helped  a  number  of  State  Gov-
 ernments  for  starting  engineering
 colleges  and  for  starting  medical
 colleges  as  well.  With  the  work  that
 they  have  carried  on  it  has  now
 become  possible  to  a  certain  extent  to
 get  good  engineering  candidates  as
 well  as  medical  candidates.

 May  I  point  out,  Sir,  what  great
 efforts  the  Ministry  of  Education  has
 been  doing  in  this  respect?  In  so  far
 as  the  candidates  at  Degree  level  are
 concerned,  2533  seats  Have  been  added
 to  what  was  already  available  at  the
 Degree  stage,  and  at  Diploma  level
 4225  seats  have  been  made  availeble.
 As  I  have  pointed  out,  Government  are
 taking  concrete  steps  to  see  that  suit-
 able  candidates  are  available  in  the
 country  itself.

 Another  point  also  may  please  be
 noted  in  this  connection.  Before  Gov-
 ernment  ask  the  U.P.S.C.  to  give  their
 recommendations,  Government  have
 now  established  a  body  known  as  the
 Manpower  Directorate.  So  far  as  this
 body  is  concerned,  it  finds  out  what
 would  be  the  requirements  of  the
 Central  Government—and  if  the  State
 Governments  require  then  we  shall  be
 pleased  to  use  their  good  offices  for
 the  State  Governments  as  well—for
 the  next  year.  Therefore,  the  require-
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 ments  for  the  next  year  or  immediate
 future  are  assessed  That  is  the  main
 work  of  the  Manpower  Directorate,
 and  where  it  is  found  that  there  are
 deficiencies,  then,  naturally,  those
 deficiencies  are  filled  in

 The  UPSC  are  now  having  a
 recruitment  on  a  mass  scale  so  far  as
 such  technical  posts  are  concerned,
 and  the  candidates  are  then  called.
 If,  for  example,  they  have  passed  the
 highest  examinations  in  engineering
 or  other  technical  subjects  it  may  not
 be  necessary  to  again  take  them
 through  certain  examinations  That  is
 the  reason  why  the  system  of  recrut-
 ment  by  interviews  has  been  intro-
 duced  and  it  is  having  a  very  good
 effect

 Shri  Braj  Raj  Singh:  Is  it  not  a
 violation  of  the  Constitution?

 Shri  Datar.  Let  the  hon  Member
 wait  In  fact,  in  the  case  of  [AS  and
 also  IPS  a  large  number  of  candi-
 dates  are  recruited  to  a  smaller  extent
 on  that  basis,  here  it  39  on  a  larger
 extent,  it  is  a  mass  recruntment.

 Vi  bra.
 Shri  Braj  Raj  Singh:  Is  it  the

 answer?

 Shri  Datar:  Let  me  continue  If
 any  questions  are  to  be  put,  I  shall
 reply  to  them  afterwards  Therefore,
 I  would  point  out  that  Government
 have  been  planning  the  whole  question
 of  recruitment  and  the  removal  of
 deficiencies,  and  ultimately  they  are
 appointing  such  persons  as  and  when
 required.

 An  hon  Member  suggested  that
 there  was  some  delay  so  far  as  the
 actual  appointments  are  concerned
 Whenever  the  matter  comes  up  before
 the  UPSC,  naturally  they  give  us
 their  valuable  advice  so  far  as  the
 technical  quhblifications  and  academic
 qualifications  are  concerned.  Second-
 ly,  they  also  test  or  assess  the  poten-
 tiality  of  the  particular  candidate
 That  is  what  is  called  not  interview,
 but  a  personality  test
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 Mr,  Speaker:  What  are  the  offices
 for  which  this  personality  test  is  held?
 There  ts  an  engineer  who  sits

 Shri  Datar:  An  engineer  is  there.
 That  is  what  I  am  coming  to

 Mr.  Speaker:  What  is  the  need  for
 2  personality  test?

 Shri  Datar:  So  far  as  all  such  posts
 are  concerned,  there  are  certain  sd-
 munistrative  duties  attached  to  those
 technical  personnel  as  well,  and  with
 a  view  to  enable  the  UPSC  to  havea
 correct  assessment,  what  ig  done  is,
 there  are  experts  or  advisers  associat-
 ed  with  the  work  of  the  UPSC

 Shri  Braj  Raj  Singh  rose—

 Shri  Datar:  Will  the  hon  Member
 kindly  wait?

 Shri  Braj  Raj  Singh:  It  is  not  for
 him  to  say  so  It  as  for  the  Speaker  to
 say  it  I  take  objection  to  take  orders
 from  him.

 Shri  Datar:  I  take  objection  to  his
 interference  at  every  stage

 Shri  Braj  Raj  Singh:  The  hon
 Speaker  is  to  check  me,  not  others

 Mr  Speaker:  If  I  put  a  question,
 {it  does  not  mean  that  the  hon.  Member
 is  allowed  to  do  so  The  Munister
 speaks  to  me  and  through  me  to  the
 hon.  Members  Let  there  be  no  inter-
 ruption  The  hon.  Minister  did  not
 interrupt  any  hon  Member

 Shri  Datar:  I  did  not

 Mr.  Speaker:  Such  interruptions
 always  break  the  thread  of  one’s
 speech  Whoever  be  on  his  legs,  can
 he  answer  all  the  points  that  have
 been  spoken  so  far?  What  is  the
 meaning  of  such  interruptions?  The
 hon  Minister  may  go  on  with  his
 speech

 Shri  Datar:  Therefore,  what
 UPSC_  does  in  the  first  place  is
 to  assess  the  capacity  of  the  man
 so  far  as  his  potentialities  are
 concerned  Therefore,  this  person-
 ahty  test  is  not  a  formal  test  at



 4867  Motion  re

 all.  In  fact,  I  myself  once  attended
 the  personality  test.  To  what  extent
 the  man  hag  got  general  knowledge  of
 the  world,  not  merely  academic  or
 theoretical  knowledge,  will  he  be  a
 proper  administrator,  has  he  got  a
 very  good  grounding  so  far  as  the
 perticular  scientific  and  other  subjects
 are  concerned—these  are  the  matters
 which  are  looked  into,  and  the
 U.P.S.C.  are  extremely  careful  to
 see  that  they  get  out  from  the  man
 what  he  is  likely  to  be.

 Therefore,  this  particular  personality
 test  is  a  very  important  test.  Former-
 ly,  as  you  are  aware,  there  were
 separate  marks  so  far  as  the  per-
 sonality  test  was  concerned  and  the
 general  written  tests  were  concerned
 In  some  cases,  a  large  number  of
 failures  are  there  and  in  spite  of,

 Shri  M.  P.  Mishra  (Begusarai)
 rose—

 Shri  Datar:  I  shall  answer  all
 questions  later,  after  ten  minutes.
 Not  now.  Otherwise,  the  whole  chain
 is  broken.  I  never  interfered  except
 when  I  found  some  undignified  remark
 being  made.

 I  was  pointing  out  that  in  all  these
 cases  the  marks  for  the  written  tests
 or  the  examinations  and  the  marks  for
 the  personality  tests  are  now  grouped
 together  and  the  man’s  qualification  or
 the  man’s  passing  the  examination  is
 determined  on  the  strength  of  the  total
 marks.  Therefore,  there  is  no  injustice
 at  all.

 Under  the  circumstances,  the  Com-
 mission  have  the  advantage  not  only
 of  the  examiners  whose  number  is
 very  large,  but  so  far  as  the  interviews
 and  other  technical  matters  are  con-
 cerned,  they  are  assisted  by  outsiders,
 by  advisers,  whose  number  is  1,300
 odd.  Therefore,  you  will  find  that
 with  the  work  of  the  U.P.S.C.  are  asso-
 ciated  many  experts  as  advisers.
 Therefore,  the  recommendations  of  the
 Commission  are  of  a  very  competent
 character.  After  that  is  done,  as  and
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 when  it  is  found  that  the  U.P.S.C.  can
 recommend  names,  naturally  they  take
 into  account  the  man’s  academic  quali-
 fication,  his  personality,  his  technical
 and  other  qualifications.  Then,
 naturally,  before  he  is  appointed,  Gev-
 ernment  must  be  satisfied  that  he  is  a
 man  of  good  health  and,  naturally,  of
 good  character  and  antecedents.  Some
 hon,  Members,  rather  unfortunately,
 stated  that  some  constable  goes  and
 that  some  money  is  given  as  bribe.
 But  that  is  not  the  way  in  which  the
 qualifications  of  the  persons  are  found.
 Therefore,  after  full  consideration  the
 number  of  persons  found  disqualified
 is  not  very  large.  At  the  highest
 level,  may  I  point  out,  so  far  as  those
 appointments  are  concerned,  they  are
 made  as  and  when  required.  Ours  is
 a  Government,  whose  activities  are
 expanding  year  after  year.  Ag  I  have
 stated

 Shri  Punnoose  (Ambalapuzha):  He
 cannot  soar  so  high.

 Mr.  Speaker:  Hon.  Members  must
 be  a  little  more  restrained.  What  is
 the  meaning  of  interrupting  like  this?

 Shri  Punnoose:  I  just  want  to  get  a
 clarification.  You  can  help  us,  Sir.

 Mr.  Speaker:  The  hon.  Member
 does  not  want  any  help  from  me.  I
 find  there  is  hindrance  from  me.

 Shri  Datar:  I  was  pointing  out  that
 here  we  are  following  the  system  of
 finding  out  whether  Government  are
 getting  suitable  men,  either  ag  adminis-
 trators  or  as  technical  personnel,  and
 great  care  is  exercised  in  finding  out
 suitable  persons.  As  the  hon.  House
 is  aware,  we  accept  all  their  recom-
 mendations  almost  in  their  entirety.

 Let  the  hon.  Members  note  that
 there  are  so  many  cases,  six  thousand
 and  odd,  and  only  in  one  case  have
 we  departed  from  the  advice  given  by
 the  U.P.S.C.  There  also,  it  was  the  case
 of  the  conduct  of  a  Government
 servant,  which  was  not  proper.  There
 he  had  just  made  some
 preparations  for  offering  a  bribe,  just
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 preliminary  preparations.  The  moment
 he  found  that  the  man  was  a  strong
 one,  immediately  he  stopped  his
 effort.  In  that  particular  case,  the
 U.P.S.C.  took  the  view  that  the  offence
 ‘was  not  proved.  Technically,  it  is
 correct.  But  here  we  have  very  clear
 evidence  from  which  it  was  perfectly
 possible  to  come  to  the  conclusion  that
 the  man  tried  to  influence  this  parti-
 cular  officer  for  certain  advantages
 that  he  wanted,  so  far  as  seniority
 and  other  matters  were  concerned.
 Therefore,  while  the  U.P.S.C.  took  a
 view  which  was  somewhat  lenient
 Government  took  a  view  which  was
 very  strong.  So,  |  desire  the  House  to
 appreciate  what  we  have  done.  The
 man  has  been  removed  from  service.
 We  requested  the  U.P.S.C.  to  look  into
 the  matter.  They  stuck  to  what  they
 had  said.  Then  Government  consi-
 deredit  at  the  highest  level—mind
 you,  that  it  was  considered  at  the  Min-
 isterial  level  twice—and  it  was  decid-
 ed  that  in  the  interest  of  purity  of  the
 administration  even  a  preliminary
 attempt  of  offer  of  bribe  was  highly
 reprehensible  and,  therefore,  the  man
 was  removed  from  service.  I  wish
 the  House  appreciates  how  Govern-
 ment  are  very  strong,  so  far  as  the
 eradication  of  corruption  is  concerned

 Then,  I  would  pass  on  to  other
 questions  and  would  finish  in  about
 ten  minutes.  A  number  of  hon.  Mem-
 bers  have  rightly  referred  to  the
 strong  criticism  that  the  U.P.S.C.  have
 made  on  what  they  call  “the  falling
 standards  of  education”.  So  far  as  that
 question  is  concerned,  what  the
 UP.S.C.  have  stated  is  a  matter
 which  requires  close  consideration,
 not  only  by  the  Ministry  of  Edu-
 cation,  but  by  the  Ministries
 of  Education  in  the  States  and
 by  the  Universities  as  well.  Now,
 their  complaint  is  against  the  falling
 standards  in  education,  that  students
 do  not  come  up  to  that  level  generally
 to  which  they  ought  to  come;  they
 have  pointed  out  that  they  get  a  num-
 ber  of  candidates  who  are  of  a  very
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 high  order—some  of  them  are  very
 brilliant,  but  they  have  to  admit  that
 on  the  whole  the  standards  have  got
 to  rise.  Therefore,  may  I  point  out  to
 this  House  that  we  are  requesting  the
 Education  Ministry  to  consider  this
 question,  to  take  proper  steps  and,  if
 they  are  so  minded,  they  might  consi-
 der  it  in  consultation  with  various
 Universities  as  well.

 Now,  this  is  a  subject  which  required
 a  specialised  study  and  not  merely  the
 ordinary  studies  that  we  have  in  the
 schools  and  colleges.  A  specialised
 study  should  also  be  there  and  it  will
 be  a  good  thing  if  some  universities
 have  courses  for  tuition  so  far  as  such
 students  are  concerned.  If  there  is
 such  tuition  and  students  are  brought
 up  and  are  given  a  good  training  in
 the  various  subjects  which  are  always
 before  the  public  and  which  are  always
 known,  then  it  would  also  help  the
 scheduled  castes  and  scheduled  tribes
 candidates.  It  is  true  unfortunately
 that  their  number  is  not  rising,  but  as
 T  have  pointed  out,  we  have  made  rules
 according  to  which  we  do  not  insist
 upon  the  highest  standards,  but  upon
 the  minimum  standards  keeping  in
 view  the  requirements  of  the  main-
 tenance  of  reasonable  standards.  That
 is  what  we  have  done  and  therefore  it
 is  good  that  their  number  is  gradually
 rising  though  it  will  rise  more  provid-
 ed  the  scheduled  castes  and  scheduled
 tribes  candidates  pass  through  a  train-
 ing  before  they  appear  for  this  exami-
 ration.

 I  should  also  like  to  point  out  that
 all  sympathy  is  exercised  towards  the
 legitimate  claims  of  the  scheduled
 castes  and  I  repudiate  what  the  young
 man  on  the  other  side  said.

 Shri  Braj  Raj  Singh:  What  the
 “Member”  said.

 Shri  Datar:  I  wish  he  had  not  said
 what  he  did  to  harm  his  own  case.
 We  take  particular  care  specially  when
 the  interests  of  scheduled  castes  are
 concerned.  We  look  at  the  matter  at
 the  highest  level  and  we  see  that  no
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 injustice  is  done.  But,  after  all,  they
 have  been  lagging  behind  for  centuries
 for  which  all  of  us  are  responsible,  the
 whole  nation  is  responsible,  but  a  time
 has  come  when  they  are  coming  for-
 ward  and  consistent  with  efficiency  we
 are  trying  to  do  whatever  is  possible
 out  of  a  genuine  feeling  of  sympathy.
 In  these  circumstances  there  cannot  be
 a  case  of  harassment.  There  cannot  be
 a  case  of  injustice  at  all  so  far  as  these
 persons  are  concerned.

 Then,  my  hon  friend  Shri  Sinhasan
 Singh  suggested  that  Government
 have  kept  out  of  the  purview  of  the
 U.P  S.C.  a  number  of  posts.  That  is
 not  correct  at  ali  We  have  kept
 some  posts  at  the  lower  levels,  for
 example,  Class  III  and  Class  IV
 appointments.  Here  also  Government
 do  not  make  these  appointments
 directly  So  far  as  the  lower  appoint-
 ments  are  concerned,  Government  have
 the  nominations  through  the  employ-
 ment  exchanges.  Government  ask  the
 employment  exchanges  to  make  nomi-
 nations  and  generally  we  accept  their
 nominations  When  we  do  not,  then
 naturally  we  put  down  the  special]  rea-
 sons  and  then  we  have  recourse  to
 other  cases

 So  far  as  the  temporary  appoint-
 ments  are  concerned,  this  is  a  legacy
 of  the  war  period.  A  number  of  per-
 sons  were  taken  in  and  naturally  their
 number  has  got  to  be  reduced  by  pro-
 per  methods.  Where  in  a  department
 their  number  is  large  and  that  depart-
 ment  is  not  likely  to  last  long,  then
 naturally  we  shall  have  to  have  re-
 course  to  retrenchment  But  there  also
 we  have  got  certain  categories  or
 priorities  according  to  which  those
 persons,  who  87९  retrenched  on
 aecount  of  the  retrenchment  of  the
 department  or  on  account  of  the
 closure  of  the  particular  work,  are
 given  a  certain  priority.

 In  addition  to  this  what  we  have
 done  is  that  wherever  a  particular
 department  is  there  and  that  depart-
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 ment  has  got  to  continue,  then  80  per
 cent  of  the  temporary  personnel  are
 offered  confirmations.  Let  the  House
 kindly  understand,  I  have  informed
 the  House  long  ago,  that  the  Finance
 Ministry  have  issued  a  circular  and
 that  is  being  :mplemented,  i.e.,  80  per
 cent  of  the  people  are  being  confirmed.

 Then  we  have  got  also  the  quasi-
 permanency  rule  according  to  which  if
 a  person  has  three  years’  service  to
 hus  credit  and  his  work  is  satisfactory
 then  we  put  him  in  a  class  which  is
 more  or  less  analogous  except  in  two
 or  three  matters  with  the  class  of
 permanent  servants

 We  have  got  now  the  organisation
 of  services  under  the  Central  Govern-
 ment.  We  have  got  the  Central  Ser-
 vices  organisation  here  in  the  Secre-
 tariat  We  have  got  also  the  clerical
 services  organisation,  the  steno-
 graphers  services  organisation  and  we
 are  trying  to  regularise  and  put  every-
 thing  on  a  proper  footing  so  far  as
 the  morale  of  the  services  is  concern-
 ed.

 T  agree  with  छात्र  Harish  Chandra
 Mathur  that  we  ought  to  give  them
 good  conditions  of  service  We  ought
 to  expect  full  work  from  them.  We
 have  to  exact  full  work  from  them.
 That  is  the  policy  which  the  Govern-
 ment  have  been  following.  They  have
 to  carry  on  the  work  as  hard  as  pos-
 sible  and  in  a  spirit  of  complete  hon-
 esty  We  have  to  give  them  good
 conditions  That  is  what  we  are
 doing

 So  far  as  appointment  of  temporary
 persons  is  concerned,  that  becomes
 necessary.  For  example,  when  a
 post  is  likely  to  last  only  for  less  than
 a  year,  the  Government  make  the
 appointment.  Sometimes  what  hap-
 pens  is,  though  these  appointments
 were  expected  to  last  below  one  year,
 they  last  for  a  longer  period.  We
 have  made  very  strong  rules.  We
 have  stated  that  whenever  there  are
 appointments  which  are  likely  to  last
 for  more  than  one  year,  immediately,
 we  have  to  have  the  recommendation
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 of  the  U.P.S.C.  The  matter  has  to  be
 referred  to  them.  Whenever  tempo-
 rary  appointments  are  made,
 these  cases,  we  have  to  keep  the
 U.P.S.C.  informed  and  we  review  the
 cases  from  time  to  time,  every  six
 months  and  if  it  is  found  that  an
 appointment  is  likely  to  last  beyond
 one  year,  immediately  reference  has
 got  to  be  made  to  the  U.P.S.C.  That
 is  the  reason  why  in  this  Report,  no
 reference  has  been  made  because  very
 good  conditions  have  been  evolved
 with  the  consent  of  the  U.P.S.C.

 In  respect  of  matters  whicn  were
 kept  outside  the  purview  of  the
 U.P.S.C.,  may  I  point  out  that  even
 before  the  Constitution  came  into
 vogue,  we  had  the  Federal  Service
 Commission,  and  there  were  certain
 posts  which  were  kept  outside  the
 purview  of  the  Commission.  Recently,
 we  have  revised  the  whole  thing,  and
 with  the  consent  of  the  U.P.S.C.,  let
 the  House  kindly  understand,  we  have
 certain  categories  of  services  which
 have  to  be  kept  out  of  the  purview
 of  the  U.P.SC.  For  example,  if
 Ambassadors  are  appointed,  are  we  to
 take  the  matter  to  the  U.P.S.C.?  If,
 for  example,  there  are  certain  posts
 which  are  of  a  highly  technical
 character,  naturally,  we  need  not  go  to
 them.

 One  hon.  Member  suggested  that  all
 the  officers  in  the  Planning  Commis-
 sion  are  appointed  solely  by  the  Plan-
 ning  Commission  That  ह  not  correct
 at  all.  The  Planning  Commis-
 sion  is  also  a  department
 of  the  Government  of  India  and  they
 foliow  the  same  rules  Under  these
 circumstances,  it  will  be  found  that
 the  Government  are  trying  their  best
 to  see  to  it  that  their  administrative
 efficiency  is  maintained  to  the  fullest
 extent,  subject  to  the  requirements  of
 certain  communities,  weaker  sections
 like  the  Scheduled  Castes  and  Sche-
 duled  Tribes.  These  are  the  two  com-
 munities  in  respect  of  which  there  is
 reservation  of  a  percentage  not  only  in
 respect  of  the  all-India  services,  but
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 in  respect  of  other  service;  also,
 where  the  extent  of  reservation  is
 larger.  So  far  as  the  all-India  ser-
 vices  are  concerned,  it  is  about  2  and
 odd.  So  far  as  the  Central  and  other
 Services  are  concerned,  it  is  36  and
 odd  for  the  Scheduled  Castes.  The
 Government  have  kept  this  point  in
 view,  namely,  that  the  services  have
 got  to  be  efficient,  secondly,  that  the
 services  have  to  be  kept  satisfied  and
 thirdly,  that  we  have  to  accept  the
 view  generally  of  an  independent
 statutory  body  like  the  U.P.S.C.
 Taking  all  these  things  into  account,
 the  Government  are  trying  their  best
 to  see  that  the  efficiency  of  Govern-
 ment  service  is  increased  as  far  as
 possible

 In  this  connection,  may  I  make  a
 reference  to  two  other  organisations
 which  the  Government  have?  So  far
 as  the  work  is  concerned,  Government
 have,  for  the  last  four  or  five  years,
 the  organisation  known  as  the  Organi-
 sation  and  Methods  Division  Every
 delay,  every  lack  of  efficiency  is
 looked  into  and  immediately,  directions
 are  issued  and  explanations  are  called
 for  and  the  particular  defect  is  remov-
 ed.  We  have  got  also  the  Vigilance
 Division  which  looks  into  all  cases
 that  have  led  to  corruption  or  are
 likely  to  lead  to  corruption.  There-
 fore,  Government  are  taking  steps  to
 see  that  not  only  is  corruption  detect-
 ed,  but  corruption  is  prevented  as  weil.
 Thus,  you  will  see  that  we  are  trying
 our  best  to  see  to  it  that  the  highest
 efficiency  is  reached  and  that  justice
 is  done  to  all  the  persons  concerned.
 That  is  the  reason  why  we  are  accept-
 ing  the  recommendations  of  the
 U.PSC  to  the  fullest  extent  possible
 There  was  only  one  case  of  non-
 acceptance  this  yeer,  and  two  years  ago
 it  was  two  It  hardly  exceeded  three
 or  four.
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 the  U.P.S.C.  is  concerned,  itis  carried
 ह. ज  in  the  highest  interests of  the  coun
 try,  and  so  far  as  the  Government  are
 concerned,  we  are  trying  to  respect
 their  recommendations  to  the  fullest
 extent  possible,  except  in  a  rare  case
 where  the  Government  thinks  that  a
 particular  action  by  way  of  a  depar-
 ture  from  the  recommendation  of  the
 U.P.SC  is  necessary.

 Shri  Surendranath  Dwivedy:  Sir...

 Mr.  Speaker:  The  hon.  Member
 will  hold  his  soul  in  patience.

 Shri  Datar:  Some  hon.  Member
 indirectly  brought  in  the  question  of
 regional  representation.  This  is  a
 body  which  cannot  function  on  a
 regional  basis.  We  try  to  function
 solely  on  the  merit  basis.  The  sug-
 gestion  made  by  Shri  Surendranath
 Dwivedy  might  be  followed—we  have
 no  objection—to  find  out  whether  the
 work  of  any  particular  university
 requires  special  attention  so  that  the
 students  or  the  candidates  from  that
 particular  quarter  come  up  high  in  the
 all-India  services  examinations.  That
 is  a  matter  which  can  be  looked  into
 by  the  universities  themselves,  but  on
 the  whole  we  are  having  a  good  re-
 presentation  from  the  States.  Recently
 I  find  that  we  are  getting  extremely
 good  students,  almost  brilliant
 students.  They  are  having  general
 knowledge,  they  are  having  a  very
 good  capacity  or  flair  for  administra-
 tive  work.  Therefore,  it  is  expected
 that  they  would  make  good  officers
 either  as  IAS.  officers  or  as  police
 officers  or  as  Class  I  or  Class  II
 officers.

 That  is  the  very  reason  why  one
 hon.  Member  needlessly  suggested  that
 the  rt  makes  painful  reading
 My  hon.  friend  Shri  Harish  Chandra
 Mathur  stated  that  there  was  nothing
 against  the  Government.  If  I  may  put
 it  in  @  humorous  manner,
 almest  disappointed  that  the  criticism
 againet  Government  was  not  so  strong
 as  &  once  was.  Now,  the  only  reason
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 that  I  point  out  is  that  not  only  do
 We  accept  the  recommendations  of  the
 U.P.S.C.  but  we  try  to  put  into  effect
 all  the  suggestions  that  they  make  for
 further  improvement.  That  is  the
 reason  why  we  have  here  a  report
 which  says  very  little  against  Govern-
 ment.  Even  in  respect  of  the  two  or
 three  cases  where  there  was  non-
 consultation  or  non-acceptance,  Gov-
 ernment  had  very  strong  reasons.

 Reference  was  made  to  one  case,  but
 there  under  the  rules  as  they  were
 interpreted  in  1951,  there  was  no
 need  for  reference  when  8  Govern-
 ment  servant  had  to  be  appointed
 from  one  department  to  the  other.  In
 that  particular  case  it  was  then  not
 considered  necessary  that  there  should
 be  a  reference.  That  is  the  reason
 why  in  ‘1951  no  reference  was  made,
 but  subsequently  it  was  considered  that
 it  would  be  better  and  advisable  to
 make  a  reference  when  a  particular
 man  hasto  be  promoted  to  a  particular
 place  or  has  to  be  “given  a  higher
 place  Therefore,  it  was  not  that  the
 case  was  purposely  kept  back  from  the
 purview  of  the  UPSC

 Then,  in  the  other  case  also  as  you
 would  see,  and  as  my  hon.  friend
 Shn  Harish  Chandra  Mathur  would
 agree,  so  far  as  the  ex-railway  officers
 were  concerned,  we  reserved  a  certain
 percentage  in  order  to  meet  the  claims
 of  these  ex-railway  officers  to  be  taken
 or  absorbed  in  the  railway  system  of
 Government  of  India.  There  a  certain
 percentage  was  reserved  for  the  pur-
 pose  of  doing  justice  to  these  persons.
 There,  the  matter  had  been  referred
 to  the  U.P.S.C,,  but  the  U.P.SC  stated
 that  under  the  federal  financial  inte-
 gration  scheme  it  was  not  necessary  to
 refer  the  matter  to  them.  Therefore,
 they  said  that  it  would  not  be  proper
 for  them  to  give  any  advice.  They
 suggested  that  this  question  should  be
 decided  after  consultation  by  the  Rail-
 way  Ministry  with  the  Home  Ministry,
 and  that  procedure  was  followed
 When  again  a  reference  was  made  in
 respect  of  some  matters,  they  said  that
 this  particular  percentage  should  not
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 be  reserved  for  these  people  because
 men  trom  the  former  States  in  other
 departments  would  raise  a  complaint.
 But  so  far  as  the  ex-State  Railway
 officers  were  concerned,  that  was
 necessary,  and  that  was  equitable,  and,
 therefore,  Government  had  to  take  a
 particular  course  And  the  then  Rail-
 way  Minister  had  to  make  an  an-
 nouncement  which  was  hailed  with
 applause  by  all  sections  of  this  House

 So,  you  wll  find  that  whenever
 Government  try  to  take  an  action,  they
 always  act  m  a  proper  way  We  have
 never  acted  in  an  improper  way  And
 whatever  we  have  done  is  always
 subject  to  the  approval  of  this  House
 From  the  manner  in  which  the  report
 from  the  UPSC  has  come  and  the
 manner  in  which  a  number  of  hon
 Members  tried  to  see  whether  there
 was  any  defect  but  could  not  find  any,
 it  AS  clear  that  we  have  got  a  clear
 appreciation  of  the  action  of  Govern-
 ment  not  only  by  the  UPSC  but  bv
 this  House  as  well

 I  am  thankful  to  the  House  for  the
 very  illuminating  discussion  or  debate
 that  we  have  had  Whatever  sugges-
 tions  have  been  made  by  some  hon
 Members  will  be  duly  taken  into  ac-
 count,  and  we  shall  try  to  enhance  the
 efficiency  of  Government,  because
 that  is  the  only  object  for  which  the
 UPSC  has  been  maintained  §  and
 Government  wil}  try  their  best  to  do
 this  in  consultation  with  the  UPSC

 Shri  Braj  Raj  Singh:  A  point  was
 made  in  the  course  of  the  speeches
 enquiring  whether  Government  have
 framed  the  regulations  contemplated  in
 article  320(3)  But  the  Minister  has
 not  made  anv  reference  to  this  point

 Shri  Datar:  I  could  not  follow  the
 question

 Shri  Braj  Raj  Singh:  He  has  not
 read  the  Constitution

 Mr  Speaker:  He  wants  to  know
 why  the  regulations  contemplated  in
 axticle  320  (3)  of  the  Constitution
 have  not  been  framed.
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 Shri  Batar:  I  shall  reply  to  that.

 Shri  Harish  Chandra  Mathur:  The
 Minister  has  conveniently  forgotten
 one  point

 Mr.  Speaker:  The  hon.  Member  may
 leave  that  alone  What  is  his  point?

 Shri  Harish  Chandra  Mahtur:  The
 Minister  has  said  that  it  is  m  consul-
 tation  with  the  UPSC  that  they  have
 exempted  certain  posts  But  what  I
 want  to  pin-point  the  attention  of  the
 House  on  is  that  they  have  deprived
 this  House  of  the  jurisdiction  to
 examine  the  rules  and  _  regulations
 which  have  to  be  laid  on  the  Table
 of  this  House  under  article  320  (3).
 A  recommendation  or  proposal  was
 submitted  by  the  U  PSC  in  1951,  and,
 the  UPSC  have  referred  to  it  year
 after  year  It  may  be  that  the  Home
 Minister  and  UPSC  may  be  agree-
 able  to  certain  rules  which  they  are
 following  at  present,  but  they  have
 deprived  this  House  of  the  jurisdiction
 to  examine  those  rules  and  regulations
 which  should  have  been  placed  on  the
 Table  of  the  House

 The  Minister  has  also  slurred  over
 another  question  which  I  had  referred
 to  namely,  the  extension  of  the  cer-
 vices  of  the  superannuated  staff

 Shri  Thimmaiah:  From  the  report  of
 the  UPSC  we  fined  that  they  have  not
 approved  of  the  action  taken  by  Gov-
 ernment  against  an  executive  engineer
 who  has  been  dismissed  for  having
 offered  a  bribe  ०  Rs  00  to  the
 Deputy  Director,  Administration  In
 such  cases,  does  the  Minister  not  think
 that  the  dismissed  officers  go  to  court
 and  get  acquitted,  and  then  Govern-
 ment  will  have  to  pay  them  salary  and
 other  things’  For,  from  the  evidence,
 I  do  not  understand  how  an  Executive
 Engineer  can  offer  only  Rs  00  to  the
 Deputy  Director,  Administration

 Shri  Datar:  Shall  I  answer  the  first
 question  first?  May  5  point  out  that  I
 have  already  answered  that  question?
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 We  had  regulations  before  the  Consti-
 tution  came  into  force,  and  under
 those  regulations  certain  posts  were
 excepted.  After  the  Constitution,  the
 whole  question  had  to  be  considered
 afresh.  Until  the  new  regulation  come
 ito  force,  the  old  ones  continue,
 according  to  the  Constitution.  There
 was  a  long  discussion  between  the
 Government  of  India  and  the  U.P.S.C
 and  a  unanimous  list  of  such  posts  has
 been  evolved.  The  matter  is  in  the
 last  stages,  and  88  soon  as  the  regula-
 tions  are  published,  a  copy  thereof
 will  be  kept  on  the  Table  of  this
 House.  There  is  no  desire  to  keep  the
 House  ignorant  of  those  regulations.

 Every  attempt  is  made  to  finalise  the
 regulations  88  soon  as  possible.  Then
 naturally  proper  steps  will  be  taken
 The  point  I  want  to  impress  on  hon.
 Members  is  that  whatever  we  try  to
 exclude  has  the  approval  or  the  im-
 print  of  aproval  of  the  U.P.SC
 Therefore,  there  can  be  no  question
 at  all  of  excluding  certain  posts  This
 answers  both  the  hon.  Members.

 The  last  question  I  have  to  answer
 about  extension  or  re-employment.
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 So  far  as  that  question  is  concerned,
 there  are  various  levels  at  which  it  is
 independently  looked  into.  Ordinarily,
 as  you  are  aware,  we  have  got  the
 55  years  rule  in  respect  of  superannua-
 tion.  It  would  not  be  proper  to  extend
 it  without  full  consideration,  because
 this  rule  is  considered  generally  as  the
 proper  rule  so  far  as  these  adminis-
 trative  and  other  services  are  concern-
 ed.  Under  these  circumstances,  when-
 ever  it  is  found  that  the  services  of  a
 particular  officer  should  necessarily  be
 extended,  then  not  only  the  particular
 administrative  Ministry  but  the  Home
 Mimstry  and  the  Cabinet  also  go  into
 the  whole  question,  and  then  grant  of
 extension  is  given,  especially  in  the
 case  of  technical  personnel.  That  is
 what  we  do.  In  the  case  of  all  these
 things,  whenever  any  extension  or  re-
 employment  of  one  year  has  to  be  had,
 naturally  we  consult  the  U.P.S.C.  and
 act  according  to  their  advice.

 7.32  hrs

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Friday,  the
 4th  March,  1958.
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 TABLE  4736-—29
 The  followi
 were  laid  on  the  T sea

 Subject

 PAPERS  LAID  ON  THE
 TABLE—contd.

 ere od  3 ed  t  4th
 March,  1958.

 (ii)  A  copy  of  each
 ofthe  two  Notifi-
 cations,
 Sub-Section  o
 of  Section  3  of  the
 Bssential  Com-
 modities  Act,  955

 (iii)  #  copy  of  the
 Annual  Report  of
 the  Hindustan
 Cables  Private
 Ltd.  along  with  the
 Audited  Accounts
 forthe  year  1956-
 ‘ST,  under  sub-
 section  re)  of  Sec-
 tion  639  of  the
 Companies  Act.
 3956

 REPORT  OF  ESTIMATES
 COMMITTEE  PRESENT-
 ED.  474

 Fourth  Report  was  pre-
 sented.

 GENERAL  BUDGET-GENE-
 RAL  DISCUSSION

 Ge  Generel  Digcuesion.
 onthe

 ne  mages
 I958-59—

 7  fae
 was  not  concluded.

 MOTION  RE  REPORT  OF
 U.P.S.C.  4q8tr—8

 474t-@Btr

 Shri  Harish  Chandra
 Mathur  moved  the  Motion
 for  Consideration  of  the  Re-
 port  of  the  U.P.S.C.  for  the
 year

 79563
 7  and  Government's

 Mi  lum  thereon.

 The  Minister  of  State
 inthe  Ministry  of  Home  Affe:
 irs  (Shri  Datar)  replied  to  the
 debat

 AGENDA  FOR  FRIDAY
 THE  14TH  MARCH,  7958

 Further  General  discussion
 on  the  General  Budget,  1958-S9,
 and  Private  Members  R,


